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LOK SABHA DEBATES

LOK SABHA

Thursday, November 17, 1983] Kartika 26,
1905 (SAKA)

The Lok Sabha met at Eleven of the
Clock

( MR. SPEAKER in the Chair)

ORAL ANSWERS TO QUESTIONS
Free Medical Help to Poor

*41. SHRI VIJAY KUMAR YADAV :
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether Government have any plan
to introduce free and compulsory medical
help to the poor population of the country;
and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMAR!I KUMUDBEN M.
JOHI) : (a) and (b) A statement is laid on
the Table of the Sabha.

Statement

The wide and extensive net-work of
hospitals, dispensaries and health infrastruc-
tural services established by the Central
Government/Union Territory Government in
rural and urban areas provide free medical
care to the poor and the needy. The health

facilities in rural and urban areas are further
being strengthened by providing in a phased
manner :

1. A Health Guide with a medicine
kit for every one thousand rural
population/for every village;

2, A sub centre with one male and
one female multi-purpose worker
for every 5000 rural population in
general and for every 3000 rural
population in tribal and hilly
areas;

3. A primary health centre for every
30.000 rural population in general
and for every 20,000 rural popu-
lation in hilly and tribal areas;
and

4. A community health centre (rural
hospital) for every one lakh popu-
lation with specialist services in
surgery, medicine, paediatrics and
obsterics and gynaegology with
laboratory and x-ray facilities.

The funds provided for medicines in the
primary health centre area have been enhan-
ced to the level of about Rs, 90,000. Besides,
medicines are also provided under MCH and
other national programmes like eradication/
control of tuberculosis, malaria, leprosy and
blindness.

The Govt. have also approved recently
a scheme to reorganise family welfare and
primary health care services in urban areas
particularly covering the urban slums. The
scheme aims at providing out-reach services
to the slum population in respect of family
planning, MCH, communicable diseases and
curative and referral services.
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DR. KRUPASINDHU BHOI : When
the national health policy will be discussed,
everything will be covered.

KUMARI KUMUDBAN M. JOSHI :
So far as the functioning of the primary
health centres is concerned, on 1-4-1980 their
number is 5485. The target for 1980-85 is
756. Their number as on 1-4-83 is 5959.
During 1983-84, their target and sanctioned
number is 348,
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DR. SUBRAMANIAM SWAMY : When
the health of the government is not good how
' can the health of the country be good ?

KUMARI KUMUDBEN M. JOSHI :
You can see the health,
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SHRI D.P. YADAYV : Free and compul-
sory medical help to the poor is a misnomer
in this country. Till you have got private
practice by government doctors in parts of
the country, you cannot give free and com-
pulsory treatment, Is the Department of
Health, Government of India, contemplating
to direct the State Government that private
practice by medical practitioners in hospitals
should be completely banned?

KUMARI KUMUDBEN M. JOSHI :
Free and compulsory education is the concern
of the Ministry of Education. Health is a
State subject. If the hon. member desires,
we can suggest to the State Government
about it; but it is for them to take a decision
whether they should allow private practi-
tioners or not.
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Casualties due to Viral Fever since
January, 1983

*42. SHRI CHIRANJI LAL SHARMA:

SHRI RAM SINGH SHAKYA :

Will the Minister of HEALTH AND

FAMILY WELFARE be pleased to lay a
statement showing :

(a) total number of casualties which
took place due to viral fever during the
current year since January, 1983 state-wise;

(b) the steps taken or proposed to be
taken to check the same; and

(c) whether any research regarding the
diognosis of the disease has been conducted
for its proper treatment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI) : (a) to (c) A statement is laid on
the Table of the Sabha.

Statement

As per available information, 238 deaths
due to viral fever have been reported. The
State-wise break up is as under :

Andhra Pradesh 87
Bihar 34
Goa, Daman & Diu 1
Karnataka 78
Manipur 10
Tamil Nadu 26
Uttar Pradesh 2
Total : 2;8-_
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A series of steps involving insecticidal
spray coverage, adequate supply of insecticides
and vaccines to the States, fogging operations
and intensification of entomological works
have been ta. en. In addition, Health Edu-
cation measures have been stepped up.

National Institute of virology, Pune is
conducting research on various aspects oi
viruses causing fever. Regarding treatment,
viral infection being self limited, only pallia-
tive treatment is given to the patient.

SHRI CHIRANJI LAL SHARMA ;
The information laid on the Table of the
House shows that 238 deaths occurred in the
country. I had asked for the Sate-wise
information. But information in respect of
only seven States out of the whole country
has been given. In view of this may I ask the
hon. Minister to let us know if this viral
fever is not there in the other States ? The
information given indicates that the deaths

have occurred in Andhra Pradesh and
Karnataka only. Will the Minister kindly
state if this viral fever has some special

features that only the people of the South
are affected by it ? Otherwise how is it that
persons from the South are specially affected
by this fever ?

DR. SUBRAMANIAM SWAMY : Mos-
quitoes are there in South only ?

SHRI CHIRANJI LAL SHARMA :
Why not Mr. Subramaniam Swamy ?

KUMARI KUMUDBEN M. JOSHI : We
have so far received information only from
some Sates, We have asked for reports from
all the State Governments, but we received the
information from only seven States and we
have just reported back to the House.

So far as the other question of the hon.
Member is concerned, this viral fever seems
to be prevalent in areas where there has been
a natural calamity. There, has been a cyclone
in Andhra Pradesh and other areas. That
may be one of the reasons that this type of
cases have occurred more in Andhra Pradesh.
That was the report which we have received.
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SHRI CHIRANJI LAL SHARMA :
The information given by the hon. Minister
in the reply does not indicate that informa-
tion was not reccived from the other States
in the country, It should have been categori-
cally stated in the answer that this informa-
tion is in respect of seven States and the
information in respect of the other States
has not been received. Anyway, may | know
if the hon. Minister is aware of the fact that
once the viral fever enters a family, or if one
member of the family gets it, then practically
all the other members of the family living in
that house suffer from this viral fever ? And,
is the hon. Minister also aware of the fact
according to medical practitioners, according
to doctors, health experts, this viral fever
usually takes its own time and medicines
have no effect at all ?

KUMARI KUMUDBEN M. JOSHI :
The question of the hon. Member was about
the casualties which took place due to the
viral fever. That is why we have reported
only about the casualties which took place,
Even cold and cough, are caused due to
various viruses and we can also say that it
is only because of a virus. Even a little bit
of pain in the throat can also be called viral.
Here we have reported only the casualties
which affected the human life. Therefore, I
think the hon Member wil quite appreciate
our effort to give the figures wanted by him.
Otherwise we would have collected the
figures about all viruses and given.

- SHRI CHIRANJI LAL SHARMA :
The hon. Minister has not been able to
answer my question. The question, I put was,
whether the hon. Minister is aware of the
fact that once the viral fever enters a house,

does it affect all the other members of the
family.

KUMARI KUMUDBEN M. JOSHI :
Not necessarily.
MR. SPEAKER : Yes, Shri Maya-

thevar.

SHRI K. MAYATHEVAR : One of
the main and immediate causes and reasons
for virus fever is due to mosquitoes’ bite.
That is what I could understand from doctors.
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In Madras city especially, during Congress
rule from 1952 to 1967 mosquitoes were
under control. The Government at least could
control mosquitoes.

MR. SPEAKER : You have come to
realise this very late.

SHRI K. MAYATHEVAR : From 1967
to 76 19 the DMK in its rule was able to
control virus fever be destroying mosquitoes
in the city of Madras and elsewhere through-
out Tamil Nadu, But unfortunately when
ADMK rule came, they were not able and
competent to destroy mosquitoes in the city
of Madras. Whenever I go to Madras, even
I am not spared by the mosquitoes. There
is no spraying and no medicine. The Corpo-
ration of Madras and the District Health
Officer do not do any regular spraying. For
the last five years we do not get any medi-
cine. The hon. Minister is a healthy Minister.
But I want that she must protect our health
also and the health of the people in different
States. Will the Minister give specific direc-
tion to Tamil Nadu Government to take
special steps to destroy all the mosquitoes as
far as possible ?

KUMARI KUMUDBEN M. JOSHI :
I thank the hon. Member for giving me
compliments for my health. But I am con-
cerned about the health of the whole nation
including the health of the hon. Member.
So far as mosquito problem is concerned,
we are quite aware of this. We have started
having meetings with the State Governments,
The scheme is there and under that scheme
we are providing 50 per cent grant to the
State Governments. For regular spraying and
wsing proper medicine we are having meetings
with the State Governments including Tamil
Nadu. We are quite concerned and aware of
the situation. We are taking steps in co-ordi-
nation with the States,

SHRI K. MAYATHEVAR : Can you give
directions to the Tamil Nadu Government ?

KUMARI KUMUDBEN M. JOSHI :
Yes, Sir. Not only to Tamil Nadu but to
all the State Governments we have given
directions. After this question we will write
specifically to the Tamil Nadu Government
and we will give direction.

' KARTIKA 26, 1905 (SAKA)
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DR. KRUPASINDHU BHOI : This
question has been dealt with in a lighter vein.
Let us not take it in a lighter vein.

The Minister has mentioned the number
of casualties in different States. Has the
Ministry confirmed that these casualties
are due to viral fever 7 Has the viral fever
been isolated in India ? Has the Minister got
any information whether this viral fever is an
imported one ? Japan has already isolated
this type of fever.

There is no mention of the number of
casualties and the cases of viral fever in the
Union territory of Delhi. Has the Minister
got any information about the rate of
increase in the number of cases of viral fever
in Delhi from 1981-82 to 1983-84 yearwise ?

About Uttar Pradesh the number of
casualties mentioned in the reply is two. But
it was reported that due to heavy flood there
was epidemic of viral fever in Shahjanpur
area and the number of casualties reported
was 100, Has this been investigated by his
Ministry ? I think his Ministry is confusing
cerebral malaria  which causes patchial
haemorrage in the brain with viral fever.
Until and unless these two
differentiated, it is very difficult to establish
whether the casualty is due to cerebral
malaria or due to viral fever. So, will the
Minister reply on the Floor of this House,
what are the positive factors for this disease,
whether it is a water-born disease, whether it
is an air polluted disease, whether
this is infectious or not and whether in the
whole country the carebral malaria and the
viral fever have been controlled ? The viral
fever percentage in country has increased
manifold. It has increased by more than 150
percent. So, can the hon, Minister, parti-
cularly tell the House what is the percentage
of viral fever increase in Delhi and around
and what was the percentage of viral fever

( Interruptions)

MR. SPEAKER : Your question has
taken the form of a virus now.

DR. KRUPASINDHU BHOI :1I am
sorry, Sir, you are not giving importance to

things are

T ———
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this particular question. It is a very dreaded
dangerous disease. Another thing is that the
hon. Minister has said that proper insecti-
cides have been given for spraying and all
these things......

( Interruptions)

MR. SPEAKER : Now you finish it.
You have already taken five minutes on this
only,

DR. KRUPASINDHU BHOI : 1t is very
important questions, Sir. Let there be half-an-
hour discussion on this. I would like to know
from the hon. Minister whether he is aware
of the fact or not that the present insecticides
which are supplied to different States are
resistant to plasmodium ffloiperum which
is also a carrier for the viral fever ?

KUMARI KUMUDBEN M. JOSHI :
Sir, so far as the hon. Member has said
that viral fever is on increase and the
Government is not concerned, I disagree
with that statement. We are very much
concerned and the viral fever is not on
increase. You can not generalise the things ..

( Interruptions)

DR. KRUPASINDHU BHOI : You can
not avoid the question.

KUMARI KUMUDBEN M. JOSHI :
I have listened to you very patiently. I said
that we are very much concerned and so far
as the viral diseases are concerned, he said
the increase is 150 percent. I disagree with
that...... / Interruptions)

DR. KRUPASINDHU BHOI : You
tell us the figures or you supply to the
House.

KUMARI KUMUDBEN M. JOSHI :
Sir, so far as this problem is concerned, the
reasons very from place to place. Sometimes
malaria causes the virus and sometimes so
many other things cause the virus. We have
asked the State Government and they have
reported to us about the disease and the
casualties.

NOVEMBER 17, 1983
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So far as Delhi is concerned, we have
not received any report. If the hon. Member
is interested in it, we will asked the Delhi
Administration about this and whatever
information we get, we will pass on to the
Member.

Sino-India Talks

*43. SHRI G,M. BANATWALLAT :

SHRI CHITTA BASU : Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether a Delegation from China
visited India during the month of October,
1983;

(b) if so, nature of talks held with the
Indian Leaders; and

(¢) the outcome thereof ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA
RAO) : (a) Yes Sir. Official level talks were
held in New Delhi from October 24 to 30,
1983.

(b) Besides the boundary question, the
talks covered other aspects of India-China
bilateral relations as well including trade,
cultural contracts and exchanges in the field
of science and technology, An exchange of
views on the current international situation
also took place.

(c) On the boundary question, detailed
discussions were held and an attempt made
to evolve a mutually acceptable set of princi-
ples to serve as guidelines for future discus-
sions. While some common ground was
covered, differences on certain vital gspects
remaind and they will be taken up at the next
round of talks. On cooperation and ex-
changes in other areas of bilateral relations,
the ground was prepared for these contacts
during 1984. The exchange of views on the
current world situation was a useful exercise
resulting in a better understanding of each
other’s perception of the international situa-
tion today,
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SHRI G.M. BANATWALLA : Mr.
Speakr, Sir, a reasonable progress has now
been recorded as a result of these talks,
But on the eve of talks, we have such attitude
of China as describing Sikkim as an indepen-
dent State and rejecting the protest note of
India and also indulging into selective in-
trusions in Ladakh and . Arunachal Pradesh
and so on. In view of this, no doubt, India
has conducted itself with patience and
skill. But, then, this was the fourth round
of talks and during the progress of these
talks we have such attitude coming from
China. I would like to know whether these
matters were taken up with the delegation,
whether it was impressed upon the delegation
that sach things hamper the progress of the
talks and, if so, with what results.

SHRI P.V, NARASIMHA RAO:
These matters are not taken up with the
visiting delegations; they are taken up with
the Government through the diplomatic chan-
nels. So far as delegations are concerned,
they come with authority to talk only on the
matters on which they are supposed to talk.
So, the instances referred to by the hon.
Member have been dealt with through the
diplomatic channels, as is the practice,

SHRI G.M. BANATWALLA : I do not
know how many people would be satisfied
with this reply; perhaps nobody. The main
reply to the question is rather vague. We
are told that ‘“‘ecommon ground was covered
and differences on certain vital respects
remain...”” and so on and so forth, I would
ask the hon. Minister to spell out the main
achievements, Let this House know what
were those main achievements and the
commen ground covered and what exactly
are those differences that are lingering,
becuase they are of very great importance.
We are also told that the international situa-
tion was discussed. We sit down to settle our
boundary issues. When even that is not
settled, we enter into a discussion on India’s
relations and conduct of international rela-
tions. I do not krnow how far that is rele-
vant, but I would like to ask the hon.
Minister as to what exactly were the main
issues, with respect to the international
situation, which were discused in this

context,

SHRI P.V. NARASIMHA RAO : The
answer to part (c) has not been couched in
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this language in a light-hearted manner, It
has been deliberately done, becuase we were
discussing how to evolve common principles.
Earlier on the Chinese side gave us a draft of
certain principles, which they considered
adequate. We, in turn, gave them our own
draft, which included the important points
raised in their draft, plus what we considered
equally important for inclusion, Now the
exercise was to marry these two drafts and
find outif we can come to an agreed
common draft. In that = exercise, naturally,
on certain issues which we consider impor-
tant, the inclusion of which or the reflection
of which we consider important,..

SHRI G.M. BANATWALLA : What
are they ?

SHRI P.V. NARASIMHA RAO : That
is what I am saying. It is very difficult for
me to place all the individual aspects before
the House, because the whole thing is in a
state of evolution. So, it would not be pro-
per, it would not be fair, on my part to
really open up the discussions here and say
who said what. At the moment they are
at a delicate stage. So, I would appeal to
the members not to ask for any more details
about the progress that has been made.
On the first three visits I have made a report
to the House on what had happened during
these visits.

Now it will be appreciated that at the
time of the fourth visit there has been a
forward movement; there has not been a leap
but a slight forward movement; it is a slow
movement in the sense that, in so far as the
previous visits were concerned, we were only
taking our own stand and repeating our own
stand. Now we have come to grips with the
differences, with the problem as such and we
are trying for the first time to evolve common
principles, on the basis of which discussions
could take place. So, this in itself is a for-
ward movement. But, while doing that, we
have encountered certain difficulties. So, this
exercise will continue. Unless we are able
to evolve these common principles, I do not
see how we can take the next step. There-
fore, on both sides there has been willingness
to discuss. Naturally, the delegation did
not, perhaps, have full powers to accept the
other side’s point of view. So, we took a
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little more time and this will be continued at
the time of the next visit,

SHRI G.M, BANATWALLA : My
other question is : What exactly were the main
issues with respect to the international situa-
tion which were discussed in this context ?

SHRI P,V. NARASIMHA RAO : It is
of a general nature. When the delegations
met, it was at the instance of the Chinese side
that we agreed to have a general TOUR
DHORIZON as they call it, of the interna-
tional situation. It was vrey brief, it did not
impinge on our bilateral talks, but they devo-
ted some time to that discussion also.

SHRI CHITTA BASU : Sir, while appre-
ciating the progress already made during the
course of discussions, as the hon. Minister
has practically mentioned about it in the
course of his earlier reply that attempts have
been made to evolve a mutually acceptable set
of principles to serve as guidelines for future
discussion, may I know whether in this
connection the Government of India placed
its 6-point working proposition while China
placed 5-point working proposition ? If he
is in a position to spell out this 6-point
working proposition, I will be very glad.
And at the same time if he isin a position
to spell out the 5-point working proposition
which was submitted by the Chinese side in
the draft, naturally it will be easier for us to
determine as to where we stand. In this
context, may I know what the major diffe-
rence between Indian approach and Chinese
approach is ? I would like to know if the
sector-to-sector  solution of the border
dispute as suggested by India and the com-
prehensive solution as suggested by the
Chinese side, constitute the major area of
differences between the two approaches.

L]

In this context it is necessary to under-
stand whether the Government at a particular
stage of negotiation offered the Colombo
proposal as the starting point for discussion
as against a package proposal offered by the
Chinese side, May I know whether the
Government has taken this position that both
the package proposal and the Colombo pro-
posal have been finally buried ?
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SHRI P.V. NARASIMHA RAO : Sir,
regarding the first part of the question in
regard to the marrying of the two sets of prin-
ciples 1 have already submitted to the House
that they are in a state of continuous discus~
sion and we are at a delicate stage in that
discussion. So, 1 would not like to give
details right now.

About the other one, in regard to the
sector-by-sector approach and the comprehen-
sive approach, these two broad categorisa-
tions need to be understood in the right
perspective because there is really no complete
dichotomy between them. We have both, a
comprehensive solution and sector-by-sector
approach. Our approach was: Let us take
sector-by-sector and see if we can agrec on
one sector, the next sector, and go on to the
areas in which we find it more difficult to
agree. Now, this time, this approach has
not been opposed, it has not been rejected
and to some extent their position has come in
line with this, yet the fact remains that
until we are ablz to evolve the common prin-
ciples on the basis of which discussions have
to take place, we cannot adopt either this
opproach or the other approach in practical
terms. Therefore, while to some extent there
has been progress on that aspect also, we
cannot really build on that much more
until the principles are evolved. This is the
position.

SHRI CHITTA BASU : What about
my question whether the Colombo proposal
and package deal have been buried ?

SHRI P,V. NARASIMHA RAO : That
is an old story that happened during the
previous visits. ([Interruptions). 1 would
like to say that the word ‘buried’ is not
applicable here, It is a continuous situation;
we are talking about all aspects.

PROF. RUP CHAND PAL : While
fully appreciating the steps that have been
taken to improve our relations with most
imp ortant neighbour, I would like to ask
one thing, Very recently, at the time
of talks and even after following the talks,.
a very important Chinese leader is reported
to have said that there is an ample scope
for exchange of scientific and technological
knowledge betweeu India and China for
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mutual benefit of these two countries of
Asia. If that is so, I want to know what is
the reaction of the Government in this
regard and whether the Government is
considering any concrete proposals in this

respect.

SHRI P. V, NARASIMHA RAO : The
discussions did take place during this round
of talks on science and technology, Both
sides reviewed the on-going programme of
bilateral exchanges in the field of science
and technology and expressed satisfaction
on its implementation. Both sides also put
forward a number of new proposals indi-
cative of their expanding interest in learning
from each other’s experiences. The new
proposals between Indian and  Chinese
delegation concerned a wide range of
subjects in varied fields, namely agriculture
and irrigation, electronics and communi-
cation systems, health population control
and drug research, mining, biotechnology,
natural medicines, sericulture, etc. etc. There
are many things that have been discussed.

SHRI MADHAVRAO SCINDIA : After
the talks, there were widespread press reports
that the Chinese side had accepted India’s
proposal for border negotiations on the basis
of a sector-wise approach. This was cate-
gorically stated in the press whereas the hon,
Minister tends to indicate that there was no
categorical acceptance and the reply, if I
may say so, has been rather in general
terms. I would like to know categorically
from the hon, Minister whether the sector-
wise approach has been accepted by the
Chinese or whether it has not been accep-
ted.

SHRI P. V. NARASIMHA RAO: I
have told the House that what they have
accepted is in line with what we have been
saying in regard to sector by sector aproach.
But that is not the end of the story. Itis
bound up with other things. At one stage,
it was even said that unless we have evolved
principles, a sector by sector discussion will
only result in sector by sector dispute, We
do not agree with that because we do not
consider that there are any disputes in cer-
tain sectors, Therefore, instead of going
back to square one, I have only generally
stated that there has been a change this

KARTIKA 26, 1905 (SAKA)

Oral Angwers 18

time in the sense that while on the previous
occasions, the sector by sector approach was
matched by their package proposal and we
could not really resolve this approach with
that proposal, this time, there has been a
change in what they said. But that goes
only a part of the way. This is what I tried
to explain.

Report about the Railway Accld.ent between
Ludhiana and Ambala

*44 SHRI MOHANLAL PATELY :
SHRIMATI KISHORI SINHA :
Will the Minister of RAILWAYS be pleased
to state :

(a) Whether the enquiry Committee
constituted to inquire into the causes of the
railway accident between Lndhiana and
Ambala has submitted its report;

(b) If so, what are the findings; and

(c) What othetr measures have been
adopted for the smooth running of trains in
the disturbed State of Punjab to avoid
further untoward incidents?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOU-
DHURY) : (a) to (c) A statement is laid on
the Table of Sabha.

Statement

(a) and (b) The accident has been
inquired into by the Commissioner of Railway
Safety, Northern Circle, who functions inde-
pendently of the Railways under the Ministry
of Tourism and Civil Aviation. His report
is awaited.

(c) The following special measures have
been taken to ensure safe running of trains
in the State of Punjab.

(i) Intense patrolling by the perma-
nent gangmen, alongwith Police,

of volnerable Sections,
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(ii) Special watch on the Railway
bridges with the assistance of Home
Guards, Police and R.P.F.

(iii) Rescheduling of passenger trains
during night on some Sections.

(iv) Running of patrol specials or pilot
engines before passenger trains as
far as practicable.

(v) Setting up of a monitoring cell in
the State Secretariat for close
coodination.

st HigA W TEd 0 e HIIEd,
qg AMaamr &7 qearar & @19 § 1 ¥
gaear g ¢, Igdr i &1 [@E qd 9%
agt ang g afsa sas1 gran & fag e
T 39 FII0 AT 3, SAFT ANy €@ 2z
# fear war & | & FAAlT @5 S F ag
STAAT W1ZAT g fF emad S ¥ grar F
fag ®a7 3310 § 7% arasg i oFAr
F1: QFT q2AT G § VT qAT I, AY
gdr f&adr gewig gd § & fwad
siafaat &1 frewarx fear qar g

SHRI A .B.A. GHANI KHAN CHAU-
DHURI : Prima facie indications are that
this accident has happenned due to sabotage.
The Commissioner of Railway Safety is
enquiring into the accident. - His report is
awaited. We have not got his report yet.
We have taken some preventive steps that
such cases of sabotage do not recur. We
have set up a Monitoring Cell in the State
Secretariat to be manned by the railway
officers round the clock in close coordination
with the State Government. The total route
kilometer of railway line in Punjab is about
2,140 KM,

It is very difficult to give a foolproof
assurance that no sabotage will take place
on 2,140 KM. 1Itis a long route. Now we
are doing our best. We are seeking the
cooperation of everybody so that railway
can run freely and with safety.

With regard to the arrest of persons on
account of this particular sabotage of the
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railway track, I do not have the numbers.
I can not give the numbers.

ot \YgA ww azw : §a qg W q8r
qr f& zg gzar & 3rg (97 A1 FIW
I3 § #T IIF A1 W1 &1 TIAT HET
garag ?

qeas WA : A a1 ATTET TEA Al
qar g

SHRI A.B.A. GHANI KHAN CHAU-
DHURI : In particular, in Punjab area, no
other accident so far has taken place.

Y AigA A @@W ;3T gHeAr ¥
fora qanfe<i €1 qeg g€ 8, #9197 a0
qE=rA 21 af & ar @ &Yv I+ @
FAAA 2 faar mar g ar A8 ? afz 2
faar war & &1 fFaar femramr 27

SHRI A.B.A. GHANI KHAN CHAU-
DHURI : The number is 17 killed and most
of them were identified. 1 cannot say that
all of them were identified., But I do say that
most of them were identified. (Interruptions)
I do not know the number. Most of them, I
said. (Interruptions).

SHRI JAGPAL SINGH : Please give
the correct numbers,

SHRI A.B.A. GHANI KHAN CHAU-
DHURI : 17 persons were killed, 100 injured
and another 29 received trivial injurles and
they were released then and there,

With regard to compensation, action
has been taken for the appointment of an ad
hoc Claims Commissioner to determine the
claim for the accident.

The rate of compensation in case of
death of the passengers in the train accident
has been raised from Rs. 50,000/- to Rs.
one lakh.

SHRIMATI KISHORI SINHA : The
Chief Safety Superintendent Mr, Srivastava
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had stated that a fracture had been discovered
in the rail and that the maintenance staff
had repaired it by putting fish plates, and
welding was to be done later. 1 think if the
rail had been welded earlier, this accident
would not have taken place.

Therefore, 1 would like to know from
the Hon. Minister,

(a) How many days before the acci-
dent the fracture was noticed in
the rail and why was it not welded
soon.

(b) Among the measures taken, no
mention has been made about any
effective step being taken to stop
roof travelling altogether.

May 1 know whether the Government 1s
taking any steps to stop roof-travelling ?

SHRI A.B,A. GHANI KHAN CHAU-
DHURI : At the accident site the track is
provided with long welded rails. However,
due to rail fracture on 8-10-1983, a couple of
days before the accident, a piece of rail was
inserted which was not welded but put with
fish plates. Normally in the railway track,
fish plates are put. But from our experience
in Assam and Punjab, we are now having a
new technique-because removing the fish
plates with nuts and bolts is easier, it takes
lesser time. This technique is called ‘burring’
of fish bolts. If you do that, then removing
the fish plates takes a longer time, say, 45
minutes or so; it cannot be done in 15
minutes or 20 minutes and it requires a
special type of technique. So, we have been
doing this ‘burring’ of fish bolts in the
Punjab all over, this has been introduced
and we are covering the Punjab, the entire
track of the Punjab, with this. We hope,
and the presumption is, that it will take a
longer time to remove the fish plates.

(Interruptions)

I may inform the House that we have
also done rescheduling of important passen-
ger trains so that they are within 15 to 20
minutes of each other, Before this, we run
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a patrol engine or a pilot train or a goods
train so that safety is assured.

With regard to passengers travelling on
the roof of trains, they are trying to prevent
it, but what happens is that again in some
other Station they get up on the roof of the
train. We are doing our best to prevent
this.

SHRIMATI KISHORI SINHA : What
about fracture? Why was it not repaired?
When was the fracture discovered?

(Interruptions)

SHRI A.B.A. GHANI KHAN CHAU-
DHURI © Normally this is the practice. Due
to rail fracture on 8-10-1983 this was remo-
ved-the fracture was removed—and a piece of
rail was inserted which was not welded
because at that time we did not give much
importance to this welding theory. Fish
plates were used to be put with nuts and
bolts; that is the normal practice. When in
the Punjab from our experience we came to
know that the nut-and-bolt system would not
work, it should be welded, then all over
the country we have started this welding
practice.

SHRIMATI GEETA MUKHERIJEE :
Sir, the question has not been answered at
all. When was the fracture discovered?
This railing system has not started only
yesterday. Why was it not welded? That
was the question. Let him reply to that
specifically.,

SHRI A.B.A. GHANI KHAN CHAU-
DHURI : I have answered that.

SHRI SATYASADHAN CHAKRA-
BORTY : Fracture is fracture. Why should
they torture ?

S VAT TAIT A1 : AN WEq,
g+ AgRT ¥ Tz STAAT W1zar g E @
gU2AT &1 q¥ UEEF FAN FAAAT F)
qgrel &9 as &0 @Al 9ifge 7 7D WA
O X qg 4391 QF A9 & e g
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qifgy | &0 go% 4 ga¥ It qurAd)
¥ gz g€ faa® g #1 g & arEr A&
# aslt w§ | SmraAT A G FiErzaEr
& wrafiag § foasd el as garaan ad
fast qmar &\ 13 wfi7 & aw a@r 9
GeEIE AW FHTAT  F AET &)
L

sit frogqrat arm sarm @ A fasgw
AT T § | (;aETA)

St VNI IO AT © 19 qY AT
g 1 (zmEwmE)

MR. SPEAKER : 1 warn you. I will take
privilege motion against you.

SHRI R. P. Yadav : I take note of that,
1 will never repeat that.

B § & arad sawy Srw FT AATF )
gharg B fd ng ax & @) S 73z
%8l 91 & ®qdwa gag q fegqr soar
ga A 7 miw F gt fE@ fawr v &
aF @ AT FUGI AL AT GFA, FAQ
FY WA F IS 41 JUIN AI§Q | gqE
farg seoft st F wrar ar e @ gdearal &
AT ATAT X OF ATE@ FIAT GHAAAT
et stroar | #ur wEAl WEIRW IR OFT
w6z FI f sy faasr 50 gare wgav
gATAAT 3 T §. IAF UF q1@ N AT AEY |
ggH FATaT T gHeAT # WA Wl &
ATAAT 37 &1 F17 F aF 0 g ooFar ?

SHRI A, B. A. GHANI KHAN
CHAUDHURI : With regard to this Rs. 1 lakh
compensation, we tried to pass this amend-
ment in the last session, but it could not be
done. We think that in this session will be

able to pass it,

=it 7w famieg qraa@ ;- gerw gEEg,
o3t R0 o AtEF At A W wew fwar
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 SaF ZrAr A T mFArT | IR
F9EAT ¥ 3000 YT AT Teg g B 1 A
a% 50 M Fa¥ga faar § &
I § SAAT Wgar g 5 qaF &
aftare @ frad feq & wwze gaaw a1
ufe fradt aifgn | 0% &1 2@ &g &
AT gt § & IgF @1z gIrEs €
ufw gz ™@a & #fasrd frg &1 ag
HIZT § | 4§ WA IIT W @AW 1 7 10
gAML 0 qX & q¥ ¥y wfawmifai #7
Jard Ay w3 ¥ X g@ gratw H Qo
FIT FEAT AAGATE )

(%) AT a8 aqarg fF garasw &
ufw ¥ wnam & fau sar 399 #f
fafesa fafa ax £ & 1 sz 57 fafews
fafg & srgz gurasr gt fear sroar
ar za afgwdt & faars sar sgag
1 soat ?

(@) g@IY a|@ {9 ag qann fF 9
garaar & aF Ag faar nar 3 wad
I3 vefafaezaa Sediz § a1 aqdEw

g7

SHRI A, B. A. GHANI KHAN CHAU-
DHURI We are discussing a particular
accident. I do not have the papers of the
accident the hon. Members are mentioning.

(Interruptions)

1 v fasra araaa o fraa aafy
# gargar faaqar wifge, w@r s oag
qIeT g%q & 7 "EAr 1981 # @ @l
1983 a& 3t qHTASIT ALY fAET § )

MR. SPEAKER : He wants to know
whether there is any time limit for payment
of compensation.

SHRI A. B, A. GHANI KHAN CHAU-
DHURI : Within one year it should be paid.
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it T fawtg oraaw - wEE aEw
Wt TR Fer 97 f& A 9T @ EN
afra a8l var ar | 7a% fag #17 faed-
are g ?

sreaet AgIRyg ;| F17 st dfwg

You can table a separate question. We
will get the facts and figures,

SHRI SATYASADHAN CHAKRA-
BORTY : Sir, you should direct the Minister
to give compensation within a period of one
year.

§t o fagm orgaw . oF g FT
dadan diftaz g AT T 6 IT 1981
FT HIAT & 1+ IEAT AWT EowAr d, A
foredare & 7

SHRI A.B.A. GHANI KHAN CHAU-
DHURI : I said that the paper is not with
me. I do not have the paper with me.

(Interruptions)

At AAT WAL AEAY g AT
areaa At qrA R )

MR. SPEAKER : He does not have
the papers. It does not matter. We shall get
the facts as to how many persons got the
compensation and how many are still left.
We shall get this information (Inrerruptions)

Please listen to me. I shall take up the
matter. You do not let me do it.
(Interruptions)

SHRI A.B.A. GHANI KHAN CHAU-
DHURI : I Shall inform the House and I
shall place the papers on the Table. One
thing I want to inform you. That is, before
the budget session, the compensation that was
used to be paid was Rs. 50,000/-, I have
raised that to Rs, 1 lakh. For that some
amendment is necessary. (Interruptions)

WEqA WEIRA : JIT IW AIE { AN
ar $1§ AT TG AT |
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This is not the way. I know what you

are asking him. I do not know why you
all shout unnecessary. I know this gravity
of the situation, We shall get the¢ infor-
mation,

ot maw fagrdt araddy : seqer W,
7l AgeT g% faeqa qam @ @Ed
g fag® 7z s@Asr framw Fosa
gzar g%, frad @ A ate 9 fraan
garasr  faar war? @rq ¥ gg @
JreETET 3 gFG 2 fF oS A, maw
F193 & gwraT adf gan, 3@ N uw
arg  war  fenfies goe ¥ fRar
Eleoill

WEaH WEIRY : 9T IF 919 A& FE
T $9 T8 FT aFF )

sl snaret fag : oF drg F1 W€
UF 1A qF AZ) HT FFQ |

qensy WAIIA : g UIET §1 €4
FEAT 2

SHRI SOMNATH CHATTERJEE : This
is the minimum . The Railways should pay
more .

MR . SPEAKER : He will get the sta-
tistics . You will please give us the statis-
tics .

SHRI A B, A. GHANI KHAN CHAU.-
DHURI : Yes, Sir.

MR . SPEAKER : Kindly tell us whether
this accident was due to sabotage or failure
of the Railway Administration.

st Tw arw @ ;39 awaha w7
gFa @ar g, e fesdardt e av
g?
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SHRI A.B.A. GHANI KHAN CHAU-
DHUR : As 1 Isaid, Mr. Speaker, Sir, the
PRIMA FACIE indications are that this
accident has happened due to sabotage but the
commissioner of Railway Safety is enquiring
into the accident. His report is awaited.

MR . SPEAKER : Question Hour is now
over .

WRITTEN ANSWERS TO QUESTIONS

Allotment of Funds for Ernakulam-Alleppey-
Kayamkulam Railway Line

*45. SHRI A. NEELALOHITHA-
DASAN NADAR :

PROF. P. J. KURIEN : Will the

Minister of RAILWAYS be pleased to state :

(a) Whether the Government of Kerala
has requested the Government for the allot-
ment of more funds for Ernakulam-Alleppey
and Alleppey-Kayamkulam Railway lines of
Kerala ; and

(b) if so, details of the request and
action taken by the Government thereon ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHAUDHURI : (a)
and (b) Yes, Sir. The Chief Minister of
Kerala requested that Rs. 6 crores and Rs.
4 crores may be allotted for Ernakulam-
Alleppey, Alleppey-Kayamkulam railway lines
respectively. He was replied that it had not
been possible to provide more funds for these
two railway line projects in view of the overall
low availablity of funds.

Unhygienic Working conditions of Sucheta
Kripalani Hospital, New Delhi

*46, SHRI RAJNATH SONKAR
SHASTRI : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state :
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(a) whether Government are aware of
the most unhygienic working conditions of
Sucheta Kripalani Hospital in New Delhi
with the result that the incidents of deaths
of newly born babies due to tetanus are
quite frequent ;

(b) if so, whether Government have
assessed the working conditions of the
hospital and if so, when and with what
results ; and

(c) what measures have been taken by
Government to improve the situation ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANARA-
NAND) : (a) to (¢) It is not a fact that the
working conditions in Sucheta Kripalani
Hospital are unhygienic.

There has not been any death of newly
born babies in the hospital due to tetanus.

Conversion of Samastipur-Darbhanga
Line into B.G.

*47, SHRI BHOGENDRA JHA : Will
the Minister of RAILWAYS be pleased to
re‘er to the reply given to Unstarred Ques-
tion No. 3163 on 11 August, 1983 regarding
survey for Darbhanga-Jayanagar conversion
and state the latest position with regard to
the survey of Darbhanga-Jayanagar and
Jayangar-Udaipur (Cement Plant side), for
conversion of Samastipur—Darbhanga line
to broad gauge and construction of proposed
Sakri—Hasanpur line ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN CHAU-
DHURI) : Survey for Darbhanga-Jayanagar
has been completed. The survey report for
this Project has been received and is under
examination.

Conversion of Samastipur-Darbhanga
from Metre Gauge to Broad Gauge and con-
struction of new Metre Gauge line from
Sakri to Hasanpur are both approved pro-
Jjects. However, it has not been possible to
make much headway due to severe contraint
of resources,
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Abolition of Capitation Fee in Medical
and Engineering Colleges

*48. SHRI T.R. SHAMANNA : Will
the Minister of EDUCATION AND CUL-
TURE be pleased to state:

(a) whether it has come to the notice
of Government that the Capitation fee
charged by private Medical and Engincering
Colleges could not be stopped effectively for
want of a proper legislation; and

(b) whether Government would take
immediate steps to bring forward a com-
prehensive legislation to arrest this evil
practice?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) and (b)
The issue of bringing suitable legislation to
stop the practice of charging capitation fees
for admission to engineering colleges is under
the consideration of the Government. Suitable
steps for stopping this praciice for admission
to Medical Colleges are also being considered.

U.S.-Pak. Security Relations

*49. SHRI RASHEED MASOOD :

SHRI G.Y. KRISHNAN : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government are aware of
the new U.S.-Pakistan security relationship
under which airports and base facilities have
been provided by Pakistan to U.S. and U S.
warships have been given the right to visit
Pakistan’s strategic ports being developed at
Gwadar, Ormara and Pasni along the Makron
coast and in return Pakistan will get from
the United States Government anti-radiation
strike missiles to be fitted on to F-16, 40
Harpoon Cruise missiles and Grumaran E-2
aircrafts: and

(b) if so, what is the reaction of the
Government thereto?

KARTIKA 26 1905 (SAKA)

Written Answers 30

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA RAO):
(a) The Government are aware of press
reports regarding the US-Pakistan security
relationship, with its various aspects;

(b) The Government of India have
taken up the question of the supply of sophis-
ticated weapons by the USA to Pakistan
on several occasions, as such supplies have
led to increased tension in the region. The
The Government continues to be vigilant in
the matter and will take all necessary steps to
safeguard the country’s interests.

Plan to Open New Public Health Centres
and Sub Health Centres

*50. SHRI PRATAP BHANU SHARMA:
Will the Minister of HEALTH AND
FAMILY WEIFARE be pleased to state:

(a) whether it is a fact that Government
of India have stopped to sanction new Pri-
mary Health Centres and Mini Public Health
Centres for the State Governments;

(b) if so, the reasons thereof; and

(c) if not, then what is the plan for the
current year and future for public Health
Centres and ‘““Mini”" Public Health Centres?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.SHANKARA-
NAND) : (a) to (c) Establishment of Primary
Health Centres and Sub-Centres as per laid
down norms is an approved scheme of the
Government. During the current year it is
proposed to establish 405 Primary Health
Centres and 9010 Sub-Centres. Targets for
the next year would be finalised after the
Annual Plan discussions with State/U.T,
Governments which are in progress.

Slump in Freight Traffic

*51. SHRI V.S. VIJAYARAGHAVAN:
Will the Minister of RAILWAYS be pleased
to state:

(a) whether there has been ony slump
in the freight traffic during the last six

months;
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(b) if so, the reasons thereof:

(c) the loss of revenue resulted there-
from; and

(d) the steps being taken to make up
the shortfall?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHAUDHURI) :
(a) As compared to the Budget Targets there
is a shortfall of 7.69 million tonnes during
the six months period from April to Septem-
ber, 1983 in freight traffic. The drop as
compared to the corresponding period of
1982-83 is only 1.32 million tonnes.

(b) The drop in traffic is mainly due to
less offering of traffic by the core sectors
like raw materials to and finished products
from steel plants, export ore, fertilisers and
coal.

(c) A compared to the propartionate
Budget there is a shortfall of Rs. 112,94
crores (approximately) in goods earnings to
end of Septmber, 1983; however. as compared
to corresponding period of 1982-83 it is
Rs. 152.30 crores more.

(d) Railways launched drives like close
liaison with other Departments/Ministries to
keep up their projected offer, upgraded prio-
rity for high profit yielding commodities,
quoted competitive station to station rates,
where justified, etc.

Reaction to Invasion of Grenada

*52. PROF. MADHU DANDAVATE :

SHRI GEORGE FERNANDES :

will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether the Government has taken
note of the invasion of mixed forces of U.S. A,
soldiers and troops from six Caribbean armies
of island of Republic of Grenada;

(b) whether the Prime Minister, as the
Chair-person  of NAM has condemned the
invasion and the action of U S.A. ; and
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(¢) if not, the reasons thereof ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V, NARASIMHA RAO) :
(a) Yes, Sir ,

(b) and (c) The official spokesman
of the Goyernment of India made the follow-
ing statement on the invasion of Grenada on
26th October, 1983 ;

““The Government of India views events
in Grenada with grave concern. The Kkilling
of Prime Minister Maurice Bishop and several
of his cabinet colleagues has caused conster-
nation and dismay in India and other
Nonaligned countries. We were looking
forward to raceiving Prime Minister Bishop
in November for the CHOGM.

The invasion of Grenada by outside
forces cannot be Justified and is inconsistent
with the basic laws of international behaviour.
The Government of India are strongly
opposed to interference and intervention by
any country in another. They consider it
desirable and necessary that big and powerful
countries should act with maximum restraint
in their dealings with other countries. No
country has any right to impose a regime
or system of government of its own preference
on another country.

The situation in Central America and
the Caribbean is already charged with tension
and strain. Foreign military intervention can
only aggravate these and perpetuate instability
and conflict in the region, We urge immediate
withdrawal of all toreign forces from Grenada
so that it can manage its own affairs in
freedom™.

In response to a question from the
press, Prime Minister said on 2nd November,
1983, that the presence of US troops has
taken the matter of Grenada beyond the
purview of the Commonwealth, She went on
to say that the appropriatate forum
for dealing  with this matter was
the UN, on the basis of the General
Assembly’s call for an  immediate
withdrawal of all foreign forces from there.
She added that “there can be no justification
whatsoever for the invasion of Grenada by

S
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outside forces, We fail to vnderstand how
this small island of 120,000 people could
have Rosed a threat to anyone”'.

‘“We remain unconvinced by any of the
justification given for the invasion”.

Accident of 51 UP Sealdah Express near
Mandi Gobindgarh Railway Station

*53. SHRI RAM SINGH YADAV :
SHRI RAMVILAS PASWAN :
Will the Minister of RAILWAYS be pleased
to state :

(a) how many persons died and were
injured in an accident of 51 Up Sealdah
Express Near Mandi Gobindgarh Railway
Station on the night of 20 October, 1983;

(b) extent of loss of

therein;

property

(¢) amount of compensation/relief
provided to the families of deceased and
those injured therein; and

(d) if not provided, what steps the
Government have taken to compensate the
families of deceased and injured ?

THE MINIRTER OF RAILWAYS
(SHRI A.B. A, GHANI KHAN CHAU-
DHURI) : (a) and (b) In the accident involving
51 Up Sealdah—Jammu—Tawi Express
on 21.10.1983 near  Mandi— Govindgarh
Railway Station on Northern Railway, 17
persons were killed and 100 Sustained injuries,
Another 29 persons received trivial injuries.
Cost of damage to Railway property is
estimated as Rs. 18,72 Iakhs.

(c) and (d) Ex-gratia relief amounting
to Rs, 70,000/- has been paid so far.

Compensation as determined by the
Ad hoc Claims Commissioner will be paid
under the Indian Railways Act, Action has
been initiated for his appointment in consul-
tation with the State Government,
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Mysterious Disease in the Flood
Affected Areas of U.P_ Bihar,
Delhi and Haryana

*55 SHRI M. RAMGOPAL REDDY :

SHRI N.E. HORO ¢ Will the

Minister ox HEAITH AND FAMILY
WELFARE be pleascd to state :

(a) whether it is a fact that a myste-
rious disease has gripped the flood affected
areas of U. P. Bihar. Delhi and Haryana
States;

(b) Whether it is also a fact that more
than 250 persons have died due to this
disease in U. P, and Bihar only; and

(c) what steps have been taken by
the Central Government to eradicate this
mysterious disease ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANKARA-
NAND) : (a) to (c) No death due to any
mysterious disease has taken place in U.P.
Bihar, Delhi and Haryana, Investigation has
revealed that the reported deaths were due
to viral and malarial fever,

A strategy of mass drug administration,
intensification of surveillance  measures.
opening of drgu distribution centres and
inseeticidal spray coverage has been adopted.

Exodus of Experts from Maulana
Azad Medical Collcge, Delhi

*56, SHRI CHANDRAPAL SINGH :
SHRI NAWAL  KISHORE
SHARMA : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to

state :
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(a) whether it is a fact, that, of late there
has been alarming exodus of experts in
various disciplines from the Maulana Azad
Medical College, Delhi and associated
hospital ;

(b) if so, jhe details thercof stating
the numbar of professionals who left
the organisation during the last two years
and the reasons there- for ; and

(c) the measures taken by Government
to improve the situation ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANKARA-
NAND) : (a) and (b) During the last two
years about 20 senior doctors from Maulana
Azad Medical College have either retired
voluntarily or resigned froms Government
service on personel grounds.

(c) The Government has taken a
number of steps to improve service conditions
of Central Health Service officers. A cadre
review of the Service has been completed
and posts in different grades have been
upgraded which has created large number
of promotional opportunities.
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Third World Hindi Conference

*59, SHRI CHITTA MAHATA :
SHRI JITENDRA PRASADA : Will
the Minister of EDUCATION AND CUL-
TURE be pleased to state :

|
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(a) whether it is fact that the Third
World Hindi Conference was held in the
country ;

(b) if so, the outcome of that Confe~
rence ; and

(c) what steps Government propose
to take to promote Hindi as a national and
international language and ensure for it the
status it deserves ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON) : (a) Yes, Sir.

(b) A report on the outcome of the
Conference is awaited from the Rashtra
Bhasha Prachar Samiti, Wardha-the organisers
of the Conference.

(c) Government has already formulated
a number of schemes for propagation and
development of Hindi in India and abroad,
details of which are available in the Annual
Report of the Ministry of Education and
Culture for the year 1982-83.
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fadmr wemt (st o dte  afag
) : (%) S, gh1510.1983  ®
7 AT WSIHAT F1 FFEIfEAT FQ@ GO
qifeeara & fa2w wet arfgasrar arga
@ & s &1 fa% fear ar) 59§
qrg 17.10.1983 & §YF WSy HFTAT
%! gdfra afafe ¥ aifeears & sfafafe
A o wredft & F9f @ 91

(@) & (w) swFe ¥t gy feafq &
qiffeara e &t fafws qa@d 9z
qqa s fzar mar @ & agF wsg A<
Fq FFAUSEIT G4 A FIOAIT FT IJeAg
st forwar quad & faqdfa &

gata afafa # g5 seq@ &1 IA
R & go7 FfeF &1 9AT FQ@ FQ
wreda sfafafe & gt gfafes feafa
Qgud fe sy ol wwAlT &1 g
S WIXT T QF (0= AT § |

Hindi in U. N,

453. DR. PRATAP WAGH :
SHRIMATI MADHURI SINGH :
Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether the Hindi vishwa Sammelan
held in New Delhi from 28 to 30 October
had discussed the subjeet of making Hindi
as one of the official languages in the United
Nations;
of Government

(b) the reaction

thereto; and

(¢) whether Government had initiated
any steps in this direction at the United
Nations ievel ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE,
( SHRI P. K. THUNGON ) : (a) to (c) the
subject of making Hindi as one of the
official language in the United Nations was
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discussed during the Third Uishwa Hindi
Sammelan held in New Delhi on October
28-30, 1983, but no formal proposal has yet
been received from the organisers of the
Sammelan—Rashtra Bhasha Prachar Samiti,
Wardha,

As informed by the Ministry of External
Affairs, no formal steps have so far been
taken in this behalf at the United Nations
level.

News Item Captioned ‘‘Panel Confirms
MBBS Admission Racket”’

454. DR. A.U. AZMI :
SHRI MANOHAR LAL SAINI :
Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to the news item
“Panel Confirms MBBS Admission Racket”
appearing in the Indian Express dated 22
October, 1983 bringing out the fact that
Justice Bhargava Commission has indicted
a Deputy Registrar and some officials connec-
ted with the faculty of medical sciences and
the Commission has come to the conclusion
that there was truth in the leakage of papers
and the Commission has recommended an
overhaul of the entrance examination
system so that there is the least possibility
of leakage of papers or manipulation at
the checking level and has made some
other suggestions ; and

(b) if so, what action has been taken
on the Commission’s report

ment ?

by Govern-

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) (a) Yes, Sir,

(b) The Bhargava Commission was
appointed by the Delhi University to
look into the alleged irregularities in the
conduct of entrance examination for admission
to the MABS Course and the screening
test for admission to the post-graduate degree
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and diploma courses in the faculty of medical

sciences held in 1980-82,

In its findings, the Commission had
observed that the evidence did not justify a
positive conclusion about the involvement of
the Deputy Registrar. However, since there
was a suspicion, the Commission recommend-
ed that the concerned officials should be
transferred so as to have no connection
with the Examination Branch. The concerned
officials have accordingly been transferred to
other work in the University,

The other recommendations made by
the Commission for improvements in the
procedures for setting up question papers,
conduct of examinations, and evaluation of
answer scripts for future tests are under the
consideration of the Academic Council of the
Unive.sity.

Honouring of Scholars in Sanskrit,
Persian, Arabic and Pali

455. PROF. NARAIN CHAND
PARASHAR : Will the Minister of EDU-
CATION AND CULTURE be pleased to
state :

(a) the names of scholars in Sanskrit,
Persian, Arabic and Pali, who have been
honoured by Government during the past
three years for each year separately ; and

(b) the details of the Scheme for
honouring such writers and whether it is
proposed to increase the number thereon ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON) : (a) A statement
showing list of scholars in Sanskrit, Arabic
and Persian honoured during the last three
years under the Ministry’s scheme for Award
of Certificate Honour to eminent Sanskrit,
Arabic and Persian scholars is appended.
Scholars in Pali are also eligidle for these
awards.

(b) The . Awards of Certificate of
eminent Sanskrit, Arabic and Persian scholars
are announced every year on Independence

KARTIKA 26, 1905 (SAKA)

Written Answers 42

Day, The Awards carry a Certificate of
Honour together with a monetary grant of
Rupees Five Thousand per annum for life,
Before announcing such awards, suggestions
are invited from the State Governments etc.
which are considered in consultation
with a High-Powered Preliminary Selection
Committee in which Subjeet specialists are
duly represented. The Government have
already increased the number of awards—10
for Sanskrit scholars and 2 each for Arabic
and Persian scholars.

Statement

List of Scholars Honoured during the
past Three Years under the Scheme for
Award of Certificate of Honour To Sanskrit
Arabic and Persian Scholars.

Sanskrit Scholars

1981

I. Shri Madhusudan Bhattacharyya.

w2

Shri Moorthiyedath Sankaran
Namboodiri.

3. Shri Rameshwar Jha.
4. Shri Raghunath Sharma,

5. Shri Ranganath Dattatrey Vadekar.

6. Shri Ramanath Dikshitay
A, Munuswamy.

7. Shri Satyavrata Siddhantalankar.
8. Shri T. E. Veeraraghavachariar.
9. Shri V. Balakrishna Shastri.

10. Shri Veeramani Prasad Upadhyay.

1982

1. Shri Aribam Shivadutta Sharma.
2. Shri Bhavadeva Bhagavaty.

3. Shri Bhalchandra Shastri Waman
Karambelkar.
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4.

5.

10.

10.
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Shri Dharmendranath Shastri,
Shri Jagdish Sharma.

Shri Mahashankar Ghelabhai Shukla
Agnihotri.

Shri Maya Prasad Tripathi.
Shri R, Muthukrishna Sastrigal.

Shri Navalpakkam Ayya
Devanathacharya.

Shri Ottur Unni Nambudiripad.

1983

Shri Badri Nath Shukla.

Professor Batuknath Shastri
Khiste.

Professor B, R. Sharma.

Shri Dayashankar Bajpaye.
Kumari EstherAbraham Solomon.
Shri Goda Subrahmanya Sastry.

- Dr. Mandan Mishra.

Shri N. Ramakrishna Shastri.

Shri Ramchandra Shastri
Hosmane,

Pt. Upendra Jha,

Arabic Scholars

1981

Shri Khurshid Ahmed Fariq.

Shri Mohammad Rabey Nadwi.

1982

Shri Muhammad Mehmood
Surti-
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2. Md. Yousuf Kokan.

1983

1. Dr. Shiv Rai Chowdhry.

r

Abul Ola Adullah Adib ‘Bihari’.

Persian Scholars

1981

1. Shri Abdul Mannan ‘“‘Bedil”.

2. Shri Mufti Naseem Ahmed
Faridi.

1982

1. Shri Bhagwat Saroop.

ro

Dr, Khizer Ali Khan.

1983

1. Dr. Hira Lall Chopra.

[

Dr, Ziyauddin Abdulhayy Desai.

Running of Commercial Services from
Haldia to Patna and Patna to Allahabad

456, SHRIRAMAVATAR SHASTRI
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the authorities of the
CIWTC have sent some firm proposal to the
IWT. Directorate, Patna for running the
commerial services from Haldia to Patna
only instead of upto Allahabad as per original
schedule of the Government; and

(b) if so, the decision taken in the
matter and the alternative arrangement made
for running the commercial services from
Patna to Allahabad ?
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THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI): (a) The
Regional Office of the LW.T. Directorate at
Patna has not received any such proposal
from the CIWTC Ltd,, Calcutta.

(b) Does not arise,
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Security Deduction from the Secretary
ECCS/C.A.L. Calcutta

458. SHRI SURAJ BHAN :

SHRI ATAL BIHARI VAJ-
PAYEE : Will the Minister of RAILWYS be
pleaced to refer to the reply given to Unstar-
red Question No. 3016 on 17 March, 1983
regarding payment of security deduction to
employees of Allahabad Division and
state :

(a) whether the Personnel Branch of
the D.R.M. office Allahabad has procured
records of security deductions etc. (from the
salary of A.S.Ms, etc. appointed before
April 1, 1946); and

(b) whether the office of D.R.M.,
Allahabad have since prepared a statement
of payments to be made to the concerned
employees and have the payments been made
to each one of them now, and if so. the dates
and if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A, GHANI KHAN CHAU-
DHURI) : (a) Yes,

(b) All the concerned staff who are in
service have been advised to collect their
security deductions, In respect of the retired
staff the payment orders are under issue, The
information regarding exact dates of payment
is being collected and will be laid on the
Table of the Sabha,

India’s Request to Pakistan for Freedom
of Khan Abdul Ghaffar Khan

459. SHRI P.M. SAYEED : Will the
Minister of EXTERNAL AFFAIRS be pleased

to state :

(a) whether the Prime Minister has
received the reply to her request made to
the Pakistan President for setting free Khan
Abdul Ghaffar Khan; and

(b) if so, what is the reaction of
Pakistan Government in this regard ?
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THE MINISTER OF - EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA RAO):
(a) and (b) In a letter to President Zia on
August 26, Prime Minister conveyed the deep
concern in Parliament and outside at the
detention of Khan Abdul Ghaffar Khan by
Pak authorities.

.
However Pakistan Government‘§ reac-
tion has been negative in this regard,

Restoration of ‘Kohinoor’ -to India

460. SHRI NAVIN RAVANI :
SHRI CHINTAMANI JENA :
SHRI DIGAMBER SINGH :
Will the Minister of EDUCATION AND
CULTURE be pleaced to state :

(a) whether it is a fact that India has
again pressed its claim for the return of the
‘Kohinoor’ as well as other cultural
properties taken away by the Britishers;

(b) if so, the feaction of the British
Government thereon; and

(c) whether this matter will be discus-
sed with the British Prime Minister during
her visit to India in connection with CHOGM
later this month ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON) : (a) No, Sir.

(b) Does not arise.

(¢) No such discussion is envisaged,
as far as the Archaeological Survey is
aware,

Making of Jamia Millia a Central
. University

461. SHRI ASHFAQ HUSSAIN :
. Will the~ Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether it is a fact that a delegation
of Jamia Teachers’ Association met the

Secretary, Ministry of Education, recently to
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discuss and press for their demands for enact-
ing a legislation to give Jamia Millia the
status of a Central University;

(b) whether itis also a fact that the
proposal for making Jamia a central
university had already been approved by the
Executive Council of the University;

(c) whether itis also a fact that the
delegation impressed upon Government the
discrimination practicised by the University
Grants Commission between a university and
institution deemed to be a university in allo-
cation of funds; and

(d) if so, the details of main demands
of the delegation and Government view on
these ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) A delega-
tion of Jamia Teachers’ Association met Edu-
cation Secretary on the 19th October, 1983,
to discuss certain Sixth Plan development
proposals of the Jamia, During the discus-
sions, the delegation also raised the ques-
tion of grant of full-fledged university status
to the Jamia.

(b) At its meeting held on 4th Octo-
ber, 1983, the Executive Council of the Jamia
decided to request to the Ministry of Educa-
tion and the UGC to grant statutory central
university status to the Jamia. The Govern-
ment has, however, not received so far any
proposal from the Jamia in.this regard.

(c) and (d) In the course of discussions
the delegation also requested that the funds
may be sanctioned by the UGC for the open-
ing of postgraduate courses in more subjects.
It was indicated to the delegation that the
UGC was seized of the matter,

Committee to Examine the Service condi-
tions of Employees working wunder
Andaman and Nicobar Administration

462. SHRI BABURAO PARANIJAPE :
Will the Minister of SHIPPING A
TRANSPORT be pleased to refere to the
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reply given to Unstarred Question No. 5034
dated 25th August, 1983 regarding Committee
to examine the service conditions of em-
ployees working under Andaman and Nicobar
Administration and state :

(a) the findings of the Committee of
Officers which was appointed to examine the
service conditions of Andaman and Nicobar
Administration’s Marine and  Shipping
Department employees;

(b) if not, when its report is expected
to be received by the Government; and

(c) number of sittings held by the
Committee so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) to (c) The
Andaman and Nicobar Administration have
been requested to furnish the background
material concerning the terms of reference of
the committee. The material is awaited
from them. The Committee will commence
its work after this material has been received
from the Administration. It has not held
any sitting so far.

2. It is expected that the Committee
will submit its report within a few months
of commencement of its work.

Inland Water Transport in River Ganga

463. SHRI ZAINUL BASHER : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state the ' reasons for
delay in starting the Inland Water Transport
in river Ganga ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI): A river
service on the Ganga between Patna and
Ghazipur/Chunar is already being operated
by the IWT Directorate at Patna; besides, an
LCT Service between Colgong and Karagola
in the river Ganga. The CIWTC is also
dberating a river service between Haldia and
Farakka, The long distance river service
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between Allahabad and Haldia can be
operated only after the commissioning of
the lock of the navigational canal at
Farakka.

Daman-Jodi-Raigara Rail Link

464. SHRI K. PRADHANI : Will the
Minister of RAILWAYS be pleased to state:

(a) at what stage the Daman-Jodi-Rai-
gara 160 Km. rail link for transporting
alumina to the Nelco processing plant stands
at present; and

(b) the estimated cost of the project
and how long will it take to complete this?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) Damanjodi to Rayagada is
a part of Koraput-Rayadada rail link, which
is an approved work. Final location survey
for the portion between Machliguda and
Rayagada is in progress, A part estimate
for the section between Machliguda-Laxmi-
pur has, however, been received and is under
examination,

(b) New rail link from Koraput to
Rayagada is estimated to cost about Rs. 200
crores, including Rs. 18.25 crores being the
cost of the section between Koraput and
Machliguda which is in progress. The target
date for completion of Machliguda-Rayagada
section, would depend upoen th availability
of funds for this work.

Central Financial Assistance to States
for Non-Formal Education to Women

465. SHRIMATI JAYANTI PATNAIK :
Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether Union Government are pro- -
viding financial assistance to some States for
imparting non-formal education to the
women in rural areas ;

(b) if so, which are the States getting
such assistance ;
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(c) the extent of success made by them
in providing non-formal educatiion to the
women in those States ; and

(d) the details of the target set by
Government in this regard ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) to (d)
Under the scheme of non-formal education
for children of 9-14 age group, grants are
released to educationally backward States
only, namely, Andhra Pradesh, Assam,
Bihar, Jammu & Kashmir, Madhya Pradesh,
Orissa, Rajasthan, Uttar Pradesh and West
Bengal on an equal sharing basis. Children
who cannot join formal schools or who
drop-out because of socio-economic reasons
are offered elementary education of the same
standard in a graded and condensed form.

This scheme has gained some momentum,
The position about girls’ enrolment however
has not been so satisfactory, The non-
enrolled girls constitute 71% of the total non-
enrolled children, To meet the situation, a
liberalised scheme of providing 90% Central
assistance to these States, 109, being the
States’s share for organising NON-FORMAL
EDUCATION CENTRES EXCLUSIVELY
FOR GIRLS has been put into operation.
These States have since been requested to
forward their proposals for Central assistance.
The targetted additional enrolment of girls
during 6th Five Year Plan is fixed at 96.50
lakhs. :
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Changes in the Existing Berth Allocation
Scheme at Bombay Port

466. SHRI HARIHAR SOREN : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether lot of charges have been
made in the existing berth allocation scheme

in the Bombay Port Trust;
(b) if so, details thereof; and

(c) what other changes are proposed to
be made at the above part?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) and (b)
Berths in Indira Dock of Bombay Port are
allocated to vessels which are categorised in
various groups with reference to the nature
and quantum of import/export cargoes. The
scheme in operation since July 1981 is
reviewed from time to time in the light of
the experience gained. On the basis of the
latest review made in September 1983, the
scheme has been modified to the extent
indicated in the attached statement.

(c) It has been reported by the Port
Trust that no changes are contemplated at
this stage,

Statement

July 1981 Scheme as
modified in January

Group Commodity

No. of berths
as per Scheme

Modifications/
charges effective

1983 in col. 3 from 15.10.1983
1 2 3 4 5
I Fertilizers The berths reserved for FCI, 2 No change.
(FCI) when not required by FCI,

could be used to handle other

fertilizers.
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(ii) Berths under Group I when

not required for handling
fertilizers by FCI, could be
used by FCI for export
of rice or import of bulk
wheat,

(iii) Muriate of potash will be

Fertilizers
and raw-ma-
terials.

All kinds of
liquid oils
other liquid
products (e.g.
chemicals) and
fats-edible,
non-cdible, or
industrial-
discharged
through pipe
lines or into
tank lorries.

Iron and
Steel (exclu-
ding pipes,
railway wheels
and railway
ancillaries),
Cement Soda
ash Newsprint
Steel scrap
Pulses (Except
_ pulses brought
in tins and
drums) PVC
resin) except
when brought
in pallets).

treated as finished fertilizers
and classified in Group I
for the purpose of berthing,
irrespective of the agency
importing it,

Note :

Any liquid product brought
in tins or drums would be
treated as cargo falling under
Group VI

Note :

(i) A vessel bringing any one
or more of the above men-
tioned commodities in full
bulk or break bulk loads,
singly or in conjunction, will
fall under Group-IV where
percentage of such commo-
dity commodities exceeds 809
of the total cargo brought
by a vessel for discharge in
Bombay Port. Vessels carry-
ing less than 80% of the
commodity or commodities
falling under Group IV as
listed above will be eligible
for a berth under Group VI.

1-+1
(for direct
delivery)
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One berth under
Group I when not
required by FCI
for handling ferti-
lizers would be used
by FCI for export
of rice or import
of bulk wheat.

No change.

No change.

No change.

241 (for direct
delivery)

No change,
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(ii) A vessel bringing 2,500 tonnes

of newsprint and/or 2,500
tonnes of PVC resin in
pallets as full load or along-
with any other commodity
will be eligible for a berth
under Group VI.

(iii) One berth, as hitherto, depen-

ding upon its suitability for
berthing a ship under Group
IV may be allotted for
direct delivery of cargo in
addition to the berth reser-
ved for Group IV commo-
dities.

(iv) Jetty End, Indira Dock, when

not required by any general
cargo vessel or defence cargo
vessel may also be utilised
for Group IV ,vessels for
direct delivery.

(v) When a berth is not requi-

red by any general cargo
vessel, it could be allotted to
any bulk vessel only for
direct delivery of cargo, on
first come, first served basis.

PVC resin in
pallets or news-
print, if brought
in excess of 2,500
tonnes, the entire
quantity will be
treated as under
Gr. IV.

No change.

No change.

No change.

(vi) Out of the
berths allotted for
Group 1V vessels
one berth will be
earmarked for
veasels carrying
cargo on liner
terms. All car-
goes booked on
Liner Terms by
‘“Transchart”’and
or any other can-
alised - agency
coming on Liner
Terms will be
considered as
Liner cargo. Li-
ner vessels have
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to be so certi-
fied by the Local
Conference Secre-
tariat if the cargo

is loaded/dis-

charged as a
member of a
particular Con-

ference. However
in the event a
Line loading or
discharging cargo
on Liner Terms
independently of
the Conference
the  concerned
Line will have to
certify that the
particular vessel
has been loading
and discharging
cargo asa pre-
scheduled vessel
and transiting at
regular ports of
call, at regular
intervals, and,
therefore  falls
under the cate-
gory of Liner
vessels. It will
be the responsi-
bility of the
vessel agent to
produce proof to
the effect that
the vessel carries
cargo on Liner
Terms. If any
dispute arises
regarding the
nature of the
vessel whether it
is liner or char-
ter, the decision
of the Port Trust
shall be final.
Through one
berth is reserved
«or vessels carry-
ing cargo on
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1 2 3 4 5

liner terms, thsse
vessels will also
be eligible for
the other berths
in the group
according to their
date of arrival.
Note : Note :

A\ Containers The present qualification for 3 One  additional
a container vessel of 50 berth will be
boxes will not apply where allotted to Group
the number of containers V for container
brought by a vessel is even vessels in case
Jess provided no other break berthing delay of
bulk or general cargo is a container vessel
brought by such vessel or exceeds 72 hours,
intended to be taken on its However, the
outward voyage. number of berths

will not exceed
4 except in for-
tuitous  circum-
stances.

Vi General Foodstuff, soyabean, non- Remaining No change.

Cargo ferrous metals, stainless steel berths in
material tubes, pipes, etc. All Indira Docks.

cargoes not included in any

other Group.

Inquiry into Unsatisfactory Condition
of Delhi Hospitals

467. SHRI SATISH AGARWAL :
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether Government® s attention
has been drawn to the various articles
appearing in the HINDUSTAN TIMES
during September and October. 1983 depicting
the conditions of Delhi Hospitals;

~ (b) whether conditions in the wings
like Administrative and functional wings of
the various Government Hospitals in the
Capital have been inquired into and if so,
the findings thereof; and

(¢) if not, the reasons for this apathy ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOHI) : (a) Yes.

\b) and (¢) The functioning of the
various, Central Government Hospitals
in Delhi is regularly kept under watch by
the Directorate General of Health Services
and a High Powered Hospital Control Board
which meets from time to time to consider
corrective measures which need to be taken,
The basic problems arise out of over Crowd-
ing in such hospitals, To take care of this
situation, it is proposed to construct two 500
bedded hospitals at Shahdara and Hari
Nagar and three 100 bedded hospitals at

Mangolpuri, Khichripur and Zaffarpur.
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Who’s Report Re-Essential
Drugs and Vaccines

468. SHRI R. L, BHATIA : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether a recent study by the
W. H. O. has stated that only 200 essential
drugs and vaccines are needed to prevent and
treat most of the world’s diseases against
atleast 25,000 different drugs being marketed
at present ;

(b) if so, whether Government has
also studied the WHO Report ‘Progress in
primary health care —review of a study ’; and

(c) if so, what action Government
propose to take in the matter to cut down
the various categories of drugs in use at
present in India ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI : (a) According to the study made by
the W, H. O., 200 essential drugs and
vaccines are needed to prevent and treat
most of the World ’s diseases.

(b) and (c) The Government has
studied the WHO Report and has drawn up
a list of essential drugs required for use
it the primary Health Centres, Sub —Centres
and by the Community Health Guides. The
list is more restrictive than the W _H, O.
list, Many of the State Governments which
grant licences for the manufacture and sale
of drug formulations have set up Screening
Committees, headed by the State Drug
Controllers to rationalise the manufacture of
formulations. The Government of India have
prohibited the manufacture and sale of some
therapeutically irrational fixed dose combina-
tions,

Directive issued for Railway
Safety

469, SHRI CHINTAMANI JENA:
Will the Minister of RAILWAYS be pleased

to state :
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(a) whether it is a fact that certaim
directive has been issued by him for the rail
safety and also to avoid accidents due te
human failure ; and

(b) if so, the details of the directive
issued and the steps taken by the
authorities ?

THE MINISTER OF RAILWAYS (SHRI
AB.A. GHANI KHAN CHAUDHURI) :
(a) Yes, Sir.

(b) The recent instructions given to
prevent accidents include :

(i) Gearing up the system to ensure
utmost precautions by the staff involved in
train operation to ecradicate reasons leading
to accidents;

(ii) Intensifying inspections at all
levels and more frequent surprise checks in
the field ;

(iii) Taking measures to create safety
consciousness at all levels;

(iv) Stringent and demonstrative
action against staff including senior officials
responsible for accidents ;

(v) Review of accidents and preventive
measures by General Managers at least twice
in a month ; and

(vi) Regular monitoring by the Railway
Board of safety efforts,

Action has been initiated by Railways to
implement these instructions.

Employment of Indian Seamen Affected
due to Recession in Shipping Industry

470. SHRIMATI SANYOGITA RANE :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) the number of Indian Seamen work-
ing on Merchant Ships ;
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(b) whether the continued recession in
the Shipping Industry had severely affected
employment of Indian seamen ; and ™

(c) if so, the steps proposed to bring
improvement in the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI): (a) 15,592
as on 1.11.1983.

(b) Yes.

(¢) An Expert Commitiee headed by
Admiral S.M. Nanda (Retired) was set-up
to go into the question of unemployment of
seamen. This Committee has made 18 recom-
mendations in Part I of its report, Most of
these recommendations have been accepted in
principle and are in various stages of imple-
mentation. These include issues like suspen-
sion of fresh recruitment and training of
seamen, establishment of an effective seamen
force, lowering of retirement age and re-
adjustment of rosters etc,

Part 11 of the report is still awaited.

Details Regarding People of Indian
Origin in Sri Lanka

471. SHRI MADHAVRAO SCINDIA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) what is the latest position regarding
the number of persons of Indian origin in
Sri Lanka (i) who have got Sri Lankan
Citizenship ; (ii) who have been repatriated
in terms of Shastri-Srimavo agreement and
(iii) those who are still living as stateless in
Sri Lanka ;

(b) how many of these persons of
Indian origin falling in each of the three
categories fled to India as.a result of the
disturbances earlier this year ; and

(¢) how many of them (category-wise)
have sought Indian citizenship, how many
have since returned to Sri Lanka ‘and how
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many are presently ledged in relief camps in
India and in Sri Lanka ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA RAO):
(a) As on 31st August, 1983, in terms of the
Shastri-Sirimavo Agreement, the number of
accountable persons who have got Sri
Lanka citzenship is 185722 : the number of
accountable persons granted Indian citizenship
and repatriated to India is 307625 ; and the
number of persons who are still living as
stateless in Sri Lanka is 89315.

(b) According to our information
between 25th July and 2Ist October, 1983,
15338, Tamils holding Sri Lanka passports,
1040 Tamils holding Sri Lanka identity
certificates and 7602 repatriates holding
Indian passports have come to India. It is
not possible to assess with any degree of
accuracy the number of those who may have
come clandestinely.

(¢) The exact number of persons who
continue to stay on in India and have
sought Indian citizenship is not availa-
ble.

According to figures released by the
Sri Lanka Government, persons in refugee
cames as on MHth November 1983 were ;
12215 in camps in Colombo and 9975 in
camps at other locations in Sri Lanka. All
repatriates on their return from Sri Lanka
were lodged in comps for maximum period
of three months, They were given relief as
well as rehabilitation assistance. 1428 Sri
Lankan refugees continue to stay in two
camps and have been provided relief
assistance. Other refugees. are staying with
their friends/relatives etc., in Tamil Nadu
and elsewhere.

Modernisation of Rajabagan Dockyard

472. SHRI SUSHIL BHATTA-
CHARYA: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether Government are considering
a Rs. 52 crore modernisation project of the
Rajabagan Dockyard in Calcutta ; and
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(b) if so, what is the date for comple-
tion of the project ? N

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z. R. ANSARI) (a) Yes
Sir.

(b) The Project Report on the master
plan for the development of Rajabagan
Dockyard has been received recently and is
under secrutiny. As per the project report
the work is expected to be completed by
1989-90.

Compensation to Road Accident Victims
from Solatium Fund in Delhi

473. SHRI MANORANJAN BHAKTA :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) what is the total number of claims
received from victims of motor vehicle acci-
dents in Delhi from 1 January, 1983 to 31
October, 1983 for payment of compensation
from the Solatium Fund as provided in the
present Motor Vehicles Act ;

(b) in how many ° cases compensation
from the said fund have been paid to the
accident victims so far ?

(c) what are the reasns for delay in
making payment in the remaining cases and
when all cases will be disposed of ; and

(d) what steps are being taken to avoid
delay in making immediate payment of
compensation to the accident victims to avoid
the hardship in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z. R. ANSARI) : (ay Thirty
nine.

(b) Compensation in respect of nine
cases has been paid, in one case necessary
sanction is under issue and another two cases
will be decided shortly.
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(c) and (d) out of the thirty nine cases
received, 19 cases were found to be out of
the purview of Solutium Fund. the applicants
have been suitably advised. Of the remaining
20, twelve have already been finalized as
stated above. In the remaining eight casses,
necessary enquries are being completed. Delhi
Administration have issued instructions to
all concerned officers to expedite the finaliza-
tion of the pending applications.

Student Violence in B. H. U,

474. SHRI MOHAMMAD ASRAR
AHMAD : Will the Minister or EDUCA-
TION AND CULTURE be pleased to state :

(a) whether Banaras Hindu University
was kept clused for a long period during the
current academic session due to student vio-
lence; and

(b) if so, whether normalcy has been
restored now in the University and what steps
have been taken to arrest student violence
in future ? '

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) and (b)
Following incidents of student indiscipline
and violence, the Banaras Hindu University
was closea SINE DIE from August 30, 1983.
The University re-opened in phases from
October 24, 1983. All the faculties and depart
ments have started functioning normally from
November 14, 1983.

The Vice- Chancellor has reported that
he has initiated steps to avoid recurrence of
student violence.

Setting up of New Railway Divisions

475. SHRI PASALA PENCHALAIAH :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether a high power committee has
been constituted for setting up new Railway
divisions in the country ;
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(b) if, so what are their recommenda-
tions ; and

(c) whether there are proposals to set up
new railway divisions in the South Central
Railway ?

THE MINISTER OF RAILWAYS
(SHRI A, B. A. GHANI KHAN CHAU-
DHURI) : (a) Yes.

(b) The recommendations of the com-
mittee in regard to reorganisation of railways,
creation of zones/divisions are still awaited.

(c) various proposals received in this
regard have since been referred to the Com-
mittee.

Supply of Terrycotton Coats With
Stitching Charges To Station Masters

476. SHRI1 D. S.A. SIVAPRAKASHAM:
Will the Minister of RAILWAYS be
pleased to refer to the reply given to Unstar-
red Question No. 1874 on 4 August, 1983
regarding provision of terrycotton cloth for
uniform for SM/ASM and state :

(a) whether the committee of Jt, Direc-
tors have since submitted its Report; and

(b) if so, what are its recommendations
and the action taken by Government thereon?

THE MINISTER OF RAILWAYS (SHRI
A. B. A. GHANI KHAN CHAUDHURI):
(a) No.

(b) Does not arise

Shiftig of District Engineer (Con.) Office
to Gomoh

477. SHRI A.K, ROY : Will the Mini-
ster of RAILWAYS be pleased to state :

(a) total expenditure already incurred
and to be incurred for shifting District
Engineer (Construction) Office Dhanbad to
Gomoh for construction of Office building,
staff quarters etc. at Gomoh; and
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(b) reasons for incurring this expendi-
ture against the policy of economy of the
Government when the existing construction
works could easily be done from District
Engineer (Construction) Office, Dhanbad
where all the Office staff are provided with
quarters at Dhanbad ?

THE MINISTER OF RAILWAYS
(SHRI A.B,A. GHANI KHAN CHAU-
DHURI) : (a) and (b) The office of District
Engineer (Construction) Gomoh started func-
tioning in April, 1981 for execution of heavy
constraction works in Phusro-Jarangdih area
close to Gomoh. The office of the District
Engineer,( Construction), Dhanbad was simul-
taneously functioning upto July’83, and
was never shifted to Gomoh, but closed down
in July’83 on completion of works in
Dhanbad area which were being executed by
District Engineer (Construction), Dhanbad.
The office of District Engineer (Construc-
tion), Gomoh continues.

The question of any expenditure for
shifting the office from Dhanbad to Gomoh
does not arise. Field construction offices
are required to be provided close to site of
work, Convenient train to Phusro-Jarangdih
area are available only from Gomoh and not
from Dhadbad, hence the District Engineer
for these works has to be at Gomoh.

State Resources Spent on Education

478. SHRI KRISHNA CHANDRA
HALDER : Will the Minister of EDUCA-
TION AND CULTURE be pleased to
state :

(a) out of States’ own budgetary re-
sources the expenditure incurred on education
by the states during the last 3 years; State-
wise; and

(b) State-wise budget allocation on
education in 1983-84 ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) and (b)

A statement is attached.
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Statement
Rs. in Crores
State/Union Territory State-wise Exp. on Education for the Jast 3 years and
for 1983-84

10081 19182 1923 198384

(Actual) (Actual) (Revised (Budget

Estimate) Estimate)

1~ 2. 3 4. 5

1. Andhra Pradesh 298.08 291,58 363.82 476.37
2. Assam 89.93 104.95 136.21 163 46
3. Bihar 237,99 176.63 470.93 483.69
4. Gujarat 213.36 234 31 287.66 284.65
5. Haryana 84.99 96.15 111.15 122.67
6. Himachal Pradesh 48.18 50.81 55.70 60.76
7. Jammu & Kashmir 52.78 59.30 75.41 77.09
8. Karnataka 199.17 226,80 277.84 300.09
9. Kerala 236.67 266,27 301.11 332.04
10. Madhya Pradesh 217.66 242,39 276.47 296.13
11, Maharashtra 459.41 508.53 589.49 © 607.84
12.  Manipur 19.82 21.68 22.79 23.57
13.  Meghalaya 10.18 10.86 12.75 14.52
14. Nagaland 13.10 13.42 17.84 20.94
15. Orissa 123.45 130.09 161.60 171.27
16, Punjab 161.02 163.58 188.65 203.47
17. Rajasthan 160.07 194.19 284,22 284.89
18. Sikkim ‘ 3.57 4.11 4.39 5.69
19.  Tamil Nadu 280.51 323.09 423.10 429.80
20. Tripura 17.05 21.20 22.68 30.00

L PRI oy AT e
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1 2 3 4 5
21. Uttar Pradesh 378.30 424.37 512.31 348.81
22. West Bengal 269.94 347.68 419.14 454.09
Total (States) 3575.23 3911.99 4979.26 5191.84
23. A. & N. Islands 3.66 4.35 4.93 5.34
24. Arunachal Pradesh 6.60 8.58 11.15 10.33
25. Chandigarh 8.86 9.90 14.06 13,85
26. Dadra & Nagar Haveli 0.71 0,87 1.02 1.24
27. Delhi 66,84 77.46 92.31 103.30
28. Goa, Daman & Diu 14.08 16.21 19.70 19.57
29. Lakshadweep 1.21 1.33 1.62 1.68
30. Mizoram 8.15 8.17 9.30 9.41
31. Pondicherry 7.07 8.38 8.65 10.61
Total (UTs.) 117,18 135.25 161.74 175.32
INDIA 3692.41 4047.24 5141.00 53;7.16

WFICHTA AfRqwAwgT  BEY  GIH( Q19T g (AT qvar @ S S
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& are ® &1€ FFTrATT  WIeq gAT
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AT JIHITFIAU g9 ATA9 & AT ¥
a1 FraarEr 1 a€ g ; A

(@) %ar 9IFITFI g8 W qa g f® (%) #a1 S9dF@ WI AT H
< fr o foal & gaed aet Wy arew agr wgA & azar @A, afx gh, ar
@t arew @, zafae @ mame A sT Ew ?
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™ weelt (ot Qo d1o Qo AT @i
gy : (F) gradig ggen ¥ faq ot &
gena fwqr § ¥ wgrusz usy ¥ awrET
& fasfaa fasi A 3 &

HI AATAIE & 4997 F fqg A
fesal #1 srgza ajr.qai & Ffeszar
aar srafasar § Agar, g 9T A1IA
guar &1 awdr quar @@ qfrgefas
wfza1gal ®1 sqra ® @S fEAr Sar
2 ) T @ 9T mgIF F1AAIEG F§ g 9T
# graw # feaq) wid sfzard «1 fomd
& fasft &

(M & (v) wifgar Faqg FiEr
A5 # qE q139 F qaAz F fan
1980 ¥ fwq 7w aFeror ¥ qar =7 41 f*
gg Tfrgrgar @gmw A4 g g@EE
#1 gfez § qaafeq afeer #1 @@ zo
nifear 99T @z &) feg a0 FFWT
e+ AZf 7@ AGT AT |

gl gr71 uwArfa § ufes
gwa fzar sran

480. *1 BT uw : 31 fawr s
degfa @1 ag A & FU &I
fw .

(%) ¥a1 GIFIT FT TZ ATAHIA R
fw @fas geama) & waq faw afafafaai

¥ ag¥ & gatasy oA oA 9gIE A
Fq wf7 37 §; e uwqfs ¥ afaw

aum FM3 § ;

() Far ATwTE wwAlfa w1 wfEw
FeqAl & T @A § fAq s7a FIAM
Nz '

() afk, agl, a1 IAH FAT FIIA ?
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farar ot defa oo gare ssaror
TAIAAT &7 ST weAY (vt sew
® ): (F) wafs  afesiv vsdfas
Fal & faeafgarera) aqr s # oy
famt #1 #rd<a grar faeara §, fee @t
WIHT F 919 TH) FE gwAr @ g fE
B1x usAlfas afafafas # «fas qag
AT F7F § AT 97 weqgT A 9

(@) &tz (m) 6 wE, 1981 # ga
Faafaal & gyma A, g3 @@ w
gfafead #3 &) arawsar gz as fzar
ar f& @fas geaat # gar faa.afafza
*F FIASIT F g AqAT  ATAGH
BEAWT 7 F AV WIAT AT 1% &I
ToAtfas gatsa gg et # qd @
w1y | geyaa 7 ag gara foar fs dfas-
qgzra  TaAifasr £ U3 F fag
aqr fafwsa wadifas za1 & g oA
9T qgFr & faq fs ¥ afeqsd ( Fraai )
1 a4t afafafast & 17 @7 7 gL
& 39% faq Iqgaa 39w feo O |
favafaziaa stgera s A, 7 fasr-
fewt grafrga fava  faaeat & sifa
#17@} & =714 & strava® FLAE Jg AT

g

Hosue Rent Allowance for Rail. ay Em-
ployees Posted at Ulubaria in Howrah
District

481, SHRI HANNAN MOLLAH :
Will the Minister of RAILWAYS be pleased

to state :

(a) whether it is a fact that the Rail-
way employees residing at Ulubaria in the
Howrah district of West Bengal are not
getting house rent allowance etc,, though this
entire area has been declared as urban area
and other Central Government employees like
Posts and Telegraphs are getting those

benefits;
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. (by if so, the reasons behind this
discrimination ;

(c) whether the Government will pro-
vide those employees with all the benefits,
entitled by the Employees in urban areas ;
and

(d) if so, when ?

THE MINISTER OF RAILWAYS
(SHR1I A.B A, GHANI KHAN CHAU-
DHURI) : (a) to (d) The information is being
collected and will be laid on the table of
the Sabha.

Provision of more Facilities for Haj
Pilgrimage

482. SHRI GHULAM MOHAMMAD
KHAN : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the Government propose
to augment the arrangements of medical
mission, appointment of Khuddamul Hujjajs
and increase the staff of our Embassy for the
Haj pilgrinis; and

(b) if so, the details thereof ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARSIMHA RAO) :
(a) and (b) No, Sir. The present complement
of (i) the Medical Mission and (ii) the perma-
nent and seasonal staff in the Embassy of
India, Jaddah is considered adequate for
serving the Haj pilgrims. The question of
sending Khuddamul Hujjajs will be reviewed
in time for the next Haj.

India-Sponsored Hindi Centres Abroad

483, SHRI KRISHNA KUMAR
GOYAL : Will the Minister of EDUCATION
'AND CULTURE be pleased to state:

(a) whether it is a fact that a demand
was made at the Third World Hindi Con-
fence that Government should open Hindi
Centres abroad and ensure free teaching of
the language ; and
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(b) if so, the reaction of Government
thereto and the decision taken thereon ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRI P K. THUNGON) : (a) and
(b) The Government have not yet received
any formal proposal for opening of Hindi
centres abroad from Rashtra Bhasha Prachar
Samiti, Wardha, the organisers of the Third
World Hindi Conference,

Budge Budge Namkhana Railway Line

484. SHRI AMAL DATTA : Will the
Minister of RAILWAYS be pleased to state :

(a) whether it is a fact that the only
line which has been approved by the Railway
Board for West Bengal is the Budge Budge-
Namkhana Rail line of approx. 100 Km. if
not, please state what other lines have been
approved for West Bengal ;

(b) whether the State Government
has agreed to maken available the land
required for the Budge-Budge-Namkhana
line and also to carry out the earthwork
required for the track at its own costs, If so,
what obligations the State Govt. has agreed
to undertake :

(c) whether the Railways have not
made available the alignment of the proposed
line to the State Government to enable it
to acquire land ; and

(d) L what steps, if any, have been
taken by the Railways to speed up the work
of determining the alignment and handing it
over to the State Government at an early
date ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN CHAU-
DHURI) : (a) The following new line
projects falling in the State of West Bengal
are approved :

(i)  Budge-Budge-Namkhana (BG)
including Lakshmikantpur-Kulpi
link,
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(i) Howrah-Sheakhala (BG)
(iii) Eklakhi-Balurghat (BG)
(iv) Howrah-Amta/Champadanga (BG)

(b) The State Government have agreed
to make available land required for the
Budge-Budge-Namkhana line free of cost
and also to carry out earthwork for the
track under ‘Food for Work’ programme,

(c) and (d) No action could be taken
on this project, as clearance of the Planning
Commission is awaited.

Travelling on Roof Tops of Trains

485. SHRI JITENDRA PRASAD :
Will the Minister of RAILWAYS be pleased
to state :

Government are aware
of the fact that most of the labourers killed
in the recent railway accident near Mandi
Gobingarh, Punjab were travelling on the
roof tops of the train ;

(a) whether

(b) if so, reasons for not preventing
roof travelling specific assurance given in
the past and representations received from
the people’s representatives ; and

(c) the action taken or proposed to
be taken to stop roof to ptravelling in the
railways ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) It is probable that some of
labourers killed in this accident were
travelling on the roof of the train, However,
the precise position will be known only after
the report of the Commissioner of Railway
Safety, Northern Circle, who is enquiring
into this accident is received,

(b) persons found travelling on the
roof of the train were made to get down at
Saharanpur and Ambala Cantt. stations
before the start of the train. Some of them
might have subsequently resorted to roof
top travelling.
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(c) Instructions exist that passengers
found trvealling on roof tops should be made
to get down before the departure of the
train. Raids are conducted periodically at
vulnerable sections to prevent roof top
travelling' Efforts are being made to streng-
then the composition of the trains and run
additionel trains subject to availability of
resources.

Calcutta Dock Labour Board

486. SHRI T. S. NEGI : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state:

(a) whethere attention of the Govern-
ment has been drawn to the news item ’Dock
Labor board in the dock’ appearing in the
Business Standard dated 21 October, 1983;

(b) if so, whethere the Calcutta Dock
Labour Board and other. Boards have failed
to fulfil their functions as expected of them;
and

(c) if so, corrective steps taken or
proposed to be taken ?

THE MINISTTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI) : (a)
Yes, Sir.

(b) and (c) No, Sir, The Calcutta Dock
Labour Board or any other Dock Labour
Board has not failed to fulfil their functions
stipulated under the relevant Dock Workers
(Regulation of Employment) Schemes. How-
ever, steps are taken from time to time to
effect improvement in the functioning of the
Dock Labour Boards. Steps taken in this
regard at Calcutta Dock Labour Board are
given below ;

(i) Rigid manning scales for General
Purpose Mazdoors, Dock Clerical and Super-
visory Workers, Derrick Fitters have been
introduced to streamline the booking position
of the workers.

(ii) interchangeability of workers among
different categories has been effected with a

i@
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view to effect ultimately reduction in the
number of existing categories of workers,

(iii) voluntary retirement scheme has
been introduced and a number of workers/
staff members have also ‘*been transferred/
are being transferred to the Calcutta Port
Trust to reduce the work force.

(iv) Rates of levy for containers and
salt cargoes have been reduced to attract
more traffic.

(v) Question of increasing the rates of
general'levy for certain categories of workers
is being pursued with a view to improve the
financial position of the Calcutta Dock
Labour Board.

(vi) The question of bringing certain
amendments to the existing Dock Workers
(Regulation of Employment) Schemes is
being considered with a view to rationalise
the working of the Dock Labour Boadrs.

Postponement of by Elections in Sri
Lanka Tamil

487, SHRI P, K, KODIYAN: Will the

Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Sri Lanka’s Tamil
United Liberation Front has appealed to the
Indian Prime Minister to use her good
offices to seek postponement of the coming by
elections in the Island ‘(Sri Lanka’s ) Tamil
areas till the normalcy is restored; and

(b) if so, the details thereof and her
reaction thereto ?

THE MINISTER OF EXTERNAL

AFFAIRS (SHRI P.V. NARASIMHA RAO) :

(@) and (b) Yes, Sir. A letter has been
received, Since this concerns an issue which
is within the domestic jurisdiction of Sri
Lanka it would be inappropriate to give
details or make comments,

NOVEMBER 17, 1983

Written Answers 80

Invitation to the U. S, President to
Visit India

488, SHRI R, P. GAEKWAD : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the Hon’ble Prime
Minister had invited the U, S. President Mr,
Reagon to visit India ;

(b) whether the U, S, President had
accepted the invitation to visit India;

(c) if so, whether a tentative schedule
had been prepared in this regard; and

(d) if so, details thereof ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V., NARASIMHA
RAO) : (a) Yes, Sir.

(b) to(d) The President has stated
that he looks forward to visiting India.
However, no details have been worked out in
this regard,

Absence of Non-Aligned Countries in
the Meeting at the U.N.

489, SHRI B. V., DESAI: Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether the Prime Minister has
written to heads of State and Government
of Non-Aligned countries who were not
present at the meetings at the United
Nations;

(b) if so, whether the purpose of the
communication will be to evoke their reaction
to some of the ideas that have emerged
from the informal talks that have essentially
focussed attention in the critical economic
issues facing the world;

(¢) if so, to how many countries such

. communication has been sent; and



81 Written Answers
(d) their reaction thereto ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V. NARASIMHA
RAO) : (a) Yes Sir.

(b) to (d) The purpose of the communi.
cation was to apprise the Non-aligned
countries of the informal summit level
meetings and to seek their suggestions as to
how this useful dialogue could be pursued.
Members of the NAM have been addressed
in this regard and their reactions are
awaited.

Use of Tribal Scripts by Tribals
Living in the Country

490. SHRI MANMOHAN TUDU :
Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) what are the various tribal scripts
invented and used by the tribals living in
the country ;

(b) whether Central Government hava
been patronising the promotion of different
regional languages and script being spoken
and used in the country ;

(c) if so, what specific steps have been
taken or proposed to be taken for the
promotion of Olchiki script that is, widely
spoken and used among the Ho’, Munderi,
Santhali and Munda tribes in Orissa, Assam,
West Bengal and Madhya Pradesh ; and

(d) the details thereof ;

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIP. K. THUNGON): (a) As per
information available, the following Scripts
have been invented by the tribals themselves
for their languages :

(i) 01 Chiki or 01 script for Santhali by
Raghunath Murmu
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(i) Warang Chiti for Ho by Loka
Patra,

(iii) Sora script for Sora by Manghi.

(b) Yes please. Scripts are promoted
as part of promotion of the languages.

(c) and (d) Ol chiki is used to write
Santhali. This language is also written in
Devanagari, Bengali and Koman Scripts. This
script is not used to write Ho and Mundari.
The Central Institute of Indian languages,
Mysore which is a subordinate office of the
Ministry does not promote Ol chiki, and
uses Bengali Script for Writing Santhali in
West Bengal, following the general policy of
using the Script of the State language.

University Grants Commission Assistance
to Berhampur Sambalpur and Utkal
Universities

491. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of EDUCATION
AND CULTURE be pleased to state :

(a) what amount of assistance was
given to Berhampur;

Sambalpur and Utkal Universities of
Orissa by the University Grants Commission
in 1982-13 and 1983-84 (total) separately ;

(b) whether the over all develop-
mental programmes of these Universities in
the Sixth Plan have been assessed ;

(c) if so, the details thereof ; and

(d) whether grants sanctioned till
1981-82 to these Universities have been
fully utilised ?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) The
Commission had sanctioned the following
grants to the 3 Universities :-
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Grants Sanctioned

University ‘ During During
1982-83 1983-84 (upto 14.11.83)
(Rs. in lakhs)
1. Berhampur 17.86 4.33
2. Sambalpur 26,34 8.00
3. Utkal 15.04 19.98
(b) Yes, Sir.

() On the recommendations of the visiting committies the Commission has approved
the following grants to the 3Universities in the plan.

Purpose Berhampur Sambalpur Utkal
e e e N i o

1. Books 18.65 17,20 17.55

2. Equipments 16.15 ) 17.30 37.30

3. Staff 13.02 14.34 12.81

4, Building 19.19 25.13 29.98

5. Misc. 1.80 1.85 2.98

' Total 68.81 75.82 100,62

(d) The 3 Universities had the following unspent balances from the grants released upto

31.1.1982 : —
‘ University Unspant balances as
on 1.4. 1982-
N Rs. il‘:_l;:hs.
1, Berhampur 8.49
2, Sambalpur . 6.19

3, Utkal 2.95
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Bangladesh’s Arm Purchase From USA

492, SHRI CHITTA BASU : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the Government are
aware of the moves of Bangladesh Govern-
ment to reach an arms purchase accord
with U.S.A. ; and

(b) if so, the reaction of the Govern-
ment thereto ?

THE MINISTER OF EXTERNAL

AFFAIRS (SHRI P.V, NARASIMHA RAO):

(a) During his recent visit to the USA,
the Chief Martial Law Administrator of
Bangladesh, Lt. Gen. H.M. Ershad, is repor-
ted to have denied that Bangladesh had
sought any defence cqulpment from the
~United States.

(b) Does not arise.
Intensive Adult Education Programme

493. SHRIMATI MADHURI SINGH :
Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) details of evaluation of the adult
education programme ;

(b) whether Government have sanc-
tioned a special scheme for intensive adult
education programme ; and

(c) if so, the detatils thereof ; and

(d) when it would be possible to
remove illiteracy from the country ?

THE MINSTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) 'The
adult education programme has an " inbuilt
system of monitoring and detailed evaluation,
both internally as well as by external agen-
cies Internal evaluation is done as - a normal
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activity by all project agencies to determine
the rate of progress in learning and to ensure
that the programme goals are achieved,
External evaluation is done by eminent
institutions of social science research.

(b) and (c) With the high priority
assigned to Adult
Plan, various agencies such as the State
Governments, Voluntary Agencies, Nehru
Yuvak Kendras, Universities and Colleges
have been involved to ensure implementa-
tion of Adult Education Programme on a
large scale. Grants are given to the State
Governments under the Centrally Sponsored
Scheme of Rural Functional Literacy
Projects for setting up adult education cs=n-
tres for the benefit of illiterates in the age
group 15-35. Similarly, under the Central
Scheme of Assistance to Voluntary Agencies,
grants are given to registered voluntary
agencies.

(d) The Sixth Plan document envi~
sages removal of illiteracy in the age group
15-35 years from the Country by 1990

m.amt & fem X2 & gavan
arar

494. st azfag w&ETar AT TW
weAl g qATH &1 FI FGT ¢

(%) m@ 3 " Al § A W
ata feg &2 gER F fead wmme

srAFTd & qra § @t 3a# & fwad qF-
fagifaa qio @3,

(@) 7% «qfromeasq qF A"
% feadr arfa g€ ; &l

(1) AT-wEF g TFT & Fral
F1 0F4 & fog Far $39 370 70 § 7

I w+Al (st To dlo To AT @Y
S¥ed) : (%) fred 6 adal F kA
¥t el a7 fow 57 gz ¥ 24 wmwA
ga &1 g7 gt awal ¥ gfaw 2170 Wf'
qE I HT AT G E |

Education in the Sixth -
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(@) w7 wwal & § s ¥ 17
sfgaal %1 a9 WA | @9 gg@rA g
g Wy o & mwwfe & gEerT &Y
qreafas ufo #1 aar s&ar )

(m arg-mie &t qar wfafafaay <
Hig g & fau farafafas o f&3
e g

(1) Aw@|eel 97 AAAAT A<
gfe® g ¥ 99 &1 AT A9 |

(2) gmarg 3z gfea & ggraar ¥
WA gt &1 fadry faarert sz

(3) ¥ F1gT T qle-wre § qTHAS
# gfem g SaTAMTST @1 & FiF gEArS
LAl

(4) 8 ST H @ AT F
fageadf wat & frarfagi g fasa
qg Y sy gE Fr AL

Steps by Chairperson of NAM for
Solutions to Issues Affecting
Peace and Stability in
Different Regions

495. SHRI UTTAM RATHOD : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the steps taken so far by India,
with the Prime Minister as the Chairperson
of NAM, in the direction of suggesting
solutions to some of the issues that are
effecting peace and stability in different
regions and in promoting economic and
regional cooperation among the countries ;
and

(b) the results of the same ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA

RAO) : (a) and (b) Issues affecting peace
and stability in different regions of the
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world have been constantly engaging India’s
attention in fulfilling its role as chairperson
of NAM. We have also taken follow up
measures on the various relevant decisions
of the 7th New Delhi Nonalingned Summit.
In particular these include the convening of
summit level meetings during the 38th regu-
lar session of the UNGA, setting in motion
the work of the Nonaligned Committee of
Eight on Palestine and the holding of a
Security Council session on Namibia, The
Coordinating Bureau of the Movement has
also held several meetings in New York to
discuss important developments in troubled
areas of Central America, Southern Africa,
Middle-East and West Asia,

For increased economic cooperation
among developing countries, steps have
already been taken for the harmonization
of the Caracas Programme of Action of the
Croup of 77 and the Nonalingned Action
Programme for Economic Cooperation.
Prime Minister has addressed letters to several
leaders of the developed countries emphasising
the need for increased cooperation between
the developed and developing countries
particularly in the fields of trade, [inance
and commodities.

Many countries have responded posi-
tively in general terms to the initiatives taken
by India to follow up verious decisions of
the New Delhi Summit. There has, how-
ever, been no perceptible change in the
fiattitude of some developed countries to
specifc demands of the nonaligned countries.
This was evident during the recent session
of UNCTAD-VI in Belgrade and the current
38th Session of the United Nations General
Assembly.

Construction of Oil Jetty at Haldia

496. SHRI SATYAGOPAL MISRA ;
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether his Ministry has not yet
taken up the construction work of another
oil jetty at Haldia even after completion of
the three and half years of the Sixth Plant ;

(b) if so, the reasons therefor ; and
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(¢) when the construction work will
be started and when it is expected to be
completed ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPINY AND
TRANSPORT (SHRI Z.R. ANSARI) : (a)
and (b) The work of construction of
another Oil Jetty at Haldia is yet be raken
up. Having regard to the problems of Estu-
ary management and regime control in the
Hooghly Estuary, it was considered necessary
to have a feasibility study to identify various
possible locations for a second oil discharge
facility. In fact, M/S Engineers India Limi-
ted, the Consultants for undertaking
the feasibility study of the project were
appointed in June 1980, The Consultants,
in association with a foreign back up expert
in the field, submitted their report in
December 1981, The study considered vari-
ous alternatives at various locations, their
broad capital and operational costs and the
economics thereof, and recommended cons-
trucion of another Oil Terminal, similar to
the existing one, immediately sout of the
existing jetty, The Calcutta Port Trust,
considered the recommendations and Com-
missioned M/S Engieers India Limited in
June 1982 to prepare a detailed Project
Report. The Consultants submitted their
final report in August 1983. Basesd on the
recommendations of the Consultants, action,
has been initiated for an investment decision.

(¢) The constuction work is likely to
commence in 1984-85 and completed in
about two years.

arEt gt A ME & v
' gg zewt

497. it weq ArCraw wfzar @ w1 A
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(@) =& gra-9 & 4 7€ gFraar &
ST Y AAT qAF T1qT g Y
qgaray & faadr wfr gz & af ?
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Teacher-Student Ratio in Central
Universities

498. SHRI S.T.K. JAKKAYAN : Will
the Minister of EDUCATION AND
CULTURE be pleased to state:

(a) the number of students and
teachers, in each of the Central Universities
as on 39 September, 1983 ; .

(b) what is the student-teacher ratio
in these Universities ; and

(¢) what steps Government propose
to take to rationalise the student-tcacher
ratio in these Univeirsities ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) and (b)
The information as on 30.9.1982 in respect
of all the Central Universities is as follows:-
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Neme of the No.of

University Students
1) )

Aligarh Muslim 11153

University

(Upto 31.3.83)

Banaras Hindu

Univerity

(1981-82) 14597

University session

is behind schedule.

Delhi University 12014

Hyderadad 668

University

Jawaharlrl Nehru 3266
University

North-Eastern 1082
Hill University

Visva-Bharati 1753

(¢) No such steps are under consideration of the Government.

‘Number of Railway Accidents since
Januery, 1983

499. SHRI H. N, BAHUGUNA :
SHRI N. K. SHEJWALKAR :
Will the Minister of RAILWAYS be pleased
to state :

(a) the number of Railways accidents
that took place since January, 1983

(b) the causes thereof ;

(c) total loss of life and property
involved, compensation paid or payable ;

and

No. of Student
teachers teacher
ratio,
3) @
1004 1141
1404 10.3:1
627 19.2:1
97 6.9:1
282 11.6:1
153 7:1:1
442 4.2:1
(d) whether Government consider

this situation satisfactory and if not, the
corrective steps proposed ?

THE MINISTER OF RAILWAYS
(SHRI (A.B.A. GHANI KHAN CHOU-
DHURY) : (a) During January to October
1983, 616 train accidents took place on the
Indian Railways.

(b) These accidents have been attributed
to failure of Railway staff ; failure of persons

other than Railway Staff, rolling stock defects,
track failures and combination of rolling stock

and track defects, sabotage, etc.
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(¢) In these accidents 138 persons lost
their lives, The cost of damage to Railway
property has been estimated as Rs. 4 crores.
The information regarding compensation
paid is being collected and will be laid on the
Table of the Sabha. The rate of compensation
payable for each dead is Rs. 50,000—and
the amount will be enhanced to Rs. 1 lakh if
the proposed amendment to the relevant

section of the Indian Railways Act, is
passed by the Parliament.
(d) The number of train accidents

during current year has declined as compared
to the corresponding period of last year,
Railways, prime concern is to make rail
travel as safe as possible and to achieve this
end concerted efforts are being continuously
made.
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Renewal of Railway Track

501, SHRI INDRAJIT GUPTA :

SHRIMATI GEETA MUKHERIJEE :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that there will
be 18,000 Km of sick Railway track needing
immediate renewal by the end of the Sixth
Plan (1984-85) ;

(b) if so, whether it is a fact thav not
much importance has been given for the
renewal programme resulting in increase of
railway accidents ; and

(e) if so, the details thercof and steps
taken for the speedy renewal of tracks ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) It is anticipated that at the
end of the Sixth Five-Year Plan (1984-85)
there will be arrears of track renewal to the
extent of about 18,000 kms.

(b) and (c)it is not a fact that impor-
tance has not bcen given to the track
renewal programme. The Railways are
conscious of the need for expediting track
renewals. The pace of renewal has been
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27. fawet 50 50
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increased from the level of 1096 kms in
1980-81 the first yeat of the Sixth Plan, to
the level of 1897 kms in 1982-83. For 1983-
84, renewal of 2500 kms has been aimed at.
It is proposed to fix a still higher target of
renewals in 1984-85.

Shortage of Doctors in Railway Hospital
and dispensaries at Kharagpur,

502. SHRI NARAYAN CHOUBEY :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether the Goverument have
received complaints regarding shortage of
doctors in the Railway hospital and dispen-
saries at kharagpur on S. E. Railway;

(b) whether the biggest .
the hndian Railways is situated at kharagpur
where workers are very often injured ;

(c) whether the Government received
complaints regarding non-avaiability of a
suitable orthopaedic surgeon at kharagpur

Railway Hospital for a long time ; and

(d) if so, action taken by the Govern-
ment to send a qualified orthopaedic surgeon
as well as other suitable doctors to Kharagpur
Railway hospital and Railway dispensaries ?

workshop of"

SSRCI—
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THE MINISTER OF RAILWAYS
(SHRI A.BA. GHANI KHAN CHAU-
DHURI) : (a) Yes.

(b) While it is a fact that Kharagpur
workshop is the biggest on the Indian
Railways, it is not a fact that the workers
are very often injured there,

(c) Yes.

(b) The hospital at Kharagpur is
headed by Additional Chief Medical Officer
(an officer of senior administrative rank),
who is a qualified surgeon and is capable of
dealing with  orthop aedic cases. Itis
not possible to provide specialists in
every field at every railway hospital, There-
fore, arrangements have been made to have
an Hony. Consultant in Orthopaedic to visit
Kharagpur Hospital periodicatly. Further,
there are 44 doctors working at Kharagpur
and there is one vacant post which will be
filled making a total of 45 doctors. Instruc-
tions have been issued to fill the vacant
post.

Koraput-Rayagada and Damanjodi-
Rayagada Railway Lines

503. SHRI GIRIDHAR GOMANGO :
Will the Minister of RAILWAYS be pleased
to state :

(@) the funds provided for and
progress made in the construction of new
Railway line from Koraput to Rayagada
so far ;

(b) whether his Ministry has received
the detailed project report of the line from
Damanjodi to Rayagada from the authorities;

(c) if so, whether the construction of
the line from Damanjodi to Rayagada will
be included in near future ; and

(d) funds mad= available from his
Ministry and from external sources for this
railway line so far ?

THE MINISTER OF RAILWAYS (SHRI

A. B A. GHANIKHAN CHAUDHURI) ;
(a) The total provision so far made for _this
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project is Rs. 20.20 crores out of which an
amount of Rs. 5.20 crores has already been
spent on it upto 31.3.1983. A progress of 7%
has been made in Phase I of this project from
Koraput to Mach-liguda.

(b) The final location survey for- this
line between Machliguda and Rayagada is
in progress, However, a part estimate for the
section between Machliguda and Lakshmipur
has heen received and is under examination.

(c) and (d) The full project from
Koraput to Rayagada is already an approved
work, and the funds are being allocated
for the full project and not section-wise. The
outlay during 1893-84 is Rs. 15.0 crores.

Talks held with NAM Lénders at UN,

504, SHRI SUBHASH YADAV :
SHRI K. LAKKAPPA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that the Prime
Minister of India visited U.S A. recently to
attend the UN General Assembly:

(b) if so, whether the occasih was
utilised to have mutual talks with various
heads of States of NAM countries; and

(c) if so, what was thz outcome of the
discussions ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA RAO):
(a) Yes Sir.

(b) and (c) Yes Sir. Besides addressing
the 38th UNGA and also chairing two sum-
mit level meetings of several world leaders,
the Prime Minister utilised the opportunity
of her stay in New York to have separate
talks with various Heads of State/Govern-
ment. P.M_’s discussions with these nonalign-
ed and other leaders covered a range of
subjects including bilateral matters with the
respective countries, follow-up of New
Delhi NAM Summit decisions and global
political and economic issues.
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Rustication in Central Universities

505. SHRI C. CHINNASWAMY : Will
the Minister of EDUCATION AND CUL-
TURE be pleased to state :

’
(a) how many students have been expelled
or rusticated or suspended in each of the
Central Universities since 1980, year-wise;

(b) how many times these Universities
were closed SINE-DIE, since 1980, and what

were the reasons for each such closure ;
and

(c) what steps are being envisaged by
Government to prevent frequent closure of
the Universities?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) The
number of students expelled or resticated or
suspended in each Central University
since 1980 is as follows :

Name of the No. of students rusticated or expelled or
University suspended during :
[

1980 1981 1982 1983
Aligarh Muslim 13 26 91 2
University
Banaras Hindu University —_— 45 6 _—
Delhi University —_ = — _—
Jawaharlal Nehru
University — —————21 since 1980————— ———
Hyderabad University —_ = = s
North-Eastern Hill
University s " - 3
Visva-Bharati - = e _—
(b) A statement giving the information Commission, INTER-ALIA to enquire into

is attached.

(¢) In January, 1982, the University
Grants Commission had appoined a Review
Committee for Central Universities under
the chairmanship of Dr. (Mrs) Madhuri

k. Shah, Chairman of the University Grants

the general state of discipline in these Uni-
versities, causes of periodic disturbances in
their campuses and remedial action therefor,
This Committee has submitted its report to
the Commission a few days ago. Necessary
astion will be taken in the light of its
recommendations .



103 Written Answers

NOVEMBER 17, 1983 Written Answers 104

Statement

The number of times some Central Universities were closed SINE-DIE since 1980
and the reasons for each closure are as follows :—

Aligarh Muslim
University

Banaras Hindu
University

Jawaharlal Nehru

Twice viz. (i) in January 1981 as a sequel to the agitation
launched by students consequent upon the report of Press
interview by a professcr and (ii) in May 1981 due to renewed
agitation of students.

Thrice viz, (i) in April 1981 due to disturbed situation follow-
ing clashes between medical and non-medical students,
(ii) in  Jahuary 1982 and (iii) August 1983 due to students’
agitation.

Thrice viz. (i) in November 1980 following agitation by stu-
dents against the expulsion of a student from the University,

University
agitation.

Hyderabad University Once viz,

(ii) in February 1983 and (iii) May 1983 due to students’

in 1981 following agitation by students against

alleged misbehaviour of a professor.

Fall in Passenger Traffic

506. SHRI ANANTHA RAMULU
MALLU : Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that the un-
precedented step taken by the Northern
Railway to insert advertisements in
newspapers informing intending passengers
that accommodation, even in the lowly second
class sleeuper class, was available in many of
the prestigious trains leaving New Dclhi
and Delhi Junction stations reveals a steep
fall in passenger traffic in recent months
particularly during rainy season ;

(b) whether it is also a fact that this
fall during the monsoon is continuation of
the process that started during the first three
moanths of the current financial year ; and

(¢) if so, the details regarding the total
number of passengers druing the first quarter
of the year as well as after the increase in
the railway fares ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A GHANI KHAN CHAU-
DHURI): (a) Advertisements indicating
dates from which accommodation for various

destinations in differcnt classes and trains
was available for booking at reservation
offices were inserted by Northern Raliway’s
mainly with a view to inducing intending
passengers to desist from approaching unau-
thorised travel agents and touts for purchase
of reserved tickets but make their reservations
directly at the Railway’s counters to avoid
being cheated, It is added that the total origi-
nating passenger traffic at Delhi/New Delhi
during the period June to September of the
current vear has shown an increase as com-
pared to the corresponding period of the
last year.

«b) and (c) Details of the figures of the
total number of non-suburban passengers
originating for the Indian Railways as a
whole during the periods January to March
1983 and April to June, 1983 are shown
below:-

Total Number of non-suburban passen-
gers originating (figures in thousands)

January to March * 83 388,040

April to June ’ 83 395,788
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Raising the level of Platform at
Kesinga Railway Station

507. SHRI RASABEHARI BEHERA :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether Government have consi-
dered the proposal to raise the low level
platform Kesinga Railway Station in the Wal-
tair Raipur railway line ;

(b) whether it is a fact that due to heavy
traffic and many times due to crossing second
platform is absolutely necessary to avoid
inconvenience to passengers ; and

(c) if so, the details thereof ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURY) : (a) Yes. But due to paucity
of funds, the work of raising the rail
level platform could not be so far approved.

(b) and (c) The scond platform already
exists at rail level, wihch also is an accepted
standard. However, platforms are progres-
sively considered for raising to low level
(1’ 6" above RL) or high level (2’ 6” above
RL) depending upon the importance of the
station, volume of traffic and availability of
funds. Raising of 2nd platform at Kesinga
will also be considered, in due course keeping
these factors in view alongwith the compara-
tive needs at other stations.

Assault on Indian High Commission
Staff in Sri Lanka

508. SHRI M.V. CHANDRASHEKH-
ARA MURTHY : will the Minister of
EXTERNAL AFFAIRS be pleased to state :

(a) whether a security guard proceed-
ing for duty at the Indian High Commis-
sioner’s residence in Sir Lanka was waylaid
by unknown assailants in Colombo in Septem-
ber, 1983 ;

(b) if so, whether other Indian Staff
in Colombo High Commission were assaulted
by the assailants ;
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(¢) if so, whether. Government of
India had takent up the matter with the Sri
Lanka Government ; and

(d) if so, the details of the same ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA RAO) :
(a) Yes, Sir. Shri A.K. Suin, an India-
based Security Guard was waylaid by four
assailants in Colombo on 25th September
this year,

(b) Yes, Sir, There have been inci-
dents involving other members of the Indian
Missions in Sri Lanka.

(¢) The Government of India have
strongly protested to the Government. of Sri
Lanka about these incidents. The matter
has been taken up bath by the Secretary
concerned in the Ministry of EXternal
Affairs and by the Indian High Commis-
sioner in Colombo. We have conveyed to the
Sri Lankan Government our concern at
these incidents and have pointed out to them
their responsibility for ensuring the security
of our Missions and their staff. Our High
Commission has separately taken up the
question of compensation for the losses
incurred by the Indian Mission during the -
July disturbances.

(d) The Sri Lankan Government has
expressed regret over these incidents and
has aasured us that they would afford all
possible assistance and protection to the
staff of the Indian Missions. The Sri Lankan
Government has separately paid compensa-
tion amounting to Sri Lankan Rupees 1,278,
654 82 for the losses suffered by the Indian
High Commission in Colombo, the Assis-
tant High Commission of India in Kandy
and by India-based personnel during the
July disturbances,

Indo-Nepal Relations
509, SHRI RASHEED MASOOD :

SHRI RAJNATH SONKAR
SHASTRI ;

SHRI JAIPAL SINGH KASH-
YAP :

SHRI CHHOTEY SINGH YADAV:
Will the Minister of EXTERNAL AFFAIRS

be pleased to state :
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(a) whether it is a fact that there has
been a set back in the Indo-Nepal relations
during the past few months ;

(b) if so, what are the reasons therefor ;

(c) what steps hale been taken by
the Governmet in the matter ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA RAO):
(a) to () No, Sir ;there is no setback in
Indo-Nepal relations, A succession of recent
events might have conveyed such an impres-
sion. The incidents, which took place indepen-
dently of cach other were.

(1) the arrest of-a group of Nepalese
in District Darjeeling for entry into restric-
ted area of India without valid permits as
required under the restricted/protected areas
orders in force for all foreigners ;

(2) the deportation by the Kathmandu
Police of a few hundred Indians from the
Valley to Indian on the alleged ground that
they were encroaching on municipal land; and

(3) the clash between the Bihar Police
and a gang of criminals indulging in illegal
felling of trees in the jungles of District
West Champaran bordering Nepal.

Embassy of India in Nepal has been
in touch with the Nepalese Government on
all these matters,

(b) Years
1.1.81 to 31,10.81 823
1.1.82. to 31.10,82 951
1.1.83 to 31.10.83 906

(¢) The following areas in Delhi are
more prone to road accients:-

1. G.T. Road (National Highway).

2. Ring Road (New Delhi)
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_ Road Accidents in Delhi

510. SHRI DAULAT RAM SARAN :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that therc has
been phenominal rise in the fatal road acci-
dents in Delhi ;

(b) if so, the number of fatal road
accidents in 1983 (till daie) as comparc to
the accidents in 1981 and 1982 ; d

(¢) which of the areas are more prone
to road accidents and what are the main
causes for the rise in such accidents ;

(d) whether Government  considers
that the Motor Vehicles Act is out-dated and
requires amendments to bring down the rate
of road accidents ; and

(e) if so, what steps have been taken
by the Government in this direction ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) Between
1980-82 there was an increase in fatal acci-
dents, In the current year the rising trend
has not only been everted but there is a
decline.

Persons Killed

850

979

963

3. Ring Road (Old Delhi),
4. Old Rohtak Road.

5. Mathura Road.

L 2l

. Najafgarh Road,
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7. Wazirabad Road.

8. Gurgaon Road,

9. Rohtak Road (Zakhira).
10. Mall Road.

The main reasons for accidents in Delhi
are the mixed vehicular traffic particularly
involving slow moving vehicles creating
obstructions to free flow, inaduquates training
of drivers, insufficiency/inadequacy in traffic
control particularly at night time when 40%
of the accidents are found to take place.

(d) and (¢) In so far as measures
designed to reduce the number of road
accidents are concerned, the relevaer provi-
sions of the M.V. Act already stand amended
by Motor Vehicles (Amendment) Act, 1982.
These measures inculude :

i) Compulsory carrying of a driving
licence by every Motor Vehichle

driver, with the photograph affixed.

ii) enhancement of punishment for
violation of various taffic offences
to serve as a deterrent :

iii) taking over of the powers to
assign RLW/SAW by the Central

Govt. to ensure uniformity
throughout the Country andthereby
curbing the tendency of over-

loading by truck operators.

iv) Introduction of payment of
compensation to road accident
victims even on ‘no fault” basis
thus creating a sense of awareness
for observing road safety.

Declaration of Brahmaputra as National
Waterway

511. SHRI SONTOSH MOHAN
DEV : Will the Minister of SHIPPING AND
TRANSPORT be pleased to state -

(a) whether it is proposed to declare
the Brahmaputra river as the second National
‘Water-way; and
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(b) if so, the amount provided by the
Ceniral Government for infrastructural deve-
lopment and other facilities ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) and (b)
The river Brahmaputra is one of the ten water-
ways which has been identified for considera-
tion for declaration as a National Waterway.
However, hydrographic surveys and techno-
economic studies are the pre-requisites for
consideration of any waterway for declaring it
as a National Waterway. Currently a techno-
economic study of this river between Dhubri
and Sadia has been take up with a view to
assess the traffic potential as also to select
places, where necessary infrastructural facili-
ties could be provided to facilitate inland
navigation. The study is expected to be
completed by February, 1984 after which the
question of declaring the river Brahmaputra
between Dhubri and Sadia as a National
Waterway would be taken up for considera-
tion and the estimates drawn up for provi-
ding infrastructural and other facilities on this
river route.
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Harassment of Indian News Men in Sri Lanka

513. SHRI BRAJA MOHAN MOHANTY:
Will the Minister of EXTERNAL AFFAIRS
be plzased to state :

(a) whether Government are aware of
free operation of news men and news agen-
cies of India in Sri Lanka by and large being
denied unless they toe the official line;

(b) whether incidents of harassments
to Indian news men have been brought to the
notice of Government and if so, details
thereof;

(c) whether the special correspondent
of ““Statesman”’, Calcutta, was not allowed 10
visit Sri Lanka again; and

(d) if so, what is the reaction of the
Government thereto ?

THE MINISTER OF
AFFAIRS (SHRI P.V. NARASIMHA RAO):
(a) Press Censorship was introduced in Sri
Lanka under the Emergency . Regulations on
July 20, 1983. This applied to all foretgn
journalists stationed in Sri Lanka as also to
visiting journalists. Such censorship was
withdrawn from September 1st, 1983.

(b) to (d) The Government of India
are aware that there have been some incidents
of hardship caused th Indian correspondents
in Sri Lanka. In mid-September Mr, Sam
Rajappa, the Madras correspondent of The
Statesman, was denied a visa to visit Sri
Lanka. Indian correspondents stationed in
Colombo were also informed that they would
be held responsible for . ‘‘objectionable
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reports’’ appearing in the Indian papers even
if the reports were not detelined Colombo.
Our High Commsssioner saw the Sri Lankan
Minister of State for Information on 16th
September to discuss these issues.

In October an Indian correspondent in
Colombo received anonymous threatening
phone calls. Our High Commissioner imme-
diately took this up with the Sri Lankan
Minister of State for Information, thc Secre-
tary to the President and the Defence Secre-
tary and they assured him that they would
take necessary measures to afford all protec-
tion to the correspondent.

Growing X-Ray Radiation in Government
and Private Hospitals

514. SHRI JAGPAL SINGH : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether attantion of the Govern-
ment has been drawn to the press appearing
in the Statesman dated 20 September, 1983
regarding growing X-ray radiation hazards
both in the Government and' private hospitals
because of disregard to the structural protec-
tion measures; and

(b) if so, what is the reaction of the
Government with regard thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBAN
M. JOSHI) : (a) and (b) Government have
seen the press report and arc well aware of
the hazards involved. The subject of radio-
logical protection is looked after by the
Department of Atomic Energy who exercise
full control over Radio Therapy and Nuclear
Medicine as without their authority/licence
these Radiation Units cannot be installed or
Radio-pharmaceuticals cannot be used.
This has attracted Governmente's attention.
The Government propose to introduce legisla-
tion for control over installation and opera-
tion of Diagnostic X-ray Units in the
country.
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Import of Calves” Rennet by ‘Amul’ etc.

516. SHRI R.N. RAKESH : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether animal rennet from 15 days
old young calves is being imported since 1950
by ‘Amul’ and other Government run and
aided organisations and if so, the details of
such imports to date for each of the users;
and

(b) whether Government will appoint
preliminary Enquiry Committee to go into
the entire question of emplementation of food
laws in the country ?

KARTIKA 26, 1905 (SAKA)

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI) : (a) The rennet manufactured from
young calves is imported by various cheese
manufacturers including private or co-opera-
tive sector. Theimport of this item is allowed
under Open General Licence and the statistics
are not compiled separately by Chief
Controller Export and Imports.

(b) The Central Committee for Food
Standards a statutory body under the PFA
Act. reviews laws from time to time and sug-
gests necessary amendments,

Permission for Setting up of Private
Medical Colleges in Maharashtra

517, SHRI BALASAHEB VIKHE PATIL :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether it is a fact that the Govern~
ment of Maharashtra have urged upon the
Central Government to permit setting up of
Private Medical Colleges on no grant basis as
has been done in the case of Engineering
Colleges in that State ;

(b) if so, whether the Centre have

accorded this sanction; and

(¢) if not by what time this will be

done?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA KID-
WAI) : (a) to (c) The Ministry of Health
and Family Welfare have not received any
proposal from the Government of Maha-
rashtra for the setting up of Private Medical
College in Maharashtra.

Commonwealth Conference

518, SHRI K. LAKKAPPA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether all preparations have been
made for the Conference of the Common-
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wealth Heads of Government scheduled to be
held in Delhi in November, 1983;

(b) the number of heads of Govern-
ment expected to attend the Conference;
and

(c) the subjects expected to be taken
up at the Conference of discussion?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA
RAO) : (a) All preparations have been
virtually completed.

(b) Almost all Commonwealth coun-
tries and the Commonwealth Secretary-
General are expected to attend the Con-
ference.

(c) Agenda items for the Conference
will be finalised at the Meeting of the Senior
Officials to be held on 22nd November, 1983
before the Heads of Government Meeting
takes place,

All India Open School Scheme

519. SHRI B.D. SINGH - Will the
Minister of EDUCATION AND CULTURE
be pleased to state :

(a) when the All India Open School
Scheme was launched;

(b) whether any review of the scheme
has been made to know the drawbacks, if
any and the extent to which its objective has
been achieved; and

(c) if so, what are the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON) : (a) The Open
School was set up in July, 1979 Admissions
started in 1981.

(b) and (c) The Open School has been

receiving continuous feed back from the
learners and on the basis thereof, it has
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undertaken the review of its curriculum and
instructional materials, No formal review
has been undertaken so far.

Loss suffered by Railway due to Floods

520. SHRI SUBHASH CHANDRA
BOSE ALLURI : Will the Minister of
RAILWAYS be pleased to state :

(a) whether any assessment of loss have
been made by the Government which the
Railway suffered due to floods in various
parts of the country; and

(b) if so, what steps have been taken to
meet the situation?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHAUDHURI) : (a)
Yes. The cost of damages due to floods
is estimated to be about Rs. 10 crores.

(b) Prompt action to repair sections
damaged by 1he floods was taken.

ez Wit qqr IA® g & fag
Y7 Afa® geaaralt 1 aar wAr

521 =Y TIW WIS VE T T qIweqy
MT aflzmiz  &FQIo GF T2 FATE &I
Far &7 fF .

(%) =3 a7 zw & frad goz
# agr 3% as=Al #1 gear F47

(|) ATHIT FIA 57 Foz  Afoal F
garw ¥ fag sar gfama & w1 @
wWE,

(n) sfgas frax ges afrai &
78 T A BRI fAq @ §

() #a1 gz Ufual «t deqr g fqaqd
T AT @R ;



117 Written Answers
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Pantry car in Long Distance Trains

522. SHRI N. K. SHEJWALKAR
Will the Minister of RAILWAYS be pleased
to state :

(a) the basis on which a pantry car is
attached to a long route train;

(b) how many such long distance trains
i.e. express or mail trains which take more
than 24 hours for their running from the
starting point to the terminus, have been
provided with pantry cars;

(¢) how many more such trains remain
which need pantry cars according to the
above principle and the steps proposed to be
taken to meet the requirement; and

(d) whether itis a fact that for want
of such a facility the passengers are put to
a lot of inconvenience particularly when the
trains are late ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) Pantry cars are provided
when catering through static catering units
en-route are either not feasible or inadequate,
subject to availability of room on the train
and pantry car for the same.

(b) 34 Mail/Express trains.

(c) The need for provision of pantry
car service is reviewed from time to time
and keeping in view the availability of pantry
cars, these are provided.

(d) No. Special arrangements are made
to ensure supply of food etc. from static
catering units en-route at suitable points to
the passengers of the trains not provided

with mobile catering units.

o
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Dereservation of Posts in Railways

524. SHRI G, NARASIMHA REDDY:
Will the Minister of RAILWAYS be pleased
to state :
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(a) how many posts including Class-II
were reserved for Scheduled Castes and
Scheduled Tribes in Indian Railways during
the year 1980-81, 1981-82, 1982-83 and how
many posts were dereserved and filled by
candidates of other communities; and

(b) the reasons for dereserving and
for how long the posts were kept vacant
before dereserving them?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURD : (a) and (b) The information is
being collected from Zonal Railways and
Production Units and will be laid on the
Table of the Sabha.

Amount Invested for Development of
Traffic at Major Ports

525. SHRI SATYASADHAN CHAKRA-
BORTY : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) what is the total amount of invest-
ment made during the last five years for the
development of traffic at major Ports, Port-
wise; and

(b) Port-wise improvement of traffic
during the same period?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) and (b)
The information regarding investments made
during the last five years for the development
of major ports and the traffic handled by
them during the same period is given in the
enclosed statements I and 1I,
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Statement—I

Portwise Investments during the Period 1978-79 to 1982-83

(Rs. in lakhs)

Port 1978-79 1979-80 1980-81 1981-82 1982-83
1. Calcutta 18 135 161 198 608
(b) Haldia Docks 401 405 155 143 151
(c) Haldia Channel
Dredging 618 607 1092 —_— -
(b) B.H.R.T: Works 174 226 240 216 229
2. Bombay 846 118 807 865 1830
3. Madras 104 228 312 1139 3116
4. Cochin 62 300 380 1233 1483
5. Visakhapatnam 407 381 667 804 1312
6. Kandla 375 453 430 1061 1441
7. Mormugao 466 228 234 376 941
8. Paradip 226 502 1010 990 1250

9. New Mangalore
(including Kudremukh) 976 673 496 1079 371

10, Tuticorin 671 519 645 608 531

Total : 5344 4775 6629 8706 13263
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Statement—II

Port Traffic—1978-79 to 1982-83

(figures in million tonnes)

iAng © gragr - vFEg @ &1
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Port 1978-79 1979-80 1980-81 1981-82 1982-83
1. Haldia 3.84 4,95 5.45 5.48 6.11
2. Calcutta 4.14 3.60 3.84 4.27 437
3. Bombay " 15.60 16.57 17.57 19.63 24 85
4. Madras 9.57 9.98 10.38 14.41 12,41
5. Cochin 5.47 5.46 5.23 5.50 572
6. Visakhapatnam 10,05 10.23 10.26 10.85 10.18
7. Kandla 5.87 7.27 8.82 9.53 12.65
8, Mormugao 10.80 14.80 13.95 14.89 12.76
9. Paradip 2,17 231 2.29 2.17 1,57
10. Tuticorin 1.06 241 2.56 2.69 3.23
11. New Mangalore 0.87 0.90 0.96 1.64 2.27
Total : 69.44 78.49 81.32 88.06 96.12
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Amount Spent on Maintenance, Repair
and Widening of National Highways
in Madhya Pradesh

527. KUMARI PUSHPA  DEVI
SINGH : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) what are the National Highways
which are passing through Madhya Pradesh;

(b) the amount spent on the repairing,
maintenance and widening of each of those
National Highways in 1980-81, 1981-82 and
1982-83;

¢}

Year Maintenance and
repairs (Rs. in
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(c) the amount allocated in 1983-84 for
the above purpose; and

(d) details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z R. ANSARI) : (a) National
Highways No. 3, 6, 7, 12, 25, 26, 27, and 43
pass through Madhya Pradesh.

(b) to (d) The required information is as
under :-

Expenditure on

Widening and
improvement works

lakhs). (Rs. in lakhs).
1980-81 223.69 584.90
1981-82 340.95 754.45
198 2-83 405.36 868.98
In Allocation for
Year Maintenance and Widening and
repairs (Rs. in improvement works
lakhs). (Rs. in lakhs),
1983-84 305.26 870.00

Steps to Clean Hospitals in Delhi

528. SHRI MANOHAR LAL SAINI :
SHRI DIGAMBER SINGH :

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether Government’s attention
has been drawn to the news item captioned
““A place called hospital’” appearing in the
Indian Express of 26 October, 1983;

(b) ifso, what are the reasons for
inadequacy of lavatories, their poor unkeep,

filthy and dirty tedpan, matresses, shortage
of pillows and bed sheets, rusty beds and
cupboard, countaless cockroaches etc. etc;
and

(¢) what steps are proposed to be
taken to provide clean hospitals in Delhi ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI) : (a) Yes.

(b) The news item alleges poor sanitary
conditions etc. in Safdarjang Hospital, New
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Delhi, It is a fact that the tremendous over-
crowding in Delhi Hospital often leads to
Qanitary conditions below the optimal level.
However, every effort is being made to keep
the hospitals clean and provide necessary
facilities.

(c) It is proposed to construct two 500
bedded hospital one each at Shahdra and
Hari Nagar and three 100 bedded hospitals
one each at Mangolpuri, Khichripur and
Zaffarpur during Sixth Five Year Plan in
Delhi. On completion of these hospitals the
pressure on the existing hospitals will be
reduced and consequently the sanitary condi-
tions etc. of the existing hospitals will auto-
matically improve.

Setting up of Wheel and Axle Plant at
Bangalore

529. SHRI S.B, SINDAL : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether a wheel and axle plant of
the Indian Railways, is being set up at
Bangalore with the help of the World Bank;

(b) if so, the cost thereof and the
details of components to be manufactured
therein; and

(c) by what time the plant will be com-
missioned ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) Yes.

(b) As per present assessment the cost
of the Project is Rs. 149.05 crores. The
sizes of Wheels to be manufactured in the
Wheel & Axle Plant, Yelahanka cover a range
from 725 mm, to 1090 mm, dia.and comprise
5 main types of wagon wheels. The Plant
is programmed to manufacture more than 50
types of axles representing a major cross
section of the different types of axles required
by the Indian Railways for all the gauges.

(¢) The wheel unitis expected to be
completed by December 1983 and the Axle
unit by March 1984,
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Development of Anti-Arthritis Drug by
Ayurvedic Concern of Jammu

530, DR. KARAN SINGH : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether it isa fact that an Ayur-
vedic concern of Jammu has developed an
anti-arthritis drug called S. Compound;
and

(b) if so, details regarding its efficacy,
the name of the firm and of the developer ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWAI) : (a) and (b) Rahul Pharma,
Jammu has developed an Ayurvedic Drug in
the name of S. Compound. The main
ingredient of this drug is Salai Guggal
(Boswellia serrate). This Drug is claimed to
be very effective for the treatment of
Arthritis,

Steps to Control Cancer and Setting up
of Therapeutic Centre at Divisional
Headquarters

531. SHRI CHANDRAIJIT YADAY :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether the Government have
planned any effective cancer control strategies
to control the disease in our country;

(b) whether Government are taking
any effective steps to educate public regarding
the preventive measures to control this
disease: and

(c) whether Government are proposing
to set up necessary therapeutic centres to
control cancer and provide these facilities at
least at Divisional Headquarters ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY

WELFARE (KUMARI KUMUDBEN M.
JOHI) : (a) Yes,

(b) Yes. This is being done through
the various Regional Cancer Centres, Central
and State Hezlth Education Bureaux,
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(¢©) Inview of the fact that Govern-
ment have already established 9 Regional
Cancer Centres at Ahmedabad, Bangalore,
Calcutta, Cutta -k, Delhi, Gauhati, Gwalior,
Madras and Trivandrum which are function-
ing under the Ministry of Health and Family
Welfare and the one functioning at Bombay
under the Department of control of Atomic
Energy; there is at present no proposal to
create facilities at divisionnl headquarters
level. In addition, cancer treatment facilities
are available in all the major hospitals in the
country, Besides, under the Cancer Research
and Treatment Programme, Government have
already sanctioned 16 Early Cancer Detection
Centres in different parts of the country.
7 more such Centres are being set up under
WHO assistance programme and 25 Post
Partum PAP Smear Testing Units have also
been set up under the Department of Family
Welfare. All these Units serve urban as well
as rural areas. Apart from the above, the
Indian Coucil of Medical Research proposal
to initiate pilot studies for the control of two
most common cancers (oral cavity in men
and women, Uterine cervix in women) by
means of health education and early detection
programmes using the existing health infras-
tructure in rural areas. h Central assistance
has also been provided for installation of 27
Units in different States.
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More Train, Coaches and Over-Bridges
for the Commuters of V.T.-Kasara Route

533. SHRI J. S. PATIL : Will the
Minister of RAILWAYS be pleased to state:

(a) whether Government have taken
any measure in removing the hardships of
Railway Commuters of V.T.-Kasara route
with regard to provisions of more trains,
additional coaches, construction of over
bridges etc., during 1982-83;
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(b) if so, details thereof; and

(c) if not, reasons thereof and action
proposed, if any?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHAUDHURI) : (a)
to (c) Due to the shortage of EMU rakes it
was not possible to introduce additional local
trains on Bombay VT-Kasara section during
1982-83. Foot-Overbridges have been pro-
vided on all the stations of Bombay VT-
Kalyan-Kasara section exepting one station
only, namely, Khadavli. Proposal to provide
a foot-overbridges at this station is being
proceed. Production of EMU rakes is
also being stepped up with the help of
Integral Coach Factory in addition to M/s
Jessops & Co,, Calcutta.

Panel to Look into the Ills of Shipping
Industry

534. DR. KRUPASINDHU BHOI : Wwill
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether a panel has been consti-
tued to look into the various ills of {the
shipping industry and to recommend the
type of vessels required for the industry;

(b) if so, the constituted and terms of
reference of the panel;

(c) the time by which it is likely to
submit its report; and

(d) how for it is expected to go in
solving the problems facing the industry ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) and (b)
Government have set up a committee to
study the future requirements of different
types and capacities of vessels and formulate
a plan for expension of the national tonnage
and to examine the role which the public
sector shipping companies should play in
meeting the requirements of oil industry of
the country. The constitution of the com-
mittee is as follows :
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(1) Director General of
Shipping «.. Chairman

(2) Chief Controller of
Chartering, Ministry of

Shipping and Transport, . Member
(3) Nominee of Ministry of

Shipping and Transport . Member
(4) Nominee from Ministry

of Commerce . Member
(5) Nominee of I.N.S.A. . Member
(6) Nominee of Depart-

ment of Petroleum Member
(7) Nominee of Shipping,

Corporation of India. . Member
(8) Member-Secretary

Shipping Development Member

Fund Committee . Secretary.

(c) and (d) The committee is likely te
submit its report in a few months. By
relating the acquisition of tonnage to the
trade pattern, traffic and other requirements
of the country, the Committee’s report is
expected to be useful in ensuring the employ-
ment of Indian ships in the future.

Facilities for Container Traffic in
Indian Ports

535. SHRI XAVIER ARAKAL : Wil
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) what are the facilities for container
traffic in the Indian Ports and what is the
volume of traffic from 1980;

(b) which Ports ‘are equipped with the
Transfer Cranes,

(c) whether certain Ports have reques-
ted for such cranes;

(d) if so, dates of such request by the
Ports, the delivery date and the names of
the companies which supplied them; ,
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(¢) whether the Government have made
any study regarding the requirement of
Transfer Cranes of Cochin Port; if so, the

outcome thereof and the action taken
thereon:
(f) whether there has been a delay in

supply of the Traffic Cranes to Cochin Port:
and

(g) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) (a) The

The container traffic handled at
1982-83 is given below :

KARTIKA 26, 1905 (SAKA)
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Ports of Bombay, Cochin, Madras and
Haldia/Calcutta are geared up for handling
container traffic at present. Bombay and
Haldia have got separate berths earmarked
for the handling of container traffic. Madras
Container Terminal is nearing completion
and is expected to go into commission by

the end of December, 1983, A proposal for
creation of container handling facilities at
Cochin on the basis of recommendations of
consultants, M/s, Felixtowe Port Consultancy
Services of UK, at a cost of Rs, 5.10 crores
has been reeently sanctioned. A similar
proposal of Calcutta Port Trust is under
examination.

during 1980-81, 1981-82 and

(Figures in thousands)

Port 1980-81 1981-82 1985-83

TEUS Tonnes TEUS Tonnes TEUS Tonnes
Calcutta 8 80 21 142 28 204
Haldia 8 80 7 45 5 2
Bombay 101 1028 132 1455 131 1460
Madras 9 82 15 141 19 197
Cochin 11 138 30 147 31 165
(b) The Ports of Bombay, Madras and have already got their cranes installed the

Haldia Dock Complex are equipped wiih the
following transfer cranes :—

Bombay - 3
Madras —- 2
Haldia — 1

(c) Yes. The Ports of Calcutta and
Cochin have provided for such cranes in their
proposals.

(d) A part from the Ports of Bombay;
Madras and Haldia Dock Complex who

Ports of Cochin and Calcutta have proposed
procurement of such cranes, In April. 1980
Government’s approyal was given for pro-
eurement of 1 No, transfer crane for Cochin
Port Trust. However, subsequently, the
procurement action was kept in abeyance in
view of the decision that further studies be
carried out in the Ports of Cochin and
Calcutta by M/s. Felixtowe Port Consulancy
Services. On the basis of recommendations
of M/s. Felixtowe Port Consultancy Services,
the Cochin Port Trust put up a revised pro-
posal which included 2 Nos. transfer cranes,
in August, 1983. It has been duly sanctioned
by the Government on 8th November, 1983,
As regards proposal of Calcutta Port Trust,
the proposals was received in the Ministry
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in August, 1983 and is being processed for
sanction. Since, orders for procurement of
these cranes are yet to be placed by the
Cochin and Calcutta Ports, the exact delivery
date and the names of the companies are not
known.

(a) Yes, A detailed study was carried
out by M/s. Felixtowe Port Consultancy
Services for the overall requirement of con-
tainer handling facilities including transfer
cranes for Cochin Port Trust. Based on
their recommendations, Government have
sanctioned on 8th Novembel, 1983 a scheme
at an estimated cost of Rs. 5.10 crores
which includes 2 Nos. transfer cranes.

(f) and (g) As explained in reply to
part (d) of the Question, procurement of
one transfer crane sanctioned for Cochin im
1980 was kept in abeyance pending further
study to be undertaken by the Consultants.
As a result of this study, 2 transfer cranes,
instead of one, have since been sanctioned
by Government.

Fate of Condidates having AVMS
Degree Awarded by Bhopal
Board in 1969

536. SWAMI INDERVESH : Will the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to refer to the reply given
to Unstarred Question No 4020 dated 18th
August, 1983 regarding recognition of AVMS
awarded by Jabalpur Board and state :

(a\ whethcr CCIM has recommended
the recognition of AVMS degree from 1971
to 1982 by Madhya Pradesh Ayurvedic Unani
System Board, Bhopal and if so, what would
be the fate of those candidates who appeared
and qualified AVMS from Jabalpur Board
in 1969 and the degree was awarded by
Bhopal Board without mentioning the year
of passing or issue of degree ;

(b) whether those degrees awarded by
Bhopal Board to AVMS candidates from
Jabalpur in 1969 also come under the cate-
gory of degree issued from 1971 to 1982 ;
and

(Ci if not, the reasons therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA KID-
WAI : (a) to (c) The matter has been referred
to Madhya Pradesh Ayurvedic, Unani and
lfrakritic Chikitsa Board Bhopal, for
calrification,
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Implementation of Recommendations of
Committee on Status of Women
in India

539. SHRI SURAJ BHAN :

SHRI ATAL BIHARI VAJPAYEE :

Will the Minister of SOCIAL WELFARE
be pleased to state :
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(a) the progress made to date in imple~
menting the recommendations of the Com-
mittee on Status of Women in India, which
were submitted to Government in 1974 such
as participation in the representative
structure of local Self Government etc ;

(b) State-wise number of (i) gram
panchayats in which women are still not
represented, (ii) Municipal bodies in which
women were neither elected nor coopted,
(iii) Municipalities which have set up Perma-
nent Committee to initiate and supervise
programmes for women’s welfare and deve-
lopment ;

(c) Salient features of the National
plan of action for development of women
and work done so far accordingly ; and

(d) targets fixed for the year 1983-84,
related to the above ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P, K. THUNGON) : (a) and (b) Of
the 52 recommendations made by the
Committee on the Status of Women in
India, in some cases action has been takem
while other recommendations are of long
term nature and relate in essence to continu-
ing programmes. While still others imping
upon the existing personal laws of Minority
groups. In such a case the pace of imple-
mentation of the recommendations is depen-
dent upon the active support of the
people.

The Committee’s recommendation to
reconstitute statutory Women’s panchayats
was not accepted. However, to ensure
greater participation of women, the States
were advised to eusure the representation of
women in Gram Panchayats, Similarly, the
States were asked to consider setting up of
permanent committees in municipalities to
supervise programmes for women’s welfare
and development.

(c) The National Plan of Action inden-
tified priority areas on which comprehensive
programme of action was rcquired to be
taken, These priority areas are education,
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health, nutrition, family planning, social
welfare, legal status and employment.
Specific legislative enactments have been
passed covering some of the important areas
identified like Equal Demuneration Act, 1976
Child Marriage Roastraint (Amendment) Act,
1978, Marriage Laws Amendment Act, The
administrative machinery is also geared up
to meet the programmes and carry out
programmes in these areas. Voluntary effort
is being encouraged and educative publicity
drive is being carried out,

(d) It is not
targets.

practicable to fix

Slow Road Network Expansion Vis-a-Vis
Goods and Passenger Traffic

540, SHRI SURAJ BHAN :

SHRI ATAL BIHARI VAJPAYEE :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that since inde-
pendence goods traffic has increased over 14
times and passenger traffic over 12 times but
the network of roads has increased only
about 4 times regulating in congestion at
roads, traffic delays leading to heavy drain
on national economy and also high rate of
death due to road accidents ;

(b) reasons for the road network expan-
sion slippage over the period ;

(c) what decisions were taken in this
regard and results achieved in each of the
last three years ; and

(d) targets for road network expansion
during current year 1983-84 ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) and (b)
The road length has not increased in the same
ratio as road traffic (both in terms of goods
and passenger) due to financial constraints.

(c) and (d) The thrust in the Sixth Five-
Year Plan has been to remove the deficien-
cies in the existing road network and the
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construction of rural roads under the Mini-
mum Needs Programme. During 1980-83,
a sum of about Rs. 2050 crores is estimated
to have been spent on the road development
in the country. During 1983-84, the antici-
pated outlay at present is about Rs, 746
crores.

Calicut and Trivandrum Bye-passes
in Kerala

541. SHRI A. NEELALOHITHADASAN
NADAR : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) what are the details of the proposal
for the construction of Calicut and Trivan-
drum Bye-passes, received from the Gevern-
ment of Kerala; and

(b) the details of the action taken by
the Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIFPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) and (b)
CALICUT BYE-PASS An estimate amount-
ing to Rs, 819.00 lakhs for land acquisition
of this byepass of about 28 km, length was
received from the State Government in May
1983 and is under consideration of the
Government of India,

There is a provision of Rs. 150,00 lakhs
in the Sixth Five-Year Plan for acquisition
of land for this byepass. However due to
financial constraints this work could not be
included in the Annual Plan 1983-84,

TRIVANDRUM BYE-PASS The pro-
posed byepass of length about 43 km will be
constructed in two stages. An estimate for
land acquisition for the first stage of the
project from Kazhakuttam to Thiruvallam
of length of 20.5 km has already been sanc-
tioned and acquisition is in progress, The
investigation for deciding the alignment of
the byepass in the remaining Jength of about
225 km is being done by the State P.W.D.

There is also a proposal for the cons-
truction ' of the byepass in a part length of
about 1.2 km (km 11.9 to 13.079) between
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Inchakkal and Kallumoodu. An estimate
for Rs. 37.98 lakhs has been received from
the State in August 1983. This is under
consideration of the Government of India.

Reaction of the Developed Countries to NAM
Proposal for Aid to Developing Couantries

542. SHRI NAVIN RAVANI : Will
the Minister of EXTERNAL AFFIARS be
pleased to state :

(a) whether it is a fact that India as
the Chairman of the Non-aligned movement
called on developed nations to give up
restritive policies in aiding food deficit
developing nations; and

(b) if so, the reaction of these develop-
ed nations in regard to the help of provi-
ding food to the food deficit countries ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A, GHANI KHAN CHAU-
DHURI) : (a) At the New Declhi Summit
Conference the Heads of State of Govern-
ment of Non-Aligned Countries had strongly
condemned the use of food as an instrument
of political pressure and cautioned against
any kind or conditionality for supply of
food aid. The Final Documents of this
Conference have been widely disseminated

both in the developing and developed coun-.

tries. This has also been the consistent
position of the Government of India.

(b) While the developed countries have
generally accepted the above position, the
response has varied from country to country.

Medical Facilities for Common Man in
the Country

543. SHRI MOHAN LAL PATEL :
SHRI CHINTAMANI JENA :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether it is a fact that the medical
facilities for the common man in the capital
and in other big cities are indequate both
qualitatively and quantitatively;
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(b) whether it is also a fact that most
of the Government controlled hospitals in
the country are in a poor state and an ordi-
nary citizen is unable to get proper medicare
which is his right in a democratic Govern-
ment;

(c) if so, what steps are being taken by
the Government to provide adequate medical
care to the common man in the country to
save the life of innocent and poor pelople;
and

(d) what measures are being adopted
to provide medical aid in rural areas of the
country?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI) : (a) to (d) The Government is aware
of the inadequacies in facilities prevailing in
the medical institutions in all the big cities
in the country. Suitable corrective actions are
taken from time to time consistent with the
evailability of resources in order to augment
and strengthen the existing services, A net
work of primary health centres, community
heath centres and sub centres has been
established throughout the country to provide
preventive and promotive health care facili-
ties in the rural areas. These services are
being augmented every year according to the
planned programme.

Proposal to run Hotal on Wheels

544. SHRI MOHAN LAL PATEL :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that Govern-
ment are considering to run ‘Hotal on wheels
on the pattern of ‘Palace on wheels’ in the

country;

(b) if so, on which route this train will
operate and the number and class of coaches
of that train; and

(c) whether Government will consider
to run such trains throughout the country
for helping the tourists in the country?
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; THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) and (b) Yes, a special tourist
irain, the ‘Great Indian Rover’, has been
introduced in the eastern sector w.ef. 3rd
November, 1983 for the facility of the tourists
to visit the Buddhist centres at Gaya, Varanasi
Lumbini & Kushinagar. This train is having
air-conditioned accommodation for 126
tourists with a dining car and a lounge car
with a prayer section and will serve as a
Hotel on Wheels. This train will work to a
fixed weekly itinerary during Novermber to
March on circular tours covering Calcutta-
Gaya-Varanasi-Gorakhpur-Calcutta,

(c) Depending on the experience gained
from this train, introduction of similar pro-
jects in other States will be considered in
consultation with their Governments and
the Ministry of Tourism.

Central Schools Opened During Current
Academic Year

545. PROF. NARAIN CHAND PARA-
" SHAR : Will the Minister of EDUCATION
AND CULTURE be pleased to state :

(a) the names of the places, statewise,
where Central Schools have been opened
during the current academic year, in civil
and military sectors separately;

(b) whether there are any schools,
which have been sanctioned but not opened
during this year; and

(c) if so, the names thereof and the
reasons for which they have not been opened,
alongwith the likely dates by which they
would be opened?

THE DEPUTY MINISTER IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRI P K, THUNGON) : (a) Places
where Kendriya Vidyalayas (Central Schools)
have been opened during the current acade-
mic year are given state-wise in the attached
statement.
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(b) and (¢) Yes, Sir. Kendriya Vidya-
layas could not be opened at the following
places because the concerned sponsoring
authorities did not make available requisite
physical facilities :

(i) Kurnool (Andhra Pradesh)

(ii)) Golconda, Hyderabad (Andhra
Pradesh)
(iii) Yusufguda, Hyderabad (Andhra

Pradesh)

(iv) Tezpur (Assam)

(v) Palel (Manipur)

(vi) NEHU, Shillong (Meghalaya)
(vii) Jullundur Cantt. (Punjab)
(viii) Kapurthala Cantt, (Punjab)

(ix) Amritsar Cantt. (Punjab)

(x) Satakka (Nagaland)

(xi) Panisagar (Tripura)

(xii) AFS, Panagarh (West Bengal)
(xiii) Chandigarh
(xiv) Pitampura, Delhi

(xv) Friends Centre, Delhi

(xvi) Sainik Vihar, Delhi

(xvii) Vasco-da-gama (Goa, Daman and
Diu)

Kendriya Vidyalayas at the above places
may be opened during the next academic
year if the requisite physical facilities are
made available by the concerned sponsoring
authorities,
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Statement

CIVIL SECTOR

Andhra Pradesh :

1. National Police Academy, Hydera-
bad

Arunachal Pradesh :

2. New Itanagar, Distt, Lower
Subanri

Delhi :

3.  Lodhi Road
4. Pushp Vihar

Himachal Piadesh :

S.  Hamirpur

Jammu & Kashmir :

6. Leh, Distt, Ladakh

Karnataka :

7. Dharwad, Distt. Hubli

Mizoram :

8. Headquarters Project, Pushpak

Nagaland :

9. CRPF, Dimapur

Uttar Pradesh :

10, Aliganj, Lucknow
11. Kashipur, Distt. Nainital

West Bengal :

12, NHPC, Malda
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DEFENCE SECTOR

Andhra Pradesh :

1. AFS Hakimpeth, Secundarabad

2. Sri Vijayanagar, Distt, Visakha-
patnam

Gujarat :

3. Infantry Lines, Jamnagar

Haryana :

4. Hissar Cantt.

Himachal Pradesh :

5. Dalhousie, Distt, Chamba

Karnataka :

6, AFS Jallahalli, Bangalore

7. Belgaum

Kerala :

g. Cannanore
9. INS Dronacharya, Cochin

Madhya Pradesh :

10.  Vehicle Factory Estate, Jabalpur
Maharashtra :
1i. Kirkee, Pune
12, AFS Pune
Punjab :

13. AFS Halwara, Distt, Ludhiana

14. AFS Adampur, Distt, Jullundur
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Rajasthan :

15. AFS Jodhpur

Tamil Nadu :

16. Tambarram, Madras

West Bengal :

17. Dum Dum Road, Calcutta

Arunachal Pradesh :

18. Rupa, Kameng Distt,

Delhi :

19, AFS Arjangarh

Train cancelled, Deverted or Slowed
down in Punjab following Akali
Agitation

546. PROF. NARAIN CHAND
PARASHAR : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether any trains have been can-
celled, slowed down or diverted in Punjab
following the Akali agitation during last
two years ,

(b) if so, the details thereof and the
estimated lose suffered on this account :

(c) whether any steps are being taken
to ensure the regular running of trains as
also to ensure the safety of life and pro-

perty ; and

(d) if so, the
thereof ?

nature and details

THE MINISTER OF RAILWAYS (SHRI
AB.A. GHANI KHAN CHAUDHURI) :
(@) Yes.

(b) A total of 245 trains were fully or
partially cancelled due to “‘rail roko" agita-
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tion by Akalis in Punjab. The estimated
loss suffered by the railways due to this
agitation comes out to be about Rs. 14.82
lacs.

(c) and (d) To ensure safety of rail
travellers the speed of passenger carrying
trains has been suitably regulated during
night hours in consultation with State
Government authorities. On some sections
in Pnnjab and adjoining areas. The timings
of some trains have also been suitably adjust-
ed, No passenger carrying train in Punjab
has been cancelled at present on account of
agitation. Some of the other preventive
measures are :-

(1) Intentification of patrolling of
vulnerable sections by the perma-
nent gangmen along with police.

(2) Special watch on the railway
bridge with the assistance of
Homeguards, Police and Railway
Protection Force.

(3) Running of patrol specials/pilot
engine/goods train before pas-
senger trains, etc. is being
done,

(4) Setting up a railway monitoring
cell in the Punjab State Secretariat
for close coordination of the
safety measures to ensure proper
and any safe running of trains,

(5) Search of passenger trains at impor-
tant originating stations for the
bombs and unidentified objects and
cautioning of passengers therefor.

Introduction of Shiwalic Queen
Fast Train

547. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of RAILWAYS
be pleased to state :

(a) whether any suggestion has been
received by the Railway Administration for
starting ‘‘Shiwalik Queen” asa fast link
train to give connection to tourists and
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pilgrims travelling for Himachal Pradesh by
Shar-e-Punjab and Himalayan Queen from
Ambala Cantt. to Nangal Dam ; and

(b) if so, the date w. e. f. which the
train would start running and its schedule ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A, GHANI KHAN CHAU-
DHURY) : (a) Yes.

(b) Introduction of a train between
Ambala Cantt. and Nangal Dam has not
been found feasible at present for want of
terminal facilities, line-capacity on Sirhind
Rajpura Section and paucity of coaching
stock,
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Neelachal Express

549, SHRI K. PRADHANI : Will the
Minister of RAILWAYS be pleased to

state :
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(a) whether considering the valume of
passenger traffic of the superfast Neelachal
Express, it has been suggested to the Rail-
way Administration to make this train a daily
one, improve its punctuality and also to cut
down its running time and of, its arrival in
Delhi in such a way that it is not difficult for
the passengers to reach their destinations in
time ;

(b) whether it has also been suggested
that the coaches for Puri should apropriately
depict the rich cultural heritage/traditions
of Orissa ; and

(c) if so, the reaction of the Government
thereto ?

THE  MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURY) : (a) On account of shortage of
coaching stock it is not feasible to increase
the frequency of Neelachal Express to make
it a daily t-ain. As regards reduction in its
running time the train was accelerated during
October, 1982 time table by rationalising its
route between Mughalsarai and Allahabad.
However, on account of persistent demand
from public of Varanasi the train had to be
restored to its original route via Varanasi.
It is not feasible to speed up this train
without rationalisation of its route. How-
ever, the punctuality performance of 175 Up
has been improving for the last few
months,

(b) and (c) for optimum utilisation of
coaching stock it is necessary that coaches
are interchangeable between trains. In view
of this, it is not possible to retain these
coaches in the same area and as such area-
wise depiction is not feasible.

Conservation of Jagannath Temple at Puri

550. SHRI K. PRADHANI : Will the
Minister of EDUCATION AND CULTURE
be pleased to state :

(a) whether the State Government of
Orissa has requested the D.G,, Archaeolo-
gical Survey of India to prepare a time-bound
programme of sompletion of conservation of
Lord Jagannath Temple at Puri;
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(b) if so, whether the D.G,, A.S.I. has
informed the State Government about the
possible period of completion;

(c) the broad outlines of this programme
and the progress made so far in its execution;
and

(d) whether Government would ensure
its early implementation ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
,CULTURE AND SOCIAL WELFARE

-(SHRI P, K. THUNGON) : (a) and (b) As
per the record of discussions held between
the Minister of State for Tourism Sports &
Culture, Government of Orissa, and Director
General, Archaeological Survey of India, on
15.6,81 at Bhubaneswar, it was agreed that a
time-bound programme for the completion of
conservation work in the exposed portion of
Lord Jagannath Temple (up to the top of the
upper JANGHA portion) at Puyri will be
taken up.  No specific date of completion
was furnished,

(¢) and (d) As recommeded by the
Expert Committee, deplastering & repairs are
being carried out up to the springing level of
the spire on the exterior face of the temple.
The damaged carved stones are being joined
together with epoxy resin duly strengthened
by inserting non-corrosive metal pins, salt
lodged in the masonry drawn out, the distur-
bed masonry stablized with grouting, poin-
ting and replacement of damag:d stones
wherever necessary and a paeservative coat
applied on the repaired stores, The major
portion of the work has been completed.

Distortions of ¢History of Independence’’
in Pakistan

551. SHRI K. PRADHANI : Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether some of the glaring distor-
tions of the early struggle for Independence
taught compulsority to students in Pakistan,
through its curriculum titled ‘Pakistan Studies’
have been brought to Government’s
notice;
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(b) if so, whether this publication has
held India responsible solely for Pakistan’s
difficulties; and -

(¢) if so, Governments reaction
thereto ?
THE MINISTER OF EXTERNAL

AFFAIRS (SHRI P.V. NARASIMHA RAO) :
(a) Yes, Sir.

(b) The publication full of distortions
depicts India as a country which is hostile to
Pakistan,

(c) Attention of the Pakistani authori-
ties has been repeatedly invited to such histo-
ricals distortions. The subject matter also for-
med part of the deliberations of Indo-Pak
Joint Commission meeting held in Islamabad
in June this year.

Railway Overbridges at Cuttack and
Nirgandi

552, SHRIMATI JAYANTI PATNAIK:
Will the Minister of RAILWAYS be pleased
to state :

(a) the target dates for the completion
of the construction work of the Railway
over bridges at Cuttack and Nirgandi in
Orissa;

(b) the steps taken for completing the
construction works of those over-bridges
within the target dates; and

(¢) the progress made so far in this
regard ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURY) : (a) The target dates for comple-
tion of road over bridge at Cuttack and road
under bridge at Nirgandi are 30.9.84 and
31.12.84 respectively.

(b) For the Road over/under bridges
the Railways are constructing main span
across tracks and approaches are being cons-
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tructed by State Government. For Cuttack
Road over bridge the work for Railway por-
tion has also been awarded to same contrac-
tor doing work on approaches. The outlay

has been increased from Rs, 10.0 lakhs to.

Rs, 85.0 lakhs for the year 1983-84. For
Nirgundi Road under bridge, main girder
span is being fabricated in Railway Work-
shop. The work for diversion of track
and raising of embankment is in progress,

(c) The progress made so far is 15%,
on the road over bridge and 25% of appoa-
ches at Cuttack and 35% work on the diver-
sion for road under bridge at Nirgundi has
been done.

Mahanadi Express between Talcher and
Vizianagram Via Titilagarh

553. SHRI HARIHAR SOREN : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether a proposal for the intro-
duction of Mahanadi Express between
Talcher and Vizianagram via Titilagarh is
under the consideration of the Government;

(b) if so, when the above proposal is
expected to be implemented; and

(c) the present stage of the above
proposal ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN CHAU-
DHURI) : (a) No.

(b) and (¢) Do not arise,

Passenger Train between Titilagarh and

Jharsuguda

554. SHRI HARIHAR SOREN : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether Government has a proposal
for the introduction of second passenger train
between  Titilagarh and Jharsuguda in
Orissa;
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(b) whether the above proposal is
expected to be implemented during the current
financial year; and .

(c) if so, the progress made so far in
implementing the above proposal ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A, GHANI KHAN CHAU-
DHURI) : (a) No.

(b) and (¢) Do not arise,

Scholars/Experts * Sponsored by ICCR
to Foreign Countries

555. SHRI SATISH AGARWAL ; Will
the Minister of EXTERNAL AFFAIRS be
pleased to refer to the reply given to Unstar-
red Question No. 4096 dated 18th August,
1983 regarding Scholars/Expert sponsored by
Indian Council of Cultural Relation to foreign
countries and state :

(a) the details of requestes for travel
grants/subsidies etc. received by Indian Coun-
cil of Cultural Relation from academics of
Indian Universities after June, 1983 to date
to attend International Conferences along
with names of scholars, nature of assistance
sought name of International Conference,
papers etc ; and

(b) the dates when these requests were
submitted to the programme committee of the
Indian Council of Cultural Relation and the
decision of the Council in each case also
giving reasons for rejection of some cases,
if any ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V, NARASIMHA RAO) :
(a) Details of requests for travel grants
received by the Indian Council for Cultural
Relations, from academics of Indian Univer-
sities from Ist July, 1983 onward to date are
given in the statement laid on the Table of
the House.  [Placed in Library. See No.
LT-7042/83]

(b) Requests received before 15th July,
1983 were placed before the Programme .
Committee which met on July 15th, 1983,
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Requests received after that date were submi-
tted to the Sub Committee of the Programme
Committee which deals with such requests,
. as and when received. The decieion in each
case is indicated in the annexure. Rejection
of requests is made when (i) the subject of
the Conference/study or research project for
which the travel grant is applied for is non-
cultural e.g. Economics, Medicine, Law etc.
(ii)) a large number of applications are
received for the same conference e.g. the
XXXI International Congress of Human Sci-
ence in Asia and North Africa held in Tokyo
in August, in which case in consultation with
the concerned Ministries/Councils, a select
number are accepted and the rest are
regretted. In the case of this Conference
those given travel assistance were: (1) Shri
P.C. Thoudan, Asstt. Professor, Manipur
University, Imphal, (2) Dr. Biswanarayan
Sashtri Gauhati, (3) Prof, R, Champaka-
lakshmi, Jawaharlal Nehru University, New
Delhi (4) Dr. Chandra Mudaliar, Madras
University, (5) Prof. C.S. Upasak, ex-
Director, Nalanda Mahavihar, Varanasi. All
of them had applied for travel assistance
before July 1st, 1983 (iii) When other sources
of travel funding is available for the
applicant e.g. UGC for a University Professor/
Lacturer,

Number of Foreign Embassies

556, SHRI SATISH AGARWAL : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) how many foreign countries are
represented diplomatibally in India through
Embassies, Consulates, High Commissions
etc. as on first January, 1983;

(b) how many foreign countries main-
tained commercial or trade representatives in
India as on first January, 1983; and

(¢c) how many commercial or trade
representatives were maintained by Indian
Government in foreign countries as on first

January, 1983 ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V, NARASIMHA

RAO) : (a) 114
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(b) 40

(c) 358

Central University Faculty Members’
Visits to Foreign Seminars

557. SHRI SATISH AGARWAL : Will
the  Minister of EDUCATION AND
CULTURE be pleased to refer to reply given
to Unstarred Question No. 3979 on 18
August, 1983 regarding U.G-C. grants to
central universities and state:

(a) policy whereby Central Universities
use University Grants Commission grants
for visits of faculty Members to foreign semi-
nars/conferences;

(b) funds given and persons granted
such assistanee in JNU and Delhi University
during last threc years and persons assisted in
1983-84 in Delhi University and cases pending
for lack of funds;

(¢) policy and procedure whercby
ICSSR grants financial assistance to academi-
cian for attending foreign seminars, confe-
rences etc., persons granted such assistance
during last three years and seminars attended,
and cases pending with ICSSR as on 1
November, 1983; and

(d) in cases UGC/University/ICSSR
finance only a part of expenditure, which
other sources of Finance are available and
which other bodies provided assistance to per-
sons mentioned above ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) The
University Grants Commission provides un-
assigned grants to each university annually on
the basis of the number of teachers and
research students in each. Upto 60% of such
grants can be utilized by the universities for
providing financial assistance to teachers for
attending international conferences. The
guidelines for sanctioning such assistance
envisage that younger teachers should be
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given preference and that no teacher should
be assisted more than once in a period of two
consecutive years. The grants to be sanc-
tioned to a teacher should not exceed 509,
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of the admissible expenditure on travel, regis-
tration and maintenance,

(b) The following unassigned grants
were paid to the Delhi University and
Jawaharlal Nehru University:—

Year

Name of the University

1980-81 1981-82 1982-83

Rs. Rs. Rs.

Delhi University 1,50,000 1,50,000 1,50,000
Jawaharlal Nehru Allocation 99,750 1,01,750
University could not be

finalised

for want of

details from

university.
The Delhi  University assisted 62 (b) the number of Tamil refugees who

teachers during the years 1980-81, 1981-82
and 1982-83. The information regarding the
number of persons assisted during 1983-84 till
November 1, 1983 and the cases pending for
lack of funds is being collected from the
University and will be laid on the Table of
the Sabha. Similar infomation in respect of
Jawaharlal Nehru University is also being
collected and will be laid on the Table of the
Sabha in due course,

(¢) The information is being collected
and will be laid on the Table of the Sabha as

early as possible.

(d) The remaining expenditure is gene-
rally met from grants provided by other orga-
nisations in India including Government
Departments and , autonomous bodies, or in
some cases, by the sponsors of the confe-
rences or the individual teachers themselves

Solving Problems of Sri Lanka Tamils

558. SHRI R.L. BHATIA : Will the
Minister of EXTERNAL AFFAIRS be

pleased to state :

(a) the progress made so far in solving
the Sri Lanka Tamils’ problems;

have already arrived in India; and

(c) whether the matter will be further
discussed with the Ceylonese President during
his ensuing visit to India in connection with
CHOGM Meeting during this month ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V. NARASIMHA
RAO) : (a) The Special Envoy has visited Sri
Lanka twice at the invitatibn of the Sri
Lankan Government to explore the possibi-
lity of arriving at a political settlement which
would be willingly accepted by all communi-
ties in Sri  Lanka. During his recent visit
tentative proposals were formulated which
would provide for the creation of Regional
Bodies with appropriate powers.

Since the TULF leaders were not psesent
in Colombo during the second visit of the
Special Envoy, he will hold discussions with
them in Delhi.

(b) Between July 25th and October
31st this year, 15,338 Tamils holding Sri
Lankan passports and 1,047 Tamils holding

Sri Lankan identity certificates have come to
India. This is in addition to the 7,602 Tamil
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repatriates holding Indian passports who
have come to India during the same period.
It is not possible to assess with any degree
of acquracy the number of those who may
have come clandestinely.

(¢) Discussions are scheduled to take
place with the Sri Lankan President when he
visits India for the CHOGM Summit Meeting
leter this month.

Poisoning of Indian Ambassador to Syria

559. SHRI R.L. BHATIA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether his attention has been
invited to the news item captioned Whats
cooking in Damascus’ appearing in the
‘Indian Express’, New Delhi dated 6 October,
1983 regarding attempt made to poison Indian
ambassador to Syria by his cook;

(b) if so, the facts the case; and

(c) his reaction to the whole episode
and what preventive measures are being taken
in such cases for future ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA RAO):
(a) Yes, Sir.

(b) Shri A.K. Ray, Ambassador of
India to Syria had some problems with his
domestic staff, It was suspected that one of
them was out to cause him harm by adulte-
rating his food. The person in question has
since been repatriated to India. In the
course of investigations, cases of indiscipline
have also come to attention,

(c) The incident is unfortunate even
though the press report in question exagge-
rates it. The necessary corrective action is
under consideration, The Government have
under continuous review measures to improve
the performance of Indian Missions
abroad,
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N.CEE.R.T, Committee on Volume and
Nature of Homework Assigned to
School Students

560, SHRI R.L. BHATIA : Will the
Minister of EDUCATION AND CULTURE
be pleased to state :

(a) Whether the National Council of
Educational Research and Training (NCERT)
has set up a Committee of experts to
analyse the teaching and learning practices
in the classroom and the volumc and nature
of homework assigned to school students:

(b) if so, whether this Committee has
since submitted any Report, and

(c) if so, what are its main recommen-
dations and what steps are being taken to
implement them and evolve new strategies
for planning the curriculum load ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) The
National Council of Educational Research
and Training (NCERT) set up a Working
Group of experts on 19.7.1983 to study the
Curriculum load. The Committee will also
study the nature and volume of homework
assigned to school students and teaching and
learnining practices in the class room,

(b) The Working Group is yet to sub-
mit its report.

(c) Does not arise.

Persuading Iron-ore Importing Countries
to Nominate Ships of 70,000 Tonnes
Capacity for Paradip Port

561, SHRI CHINTAMANI JENA : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether it is a fact that Paradip
Port is not able to handle bulk carriers of
one lakh tonnes and above and can receive
vessels of 70,000 tonnes only from the port
and tap it at Vizag;
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(b) whether Government of Orissa has
requested that Iron Ore importing countries
should be persuaded to nominate more ships
in the range of 70,000 tonnes capacity to
operate through Paradip Port; and

(c) if so, what is the reaction of the
Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) Yes.

(b) and (c) Information is being collec-
ted. As soon as the information is
available, it shall be laid on the table of the
House.

Check on Sale of High Risk Growth Drugs

562. SHRI MADHAVRAO SCINDHA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether Government’s attention
has been drawn to the article captioned
“Hard sell of high risk growth drugs’ publi=
shed in the Financial Express of 16th
September, 1983 to the effect that the drug
Fertabolin promoted by the Dutch-based drug
multinational firm Organan. claiming to help
children gain full weight and height and
ensure optimal assimilation of food has
dangerous side effects like irreversible
masculinising effects in girls and stunting of
children’s growth since it contains Anabolic
Steroids derived from male hormones testos-
terone; and

(b) if so, the steps being taken by
Government to check and prevent the use of
this drug in the country.

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI) : (a) Yes.

(b) There is divergent opinion on the
subject of anabolic steroids. The Indian
Council Medical Research has taken up this
matter with the experts to review the utility of
anabolic steroids group of drugs.
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Pamban Bridge in Tamil Nadu

563. SHRI SATISH AGGARWAL :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Government have seen the
article ‘No Bridge to Rameshwaram’ appear-
ing in the magazine Probe of October, 1983
wherein it has been stated that there is a
great hardship to 40 lakh pilgrims going to
Rameshwaram for non completion of bridge
to Rameshwaram which is lying incomplete
since 11 years ;

(b) if so, what are the reasons

thereof ;

(c) whether the cost of construction has
also escalated from Rs. 5 crores to 25 crores
during this period ; and

(d) whether Government propose to
hold an enquiry and get the bridge completed
to enable the tourist to go Rameshwaram
by road ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI) : (a)
to (d) Rameshwaram Island is connected
with the main land by a railway bridg across
the Pamban Strait. In order to provide a
road link to the Rameshwram island an
estimate amounting to Rs, 582.87 lakhs was
sanctioned in March, 1972 for the construc-
tion of a road bridge. The work on the
bridge commenced in 1974 and it was target-
ted to be completed by November, 1978. In
1978 a cyclone struck to the bridge site and
caused damages to the contractor’s infrac-
tructural facilities and this caused a Set-
back to the works. The State Government
terminated the contract in 1980 and it was
decided to completed the balance work
through another agency at the risk and cost
of the previous contractor. The Tenders
for the balance work are under consideration
of the Government of India. The bridge is
now targetted to be completed in 3 years
after award of the work to contractor. The
revised cost of bridge is now estimated at
Rs, 1665.14 lakhs. The question of having
an enquiry conducted through the C.B.L is
also under consideration.
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Role Played by Prime Minister as Chair-
person of NAM to solve Problems
of Palestine and Jran-liag War

564. SHRI R.L. BHATIA ; Will the
Minister of EXTERNAL AFFAIRS be
pleased to state the role played by Prime
Minister as Chairperson of the NAM in the
solution of the Palestation problem :

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA RAO):
The New Delhi Nonaligned Summit set up
an Eight-Member Committee at the level of
Heads of State to cooperate with the Seven
Member Arab Committee and to work with
various forces influential in the Middle-East
for the achievement of a just, durable and
comprehensive peace in the region. India
had been in touch with member of both
these Committees to determine a suitable time
for convening a meeting of the Nonaligned
Committee of Eight Following consultations
in New York a meeting of the Committee at
the level of senior officials was held in New
Delhi on 30th and 31st October, 1983, This
meeting reviewed the developments in the
region with special reference to the contacts
made by Members of the Committee bila-
terally and at multilateral forums with the
seven-member Arab Committee as wcll as
with the various forces influential in the
Middle East. It was felt that the Nonalig-
ned Committee should proceed with its
work at an official level on an independent
basis taking as it starting point the consensus
achieved by Arab countries of the Fez
Summit and the substantive issues contained
in the Geneva Declaration on Palestine and
the Programme of Action for the achievement
of Palestinian rights adopted at the Inter-
national Conference on the Question of
Palestine in Geneva on 7th September,
1983.

In the context of the disturbing' turn of
events in West Asia most recently, a Minis-
terial Meeting of Nonaligned Committee of
Eight on Palestine is being convened,

Assessment Regarding sending Bulk
Carriers to Mormugao Port by
Japanese Delegation

565. SHRIMATI SANYOGITA RANE :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :
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(a) whether the technical delegation of
the Japanese steel Mills recently visited Goa
to assess the feasibility of amending biggests
bulk carriers to the Mormugao Port ;

(b) if s0, the details in this regard ;
and

(c) the results thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z. R. ANSARI): (a) Yes.

(b) and (c) A technical delegation of
the Japanese Steel Mills visited Mormugao
Port from 20-10-1983 to 25-10-1983 and
signed an agreement with the Port Trust for
nomination of vessels between 280-305 metres
LOA (length over-all) for loading iron ore
at berth No. 9. According to the agreement
additional dredging in the turning circle
was to be carried out by Mormugao Port
Trust and its completion communicated to
Japanese Steel Mills through the Goa
Mineral Ore Exporters’ Association by
5-11-1983. The required dredging has been
completed and the Japanese Steel Mills have
been informed of the same through a Har-
bour Notice issued on 2-11-1983.

Flyover at Sonepat, Panipat, Karnal
and Kurukshetra

566. SHRI CHIRANJ] LA], SHARMA :
Will the Minister of RAILWAYS be pleased
to state:

(a) whether there is any proposal to
provide flyovers at Sonepat. Panipat, Karnal
and Kurukshetra on the Northern Railway
in Haryana region ;

(b) if so, whether any move has been
made by the State Government to the
Central Government in this behalf or vice
versa ; and

(c) whether the Government would
consider the desirability of providing under
bridges at Sonepat and Karnal till such time
the fly-overs/over bridges for light vehicles
are builts ?
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THE MINISTER OF RAILWAYS
(SHRI A.B. A GHANI KHAN CHAU-
DHURI) : (a) and (b) The proposal for
construction of Road over/under bridges are
required to be sponsoied by the State
Government. The Railways share 50% of
the cost in case they replace existing level
crossings. Already, the construction of
Road Over bridges at Karnal and Kuruk-
shetra in replacement of level crossings are
sanctioned works. A proposal for Road
Over Bridge at Sonepat sponsored by the
State Government is under joint examination
by Railways and State Government. No
proposal for Road Over Bridge at Panipat

has yet been sponsored by  State
Government.
¢) No.

Deteriorating Standard of English
Teaching

567. SHRI CHIRANJI LAL SHARMA:
Wiil the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether it is a fact that standard
of English teaching is deteriorating, day by
day, in Schools and Universities in India;
and

(by) if so, steps proposed to be taken
to improve the same ?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) and (b)
The Central Governmeut is fully alive to the
need for maintenance of high standards of
English teaching and has recently taken
several measures in this regard. The National
Council of Educational Research and Train-
ing trains Key persons in English who then
organise a series of training programmes for
inservice teachers. It is further envisaged,
inter-alia, 10 provide training to maximum
number of teachers of English at the secon-
dary level through the set up of District
Centres for English in the States and Union
Territorias.
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The University Grants Commission
would provide financial support to universi-
ties for the establishing of a small centre or
unit for English language teaching with
experts to initiate programmes for the train-
ing of teachers of English language and pre-
paration of appropriate teaching materials.
The University Grants Commission would
also provide support for organisation of
seminars, symposia. work-shops, etc. for
teaching of English language to universities
and colleges,

Introduction of 10 | 2 System

568. SHRI CHIRANJI LAL SHARMA:
Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) progress made so far in introdu-
cing *“10+4 2" education system, State-Wise;
and

(b) by what time it will be introduced
throughout the country ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) So far
the following 17 States and 9 Union Territo-
ries have switched over to the 10-+2 system
of school education :-

1. Andhra Pradesh

2, Assam
3. Bihar
4. Gujarat

5,' Jammu & Kashmir
6. Karnataka

7. Kerala

8. Mahar‘ashtra

9. Manipur
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10: Nagaland

11. Orissa

12. Sikkim

13. Tamil Nadu

14, Tripura

15. Meghalaya

16, Uttar Pradesh

17. West Bengal

18. Arunachal Pradesh

19. Andaman & Nicobar Islands
20. Chandigarh

21, Dadra & Nagar Haveli
22. Delhi

23. Goa, Daman & Diu
24. Lakshadweep

25. Pondicherry

26. Mizoram,

(b) Although no final date has been
fixed, the subject was considered at the last
Conference of Education Secretaries held in
January, 1983.  The Conference urged upon
the State which have not yct switched over to
the 10+2 system to introduce the change
before the 1984-85 academic session.

Stop over of P M. in London on Retura
from U.N. Tour

569. SHRI H.N. BAHUGUNA : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the reasons for Prime Minister’s
stop over in London on return back from
her UN tour ;
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(b) whether Prime Minister visited the
residence of the UK. High Commissioner
in London and ordered for refurnishing of
the residence, and if so, th cost thereof;
and

(c) whether she changed the list of
invitees or approved the proposed names to
be invited, if so, what was the final list of
guests approved by her for the occasion?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA RAO):
(a) It was a routine stapover, necessary
for technical reasons,

(b) During her tours abroad, it is
normal practice for the Prime Minister to
visit Indian Embassy buildings if time and
the schedule so permit. No expenditure
was incurred on decoration. Some paintings
and objets d’art already in possession of th:
Ministry of External Affairs, and some other
curtain material were sent from Delhi.

As a matter of routine, repair work is
undertaken in the Indian Missions abroad
from time to time. Some repair work at
the High Commissioner’s residence in London
had already been decided upon and was
underway as part of normal maintenance.

(c) The High Commissioner had sought
P.M.’s advice concerning the guest list. P.M,
always takes personal interest in details of
functions if and when she has the time,
whether international or for Kisans,

Withdrawal of USSR Troops from
Afghanistan

570. SHRI G. M. BANATWALLA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether any fresh attemps have
becen made during the past two months to
bring about withdrawal of U.S.S,R. troops
from Afghanistan; and

(d) if so, details thereof ?
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA RAO):
(@ and (b) The initiative through the
personal representative of the UN Secretary
General continues. The UN initiative nas
been supported by the non-aligned movement
for seeking a negotiated political settlement
of the Afghanistan issue.

Fresh Efforts to End Iran-Traq War

571. SHRI G.M, BANATWALIA :
SHRI M. RAMGOPAL REDDY :
SHRI RAM VILAS PASWAN :

Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether any fresh attempts have
been made by the Government during the
past two months to bring about an end to
the war between Iraq and Iran ; and

(b) if so, details thereof ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P,V. NARASIMHA RAO):
(a) and (b) In September, 1983, the Foreign
Minister visited Baghdad and met Iraqi leaders
including the Iraqi President, Subsequently,
in October the Foreign Minister met the
Iranian Foreign Minister in New York where
both were attending a session of the United
Nations General Assembly. Ways and means
to end the war between Iran and Iraq was
the main subject of discussion. Efforts are

continuing.
Deportation of Indians from Dubai

572, SHRI MOHANLAL PATEL :
SHRI NAVIN RAVANI : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the Government are aware
that 90 Indians who were deported by the
Dubai Government; landed in a mechanised
launch at Sabya Port in Jamnagar District
of Gujraj State ;

(b) what are the reasons for deporting
them ;

KARTIKA 26, 1005 (SAKA)

Written Answers 170

(c) whether it is.also a fact that they
were not allowed to take their luggage and
money ; and

(d) if so, whether any protest has been
lodged to the Dubai Government in this
respect and what steps are being taken for
the safety of other Indians who are still
residing at Dubai ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA RAO) :
(a) Yes, Sir, .

(b) The reasons for their deportation
are :

(i) Violation of Labour Law

(ii) Violation of Immigration Law
(iii) 1Illegal stay
(iv)  Alcoholic offences and

(v) Forgery.

(¢) Our Mission inthe UAE reports
that the deportees were asked to carry their
luggage and money with them at the time of
their deportation.

(d) In view of (b) and (c) above it was
not considered appropriate by our Mission
in UAE to register a protest or make any
representation to the local Government.

Closure of Schools in States

573. PROF, SAIF-UD-DIN SOZ : Will
the Minister of EDUCATION AND CUL-
TURE be pleased to state :

(a) whether any survey has been conduc-
ted regarding the closure of schools in
various states due to non-availability of
teachers or whether Ministry have any
knowledge of the dimension of the problem ;
and

(b) if not, whether the Ministry pro-
pose to undertake a survey on warfooting
to locate these schools and provide teachers?



7 Wriiten Answers

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) and (b)
No specific suivey has been conducted
regarding the closure of schools in various
States due to non-availability of teachers.
The Ministry is, however, aware of the
shortage of teachers in certain States,
School Education being primarily the res-
ponsibility of States and mostly managed by
them, each State has to take the initiative
to provide the teachers as may be required
in the schools.

Setting up of National Institute for
Ayurveda at Trivandrum

574. SHRI A. NEELALOHITHADASAN
NADAR :

SHRI K. A. RAJAN : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether the Governing body of the
Central Government for Research in
Ayurveda and Siddha has cleared the pro-
posal for the establishment of a National
Institute for Ayurveda at Trivandrum ;

(b) if so, the details thereof ;

(¢) if not, the reasons for the delay ;

and

(d) when the proposed institute will be

established at Trivandrum?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWAI) : (a) to (d) There is no
proposal to establish a National Institute
of Ayurveda at Trivandrum. Kerala, as we
already have a National Institute of Ayurveda
at Jaipur. However, thereis a proposal
for setting up of an Indian Institute for
Advanced Studies and Research in Ayurveda
in Kerala. The proposal is pending for the
consideration of the Governing Body of the
Central Council for Research in Ayurveda
and Siddha.
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Eradication of Plague in India

575. SHRI A. NEELALOHITHADASAN
NADAR :

DR. PRATAP WAGH : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to stat>:

(a) whether Government have been
news reports on return of plague 10 India
as reported in Hindustan Times dated 14th
October, 1983;

(b) if so, what remedial steps are pro-
posed in the matter;

(c) wherher it is a fact that large funds
are being spent on eradication of rodents
and if so, the details thereof and reasons for
this failure in-checking the desease; and

(d) whether it is also a fact that apart
from Health Ministry, Agriculture Ministry
has also been spending large funds on rodent
eradication and if so; details of their expendi-
ture and schemes for last 3 years or so?

(c) and (d) Rodents, being one of the
major pests affecting agricultural production,
processing, storage and distribution have
been included under the Centrally sponsored
Scheme being operated by the Ministry of
Agriculture, Government of India since 1976
through the Directorate of Plant Protection,
Quarantine & Storage, Under this Scheme
a subsidy to the tune of 509 on the cost of
rodenticides to be shared on 50:50 basis by
the Central and States respectively is being
given, The subsidy availed by some of the
States/Union Territories during the last three
years is as under

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA KID-
WALI) : (a) and (b) Government has seen the
news report. The episode was investigated by
National Institute of Communicable Diseases.
The Investigations did not reveal any evidence
of plague.
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Year State
1981-82 Kerala
Mabharashtra

Goa, Daman & Diu

Mizorm

Haryana
1982-83 Kerala

Maharashtra
Goa, Daman & Diu

Mizoram
1983-84 Mabharashtra

Goa

Performance of Central Inland Water
Transport Corporation Limited

576. SHRI T.S. NEGI : Will the
Minister of EDUCATION AND CULTURE
be pleased to state : .

(a) whether the pcrformance of the
Central Inland Water Transport Corporation
is unsatisfactory ;

(b) if so, when this situation first come
to the notice of Government ; and

(c) the remedial steps taken or pro-
posed to be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z. R. ANSARI): (a) to (c)
The Central Inland Water Transport Corpo-
ration Ltd. has been incurring losses since
its inception. The Govt. has been reviewing
the performance of CIWTC periodically at
the highest level. The Govt. of India has
sanctioned a scheme costing Rs. 34.20 crores

Central Assistance
in Rupees)

46,875
1,30,000
20,000
58,000
66,000

48,000

59,000
20,000

94,000
75,000

20,000

for (i) replacing the old vessels and augment-
ing the carrying capacity of its fleet; (ii)
capital repairs of vessels; (iii) modernisation
of Rajabagan Dockyard in order to improve
the capability for repairs and construction
of vessels eificiently; and (iv) provision of
infra-structure facilities for reconstruction
and expansion of some of the existing infra-
structure facilities. The Corporation have
taken steps to streamline the commercial
activities of river services and have also
taken up reorganisation of administrative
and coordinating machinery besides streng-
thening and expansion of designing, drawing
and planning activities of Rajabagan Dock~
yard. Vigorous efforts are being made by
the Corporation to increase its traffic &
improve production.

Railway Stop at Bapujinagar

577. SHRI T,R. SHAMANNA : Will
the Minister of RAILWAYS be pleased
to state :

(a) whether a representation has been
received by the Government from the citizens
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of Bapujinagar, an extension of Bangalore
City, near Bangalore Mysore Line (about 4
KMs from the Bangalore City Railway
Station) where a Railway Gate is now opened,
to provide a Railway Stop ; and

(b) if so, steps taken to provide the
railway stop for shuttle train to serve the
commuters of that area and other adjoining
areas?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHAUDHURI) : (a)
and (b) Yes, Southern Railway received
two representations in this respect in 1980.
The proposal, however, could not be agreed
to because of sharp curves and steep gradient
on the track near the site.

Describing Sikkim as a Country
by China

578. SHRI RASHEED MASOOD :
SHRI MOTIBHAI R. CHOU-
DHARI :

SHRI BAPUSAHEB

LEKAR :

SHRI RAVINDRA VARMA

SHRI NAWAL KISHORE

SHARMA :

SHRI B. V. DESAI : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

PARU-

(a) whether China’s official news agency
had described Sikkim as a country recently ;
and

(b) if so, what are the details thereof
and what is the reaction of the Government

thereto?

THE MINISTER OF EXTERNAL

AFFAIRS (SHRI P.V. NARASIMHA RAO) :

(a) Yes Sir.

(b) China’s official news agency Xinhua

in a report dated 2nd October, 1983 while

reporting that ‘‘Returned Tibetans join
pational day celebrations in Lhasa” men-
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tioned various countries, listing Sikkim as
cne of them in this context.

This was immediately taken note of and
a protest lodged with the Chinesec Govern-
ment both in New Delhi and Baijing,
pointing out the correct status of Sikkim as
an integral part of India.

President’s remarks about NAM

579. SHRI RASHEED MASOOD :
SHRI M, RAMGOPAL REDDY :
SHRI RAM VILAS PASWAN :

SHRI MAGANBHAI BAROT :
Will the Minister of EXTEKNAL AFFAIRS
be pleased to state :

(a) whether the U,S. President made
certain critical remarks about the non-
aligned movement at a recent U N, Assembly
meet ; and

(b) if so, what are the details thereof
and what is the reaction of the Government
thereto ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA
RAO) : (a) and (b) In his statement before
the 38th UN General Assembly President
Reagon of USA made a reference to the
Nonalgined Movement and said that while
the Membership of the Movement had grown
dramatically, not all new members had shared
the founders’ commitment of genuine
nonalignment. He added that client govern-
ments of the Soviet Union which had long
since lost their independence had flocked
into the NAM and, once inside, had worked
against its true purpose.

India’s reaction was spelt out by the
Prime Minister Smt, Indira Gandhi at a
luncheon meeting of the United Nations
Correspondent Association in New York on
30th September. It was pointed out that
Nonalignment meant that the member
countries did not belong to any military bloc;
made their own assessment and took indepen-
dent decisions.
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Allocation Made and Expenditure
Incurred for the Construction
of National Highways

580. SHRI RASHEED MASOOD :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) what is the achievement in the
construction of National Highways since the
First Five-Year Plan, till date year-wise as
against the target for each year of the Plan
periods stating the reasons for not achieving
the target ; and

(b) what is the total expenditure
incurred as against the allocation, year-wise
since the First Five Year Plan for the
construction of National Highways?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIFPING AND TRANS-
PORT (SHRI Z.R. ANSARI): (a) The
available information is given in the state-
ment at Annexure ‘A’ laid on the Table of
the House,

[Placed in Library, See No. LT-7043/83]

(b) The requisite information is given
in the statement at Annexure ‘B’ laid on the
Table of the House.

[Placed in Library, See No. LT-7043/83]

Coach Repairing Workshop at Bhopal

581. SHRI PRATAP BHANU
SHARMA : Wil the Minister of
RAILWAYS be pleased to state :

(a) whether it is a fact that no cons-
truction work has so far been started for
coach repairing workshop at Bhopal ;

(b) if so, the reasons thereof ; and

(c) when the work will be in full swing?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-

DHURI) : (a) Yes.
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(b) The land for the project is still to .
be made available by the State Government
of M.P. The matter is being pursued with
the State Government.

(c) The work would be started after
the availability of land and creating infras-
tructure for starting the  construction
activity.

Railway Sleeper Factory at Palghat

582, SHRI V.S. VIJAYARAGHAVAN
Will the Minister of AILWAYS be pleased
to state :

(a) Whether there is any proposal to
set up a railway sleeper factory at Palghat ;
and

(b) if so, the details thereof ?

THE MINISTER OF RAILWAYS
(SHRI A, B. A. GHANI KHAN CHAU-
DHURI) : (a) No. A Concrete Sleeper
Factory is, however, being set up near
Bommidi station of Palghat Division.

(b) Same as (a) above,

feesil & et gror foms mfiwras
aq % fau =t 7€ wiw

583. sit Trw fag mag :

it fagre fag : w1 fran st
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gmad N A€ faesdt qwr qrfesr grar
I AT TR FB FFATI A oAl & fawe
sfrwas g9 & faq ad # @ a1 4 TaF
wrg &t strat @ wafs = fasmi gro
A A7 IR XD H79 EFAI F @A
za& fag 2 =7 wfgwig oa & sray

X:



179 . Written Answers

(@) afzgi, @ fredr @ ast &
g7 g9l & fams  sPrors @'w
9@ ¥ 9 fpat  wFutw war gg
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Acquisition of ‘<Harpoon’® Missiles
by Pakistan

584. SHRI RAM SINGH YADAV :

SHRI M.V, CHANDRASHEKHARA
MURTHY :

SHRI ARJUN SETHI : Will the
Miniestr of EXTERNAL AFFAIRS be
pleased to state :

(a) Whether the Government are
aware of an agreement entered into between
the government of USA and Pakistan
regarding sale of ‘“Harpoon’’ missiles without
any ceiling on numbers ;

(b) whether piling up of ‘“Harpoon”
missiles of which first consignment is to be
delivered in Pakistan in December next would
pose a serious threat and danger to the peace
and security of this region; and

() what steps the Government of
India have taken or intend to take to
thwart such threats and daoger to the
Country ?
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA RAO):
(a) and (b) The Government of India have
given to understand that a notification sent
by the Administration to the Congress on 12
September, 1983 relates to the supply of
Harpoon missiles to Pakistan, The notifi-
cation does not give any indication of the
number of missiles to be supplied. The
Government are also aware of press reports
emanating from Pakistan that the number of
Harpoon missiles being purchased by
Pakistan are still to be negotiated. The
details of delivery dates of the missiles are
therefore not yet final.

() The Government of India have
taken note of the implications of the supply
of Harpoon missiles by the United States to
Pakistan and would take appropriate mea-
sures to ensure India’s sccurity,

Plight of People of Indian Crigin in
South Africa

585. SHRI M. RAMGOPAL KEDDY !
SHRI RAM VILAS PASWAN :

SHRI G, Y. KRISHNAN : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government of India have
seen the news item published in the Indian
Express dated 17 October, 1983 wherein it
has been stated that one million Indian
residing in South Africa have no right to
political say there; and

(b) if so, the facts of the situation and
reaction of Government thereto ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V.NARASIMHA RAO):
(a) Yes, Sir.

(b) The news item referred to reflected
only the views of secretary-general of a right
wing trade union organisation, namely the
All-White Mine Workers Union and, not
those of the Government of South Africa,
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Govenment of India have conitnuously
opposed and condemned the abhorrent
practice of apartheid which denies the funda-
mental and human rights to  the vast
majority of the people in South Africa,
including the people of Indian origin. We
have been striving for the dismantling of the
apparatus of apartheid in South Africa
and the grant of equal rights to all the
country’s citizens irrespective of their
origin,

AEYY OFAT @ K1 TIHH STO UIT
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Railway Accidents during last
three months

588. SHRI CHITTA MAHATA : Will the
Minister of RAILWAYS be pleased to
state :

(a) the number of rail mishaps during
the last three months in the country; and

(b) steps taken by the Government to
check them ?

THE MINISTER OF RAILWAYS
(SHR1 AB.A. GHANI KHAN CHAU-
DHURI) : (a) During the last 3 months,
August to October , 1983, 205 train
accidents took place in various parts of the
country.

(b) Some of the steps taken to prevent
accidents are :

(i) Toning up the system to ensure
utmost precautions by the staff in
train operation by intensifying
inspections, frequent surprise
checks and counselling of staff in
correct methods of working,

(ii) Stringent and demonstrative action
against staff responsible for
accidents.

(iii) Special field inspection by teams of
senior officers to study problems for
immediate corrective action,

(iv) Seeking cooperation of State
Governgents in educating road
users to exercise caution and
vigilance while negotiating level
Crossings.
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(v) Progressive manning of level
crossings and providing telephones/
interlocking at larger number of
manned crossings.

(vi) Monitoring of safety efforts by
the Railway Board, Zonal General
Managers and Divisional Railway
Managers.

(vii) Renewal of track, replacement of
coaches, wagons and locomotives
and other equipment within the
resources available.

Officers Level Meeting with
Sri Lanka

589. SHRI BHIM SINGH :
SHRI SATYENDRA NARAIN

SINHA :

SHRI RATANSINH RAIJDA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) Whether it is a fact that a meeting
of officers of Sri Lanka and India was held
recently;

(b) if so, the outcome thereof; and

(¢) whether such a meeting is likely
to be held in near future also in this
context ?

THE MINISTER OF EXTERNALI,
AFFAIRS (SHRI P.V_.NARASIMHA RAO):
(a) Yes, Sir. Indo-Sri Lanka bilateral talks
on fisheries were held at Bombay from 26th
to 28th October, 83,

(b) The problems relating to fishermen
on both sides were discussed and it was
agreed to resolve them in a spirit of goodwill
understanding and co-operation.

(c) These talks are Periodic Working
Group Level meetings and it was mutually
agreed that the next meeting be tentatively
programmed for August 84 in Colombo,
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Visit of P, M’s Envoy to
Sri Lanka

590. SHRI P.M.SAYEED :

SHRI CHINTAMANI PANIGRAHI:

SHRI CHITTA BASU :
SHRI UTTAM RATHOD :

SHR1 K. PRADHANI :
SHRI MADHAVRAO SCINDIA:

SHRI P.K KODIYAN : Will the
Minister of EXTERNAL AFFAIRS be
pleased 1o state :

(a) whether India had proposed to
Sri Lanka for a federal set upto accommo-
date the Tamil’s interest;

(b) whether Prime Minister’s special
envoy also visited Sri Lanka in the month of
October, 1983 for further talks;

(c) if so, what was the outcome of the
talks held; and

(d) to what cxetnt the solution has
been found by now ?

THE MINISTER OF EXTERNAL
AFFAIRS ( SHRI P.V. NARASIMHA
RAO) : (@) The Prime Minister of India
has offered India’s good offices to Sri Lanka

* for facilitating a political settlement which
would be acceptable to all communities in
Sri Lanka and would foster national harmony.
The Government of India has not put
forward any proposals of its own. The Prime
Minister’s Special envoy is acting as a
channelof communication between the Sri
Lankan government and the leaders of the
TULF in order to help find a common basis
for a solution by narrowing down the
differences between the two sides.

Special Envoy detailed discussions were
held with Tamil lsaders and certain proposals
which emerged from these discussions were

" given to the Sri Lankan President.

(c) to (d) The Special Envoy visited
Sri Lanka from 7th to 10th November, The
proposals which had been put forward during
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the first visit were discussed further with the
Sri Lankan President. As a result tentative
proposals wers formulated incorporating
some of the suggestions made earlier as well
as certain new ideas emerged from the
discussions during this visit. These essentially
centre on the creation of Regional Bodies
with appropriate powers.

Since the leaders of the TULF were
not present in Colombo during this visit,
the Special Envoy will hold discussions with
them in Delhi.

International Conference on
Economic Matters

591. SHRI P.M.SAYEED : Will the

Minister of EXTERNAL AFFAIRS be
pleased to state :
P
(a) whether Nonaligned Foreign

Ministers called for an early consensus
leading to the convening of an International
Conference on money and finance for develop-
ment;

(b) if so, whether the Minister in the
conference stressed that the proposal should
be vigorously pursued; ‘

(c) whether any decision in regard
to the call has been acepted by the
concerned authorities; and

(d) if so, what are the steps being
taken in this regard ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P,V.NARASIMHA RAQ):
(a) Yes, Sir. The Ministers of Foreign
Affairs of the Nonaligned countries at their
meeting in New York held on 4-7 October,
1983 reiterated the call made by the 7th
Nonaligned Summit for the urgent convening
of an Interntional Conference on Money and
Finance for Development with universal
partioipation, '

(b) Yes, Sir, in their Communique the
Nonaligned Minsters of Foreign Affairs
stressed that the propsal should be vigorously
pursued, The relevant para reads as follows :
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““The Ministers and Heads of Delegation
stressod that the proposal of the Movement
of Nonligned countries for an International
Conference on Money and Finance for
Development should be vigorously pursued.
This would require intensive preparations.
The Ministers and Heads of Delegation noted
that there had recently been a growing
awareness in the international community of
the need for a reform of the international
monetary and financial system, Proposals
had also been made by some developed
countries in this regard.  They called for an
early consensus, leading to the convening of
an International Conference on Money and
Finance for Development.’’

(c) No decision has so far been taken
on the proposal, for convening such a
conference.

(d) We are in close touch with other
groups of countries both developed and
developing with a view to securing support
for the idea. Further more, India in its
capacity as Chairman of NAM has convened
a small group of experts to exmine the
proposal in all its aspects and prepare a
draft document to be submitted for
discussion to the other Nonaligned and
developing countries.

Flow of Tamil Refugees From
Sri Lanka

592. SHRI N E.HORO :
SHRI GY.KRISHNAN :
SHRI ARJUN SETHI :

SHRI LAKSHMAN MALLICK :

SHRI AMAR ROY PRADHAN:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) Whethe our Government = have
brought to the notice of United Nations, the
issue of the flow of Tamil Refugees from Sri
"Lanka into India in the wake of July
violence; and

(b) if so, the reaction of Sri Lanka
Government in this regard as well as of the
United Nations thereon ?
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V, NARASIMHA RAO):
(a) and (b) While speaking in the Special
Political Committee on the agenda item
‘““international cooperation to avert new
flows of refugees” the Indian delegate Shri
S. Ramachandran, Minister for Electricity,
Tamil Nadu, referred to the flow of refugees
from Sri Lanka into India in the wake of the
July disturbances in that country.

The Minister expressed the ‘‘sincere
hope that a viable political solution would
soon be found assuring safety #nd legitimate
rights to the Tamils as full and equal citizens
so that the people of Sri Lanka could live
together in peace and harmony™.

The Sri Lanka Govt. has accepted
India’s offer of good offices for facilitating
a political solution and the Prime Ministet’s

Special envoy has just completed his second
visit to Sri Lanka.
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qaa1g ¥ NUA F1 7L FAr F fao fas
qATAFT F1 47.4]1 AT@ ¥ 7 § |

fagzo

fgeat afraza faaa grar fafwea seafagi &1 27 ufe 1 fagor

qidf &1 919

9 To

2177 &1 Zga

Is gad géréaz g'fear fao
2. qad gatia 3'fear fao
3. Faq q1dY @7 fafaze
4 dag @ AT

. dgg qEiaT

6. da| HE @I

7. a5 q1dr 79T

8. #qq grat Traew

9. Aag aaE zraE

10. fqq aras 1A

e w9 qIA q1q AT
3.01 29.8.93
1.08 .29.8.83
2.9s 1.9.83
2.80 1.9.83
3.58 2.9.83
2.98 2.983
4.20 7.9.83
3.58 8.9.83
2.7 ‘ 9.9.82
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1 a 2 3 4
11. dgy arai AW 2.77 10.9.83
12. g9 aEE AT 2.77 9.9.83
13. d9q AqIST 1FIE 3.72 12.9.83
14. dag s zaTE 3.28 13.9.83
- 15. 499 ANAT A7 3.83 149.83
- 16. qgq ANHT TTAH 3.28 14.9.83
17. d95 qFad AT 4.83 17.9 83
18. dq9 TAAE AT 2.23 19.9 83
19. daa fawia zrazE 0.02 1.3.83
20. qgq IFaE A" 0.28 8.9.83
g9 54.29 -

gravy fedifen

1. duq 239 (I10) fafads 0.56 17.9.83
2. ” 0.27 17.9.83
3. q99 #req 13w fTo 0.08 28.9.83
4. ” 0.16 29.9.83
5. Faq WETA a7 GF2dy foo 0.74 7.9.83
6. " 0.08 8.9.83
7. dag arat ag 0.08 24.9.83
8. daq F318F (o) feo 0.03 17.9.83
9. " 0-06 17.9.83
10. 98 wzlg W@ wERd fHo 0.03 17.9.83
1. ! ' 0.0s 17.9.83
g4 2.17 N
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10.

L

13.
14

15

17.
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€29 g91 gy

Faq fear fafasr gaairzz g3q° fa.

gaq g4 928

qaa 7 fear afasr
F98 FAATT A1 OHAH]
Fad g fear A127 qraq
q9d 7 WITE TR
g+ 9% F19

qgT FAATH 0T WY
qqq Y7 HIZT OFH7H!
HHE AAFAT 0T @
WRE A NI TR
F48 T2% & AT WG FeeEd
499 fagrd srsedia
qaq w7 dTd

fazra z=z=ia

50.6
0.91
0.23
G.14
002
0.02
0.05
0.05
0.23
008
0.23
0:02
0.02
0.07
010
0.09

0.10
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4.9 83
"6.9.83

5.10.83

3.10.83
4.10.83
5.10.83
5.10.83

6.9.83

6.10.83

3.10.83
6.10.83
28 9.83
12.9.83

12.9.83
12,10.83
22.10.83

19.10.83
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—1-“ a 2 3 4
18. fag  aré § A, g 0.16 fearav, 1983
19. 799 AT LTHANS 0.10 faaraz, 1983
20. 79q F19 gfear fafais 0.02 fagvaz, 1983
21. FHY HAWIF TAE 0.85 1982-83
22. BeFT AT A= qrfeal £ AN 0.55
23, ¥a ud dEr F@atEa, 9fa FAET 1,95
54. fafswa qifeal & yam 0.15

T 12.79

T AT 71.30

aifeeaa § uwqat # sfaa
Trew fexfa

505, ot fagr= fag . 71 fagw a4
qg I & FI &7 fF

(%) smaz as § f& afesam &
qaqd @ A1 sa qifes sl § wgEd
UST FTST a1 F7T FeAISEI A HASAT ¥
qiF A g fs ¥ forw g@ & swa fag
Taqal & e F faq aga 7 F27F e
oT T@r & A a4 @A S W@ g W

(&) afz g, a1 g8 avaeg ¥ WRA
IFTT A FI7 FIAAH &1 8 7

fadm wed (it dio @Yo axiag wa):
(%) aT (@) awz 7 F@ad # s
T qoT & @37 & § +f§ ag
qiffeaT &1 qreafF amar @ zafao

"\ &9 faga & qifseq IIET F g adf
FS11 AT

Conversion of Rupsa-Bangriposi N.G.
Line into B.G,

596. SHRI MANMOHAN TUDU :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether Government have a pro-
posal to convert some of the Narrow Gauge
lines into Broad Gauge during the Sixth
Plan;

(b) if so, the names thereof ;

(c) whether the proposal for the con-
version of Rupsa-Bangriposi N.G. line into
B.G. is going to be implemented ; and

(c) if so, what progress
made to implement this proposal?

have been

THE MINISTER OF
(SHRI A.B.A, GHANI KHAN CHAU-
DHURI) : (a) to (d) No new project for
Gauge Conversion from NG to BG is pro-
posed to be taken up in the Sixth Plan.

RAILWAYS
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There is no proposal to take up the conver-
sion of Rupsa-Bangriposi NG section to BG.

Trains Passing Through Punjab

597. SHRI K. MALLANNA :
SHRI ARJUN SETHI : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether decisions were taken that
all trains passing through Punjab would run
at speed of 50 km an hour during the night
and all passenger trains would be preceded
by a goods train w.e.f 24 October, 1983;

(b) whether some other trains passing
through Punjab have also been cancelled;
and

(c) if so, the details thereof?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) The speed of passenger carry-
ing trains running on certain trouble-prone
sections in Punjab has been suitably regulated
in consultation with State Govt. authorities
during night hours to ensure safety of the
running trains and its passengers.

(b) No passenger carrying or other
trains stand cancelled as of present in
Punjab.

(¢) Does not arise.

Traffic Appraisal and Economic Viability
of Circular Railway in Calcutta

598. SHRI CHITTA BASU :
SHRI SATYAGOPAL MISRA :
Wil} the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that the Plan-
ning Commission has recently sought some
clarifications from the Eastern Railway
authorities regarding ‘traffic appraisal’ and
economic viability of the proposal for Cir-
cular Rail in Calcutta;
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(b) if so, whether such clarifications
have since been given by the Railway autho-
rities concerned;

(c) whether the Planning Commission
has since given the green signal for the
project; and

(d) if not, the reasons thereof ?

THE MINISTER OF RAILWAYS (SHRI
A. B.A. GHANI KHAN CHAUDHURI) :
(a) Planning Commission has asked the
Ministry of Railways (and not the Eastern
Railway) details in regard to traffic appraisal
and economic viability of the proposal
for Circular Railway in Calcutta.

(b) Not yet. The Railway authorities
have been asked to expedite the assessment
of the traffic potential and economic evalua-
tion of the proposal.

(c) and (d) The Planning Commission
will consider the case after the results of
the Railway’s evaluation are submitted for
consideration of the Planning Commission.

Urgency Certificates for Construction of
New Railway Zones

599. PROF, NARAIN CHAND PARA-
SHAR : Will the Minister of RAILWAYS
be pleased to state :

(a) whether the Railway Board has
issued any urgency certificates for the con-
struction of new Railway zones during the
last three years upto 30 September, 1983,
zone-wise alongwith names of such projects
and the dates on which they have been
issued ;

(b) the latest progress of the construc-
tion in case of each such project, the
expenditure incurred so for and the likely
date by which the projects would be com-
pleted ;

(¢) whether any priority is being given
to the construction of these projects in view
of the urgency certificates; and



199 Written Answers

(d) if so, the nature thereof and if not,
the reasons thereof ?

THE MINISTER OF RAILWAYS
(SHRI A.BLA. GHANI KHAN CHAU-
DHURI) : (a) No urgency certificates have
been issued for the construction of New
Railway Zones, during the last three years
upto 30th September, 1983.

(b) to (d) Do not arise.

aws! WX fAaad arar $1 Ieq1EA
iz fagzw

600. =it AEg wWEHEIAT AT
eareqa A afvary w8 941 3g q@w
' FI FIA (7 ¢

(%) aTF17 gra Awet A fmaraEy
AT § ITRA AT fgawm &1 AFqH
& fau &t o€ srfardr & sa)r Far §;

(@) AFAT qATH F WA B TAH-
o & fag qa@d T &rAAr A1 ANy
AFWA AN USTT & A7 ¥4 F A7
za% fog 3721 Far &rew @q3 ¥ N

(1) 37 usa FIFII 1 FAT FJIN
fed 7 § a1 @77 oAl X 39y A
&A1 1 AT AH FT G E AT A
RO FT ITATT FIA AIA AT F
fgng #ar saadr &3 &1 favz § ?

sgreen g1 qfemry aeao HawEg
# 39 WA (FWTT FHI@A THo  WIE) ¢
(%) st9q oF gqgd qEGT Afg{qTH7
q9r 3IgF FerA aary 77 fagAi F 3I9-
arql  q419 sy agfy  fagam qify-
w207 atafeaat & fastyg agr  saFr faHr
qz fag=er &g 1 Awsh aqr sqfafaa
#tuigdi & faatn &1 oar amA & fag
Heaq: IAR! § AAWH  KIAAE FLAT
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Zrar 8 1 ueat & arwfa fadags faato
aqr fasr sfgssal &1 awg-gag 93
fadterer 73 & oYr g7 357 § foasr
qiYeror fwar shrar 2 1 afz qFeET garet &
famto a1 fasr & fwar gras &1 a7 ga@r
2 a1 vrsa gy fagaor srfasrd axet
ZATZAT F1 asq FIA F [dQ HTa9A®
STAIZ F3q & {7 ga zaret & fambor
AT fasAfl & w17 & 1 gQ safzaui & fazg
qFIAT AT § | AFA! qareql F fawior
YT g3y faf &1 A & e gra @
¥ 3317 TG FIA1 F1 AT A fagr v -

(1) FF&r zargAl & Afaw Fr
JH1EAT §77 F fqu a7 F1ww U@
L7 * fag alafy T g7 99 ar9mW
afgfran & 1982 # wwrew frar war
qr

(2) or A aFar FAgai & famty
AT zasr fasr 1 fooRl &1 Few
ANafy qras qaz7 AT $79 2 ) T4
T sTAvE gran § asy aIwId &1 q1a-
g1 &7 {Zar Jar § )z var foqret &
gAd F fau FFr Aley AEF
fagge Fnza & e Fotdqa  gAFY
FFTAAT FIT § |

3. UST LTI FT1 98 q918 & 7% 2
fF as«1 gargal #1 gwear &1 (qqra
#1 F faq sgaar-ag-F1aA a1 -
fag 23

(4) #a wareed  H qffrR
FEAT WAL A AT ST F yes wixan
1 o7 faast a7 qqreai & fawfo
1T fasft #Y agat g€ @medr & A%
IAFT oF(A qFee fwar o @ grara &
A9V F5H IS4 & fAv sy fFar
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5. faq wrsqi/Ew seaf A @9A-
a77 Awfa  frgeam gwadl 1 g3
1A & fau g wareer qafwg &
HHeT #1 QI qvg § Fatfag af fem
2, 39% careeg gfaai &1 1 o9 qAT
g1 g

6. ®eg1q ereeg H1T afzarT wequor
39 741 7 3 7%, 1983 &1 ¥ ST
e g wifad g2at F eareza g7
ax faar a1 fagd 717 g9z aqr  q91-
T qAT & awer N gGfeqr zqrgqT #r
AT KT FITIT T & gq F39 & fav
AT 7 AT =g fewrar ar AT g
g9 F1A & fou qwFIT § Farvar 97 )
SAFI AF TC 9 X IGiT qZ Fr & f*
F7T AIHIT A Q& e”F wi fagaa #7 §
aqr usy Arafy fago gzt & sfagi
#1 faafzor fFar 8 1 segiv 7z gamE
faar & f& wisg AT FAT347 A1 FHEAT
F1 grafasar 7 YT g9 gyeqr #1 gA
w77 & fag vsat & afwiy aAsw f[azo
auAdt & agfaa g & g3g fear g

7. NI 761 U fqgeq 2w
w18 7 39 fafwea At w1 fagko F1
faar § faa® assr qar afear zarzai
¥ wifew 1 gFEar s@ & fqg awqi
FT FILATE F7AT § | ST Tareey FiFay
F1 21EF B9 gru #1 af fafosz fawr-
frot & SrawIT T A Ag @ T IAFT
Y F1EATE FIAT § I9F AR & giaa F7
fear war &

8. dAwsT FAT5AT qar Kafg qqfmeyor
% faox 97 F=Ng earzeg ofvaz qgr
Fety ofrare seqrey afiwz F FzF)
# fa=r< fafrag fear mar R &
areen /A1 TR qfws F scsaw § agr
Sl ¥ ATy WA ZAE  @IEem §
HgF d5%1 # g9 oRwg & ‘dlvg @)
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garga qwat afafaam’ & @ F3@
¥ ary # yeary qifea ¥ ¥ 1 g7 weardy
§ vrsq gLAT & arwg fear war g §
¥ gfzar @Y A% IATET FT THEAT &Y
z7 &34 ¥ fag atwa fagae awad
1 g3 FIA A1 I A® ®T § I97
F ATAVAF F1EATE HL |

@) 1z () fagrz, gfeamon, fzar-
9§ 93W, FFY_ T KA, HSA 939, FATq
IAEGIT AT JeAT FIA USAT FT AR
Fqr afzar zatzat & faato s fas
#1 gara 39 & faq @3 I7gI@ AR
1707 gupiadr eqifas & & wsyl
st adig a1 g f& 3 aew fagwor
AMAT F1 G357 F A &F A9 § 3T
ZITT FATAOTF FITATET FT AT TE ] 0

Higher Allocation for Education

601. SHRI SATYAGOPAL MISRA :
Will the Minister o EDUCATION AND
CULTURE be pleased to state :

(a) what are the details of budget
allocation of different States and Union
Territories of our country in Education for
the year 1983-84 ;

(b) what is the per-head budget alloca-
tion (in details) of different States and
Union Territories of our country in Educa-
tion for the year 1983-84 ;

(c) what is the per-head budget allo-
cation of the Union Government in Educa-
tion during the current financial year

1983-84;

(d) whether she is aware that such a
small amount is not sufficient for the mass

education of our country; and

(e) if so, what is the reaction/decision
of Union Government to take up at least
50 per cent financial responsibilities in this
respect since education is in the Concurrent
List to the constitution?



203 ‘ Written Answers

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) and (b)
A statement is attached.

(c) Rs. 8/-.

(d) and (e) Inclusion of Education on
the concurrent list does not automatically
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imply 509 financial responsibility of the
Centre. However, it is always Govt's.
endeavour to allocate enough funds so that
the Constitutional responsibility with regard
to education in fulfilled. Effort is also
made to augment resources provided for
programmes through allied
sectors such as Health, Social Welfare,
Agriculture, Science & Technology etc.

educational

Statement

Total Budgeted Expenditure on Education for the year 1983-84

(Rs. in Crores)

State/Union Terriditory Plan

1.  Andhra Pradesh 134.14
2. Assam 22.19
3. Bihar 44.67
4. Gujarat 36.35
5. Haryana 25.56
6. Himachal Pradesh 8.21
7. Jammu & Kashmir 21.57
8. Karnataka ' 25.12
9. Kerala 21.06
10, Madhya Pradesh 21.85
11.  Maharashtra 53.48
12.  Manipur 4.35
13. Meghalaya 3.80
14. Nagaland 313
15. Orissa 17.94
16. Punjab 20.39

Non-Plan Total Cost per Capita
342,23 476.37 88
141.27 163.46 73
439.02 483,69 67
248,30 284.65 81

97.11 122.67 92
52.55 60.67 136
55.52 77.09 120
274.97 300.09 80
310.98 332.04 121
274.28 296.13 52
554.36 607.84 95
19,22 23.57 147
10.72 14,52 102
17.79 20.94 267
152.33 171.27 60
183,08 203.47 122



Barbed Fencing on Indo-Bangladesh Border

602, SHRI ASHFAQ HUSSAIN :
SHRI MANMOHAN TUDU :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Government have taken
note of the objection of Bangladesh Govern-
ment regarding the proposed barbed wire
fencing of the Bangladesh Assam Boarders;

(b) if so, details thereof; and

(c) state the reaction of the Govern-
ment thereto and how far it will affect the
fencing programme ?
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1 2 3 4 5

17, Rajasthan 44.11 240.78 284.89 79
18. Sikkim 3.03 2,66 5.69 217
19, Tamil Nadu 61.50 368.30 429.80 1
20. Tripura 5.26 24.74 30.00 i31
21. Uttar Pradesh 53.05 295.76 348.81 31
22. West Bengal 84.19 369.90 454.09 Vi
23. A. & N. Islands 1.17 4.17 5.34 250
24. Arunachal Pradesh 3.97 6.36 10.33 149
25. Chandigarh 2.18 11.66 13.84 219
26. Dadra & Nagar Haveli 0.54 0,70 1.24 133
27, Delhi 27.82 75.48 103.30 148
28. Goa, Daman & Diu 4.78 14.79 19.57 155
29. Lakshadweep 0.39 1.29 1.68 452
30. Mizoram 2.35 7.06 9.4] 178
31. Pondicherry 2.99 7.62 10.61 167

States (UTs.) 761,16 4606.00 5367.16 76

THE MINITTER OF EXTERNAL
AFFAIRS (SHRIP.V. NARASIMHA RAO):
(a) The Government of India are aware of
Bangladesh Government’s objection.

(b) and (c) The Bangladeshi reaction
has been critical.  Lt. Gen, H.M. Ershad,
Chief Martial Law Admiaistrator, reportedly
stated that the fence was meant to humiliate
Bangladesh in the eyes of the world. The
Press comments have been even more
strident, Answering a question on India’s
decision to set up a barbed wire fence, Gen.
Ershad was reported to have said on 4.11
that this would strain bilateral relations
between the two countries. This, however,
will not affect Govt. of India’s programme
since this measure is intended to stop conti-
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nuous and massive influx of illegal immi-
grants,

Deficit in Railway Earnings

603, SHRI ASHFAQ HUSSAIN : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it will be possible to meet
the targets laid in the Railway budget
1983-84;

(b) if not, what are the
therefor;

reasons

(c) whether it is a fact that passenger
traffic has been affected due to rise in fares
and core sector failed to provide sufficient
loading; and

(d) whether all this will resultin a
massive deficit of more than Rs. 200/-
crore ?

THE MINISTER OF RAILWAYS
(SHRI (A.B,A. GHANI KHAN CHAU-
DHURY) : (a) to d) According to the
present indications, it may not be possible to
meet both the traffic and the financial targets
indicated in the Railway Budget 1983-84.

The financial review at the end of
September, 1983 indicates a shortfall in
Railway earnings compared to the projected
figures for the year 1983-84, This has been
due to causes on which the Railways have no
control, like, drop in freight traffic from the
core sector which did not materialise but the
total earnings are higher than that for the
corresponding period of the last year.

There has also been a drop in the pas-
senger traffic primarily in the short-distance
category which would be in conformity with
the overall policy of discouraging short-
distance traffic on the Railways in keeping
with the recommendations of the National
Transport Policy Committee and the Rail
(Fariff Fnquiry Committee. Here again, the
otal earnings of passenger traffic for the
period are more than the earnings to end
of the corresponding period of the last

year.
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It is too early at this stage to indicate
the extent of deficit in the current financial
year.

Steps to Check Tooth Decay, Gum Decay
and Oral Cancer

604. SHRIMATI SANYOGITA RANE:*
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether the Council on Dental
Health have revealed that a vast majority of
population in the country are suffering from
dental decay. gum decay and oral cancer;

(b) if so, the details thereof; and

(c) the measures proposed to check
tooth decay among the population specially
students ? &

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI' KUMUDBEN M.
JOSHI) : (a) and (b) There is no Council on
Dental Health. However, studies under-
taken by various research workers in the
country have revealed that prevalence of
dental caries is nearly 90 percent in children
and periodontal diseases is found in about 90
per cent of the adult population. Oral
cancer is common among 5 to 10 percent of
the population. The high prevalence of
dental caries is attributable to lack of dental
consciousness in the semi-urban and rural
population of the country. Studies conducted
have indicated that there is a definite rela-
tionship between ora! cancer and the
tobacco chewing habit of the community.

(c) The stretegy of primary prevention
aims at oral health education of public.
The task forces established by fhe Indian
Council of Medical Research have empha-
sised the need of mentenance of oral hygiene,
role of nutrition etc.

U.S. Arms Supply to Pakistan

605. SHRI CHINTAMANI JENA :
SHRI ANANTHA RAMULU
MALLU :
SHRI M.V. CHANDRASHE-
KHARA MURTHY : Will the Minister of
EXTERNAL AFFAIRS be pleased to
state :
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(a) whether it is a fact that U.S, has
made an agreement with Pakistan to supply
latest design of armament to Pakistan such
as Mohawak Planes and other equipment;

(b) whether it is also a fact that the
Government of India has made a protest to
U.S. Government not to supply scuh arms to
Pakistan; and

(d) if so, what is the reaction of the
U.S. Government thereon ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA RAO):
(a) to (¢) The United States had agreed to
supply Pakistan with a number of military
items including four Grumman Mokawk
forward area reconnaisance aircraft, The
Government of India’s stand regarding the
induction of sophisticated U.S. weapons into
the sub-continent is well known and has been
conveyed unequivocally to the United States
on a number of occasions.

qrEAT A1z IW THEAT & {nw0 go
Al ® AWEAR K1 AR

66 st TrRtASAA qQUrEFF T A
T A 47 G919 &1 T FIT (%

(%) #a1 fagrz & 1981 # aqrzar
a1z # g2 oftv ¥F  geEar ¥ A1y ag
adft safadl & afer<d F1 g9 17 qar-
as &1 qadrE F#7 frarwar g

(@) azgr, a1 fFa-fea afeardd
F1 ag garas faar @2 fra-fea ardeat
Ft IR qATAS 1 wAqrq fEaAr war ar;
T

(w) afg agY, ay 3% Fa1 Freo § 7

T @l (st Qo @lo Wo WA @i
aYedt) :(F) 1981 & FEAEME gHIAT
% faq 445 safgaay 1 «F T 3F
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wrael & e @ 36 safeaai & wfagfa
w1 AT &3 fear war

(@) uw fagvor fgwr gzs 9T T@r
atar @ ([w'arma ¥ ven aar )| @y qear
0-31-704¢ [83]

(M) T wIwE # aId AT ATgEA
71 fagea 77 # faawa & war 9r)
frgsa 57 7@ qad AT agw@ W
gafigaw sa ang fags g1 war w@w 3
Zral & aragd 941 9% #9d fAux ®
gfign ®7 3 7§ 71 gAY qgg m&r
srgaa &1 fagsa fear sr 9% R
= 'fF g AAw ¥ gaigal #1 Gear agq
sT1ar & gafau wwat #1 fAezry #1 qga
AT ®1F TaqT 2 |

Sino-American Military Cooperation

607. SHRI P~ V. DESAI : Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that India’s
security problem already complicated by the
supply of sophisticated American arms to
Pakistan, would become futher complex by
the Sino-American decision to exchange
military  cooperation from the current
year ;

(b) If so, whether military coopzration
between the two countries will endanger the
security of India further ;

(c) If so, what action India proposes to
take to deal with the situation

(d) if so, whether India has firmly told
to both China and America that in case they
continue to take such a step, India will have

to consider the relations between the two
countries in that context ; and

(e) if not, the reasons therefor ?
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.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA
RAO) : (a) to (¢) From what:ver informa-
tion is available it would appear that Sino-
American military cooperation extends to
the exchange of military delegations ; to
U.S. monitoring facilities located in northern
China ; negotiations regarding transfer of
high technology capable of dual wuse ; and
negotiations regarding acquisition of military
supplies. The cooperation between the two
countries appears to be in the initial stages.
The Government of India are keeping a
careful watch on the relationship and

its possible  repercussions on India’s
security.

Supply of Spare Parts for Tape

608. SHRI B. V. DESAI : Will

the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) Whether it is a fact that U. S,
Government has conveyed to India its
decision to stick to its earlier stand on
Tarapur ;

(b) if so, the reaction of the Indiam
Government thereto :

(c) whether any final decision in regard
to supply of fuel to Tarapur by the U, S.
Government has been taken ;

(d) if so, what is the present postion of
fuel to Tarapur ;

(e) whether under the agreement with
U.S., the Government cannot go in for
any other country for the Tarapur fuel ;
and

(f) if so, by what time the final deci-
sion in this regard is likely to be taken ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO) : (a) and (b) The U.S, Secretary of
State had stated during his visit to India
in June-July 1983 that the United States
would supply those safety related spare parts
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for Tarapur which were not available from
other sources. The Government of India
expect the U. S. Administration to honour
the contractual obligations undertaken under
the 1963 Indo-US Agreement.

(c) to (f) The United States transferred
its obligation to supply fuel for the Tarapur
Atomic Power Station under the 1963 Indo-
US ‘Agreement, to France. The Govein-
ments of India and France signed an agree-
ment on 27th November, 1982, whereby
France undertook, in view of the Unifed
States, to supply enriched uranium for the .
Tarapur Plant. This transfer of responsi-
bility was confirmed by an exchange of
diplorhatic notes between the Governments
of India and the United States on 30th
November, 1982. Some consignments of
nuclear fuel have already been received from
France.

Supply of Spare Parts for T.A.P.P.

§509. SHRI B.V. DESAI :

SHRI M. V. CHANDRA
SHEKHARA MURTHY : Will the Minister
of EXTERNAL AFFAIRS be pleased
to state :

(a) whether it is a fact that the General
Electric Company of the U.S. is very keen to
ensure that India gets the necessary, spare
parts for the Tarapur nuclear power plant
which was set up by it ;

(b) whether it is also a fact that the
Company had already written to the US
State Department on the urgency of supplying
the spare parts which are necessary for
efficient and and safe operation of the power
Plant ;

(c) if so, whether the US Government
has already approved the company’s request
and the same has been conveyed to India ;

(d) if so, whether India has asked

the West Germany for supply of spare parts
instead of US company ;

(e) ifso, to what extent India has
signed the agreement with West Germany ;
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(f) whether India- has accepted the
request from the US company ; and

(g) if so, what is the latest position in
this regard ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V. NARASIMHA
RAO) : (a) to (g) The US General Electric
Company who are the Prime contractors for
the Tarapur Atomic Power Station have
sought approval from the US Government
to export spare parts for the Tarapur Atomic
Power Station in accordance with the
contractual obligation resulting from the 1963
Indo-US Agreement. The US Government
has so far not granted the requisite cxport
licences.  During the visit to India of the
US Secretary of State in June-July 1983, the
Secretary of State had said that the United
States would supply those safety related spare
parts for Tarapur which were not available
from other sources.

2. The Government of India are
exploring the possibilities of obtaining spare
parts for the Tarapur Atomic Power Station
from other sources. Negotiations are presently
going on with firms in the Federal Republic
of Germany and Italy.
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P.O H. of Electric Locos at Kharagpur
Railway Workshop

612, SHRI NARAYAN CHOUBEY :
Will the Minister of RAILWAYS be pleased to
refer to the reply given to Unstarred Question
No. 843 on 28 July, 1983 regarding P.O.H. of
Electric Locos at Kharagpur Workshops and -
state :

(a) whether P.O.H. of electric locos
has since been started at Kharagpur ; and

(b) if not, when will it actually start ?
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THE MINISTER OF RAILWAYS
(SHR1 A.B.A, GHANI KHAN CHAU-
DHURI) : (a) The P.O.H. of Elcciric locos
at Kharagpur Workshop has not yet been
started.

(b) The proposal to set up capacity
for P. O. H. of Electric Locomotives at
Kharagpur is under consideration of the
Ministry of Railways.  Final decision for
starting the P.O.H, activity will be taken
dependent on requirement of electric loco
P.O.H. capacity available, relcased capacity
at Kharagpur due to reduction in steam loco
workload in Kl‘l‘!ragpur availability of funds
etc.

Appointment of Volunteer Ticket
Checking Staff

613, SHRI NARAYAN CHOUBEY :
Will the Minister of RAILWAY be pleased
to state :

(a) whether the Railways are appoin-
ting so called volunteer ticket checking staff
at present ;

(b) if so, since when such appointments
are given ;

(¢) how many such volunteer ticket
checking staff are working on the Indian
Railways at present, zonewise ;

(d) who makes selection of these
volunteer ticket checking staff and what
agency or agencies send their names ;

(e) what is the remuneration for these
volunteers ; and

(f) whether these volunteers will have
any quota or will be given any priority in
future appointments in Railways ?

THE MINISTER OF RAILWAYS
(SHRI A B.A, GHANI KHAN CHAU-
DHURI) : (a) to (f) Information is being
collected and will be laid on the Table of the
Sabha.
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Soviet Union keen on Ship Repairs
in India

614, SHRI NARAYAN CHOUBEY :
SHRI ARUN KUMAR NEHRU :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether attention of the Govern-
ment has been drawn to the news item
“‘Soviet Union keen on ship repairs here’
which appeared in the Hindustan Times
dated 22 September, 1983 ;

(b) if so, whether Government had
any discussion with Soviet Union in this
regard ; and

(¢) if so, the outcome thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z R. ANSARI) : (a) Yes.

(b) No.
(¢) Does not arise.

UGC Grants to Berhampur University
Colleges

615. SHRI GIRIDHAR GOMANGO ;
Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) the names of colleges under the
Berhampur University, Orissa, which have
received grants from University Grants
Commission during the year 1983-84 and the
amount released to these colleges so far ;

(b) the names of other eligible colleges
under the Berhampur University Which have
not received grants so far from the University
Grants Commission ; and

(c) the steps taken by the University
Grants Commission to provide the grants
under different schemes and programmes,

particularly the colleges located in tribal
districts of this University ?



217 Written Answers
THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION

AND CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) A list
giving the names of the colleges, the grants
sanctioned to them during 1983-84 and pay-
ment made till 9.11.1983 is given in the atta-
ched statement,

KARTIKA 26, 1005 (SAKA)

Written Answers 218

College, Berhampur and Nowrangpur College,
Nowrangpur. :

(¢) The guidelines for provlding deve-
lopment assistance to colleges during the
Sixth Plan have been brought to the notice
of all universities and colleges by the Univer-
sity Grants Commission. It is for the indi-
vidual colleges who fulfil the conditions of
eligibility and the criteria for assistance to
send their proposal to the UGC for consi-

(b)  The eligiblf: colleges which have deration.  Such proposals as and when
not received any assistance are; Lingaraja received by the Commission will be considered
Law College, Berhampur, Govt. Training as per guidelines,

Statement

S. Name of the College Grant sanc- Payment Remarks
No. tioned during made till
1983-84 9.11.1983

1 2 3 4 5

1. Aska College, Aska. 17,316,60 283.60 The balance will
be released on re-
ceipt of grant-in-
aid bills,

2. Gunupur College, 66,000.00 11,400.00 -do-
Gunupur.

3. K.S U.B. College 42,887.46 20,559.00 -do-
Bhansanagur (Ganjam).

4, D.A.V. College, Koraput. 12,000.00 15,625.00 Includes grants

sanctioned during
1982-83, also.

5. Ganjam College, Ganjam 1,378.50 1,378.50 —_—

6. Hinjilicut Science 7,500.00 6,080.00 Tee balance will
College, Hinjilicut be released on re-
(Ganjam). ceipt of grant-in-

aid bills.

7. R.M, Sceince College, 11,000.00 11,000.00 e s

Khallikaya (Ganjam).
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1 2 3 4 5
8. Govt. Sceince College, —_— 2,989.00 Pertains to sanc-
Phulbani. tions authorised in
1982-83.
9. Khallikote College, 1,400.00 51,625.00 Also includes autho-
Berhampur (Ganjam). rised payments
for 1982-83.
10, Sceince College, —_— 4,000.00 -do-
Chatrapur (Ganjam).
11. S.K.C.G. College, 27 646.68 5,000.00 The balance grant
Parlakhemundi (Ganjam). will be released
on receipt of grant
in-aid bill.
12. Vikram Deb College, 24,666.00 25,500.00 Also includes pay-
Jaypore (Koraput). ments authorised
during 1982-83.
13. Rayagada College, 6,000.00 ——— The grants will
Rayagada. be released when
grant-in-aid bill
is received.
14. Khallikote Evening 3,000.00 S -do-
College, Berhampur (Ganjam).
15. Govt. Women’s College, 2,919.00 S— -do-

Berhampur (Ganjam),

Running of an Express Train between
Titilagarh and Talcher

616. SHRI GIRIDHAR GOMANGO :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether his Ministry has received
memoranda from the public and Government
of Orissa 1egarding running of a new express
train from Titilagarh to Talcher ;

(b). if so, the steps taken by his Minis-
try in this regard ;

(c) whether Government are introduc-
Ing some new trains in the country in near
future ; and

(d) if so, whether the proposed new
express train from Titilagarh to Talcher will
be introduced along with those new trains?

THE MINISTER OF RAILWAYS
(SHRI A.B. A, GHANI KHAN CHAU-
DHURI) : (a) Yes.

(b) Introduction of a new train between
Titilagarh and Talcher is not feasible at
present on account of paucity of resources.
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(¢c) Yes, some trains which do not
require sizeable inputs of resources.

(d) No, as it would besides requiring
additional coaches and diesel locomotives
would also require development of terminal
facilities at both the points.

Harassment to People of Indian Origin
in South Africa

617. SHRI AMAR ROYPRADHAN :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether itis a fact that South
African Government have decided to evict
Indians and mixed race people from their
country ; and

(b) if so, the details thereof and what
steps taken by the Government in this
regard ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA RAO) :
(a) No Sir.

(b) Does not arise.
P.M.’s Visit Abroad

618, SHRI SUBHASH YADAV : Will
the Minister of EXTERNAL AFFAIRS

be plzased to state :

(a) how many countries were visited by

our Prime Minister during September-October,
1983 ;

(b) what are the names of the leaders
and countries with whom she had bilateral
talks;

(c) outcome of the talks; and

(d) whether any protocol or agreements
were signed with any of the said countries
and if so, what are the details thereof ?
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRIP.V, NARASIMHA RAO) :
(a) On her way to United Nations, The
Prime Minister visited Cyprus, Greece and
France during September-October, 1983,

(b) She had bilateral talks with Mr,
Spyros Kyprianou, President of the Republic
of Cyprus, Mr. Andreas G. Papandreou,
Prime Minister of Greece and Mr. Francois
Mitterrand, President of France,

(c) Both bilateral matters as well as the
international situation were discussed between
the leaders during the visit of the Prime
Minister to the three European countries,
As a result of these talks, there is better
appreciation of our position on various inter-
national and regional issues by these
countries,

(d) An Agreement on economic, scientific
and technical cooperation between the
Government  of the Republic of India and
the Government of the Hellenic Republic
was signed during the visit of Prime Minister
to Greece. The Agreement proposes to set
up a Joint Committce between India and
Greece with a view to strengthen the economic,
scientific and technical cooperation between
the two countries in the fields of trade,
industry, tourism, public works, fishing, tele-
communications, transport, ship building
etc.

Plan and Non-Plan Grants to Central
Universities

619, SHRI C. CHINNASWAMY : Will
the Minister of EDUCATION AND CUL~

TURE be pleased to state :

(a) the'grants allotted to cach of the
Central Universities under both plan and

non-plan heads during the last three years;
and

(b) what are the criteria adopted for
this allotment ?
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THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) A state-
ment giving the information is attached.

(b) Plan grants are given for general
development of universities and allotment is
made keeping in view the stage of growth
and development potential and capabilities
of each Central University, Besides, grants
are sanctioned under different plan schemes
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approved for implementation in each Uni-
versity on the basis of norms laid domn for
each such scheme. Non-Plan grants are
given for meeting maintenance expenditure
of the Central Universities on the basis of

actual requirements of the Universities for
establisment and non-establishment charges.
The recommendations of the Finance Com-
mittees of these Universities are also taken
into consideration while determining the
grants,
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Arrest of DTC Drivers for Eve-Teasing

620. SHRI P.K. KODIYAN : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) whether three drivers of Delhi
Transport Corporation were arrested on 21st
October, 1983 for eve-teasing :

(b) if so, the details thereof ; and

(c) what further action has been taken
against them ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) and (b)
Yes, Sir. On the evening of 20th October,
1983, three drivers one regular, one
on probation and one former driver
are reported to have boarded a bus
on Route No. 615 from Munirka Village
for Plaza. It is alleged that all of
them were drunk and en-route, they misbe-
haved with a lady passenger. On the inter-
vention of her brother who was also travel-
ling in the bus, they are reported to have
slapped him and continued misbehaving with
the lady passenger. At the Safdarjang
Madrasa stop on Aurvindo Marg, a Police
Party on duty sensing foul play in the bus
took the three accused alongwith the victims
at Lodhi Colony Police Station and regis-
tered a case under Section 91, 92, 93, and 97
of Delhi Police Act and arrested the three
accused.

(c) The regular driver, has already been
placed under suspension and departmental
proceedings have been instituted against him.
The services of the driver on probation have
since been dispensed with.

Sambalpur-Talcher Rail Link Survey

621. SHRIMATI JAYANTI PATNAIK
Will the Minister of RAILWAYS be pleased
to state :

(a) whether his Ministry had directed
South Eastern Railway to re-examine the
various aspects of the survey report conduc-
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ted on the proposed Sambalpnr-Talcher Rail
link :

(b) whether South Eastern Railway
has completed its review and submitted fresh
report on the prospect of the above
mentioned proposed rail link ;

(c) if so, what opinion has been
expressed by South Eastern Railway on that
proposed railway link ; and

(d) what further actions are going to
be initiated for the construction of the above
rail Jink ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURY) : (a) Yes.

(b) to (d) The reappraisal report of
the South Eastern Railway was duly exami-
ned and the project has been recommended
for construction, and the Planning Commis-
sion approached for its clearance.

Landscaping of Konarak Temple in Orissa

622. SHRIMATI JAYANTI PATNAIK:
Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether Government have taken
any steps for the beautification and landscap-
ing in and around Konark Temple in
Orissa ;

(b) if so, what measures have been
taken in this regard in last two years; and

(c) the details thereof ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRI P.K. THUNGON) : (a) to (c)
7 acres of land within the compound-wall of
the Sun temple at Konarak have been subjec-
ted to intensive gardening operations. Ir
this area lawns have been laid and plantation
of ornamental trees, shrubs and flower-beds
have been undertaken. Further landscaping
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of the 26 acres of land around the com-
pound-wall of the temple has been taken up.
Works, like laying of paths, provision of
irrigation facilities and fencing, are in pro-
gress.

Grants for Monuments Declared Centrally
Protected

623. SHRIMATI JAYANTI PATNAIK:
Will the Minister of EDUCATIGN AND
CULTURE be pleased to state the State-wise
and Union Territory-wise grant provided in
1982-83 and 1983-84 for the preservation and
maintenance works of centrally protected
monunients ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON) : Allocation of
funds and booking of expenditure are done
Circle/Branch-wise. The State/Union Terri-
tory-wise figures will have to be worked
out.

Report on Mass Transportation by Waterways

624. DR. VASANT KUMAR PANDIT;
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Government have received
the Report on ‘Mass Transportation by
Waterways’ under the Chairmanship of
Admiral N P. Dutta;

(b) if so, when and what are the recom-
mendations made therein;

(c) whether the said report has recom
mended the starting of Hydrofoil passenger
service from Varsova to Nariman Point on
Western Coast of Bombay;

(d) whether the Director General of
Shipping has worked out details of such
Hydrofoil transportation service on Bombay
Coast line;

(e) if so, the details thereof;
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(f) whether any licence has beel; gran-~
ted to any party for operating this Hydrofoil
passenger service; and

(g) if so, the names of the parties who
applied for the same, party to whom the
Licence given and terms and conditions
thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI) : (a)
The report of the Committee appointed by
Government of Maharashtra is still awaited.

(b) to (¢) Do not arise,

(f) No.
(g) Does not arise.

Resolutions Passed in the National Con-
ference of Transport Operators

625. DR, VASANT KUMAR PANDIT :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to refer to the reply
given to Unstarred Question No, 3189 dated
11th  August, 1983 regarding Resolution
passed in the National Conference of Trans-
port Operators’ and state;

(a) what further action has been taken
by government on the Resolutions of the
National Conference of Transport Operators’
held under the All India Motor Transport
Congress sent to the Government in March/
April, 19%3;

(b) details thereof ;

(c) whether Government have decided
to bring a comprehensive Amendment Bill
to Motor Vehicles Act, 1939 which has now
become out of date ; and

(d) if so, when and the salient changes -
proposed in the Bill ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) to (d)
Attention of the concerned Ministries/Deptts.
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has been again drawn to the suggestions made
by All India Motor Transport Congress in
its National Conference. Similarly the pro-
posals envisaging amendments to the Motor
Vehicles Act, 1939 form part of the exercise
by the Working Group being set up for
reviewing the Motor Vehicles Act, 1939, in
its entirety; for the proposed comprehensive
legislation.

Report of the Committee Rationalisation
of Motor Vehicles Taxes

626. DR. VASANT KUMAR PANDIT:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to refer to the
reply given to Unstarred Question No. 3189
dated 11 August, 1983 regarding Resolution
passed in the National Conference of Trans-
port operators and state :

(a) whether the High Level Committee
constituted to examine the rationalisation of
Motor Vehicles Taxes has given its report to
the Government; and

(b) if so, what are the recommeda-
tions therein and then Government’s decision
thereon ?
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THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) No Sir;
not yet,

(b) Does not arise.
aa 2@ a§l % @A | gHEAG
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LSE] TIFT qzr § - AT arfeai & qaF  ThT
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Piracy of Indian Books

‘629, SHRI BRAJA MOHAN MOHANTY :
Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether Government are aware of
piracy of Books published in India by Indian
authors, more of books of research nature
in subjects of Science and Sociology into
Pakistan and such books being printed and
circulated freely in that country;

(b) if so, whether Government have
made any assessment of the extent of such
piracy; and

(c) whether Government have taken up
the issue with the Government of Pakistan
and if so, whatis the reaction of that
Government ? )

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND CUL-
TURE AND SOCIAL WELFARE (SHRI
P. K. THUNGON) : (a)to (c) Yes, Sir.
Through newspapers reports and representa-
tions received, the Government arc aware
that works of Indian nationals are being
pirated in Pakistan. As India and Pakistan
are both signatory to the Berne and Universal
Copyright Conventions, works of Indian
authors are entitled to copyright protection
in Pakistan and vice versa. Since copyeright
is a proprietary right, it is for the aggrieved
party to institute civil/criminal proceedings
in the country’s courts having jurisdiction
under the provisions of their copyright law.
Piracy being a clandestine activity, an assess-
ment cannot be made of the cost of books
that are pirated. In so far as the Govern-
ment are concerned, the problem is being
studied in its various aspects with a view to
finding suitable remedial measures.

@Y gewT aw &t Tifwar av IAEm
sMAEGT ¥ gAY

630. 1 W @it qifagr : Fa7 T
#+A ag AT F1 FI HA fF
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(%) Jaragaa @ f& Imad g
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(m) afe gt, ar aeqa=r saYr @0
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IqAsH 21 |

Deportation of Indians from Nepal

632. SHRI BALASAHEB VIKHE PATIL :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether itis a fact that in the
recent past some Indian Nationals mostly
petty traders were deported from Nepal to
India;

(b) if so, the reasons tor the same;

(c) whether Government of Nepal have
been requested by our Government to ensure
P that the Indian Nationals in Nepal are
allowed to have the opportunity to continue
with their avocations as the Nepali citizens
are being accorded the same in India, and

(d) if so, their reaction in this regard ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA RAO) :
(a) to (d) Yes Sir. At the end of August
1983, the Kathmandu Police rounded up a
few hundred Indians from the Kathmandu
Valley and deported them to India on the
ground that they were encroaching on public
land. The Indian Ambassador in Kath-
S mandu strongly remonstrated with the
Nepalese Government against the action of
the local police which went agains® the
spirit of the Indo-Nepal Treaty of Peace
and Friendship 1950 as well as the traditional
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relationship between the two countries, The
Nepalease Government have assured the
Ambassador that there would be no more
such evictions or deportations.

Test of Serum to Cure Encephalitis

633. SHRI BALA SAHEB VIKHE PATIL :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether it is a fact that a serum has
successfully been developed to contain and
cure the disease encephalitis in our country ;

(b) if so, whether the serum has passed
the usual tests ; and

(c) if so, the results thereof and
whether any plan has been made for its
commencial manufacture and if so, the
details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHII) : (a) No,

(b) and (c) Does not arise.
Indians in Pak Jails

634. SHRI BRLASAHEB VIKHE
PATIL : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it isa fact that recently
the Government of Pakistan have gone back
on their earlier confirmation of the number
of Indians in Pak jail ;

(b if so, what is their persent stand ;

(c) the number of Indians in Pak
jails ; and

(d) what progress has been made to
secure their release ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA RAO) :
(@ to (d) Continuous efforts are being
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made to secure release of the Indian detainees
from Pakistan jails whose number is over
350.

detainees returned from
Pakistan this year. 5 more are expected to
be repatriated later this month. Process of
verification of the national status of other
detainees whom a representative of the
Embassy of India, Islamabad met recently in
Multan jail, is in hand.

41 Indian

Licences to Vendors Cooperative
Societies

635. SHRI MOHAMMAD ASRAR
AHMAD : Will the Minister of RAILWAYS
be pleased to state :

(a) the number of Vendors Cooperative
Societies working in the trains and stations
(mention location) zone-wise as on 1 April,
1979, 1 Aprii, 1980, 1 April, 1981, 1 April,
1982 and 31 October, 1983 ;

(b) the number of Vendors Cooperative
Societies whose licences were revoked during
the above period and the charge levelled
against them ;

(¢c) whether any survey has even been
made in each case about the genuineness of
each such society, if so, full details thereof,
if not, reasons therefor ; and

(d) the total number of members of
each society as on above dates ?

THE MINISTER OF RAILWAYS (SHRI
A. B. A. GHANI KHAN CHAUDHURI) :
(a) to (d) Information is being collected
from the Zonal Railways and will be laid on
Table of the Sabha,

Amount Invested in and Profit and
Loss of State Road Transport

Corporations

636. SHRI MOHAMMAD ASRAR
AHMAD :

SHRI SUBHASH CHANDRA
BOSE ALLURI : Will the

Minister of SHIPPING AND TRANSPORT
be pleased to state :
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(a) Total amount of money invested
separately in each State Road Transport
Corporation upto 1 April, 1981, 1 April, 1982,
1 April, 1983 and 31 October, 1983, by
Government of India and other agencies
(Quota Agencies),

(b) Total cumulative profit or loss
accrued, separately to each such State Road
Transport Corporation on 1 April, 1981,
1 April, 1982, 1 April, 1983 and 31 October,
1983 ; and

(c) Steps taken by Government to
augment profits are reduce losses -in cach
State Road Transport Corporation ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z. R. ANSARI) : (a) and (b)
Information is being collected from all States/
Union Territories and will be laid on the
table of the Sabha.

(c) The State Governments have been
advised to take neceseary steps to improve
both the physical and financial performance
of the State Road Transport Corporations
which could include raising of fares in suitable
cases.

High level Committees have been set up
in almost all States/UTs, to review the
working of respective State Road Transport
Corporations, and to take appropriate
measures to improve the matters, The
Planning Commission has also been
monitoring the performance of State Trans-
port Undertakings throught Quarterly Progress
Reports.

Growing Adultration of Food Items
and Fnforcement of Food
Adulteration Act

637. SHRI B,D. SINGH :
SHRI TRILOK CHANDRA :

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) Whether according to the recent
study conducted by the Central Bureau of
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Health Intelligence, one out of every seventh
food item sold in the market is adulterated ;

(b) if so, what are the details thereof ;
and

(c) what measures have been taken by
the Government to check the growing adulte-
ration of food items endangering the health
of the people and to ensure strict enforce-
ment of the Food Adulteration Act?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI) : (a) and (b) As per reports made
available by the State Governments/Union
Territories the average percentage of samples
found adulterated in the country (Excl. the
State of Himachal Pradesh, Manipur, Naga-
land, Punjab and Union Territories of
Anadaman Nicobar, Pondicherry) is 14 during
1981. The Commodities found adulterated
in the descending order of proportion with
reference to their total number is given
below :

(1) Milk—37.7% 2) Non-alcohlic
beverages 15 8%, (3) Milk products like
butter etc. 15.49, (4) Alcoholic beveraged
15.19 (5) Oils and fats 10.4% (6) Sweet-
ening agents like Sugar etc. 9.6% (7) Spices
and Condiments 9% (8) Fruit products 4.5%
(9) Tea, Coffee and Chicory etc. (10) Cereal
and Cereal Products 4.1%  (11) Miscel-
laneous Products 10.7.

(c) The State Governments have been
advised to establish separate Directorates
for Prevention of Food Adulteration, to
strengthen the enforcement staff, to constitute
advisory Committees for monitoring to
appoint separate prosecutors for processing
the cases in the courts and to augment
laboratory facilities and also to extend the
provision of Act to all areas including rural
areas,

NAM Ieaders Meeting at New York

638, SHRI MADHAV RAO SCINDIA :
Will the Minister of EXTERNAL AFL AIRS

be pleased to state :
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(a) Whether Prime Minister, Indira
Gandhi as Chairperson of the Non-Aligned
Movement in her report on the working of
the organisation called on the World leaders
to meet at the UN for a fresh look at the
Global issue ; and

(b) What has been the reaction of the
various world powers to this appeal ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V, NARASIMHA RAO):
(a) The call for summit levels participation
at the 38th regular session of the UNGA was
contained in the final declaration of the New
Delhi Nonaligned Summit. P.M. had, while
conveying the major conclusions and recom-
mendations of the 7th Summit to the
member countries of UN that are not
members of NAM, also urged them to use
the opportunity offered by the thirtyeighth
regular session of the United Nations
General Assembly to undertake a collective
appraisal with a view to finding speedy and
just solutions to some of the major problems
of the world.

(b) There was in general a favourable
response to the Nonaligned proposal. Many
Heads of State/Government were present at
the two informal get togethers held in New
York on September 27 and 29 under the
Chairmanship of Shrimati Indira Gandhi,

Indo Bangladesh talks Re : Fencing
the Border

639. SHRI MADHAVRAO SCINDIA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) What specific issues were discussed
during his visit to Dacca with the Bangladesh
Government and what was the outcome

thereof ;

(b) whether that Government raised
objections to India’s proposal for raising
Barbed Wire Fencing all along the Indo-
Bangladesh border to stop large scale
infiltration of Bangladeshis to India ; and
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(c) if so, the nature of objections raised,
and India’s policy in regard thereto ?

THE MINISTER OF EXIERNAL
AFFAIRS (SHRI P.V. NARASIMHA RAO) :
(a) During the visit to Dhaka from 19-21
August, 1983, the Indian and Bangladeshi
delegations reviewed the implementation of
the decisions taken in the first meeting of
Indo-Bangladesh Joint Economic Commission
held in New Delhi in November, 1982 and
expressed satisfaction at the progress achieved
in several areas. Both sides also reviewed
trade relations between the two countries,
and discusssd measures for increased co-
operation in various fields such as industry,
science and technology, railway transit, inland
water transit, motor vehicular traffic, tele-
communications, etc. Besides, other bilateral
issues, namely, the Tin Bigha lease, augmen-
tation of the flows of the Ganga at Farakka,
~ vested property etc. were also discussed,
These matters continue to be followed up.

(b) and (¢) The question of the
proposed barbed-wire fence on the Indo-
Bangladesh border figured in the discussions
with Lt. Gen, H. M. Ershad, the Chief
Martial Law Administrator. It was pointed
out by Indian side that it had become
necessary to take such a mcasure in view of
India’s experience of infiltration across the
border.

Central Road Transport Finance
Corporation

640, SHRI SUBHASH CHANDRA
BOSE ALLURI : Will the Minister of
SHIPPING AND TRANSPORT be pleased
to state :

(a) whelher the proposal to set up a
Central Road Transport Finan:e Corporation
to provide Funds exclusively to State
Transport Undertakings has  since been
finalised ; and

(b) if so, main features thereof ?

THE MINISTER OF STATE IN

THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSAR]) : (a)

and (b) No Sir, It has been decided that in
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the first place efforts should be made to
remove the constraints in provision and
Utilisation of adequate and timely loans to
the State Transport Corporations/Under-
takings from existing sources.

Scheme for Development of Inland Water
Thbansport in Godavari and Krishna Rivcrs

641, SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
SHIPING AND TRANPORT be pleased to
state :

(a) What is the budgetary provision
for developing Inland Water Transport on the
Godavari and Krishna rivers ;

(b) what are the details of scheme ;

(¢) whether any work 1s in progress in
these two rivers ; and

(d) if so, the dotadls there of ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIFPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) of (d)
Inland Navigation and development of inland
waterways is a state subject and the
executive responsibility in this field rests
with the State Govt. concerned, However, the
river Krishna and the river Godavari are
amongst the ten waterways which have been
identified for consideration, for declaration as
National Waterways, The hydrographic surveys
and techno-economic studies are pre-requisites
for consideration of any waterway for declar-
ing it as a National Waterway, The State
Govt, have been requested to carry out the
same in respect of the river Krishna in the
first instance either by themselves or through
some roputed firms, The cost of such surveys
and techno-economic studies would be met
by the Central Government.

Jafeaiw agteq & fag awz & giagm
[gTAT

042. =1 TW 1A VE : YT @A
oYz afzare wsawr a5 gz IARX & Far
& & .
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Replacement of Unfit Steam Engines by
Diesel Engines

643. SHRI N K, SHEJWALKAR ¢ Will
the Minister of RAILWAYS be pleased to

state :

(a) what is the total number of steam
engines which are working in order today ;
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(b) how many have been rendered as
unfit to work and have become scrap from
Ist of April, 1983 to this day ; and

(¢) how many such steam engines have
been repleced by diesel engines ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) The total number of BG and
MG Steam engines which are in working
order as on 1.11.83 is 6,031,

(b) 18 MG steam locomotives have
been condemned since 1.4.1983, while 213
BG unfit steam locomotives are being proces-
sed for condemnation and scrap.

(¢) 61 BG and MG diesal locomotives
have been placed on line between 1.4.83 and
31.10.83 in replacement of condemned steam
locomotives.

Number of Trains Introduced and Suspendced

644. SHRI N .K.SHEJWALKAR : Will
the Minister of RAILWAYS be pleased to
state :

(a) how many new trains have besn
started by the Indian Railways after Ist
April, 1983 to this day and how may more
new trains are going to be started before the
end of 31st March, 1984 ;

(b) details there of ;

(c) how may trains have been suspended

permanently or temporarily ; and

(d) details thereof ?

THE MINISTER OF RAILWAYS
(SHRI A, B. A. GHANI KHAN CHAU-
DHURI) : (a) and (b) A total of 92 non-
suburban trains, 41 on Broad Gauge 45 on
Metre Gauge and 6 on Narrow Gauge have
been introduced from 1-4-1983 to 1-11-1983.
the date when the new Time Table became
effective.
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Due to paucity of stock and requisite
resources the introduction of other new
trains is being gone into in detail before
taking further action.

(¢) and (d) On the Railways, trains are
sometimes cancelled on a temporary basis
due to breaches, agitations, accidents etc.,
but are restored when normal conditions
return. Prepration of lists of such trains
involve voluminous work and would not be
much useful as this is resorted to only or
a temporary period. There is no permanent
cancellation at present,

asRigl (@ 93q) A HHE
fagrmg @A @A
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Planning Commission on Report
on Talchar-Sambalpur Broad
Gauge Line

648, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of RAILWAYS
be pleased to state :

(a) whether reply from the Planning
Commission regarding taking up construction
of Talchar-Sambalpur Broad Gauge link on
Railway’s memorandum has boen received
by now ; and

(b) if so, the details of the reply
received ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A., GHANI KHAN CHAU-
DHURI) : (a) No.

(b) Does not arise.
Nepal’s Restrictions on Indian Immigrants

649. SHRI BALASAHEB VIKHE
PATIL : : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government of Nepal is
proposing to introduce stricter rules for
Indian immigrants to Nepal : and
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(b) if so, whether Government will see
that this dose
our bilateral relateral
old ?

not cause a rupture in
which are time

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA RAO):
(a) and (b) The Government of India have
been press reports of a study having been
prepared by g task force of the National
Population Commission of Nepal which
INTER ALIA reportedly recommended
regulated entry of Indians to Nepal. Since
the movement and residenee etc, of the
nationals of one country in the territory of
the other is governed by the Indo-Nepal
Treaty of Peace and Friendship 1950 any
arrangement to the contrary will need con-
sultations between the two' Government.
In any such negotiations the Government of
India will endeavour that the traditional ties
between the two countries are not affected.

Chengannur-Trivandrum Railway Line
Via Pandalam, Adoor Ete,

650 SHRI P.K. KODIYAN :
PROF. PJ, KURIEN : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether Government have received
any representation for the construction of a
new broad gauge railway line in Kerala from
Chengannur to  Trivandrum
Pandalam, Adoor, Kottarakkara, Ayoor,
Kilimanoor, Vembayaru and Nedumangad ;

and

touching

(b) if so, whether there is any possi-
bility of undertaking survey for the above
line immediately ?

THE MINISTER OF RAILWAYS
(SHRI A.BL A, GHANI KHAN CHAU-
DHURI) : (a) Yes.

(b) Not at present.
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Second Hooghly Bridge at Calcutta

651. SHRI SUSHIL BHATTACHARYA :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Central Government have
agreed to bear the entire cost of construction
of the second Hooghly Bridge at Calcutta
subjuct to State Government’s accepting some
conditions . and

(b) if so, what are those conditions ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z, R, ANSARI) : (a) The
Govt. of India have agreed to provide a non-
plan loan limited to Rs. 150 crores, only ;
excess, if any, beyond that amount being met
by the State Govt.

(b) A statement giving the required in-
farmation is attached.

Statement

The terms and conditions of the

loan :

(i) Central assistance shall be in the
shape of non-plan interest bearing
loan ;

(ii) Cost overruns, if any, beyond Rs.
150 crores would be met by the
State Government from their own
resoureces ;

(iii)  State Government would take im-
mediate action to suitably streng-
then the technical and administra-
tive arrangements for the execu-
tion of the bridge so as to ensure
that the bridge is completed by
31.12,1986 and in any case not
leter than 31.12.87.

(iv) While taking these measures, the
State Government would associate
a bridge engineer of eminence with
the execution of this bridge, in
consultation with the Ministry of
Shipping and Transport.
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A High Powered Committee would
be set up by this Ministry which
would monitor as well as direct
the construction of the bridge,
The Committee will consist of the
Transport  Secretary, Secretary
(Expenditure), Secretary (Heavy
Industry), Cheif Secretary, West
Bengal and another nominee of
the State Government. Director
General (Road Development)
Ministry of Shipping and Trans-
port would function as a Member
Secretary of the Committee. The
Committee would meet at least
once in a quarter to review the
progress and give necessary direc-
tions for the timely completion of
the project, In the event of a
difference of opinion on the
implementation of the directions
of this Committee of Directions,
the decision of Union Minister
of Shipping and Transport will
be final.

(vi) The terms and conditions in respect

(vii)

of period of repayment of the
loan, interest and instalments for
the loan would remain the same
as those adopted in the case of
the loan paid for the bridge. in
question so far subject to such
changes as may be made in these
terms and conditions by the Govt.
of India from time to time. The
actual yearly payments being sanc-
tioned separately on receipt of the
specific requirements of the State
Govt. and their examination in
the light of the progress made on
the project and the availability of
resources.

The loan shall not include, as in
the earlier years, the organisational
expenses in respect of the Hooghly
River Bridge Commission, agency
charges for the work and the cost
of rehabilitation of persons dis-
lodged on account of the bridge
which would continue to be met
by the State Govt. from their own
resources.
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(viii) The recovery/adjustment of the
provision transferred to the State
Govt. earlier while transferring
the project to the State Sector
would be eonsidered and com-
municated to the State Govt.
separately.

Iaifaat #t afafafaai & dyg fazm
g

652. sito mfaa gare Agar:
sfrmat femi<t famgn
o GIEWOUR  EATHY ¢ FA1
fads w1 gz @A &1 9 FT fF
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fa2q "=t (= dito do azfag wa) ¢
(%) & (7) FTHR K 597-§9F 97 g
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withdrawal of U.S.A, and U.S.S.R,
from Grenada and Afghanistan
Respectively

653. PROF. MADHU DANDAVAIE :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :
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(a) whether US action in Grenada and
Soviet action in Afghanistan in sending
troops to those countries are being defended
by the respective Governments of U.S, aud
Soviet Russia on the ground that they
wanted to prevent destabilisation in Grenada
and Afghanistan ;

(b) if so, whether as a non-aligned
force, India would disapprove of both these
actions ; and

(c) whether in the spirit of Non-align-
ment Government would work for mobili-
zation of World opinion from various
forums for withdrawal of U. S, and Soviet
troops ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V. NARASIMHA
RAO) : The U.S. action in Grenada has
been defended by the U.S. Government as
being in response to a request by members
of the Organisation of East Caribbean states
whose assessment was that the situation in
Grenada presented dangers to the security
of all the states in the Caribbean region.
U. S. action has also been defended in
terms of safeguarding the lives of U. S.
citizens on the island.

The Soviet Union has justified the
presence of limited contingents of the armed
forces of the Soviet Union as having been
stationed upon the request of the Govern-
ment of the Democratic Republic of
Afghanistan in conformity with the provi-
sions of the Afghan-USSR Treaty of
Friendship good neighbourliness and coopera-
tion dated 5th December, 1978.

According to the Government of the
Soviet Union, the Soviet troops had been
sent to Afghanistan to enable it to resist
external aggression and interference.

(b) India’s position in respect of U.S,
action in Grenada, and its stand in respect
of Soviet action in Afghanistan, has already
been publicly and offiically stated.



257 Written Answers

(¢) In the Political Declaration of the
7th Nonaligned Summit, the Heads of State
or Government had called for a political
settlement on the basis of the withdrawal of
foreign troops, and full respect for the
independence, sovereignty, territorial
integrity, and nonaligned status  of
Afghanistan, and strict observance of the
principle of non-intervention and non-inter-
ference.

The Nonaligned Coordinating Bureau
which met in New York on October 26 and
28, 1983, condemned the armed intervention
in Grenada as a flagrant violation of inter-
national law and of the independence,
sovereignty and territorial integrity of that
state., It called for an immediate cessation
of intervention and the immediate withdrawal
of all foreign forces from Grenada. It
reaffirmed its firm solidarity with Grenada
and called on all states to respect its
sovereign and inaliecnable right freely to
determine its own political, economic and
social system and to develop its international
relations without outside intervention, inter-
ference, subversion, coercion or threat in any
form whatsoever

Direct Trains between Bongaigacn and
Cape Comorin and Ahmedabad and
Trivandrum

654. PROF, P.J. KURIEN : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether the proposal for intro-
ducing direct trains between Bongaigaon
and Cape Comorin and Ahmedabad and
Trivandrum has since been finalised; and

(b) if so, the details thereof and dates
on which these are proposed to be started ?

THE MINISTER OF RAILWAYS
(SHRI A.B A. GHANI KHAN CHAU-
DHURY) : (a) and (b) The proposals to
introduce trains between New Bongaigaon
and Trivandrum Central and between Ahme-
dabad and Trivandrum Central are under
examination in the context of available short-
fall in resources. Based on the results of
the scrutiny, further action will be taken.
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Amount Farmarked During Sixth Plan
for Family Planninc and Allocation
to Madhya Pracesh

656. KUMARI PUSHPA DEVI
SINGH : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state :

(a) the amount earmarked in Sixth
Plan for implementing  family planning
programme;

(b) the total amourt allocated to
Madhya Pradesh towards implementing
Family Planning Programme during 1980-81,
1981-82, 1982 83 of the Plan; and

(c) the delails of the family planning
programmes undertaken in Madhya Pradesh
during those periods ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA KID-
WALI) : (a) A sum of Rs. 1078.00 crores has
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been provided in the Sixth Plan for the (b) Assistance released to Madhya
implementation of the National family welfare Pradesh far implementation of family welfare
programme. programme during 1980-81 to 1982-83 is as
under :

Assistance 1980-81 1981-82 1982-83

Cash 768.85 951.78 1978.20

Kind 37.45 58.78 87.82

Total 806.30 1010.56 2066,02

(Figures in lakhs of rupees)

(¢) Details of performance under the Pradesh duaing the year 1980-81 to 1982-83
family planning  programme in Madhya are indicated in the attached statement.

Statement

Details of performance under the Family Planning Programme in Madhya Pradesh during
the years 1980-81 to 1932-83.

(Figures in thousands)

1980-81 1981-82 1982-83*

Methods Target °/ Achie- Target ¢ Achie- Target 9% Achie-
vement vement vement

Sterlisations 246 52.7 246 86.6 382 85.3
LUD 49 38.1 49 47.7 91 56.3
Insertions
CC Users 299 314 299 30.4 330 38.8
(Equivalent)
O.P. Users 33 49 33 ' 5. 33 15.9
(Equivalent)

* Figures provisional.
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Eradication of Illiteracy Scheme in
Madhya Pradesh

657. KUMARI PUSHPA  DEVI
SINGH : Will the Minister of EDUCATION
AND CULTURE be pleased to state :

(a) whether Union Government have
introduced any schem in States for thc eradi-
cation of illiteracy:

(b) if so, whether such illiteracy eradi-

cation scheme has been introduced in

Madhya Pradesh; and

(¢) since which year of the Sixth Plan
the above scheme is under implementation
and the number of illiterate persons in diffe-
rent districts of Madhya Pradesh made
literate under the above scheme.

1980-81

1981-82

1,08,490 1,26,605

Central Assistance to State Road
Transport Corporations

658, SHRI CHINTAMANI PANI-
GRAHI :
SHRI SUBHASH CHANDRA
BOSE ALLURI :
SHRI MM, LAWRENCE : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(@) how many Government owned
Road Transport Corporations functioning in
different States have been provided with
matching money be Centre;

(b) whether any such Road Transport
Corporation functioning in Orissa is being
financed by Centre;
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THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) Yes,
Sir

(%) Yes, Sir.

(¢) The scheme of Rural Functional
Literacy Projects for eradication of illiteracy
has been operating in Madhva Pradesh since
the beginning of the Sixth Five Year Plan,
Central Government has provided funds for
31 projects of 300 centres each in 31 districts
of the State, &,937 Adult Education Cen-
tres were functioning in these projects during
the quartcr ending Septemler, 1982 and
2,64,043 adult learners were cnrolled at these
centres. The numiber of districts covered
under the Cemrally Sponsorcd Scheme of
Rural kunction:!  Literacy Projects was 15
during 1980-81 and 1981-82, S:xteen n'w
projects were sanctioned in 16 more districrs
during 1982-83. The number of beneficia-
ries covered under this scheme so far is
indicated below :

1982-83 1983-84
(Upto
September, 1983)
2,48,215 2,64,042

(c) if so, the amount of Central assis-
tance provided to different State Road
Transport Corporations during 1981-82, 1982-
83 and 1983-84 separately; and

(d) details thereof ?

THE MINISTER OF STATES IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) to (d)
19 State Road Transport Corporations inclu-
ding Orissa SRTC set up under the State
Road Transport Act, 1950 have been receiv-
ing the Central Government’s matching
contribution. The details are as under :.
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Name of
the SRTC

APSRTC

Assam SRTC
Bihar SRTC
Gujarat SRTC
HSRTC

J&K SRTC
Karnataka SRTC
Kerala SRTC
MPSRTC
MSRTC
Manipur SRTC
Mcghalaya SRTC
Orissa SRTC
PEPSU SRTC
RSRTC

Tripura SRTC
UPSRTC

N. Bengal SRTC

Durgapur SRTC

Total

NOVEMBER 17, 1983

1981-82 1982-83
in lacs in lacs
307,00 843.98
20.00 62,83
07.00 10185
277.50 781.17
56.50 135.86
28.00 103,53
97.00 497.10
73.50 104.21
150.70 412.71
152.50 386.55
25.00 18.75
57.00 163.44
- 54.50
88,83 251.16
§2.00 176.31
21.17 37.21
195.00 327,71
47,50 41.00
40.00 o
173637

—— e

4500.00
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1983-84
in lacs
upto Oct.

341,52
9,67
12,15
173,85
12,265
16.47
12.31
20.79
41.69
4991

3.75

125.37
7-44

4.15

41,59

903.57

264
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Revision of History and Language Text
Books by States

659, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of EDUCATION
AND CULTURE be pleased to state :

(a) whether Union Governmet had
written to States to expedite the revision of
history and language text books;

(b) if so, the progress made by various
states in this regard; and

(c) the details thereof ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) Yes,
Sir.

(b) and (c) All the States/Union Terri-
tories except West Bengal have undertaken
the programme from the standpoint of
National Integration. A detailed statement
showing the progress of implementation of
the programme in various States s
attached,

Statement

Position of implementation of the Pro-
gramme of Evaluation of Textbooks from the
standpoint of National Integration as on
12-9-83

1 States & Union Territories which have
completed the work and have revised
the textbooks to be used for 1983-84,

1. Gujarat

2.  Punjab

3. Himachal Pradesh
4. Mizoram

5. Delhi
6, Central Board of Secondary Edu-

cation, Delhi
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7.  Maharashtra (some books revised-
other books will be revised in a
phased programme)

8. Tamil Nadu (some books-revised
remaining books would be revised
in 1984)

9. Rajasthan

10. Board of Secondary Education,
Assam. (-do-)

11, Tripura (some books revised-new
books to be introduced from
1984).

Textbooks to be revised or new books
to be prepared from 1984-85,

1% Haryana
2. Uttar Pradesh
3. Goa

4. Tripura.

Expert Committees have finalised the
work information of further work not
available.

I, Orissa
2, Bihar

3. Karnataka.

States which have reactivised the pro-
gramme.

1. Madhya Pradesh
2. Manipur

3, Kerala

4.  Andhra Pradesh.

States which agreed to undertake the
programme but the progress is very

slow,
1. Jammu & Kashmir

2. Nagaland
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3.  Sikkim
4. State Institute of Education,
Assam.

5. '~ Meghalaya has reported that since
curriculum in the State is under
revision the programme is not
taken up.

6. West Bengal has not taken up the
programme.

7. NCERT got its textbooks in lan-
guages and History evaluated.

8.  The Union Territores of Arunachal
Pradesh, Chandigarh, Dadra Nagar
Havel, Lakshadweep, Pondicherry,
Andaman Nicobar Island are using
the textbooks of neighbouring
States or these of NCERT-Anda-
man & Nicobar Islands, however,
got some of its textbooks
evaluated,

FAG: T IA TIAA F1 EATTAT
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Cockroaches in Houses of R K. Puram

661. SHRI MANOHAR LAL SAINI :

SHRI DIGAMBER SINGH : Wil
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether it is a fact that there are
countless cockroaches in houses located in
Ramakrishnapuram, New Delhi, and no
action has been taken to deal with the
menace created by them inspite of pointing
this out ; and

(b) if so, steps proposed to be taken
by Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA KID-
WAI) : (a) and (b) The infestation of
Cockroaches is basically a problem of personal
hygiene and sanitation. Mainly measu:es like
keeping food stuff covered, maintaining
cleaner surroundings specially Kitchen and
stoves of the houses can help solve the
problem.

Invasion of Grenada

662. SHRI CHANDRAIJIT YADAV :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether the Government of India
have been approached to join the Peace
Keeping Force to be sent to Caribbean
island of Grenada :

(b) if so the reaction of the Govern-
ment of India in this respect ;

(c) whether the Government of India
and the Prime Minister who is also the
Chairperson of Non-alignment movement
has been approached by some non-aligned
countries to take effective measures for the
withdrawal of U.S. force from Grenada ;
and ¥

(@) if so, details thereof ?

‘
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA RAO):
(a) No, Sir. '

(b) Does not arise.

(¢) and (d) Yes, Sir. President Fidel
Castro of Cuba wrote to Prime Minister on
25th October 1983, acquainting her with
details of the invasion of Grenada. He had,
INTER ALIA requested Prime Minister to
use her Influence as Chairperson of the NAM
to mobilise nonaligned countries and the
international community against the aggres-
sion, and to demand the unconditional with-
drawal of the aggrassors, He also asked for
action in the United Nations to denounce
and condemn the unjustified military inter-
vention by the U S. Government.
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18.11.1981 & g7z Hoit fafowi & =7 2
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Traffic of Delhi Ring Railway

664. DR. KRUPASINDHU BHO#
Will the Ministzr of RAILWAYS be pleased
to state :

(a) the traffic carried by the ring railway
in Delhi during the last one year ;

(b) whether the ring railway has been
running at a loss and the capacity is under-
utilized ;

(c) if so, the factors responsible for the
same ; and

(d) the measures envisaged to make it
a viable proposition ?

THE MINISTER OF RAILWAYS
(SHRI A.BA. GHANI KHAN CHAU-
DHURI) : (a) The number of passengers
carried by EMU services in Delhi and its
suburbs during the period September, 82 to
August, 83 was 9.97,469.

(b) to (d) The Ring Railway in Delhi
has not gained popularity mainly on account
of disinclination of the commuters to patro-
nise bi-modal form of transport, The facility
of issuing combined monthly season tickets
with the Delhi Transport Corporation did
not also achieve any encouraging results.

The Planning Commission had appointed
a Committee under the Chairmanship of Dr,
Dalvi to look into the reasons for the low
occupancy of the Ring Railway Services and
to suggest measures for improving their
viability. In order 10 popularise the Ring
Railway, Dalvi Committee has suggested an
““Action Plan”. These suggestions are .under
examination in consultations with the  Plan-
ning Commission,
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Review of Staffing Pattern in Railways

665. DR. KRUPASINDHU BHOI :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether Government have been
urged upon to make a urgent critical review
of the Staffing pattern on the railways ;

(b) if so, the reaction of Government
thereto ; and

(c) the action proposed to be taken
in the matter ?

THE MINISTER Ol RAILWYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) to (c¢) The Estimates Commit-
tee (82-83) have recommended in their Forty
fifth Report that the strength of non-techni-
cal staff in the Production Units in the
Railways should be got reviewed by an
outside agency Railway Convention Com-
mittee in their second report have recommen-
ded critical examination and review of the
existing strength of the officers and staff of
the Railway Ministry.

Action on both the aboue report is
under process in the Ministry of Railways.

National Arts Council

666, DR. KRUPASINDHU BHOI : Will
the Minister of EDUCATION AND CUL-
TURE be pleased to state :

(a) whether it has been decided to
form a Na'ional Arts Council under the
Chairmanship of the Prime Manister ;

(b) if so, the aims, objectives and
salient features thereof ; and

(c) how far it is expected to go in
improving the promotion and preservation
of arts?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) Yes,
Sir.
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(b) and (c) The National Arts Council
will be responsible for the formulation of
National Cultural Policy. It will coordinate
activities of institutions of arts, archaeology,
anthropology, archives, museums and provide
guidelines for future plans and programmes
of the institutions for the preservation and
conservation of classical languges and cultural
heritage expressed in various art forms.

The Council will also identifv areas
and forms/which require special attention
and planning in order to ensure continuity,
interlinking and future growth. It will also
advise on the setting up of new national
cultural institutions.

Increzse in Ticketless Travelling

667. DR. KRUPASINDHU BHOI
Will the Minister of RAILWAYS be pleased
to state :

(a) whether the incidence of ticketless
travelling on the Railways is the increase;

(b) if so, the figures for the last three
years, year-wise and railway-wise, including
the current year:

(c) the factors responsible for the same:
and

(d) the steps taken or proposed to be
taken to arrest thc trend and bring the
culprit to book ?

THE MINISTER OF RAILWAYS
(SHRI A B.A., GHANi KHAN CHAU-
DHURI) (a) to (d) A statement is
attached.

Statement

(a) Asa result of concerted efforts
being made by the Railways, the
number of  persons detected
travelling without ticket or with
improper tickets on Indian Rail-
ways has been increasing from year
to year. During the year 1982-83,
on an average 2.84 lakh persons
were detected travelling without
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ticket or with improper tickets per
month. During the year 1983-84
(upto September” 83), 327 lakh
persons per month have been
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detected travelling without ticket
or with improper ticket is due to
intensified ticket checking arrange-
ment and cannot be attributed to

detected travelling without ticket the increase in ticketless travelling.
or with improper tickets, Average ’
monthly ~ checks  have been (b) No. of persons detected travelling
increased from 15,522 during without ticket or with improper
1982-83 to 18.827 during 1982-84 ticket during 1980-81, 1981 82,
(upto the month of September’83). 1982-83 & 1983-84 (upto Sep-
The increase in number of persons tember, 1983) ,
(Figures in lakhs)

Railways 1980-81 1981-82 1982-83 1983-84

(Upto Sept.

83)

Central 3.40 4.15 4.74 2.81
Eastern 5.06 6.07 6.25 3.30
Northern 3.40 4.38 4.60 278
North Eastern 1.10 1.45 150 091!
Northeast Frontier 0.64 0.82 0.79 0,48
Southern 1.65 2,22 2.53 1.45
South Central 1.59 1.69 2.35 1.44
South Eastern 2.98 3.93 4.96 2.87
Western 4.78 5.44 6.28 3.59
Total 24.60 30.15 34.00 19.63

©

(d)

The incidence of ticketless travel-
ling is dependent on the law and
order conditions prevailing ina *
particular area as also on the
general social habits in a particular
region.

Besides general checks by the
Ticket Collectors and Travelling
Ticket Ezaminers, the following
are some of the special types of

cheks conducted against ticketless
travel on the Indian Railways.

1.  Special massive checks against
ticketless travel by mobilising
a large force of ticket chec-
king staff, Railway Protection
Force, Government Railway
Police and local Police per-
sonnel accompanied by Rail-
way Magistrates under the
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supervision of senior Railway
officers.

2. Joint drives against ticketless
traval in coordination with
the State Governments.

3. Incognito checks by travelling
ticket examiners in  plain
clothes.

4. Concentrated surprise checks
especially by  moving the
caecking parties accompanied
by Railway Protection Force/
Police and Railway Magis-
trates by 1oad transport.

5. Replacement checks by the
headquarters and divisional

ticket checking squads by
intercepting trains in mid-
sections.

6. The ticket checking staff of
one railway system are de-
ployed for ticket checking on
another system.

7.  Preventive checks by Vigi-
lance Organisation of Rail-
ways.

Educative propaganda against ticketless
travel is carried out among the travelling
public, particularly the student community.
Services of volunteers of social voluntary
organisations of repute are also utilised in
assisting ticket checking parties in apprehen-
ding tickc}less travellers.

1979-80 1980-81
Ernakulam Rs. 100 lacs 100 lacs
Alleppey
Alleppey- — —_
Kayankulam
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Basically, ticketless travel and allied
anti-social activities are connected with law
and order situation. As the maintenance of
law and order and prevention of crimss on
the Railways is the responsibility of the State
Governments, the cooperation of State
Governments is sought at various levels,

Construction of Coastal Railway in
Kerala

668. SHRI XAVIER ARAKAL : Will
the Minister of RAILWAYS be pleased 10
state :

(a) what is the progress of construction
of coastal railway of Kerala State and when
is it expected to be completed; and

(b) fund allocated therefor since 1980
and whether it is a fact that the work is
held up due to paucity of funds ?

THE MINISTER OF RAILWAYS
(SHR1 A.B.A, GHANI KHAN CHAU-
DHURI) . (a) Work on execution of earth-
work, construction of bridges and land
acquisition for Ernakulam-Alleppey rail line
is in progress.

Works on yard alterations at Kayan-

kuiam are also in progress,

(b) Much progress could not be made
due to scarcity in resources position and
work is in progiess to the extent of availabi-
lity of resources. The following outlays
were provided in the various Budgets :

1981-82 1982-83 1983-84

200.00 300.00 178,05

(lacs) lacs) (lacs)
- 140.00 1 lac.

(lacs)
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Introduction of Jayanagar-Varanasi
Express Train

669. SHRI BHOGENDRA JHA : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether introduction of New
Jayanagar-Varanasi Express had been decided
upon and intimation sent there about in
July, last ; and

(b) if so, the action taken for introduc-
ing this train on Metre Gauge line ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANIKHAN CHAUDHURI) :
(a) No.

(b) Does not arise.

Scheme for Increasing the Production of
Railway Coaches

670. SHRI A. NEELALOHITHADASAN
NADAR :
PROF. P.J. KURIEN : will
the Minister of RAILWAYS be pleased
to state :

(a) whether the Government are having any
definite scheme to increase the production of
railway coaches ;

(b) if so, details thereof ;

(c) whether the establishment of more
coach building factories finds place in the
scheme ;

(d) if so, whether the Government are
considering the establishment of a Railway
Coach Factory in Kerala as a part oi it ;
and

(e) if so, details thereof ?

THE MINISTER OF RAILWAYS
SHRI A.B.A. GHANI KHAN CHAU-
HURI) : (a) Yes.

(b) and (c) The capacity of Integral
Coach Factory. Perambur is planned to be
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oplimised by development of Integral Coach
Factory at a cost of Rs. .92 lakhs in 1983-84
besides the proposal for setting up of a
New Railway Coach Production Unit which
has been approved in principle by the
Planning Commission.

(d) aud (e) No decision has been
takcn about the location of the proposed
New Coach Factory. Consultants to the
Railway Board have been apprised about the
preparation of a detailed “roject Report
including Location Survey.

Indian Delegates for UNO Session

671. SHRI D S A, SIVAPRAKASHAM :
Will the Minister of EXTERNAL AFI AIRS
be pleased to state :

(a) how many members were scent as
Indian Delegates for the U.N. General
Assembly Annual Session 1983 ;

(b) the names and designation of the
members ; and

(¢) the duty assigned to each member ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V.NARASIMHA RAO):
(a) and (b) This year, Shrimati Indira
Gandhi visited New  York to address the
38th Session  of the UN General Assembly
in the capacity of the Chairperson of the
Non-aligned Movement, She led the Indian
delegation from 26th to 30th September,
1983,

In addition to the Prime Minister and
party, the following were the other members
of the Indian delegation to the 38th Session
of the UN General Assembly :

1. Shri P. V. Narasimha Rao,
Minister of External Affairs

2. Shri N. Krishnan, Permanent
Representative of India to the
UN at New York

3. Shri S. Ramachandran, Minister
of Electricity, Tamil Nadu.
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4. Shri Kamal Nath, Member of
Parliament /

5. Km. Kamala Kumari, Member of
Parliament

6. Shri C. P, N. Singh, Member of
Parliament

7. Shri Jaidecp Singh, Member of
Parliament

8. Dr. (Smt) Najma
Member of Parliament

Heptulia,

9. Shri M. S. Ramachandran, Me;n-
ber of Parliament

10.  Shri Pothea Philip
11, Shri Harbans Singh
SENFKOR ADVISORS

l. Dr. J S, Teja, Addl. Secretary,
MEA . New Delhi

15

Dr. S.P. Jugota, Addl. Secretary,
MEA, New Delhi

3. Shri M, Dubey, Permanent Repre-
sentative of India to the United
Nations Offices at Geneva

4. Shri Vinay Verma, Dy, Permanent
Representative of India to the
United Nations, New York

5. Shri P.M.S. Malik, Dy. Permanent
Representutive of India to the
United Nations, New York

6. Shri Mani Shanker Aiyar, Jt.
Secretary, MEA, New Delhi,

(¢) Members of the Indian ‘delegation
were assigned different duties in the various
Committees of the U.N. as well as in the
Plenary of the General Assembly. These
included making statements on items
on the agenda of the UN General
Assembly liaising with other delegations,
undertaking consultations or negotiations
on draft resolutions etc,
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Remuneration to Radiographers

672. SHRI AK. ROY : Will the Minister
of RAILWAYS be pleased to state :

(a) whether Government have received
the representation dated 8 June, 1983 from
General Secretary, Indian Railways X-Ray
and Laboratory Staff Association regarding
proper remuneration to Radiographers
commensurate  with their = actual duties
and responsibilities ;

(b) the dutich and responsibilities of
Radiologist and X-Ray Technician (Radio-
grapher) ;

(¢) duties and responsibilities actually
executed by X-Ray Technician (Radio-
grapher) in Railway Hospirals ; )

(d) the scale of pay, duty and responsi-
bility of Radiographer in the Government
Hospitals in the State of Bihar ; and

(e) action taken by the Ministry to
ensure proper remuneration to Radiographers
of Railway Hospitals commensurate with
their duty and responsibility ?

THE MINISTER OF RAILWAYS
(SHR1I A.BA. GHANI KHAN CHAU-
DHURI) : (a) Yes,

(b) and (c) Radiographers in Railway
Hospitals assist the Radiologists in the
discharge of Railway duties. The duties of
the Radiographers include inter-alia prepa-
ration of patients for X-Ray, maintenance of
X-Ray and Electric Therapy equipment,
maintenance of films and other records and
such other duties as may be entrusted to him
by the Adminstration from time to time,

(d) Information is being collected and
will be laid on the table of Sabha.

(¢) Government have since appointed
the IVth Pay Commission to review the
pay scales etc, of Central Government”
employees including Railway employees and
the 1Vth Pay Commission will duly consider
the question. of proper remuneration to
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Radiographers in Hailway Hospitals Com-
mensurate with their duties and responsi-
bilities.

wFqT & fag Taq wreawr w2t

673. Wt fam1a qeAWaT @ a1 TA
#4Y qg FAIX FT FI7 HT F ¢

(%) #a1 §TFIT F71 g7 qeq F7 947
3 f agrarsz &1 Tox 17 faar o AYgdl-
fag w7 17 & ;17 agr F AW ST
sgaafaqi &1 g7 qea§ AT qFAr @
faa® fag sreeror &1 qafeq Fera g4 &
FII0 I7F 171 wgfasr i

(@) Far 37% g gF3y H #1% qF
AGT A9T 1T AT 2 ;

(w) afz gf, ar #ar awFz NEFfs
fam 9 & g3979 & fqu agr arew &1
12T AT

(=) afg i, at F7 a5 T4 fFad1
Ffgy 1 [rgay ; &1

('6") afz agf, ar za& s Fraow § 7

T ®AL (S TodloTo WAL @t AtaTi):
(F) Fq w2ad & fag arag &1 AT
ST qI4T AT & rasAfai@a &1z 1
sqaEqT FI NG § 1 —

g "o T AW o fza wer

2 77 gagr-geat ¥ 2 wifawrg (3 frq

30 99 gagr-avaE uFadgq - 2 wifawg
40 AT FrqLr-TFTE AAAT
TFITH - 4 wifasre’
4 Hiz

g9 QAT qTEy & faw g
atl &1 dfrw tag gear 9z X * 0.1
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grit AT zat aq & g2 ard FwrE)
T4} & wafs o 2ua 9 gawA fAE
®zr 10 9 wrfaaray /@t F1 @

(A1) wsg TAX F UF FENAGA  TIH

gar 2.

(M) ¥ (z) IgT7 F12 &1 TFH FEIAT
Ay 4t &ty T &1 gAY
ITFSIAT AAT F+F FEAAT F @Al &
14 ¥ 1@ ge AT F qIAAA T
#1 qfa & faq 37 gafes aaar qar g

Number of Trains Introduced and Cancelled in
South Section of the Suburban Railway in
Calcutta

674. SHRI AMAL DATTA : Will the
Minister of RAILWAYS be plesed to state :

(a) whether new trains have been int-
rouced in South Section of the Suburban
railways in Calcutta ;

(b) if so, the details thereof ;

(c) whether any trains have been can-
celled or withdrawn in that section ;

(d) what is the number of passengers
carried by the trains in South Section in
one day ;

(e) what method was applied to collect
the data ;

(f) whether any on-the-spot survey have
been made of the passengers ; and

(g) if so, detailed result thereof ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURY) : (a) Yes..

(b) 55 Up &'55 54 Dn, 55 57Up/55
$8Dn Sealdah-Sonarpur locals have been
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ntroduced from 1.11.83. 301 Canning-Sonar-
pur and 271/272 Ba ruipur-Lakshmikantpur
locals have been extended to/from Sealdah
from 1 11.83,

(c) No.
(d) Approximately 278. 000 every day.

(e) This figure has been compiled from
the date for passenger oringinating in the
year 1982-83 from stations in South Section
of Sealdah Division on the basis of their
advance statement of gross earnings and
traffic handled. Gross traffic amounting to

* roughly 30%/ has been added 10 it.

(f) No spot survey has been done.
(g) Does not arise.

Communication System of Suburban
Railways Around Calcutta

675. SHRI AMAL DATTA : Will lh_C
Minister of RAILWAYS be pleased to state :

(a) whether it is a ract that the subur-
ban ratlways around Calcutta suffer from
lack of communication facilities causing
delay in running of trains; and

(b) if so, what measures the Railways
propose to taken to improve the communi-
cation system so thht the running of trains
can be speeded up and made morc regular ?

THE MINISTER OF RAILWAYS
(SHRI A, B. A. GHANl] KHAN CHAU-
DHURI) : (a) No. Suburban  Railways
around Calcutta havesimilar communication
facilities as available on c¢ther suburban
sections like, Madras. Bombay, Delhi. Duec
to occasional outside interference lack of
communication may arise, affecting  the
running of trains,

(b) Presently, communication facilities
like control circuits, for controlling the
running of trains around Calcutta are through
cable circuits, The Railways propose 10 go
in for wireless communication network on
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Howrah, Mughalsarai section, which will
also cover the suburban  section  between
Howrah and Burdwan of the Easten Railway,
The Railways have planned an integrated
communication network on Microwave/UHF
connecting the various Railway-activity-cent-
res at Howrah, Sealdah, Liluah, Fairlie Place
etc.

Increasing the Efficiency of Suburban
Railway in Calcutta

676. SHRI AMAL DATTA ; Will the
Minister of RAILWAYS be pleased to state :

(a) what measures have been takento
increase the efficiency of suburban railway
system serving commuter traffic to Calcutta

(b) whether there is no reserved track
for commuter service to Calcutta while such
reserved tracks are available in Bombay

(c) whether there is any proposal to
create reserved track system for commuter
service in Calcuct

(d) if so, when it will be implemented ;
and

(e) if not, reasons therefor

ITHE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHAUDHURI) :
(a) Additional motor coaches have been
provided to the Calcutta suburban system
for increasing the load of EMU rakes from
8 coaches to 9 coaches, Additional motor
coaches will also improve the efficiency of
the EMU services. 8o histicated equimp-
ment like route reley int:r-locking and token-
less block working is being introduced in a
phased manner for increasing line capacity on
differemi sections.

Halt/flag stations where justified are
being converied into block stationt which
will furthes improve line capacity. Separate
administrative unit has been set up to moni-
tor the running of suburban trains as also
other aspects of suburban working.
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(b) No separate tracks are exclusively
used for suburban traffic.

(c) There is no proposal.
(d) Does not arise.

(e) Provision of additional track is
based on traffic requirement, and it is not
necessary that track be reserved exclusively
for suburban traffic.

Freight Charges for Coal

677. SHRI AMAL DATTA : Will the
Minister of RAILWAYS be pleased to state :

(a) what is the freight charges for
coal by the railways per tonne per K.M.:
and

(b) whether the freight is same for
all types of coal and for all destinations and
if not, the details of different rates charged
for different destinations ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) Freight rates for goods rtraffic
including coal being on a telescopic basis,
the rate per tonne per K. M. will vary depend-
ing on the chargeable distance,

(b) Different types of coal such as steam
coal, slack col, Rubble coal, middlinsgs,
lignite and soft coke are charged at the same
level of rates, Anthracite coal, Hard coke,
Special processed coke and Metallurgical
coke are, however, charged at a slightly
higher level. As the freight rate would vary
according to distance, the actual rate per
tonne chargeable between any pair of points,
will depend on the thargeable distance.

Diversion of Funds for Education in States

678. SHRI NAWAL KISHORE
SHARMA : Wil the MINISter of EDUCA-
TION AND CULTURE be pleased to statc:

(a) whcther it has come to the notice
of Government that State . Government are
diverting funds meant for education to other
sectors ;
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(b) if so, the names of States which
have thus diverted the education fund ; and

sc) what is the reaction of Government
towards such diversion of education funds ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL); (a) to (c)
The information is being collected from State
Union Territorics and will be placed on the
Table of the Sabha.

Pak Allegation Alleging USSR and India
for Subversion

679. SHRI AMAR ROYPRADHAN :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that General
Zia-ul-Haq, President of Pakistan has alleged
that the Soviet Union has a hand in a very
strong underground movement for subversion
in Pakstan and suggested that India too
mignt be involved ; and

(b) if so, what are the details in this
regard and action taken theron ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA RAO) :
(a) and (b) In his interview to the Canadian
Broadcasting  Corporastion’ sprogramme
“Journal’ on October 10, which was repeated
in American TV programme of October 20.
‘Democracy in Pakistan,” President Zia said :
“There is a very strong underground movement
for subversion in Pakistan, in which the Soviet
hand is there and we cannot we have no proof
as yet, but we do not leave out the posibility
of India being involved in this”. These
allegation are totally baseless and regrettable.
This has been brcught to the notice of the
Government of Pakistan.

Inadequate Factlities for Crossing of Up
and Down Trains in Suburban Railway
System in Calcutta

680. SHRI KRISHNA CHANDRA
HALDER : Will the Minister of RAILWAYS
be pleased to state : by
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(@) whether the suburban railway system
in Calcutta particularly in the south section
suffers from lack of adequate facilities for
crossing of up and down frains due to
which teains have to wait for a long e at

- certain stations where such crossing facilities
are available ;

(b) whether any study has been made
by Railways to determine how  many
crossings should be requrired to eliminate
such w aiting of the commuter traffic in south
section and what will be the cost for prouding
such crossing, nemes of the stations at which
the crossings are required and cost of provi-
ding the crossings ; and

(¢) if no such study has been made,
the reasons thereof and whether the Rail-
ways propose to make such study. if so,
when ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) Detention to trains on single
line sections for crossing is inevitable.

(b) and (¢) Line capacity in the shape
of additional crossing stations, simultaneous
rceeption  facilities and  tokenless block
working are provided on sections where the
utilisation of the capacity is of a high order.
In the south section of Calcurta the utilisation
on Baruipur-Lakshmikantpur is the highest
and provision of two crossing stations has
been approved. On the other sections of
south Calcutta the  utilisation is low and
hence, does not call for any augmenting the
line capacity.

wmsav afize, geargr (@ 92
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Link Road Connecting Wilingdon Islands
with Cochin Bye-Pass of National
Highway

682. SHRI XAVIER ARAKAL : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state ;

-
(a) whether Government are aware of
the serious port and road traffic congestion
in Cochin ;

(b) if so, what measures have been
taken or proposed to ease out the port and
traffic congestions of the area ;

(c) what is the progress of the link
road connecting Willingdon Islands with
the Cochin bye-pass of National Highway ;
and

(d) when it is expected to be completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z. R, ANSARI) : (a) to (d)
There has been no congestion at Cochin Port
in the recent past. In so far as road traffic
is concerned it is proposed to construct a
link road connecting Willingdon Island with
Cochin byepass, The State Government had
been asked to about Rs. 18.70 crores has
been recently received. Meanwhile the
Port Trust has been requested to go ahead
with the construction of a bridge across the
Venduruthy Channel. The Project is expect-
ed to be completed within 3 years from the
date of start.
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12:00 hrs.
(Insterruptions)

MR. SPEAKER : I fail to understand
one thing. We have discussed  this  very
subject yesterday and we had decided  that
we would be discussing it, I have called a
meeting of the Business Advisory Committee
at 3 O’ clock today, because we had yesterday
amended the Business Advisory Commuttee’s
report regarding the  discussion on the
international situation which we are going to
discuss later, g

SHRI HARIKESH BAHADUR
(Gorakhpur) : We have given an .adjourn-
ment motion .. (Interruptions).

MR.SPEAKER : You are supposed to
be very much intelligent. This is a very bad
habit on your part. I want to tell you one
thing.

1 know what the situation is. [ have
been given to understand that this is not a
thinz which is recent but it is a recurring
thing, and 1t is going on and gone, and we
are going to discuss it. So, what is the point
in raising it like this ?

SHRI HARIKESH BAHADUR : We
want to discuss it under adjournment motion.

MR. SPEAKER : You cannot. If you
had read the rules, you would not have done
it. You can come here and sit in the Chair
and decide it, you cannot do it, We are going
to discuss it...

(Interruptions)*

MR. SPEAKER : Not allowed.

You are unnecessarily taking the time
of the House. It is too much ; it is beyond
the limits of decency. When I have given you
my promise and the Business Advisory
Committce is meeting I do not know why
you are taking the time of the House.
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AN. HON. MEMBER : You allow us
one by one.

MR SPEAKER : For what reason should
I allow you ? We are gomng to discuss it...

SHRI NARAYAN CHOUBEY (Midna-
pore): Paddy prices aie falling in  West
Bengal...

MR, SPEAKER : We are going to
discuss it today undcer calling attention,,,

SHRI NARAGAN CHOUBEY : But
paddy is not covered by it.

SHR! HARIKESH BAHADUR : The
prices of agricultural commodities are going
down but the prices of  other essential
commodities are going up...

MR. SPEAKER : We are discussing
that also.

SHRI HARIRESH BAHADUR : We
want to discuss it  through  adjournment
motion.

MR. SPEAKER : it cannot be done
under the rules.

SHRI HARIKESH BAHADUR : Why
not ?

MR. SPEAKER : It is not something
which has cropped up yesterday.

(Interruptions)

MR SPEAKER : Itis beyond my
imagination and comprehension. That is
utterly against our principles. You are un-
necessarily taking the time of the House, I
do not agree with you.

SHRI SATYASADHAN CHAKRA-
BORTY Calcutta South) : On a point of
order...

MR, SPEAKER : There is no point of
order, It is only point of disorder,

Now, nothing goes on record.

(Interruptionsy*

* Not recorded.
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12.04 brs,
PAPERS LAID ON THE TABLE

ANNUAL ACCOUNTS AND AUDIT
REPORT OF INDIAN COUNCIL OF
SOCIAL SCIENCE RESEARCH, NEW
DELHI FOR 1981 AND A STATEMENT
RE REASONS FOR DELAY IN LAYING

THE PAPERS

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): I beg to lay
on the Table :

(1) A copy of the Annual Accounts
(Hindi and English versions) of the Indian
Council of Social Science Research, New
Delhi, for the year 1981-82 together with
Audit Report thereon.

(2) A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (1) above.

[Placed in Library See No. LT-7019/83]

NOTIFICATION UNDER INDIAN

RAILWAYS ACT

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.K.
JAFFER SHARIEF) : I beg to lay on the
Table a copy of the Railways Red Tariff
(Amendment) Rules, 1983 (Hindi and English
versions) published in  Notification No,
G.S.R. 789 in Gazette of India dated the
22nd October, 1983 issued under section 47
of the Indian Railways Act, 1890, [Placed
in Library See No, LT-7020/83]

NOTIFICATION UNDER ESSENTIAL
SERVICES MAINTENANCE ACT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH):
Sir, on behalf of Shri P, Venkata-subbaiah
1 beg to lay on the Table a copy of Noti-
fication No SO. 815 (E) (Hindi and English
versions) published in Gazette of India dated
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the 16th November, 1983 declaring any
service connected with Hotels (including
restaurants attached thereto) in the Union
Territories of Delhi and Goa, Daman and
Diu and the transport units of India Tourism
Development Corporation in the Union
Territory of Delhi, to be essential services
for the purpose of the Essential Services
Maintenance Act, 1981, under sub-section (2)
of section2 of thc  said Act. [Placed in
Library See No LT-7021/83]

ANNUAL REPORT OF AND PHARMACY
COUNCIL OF INDIA, NEW DELHI
FOR 1981-82 AND A STATEMENT

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARY KUMUDBEN M.
JOSHI) : I beg to lay on the Table.

(1) (i) A opy ofthe Annual Report
(Hindi and English versions) of
the Pharmacy Council of India,
New Declhi for the year 1981-82
along with Audited Accounts.

(ii) A copy of the Review (Hindi
and English  versions) by the
Government on the working of
the Pharmacy Council of India,
New Delhi, for the year 1981-82.

(2) A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (1) above.

[Placed in Library See No LT-7022/83]

NOTIFICATIONS UNDER CUSTOMS
ACT

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.K.
JAFFER SHARIEF) : Sir, on behalf of
Shri JANARDHANA, POOJARY I beg to
lay on the Table :

(1) A copy each of the following Notifica-
tions (Hindi and English versions) under
section 159 of Customs Act, 1962 :—
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(i)

(ii)

(iii)

(iv)

)

GS R 672 (E) and 673 (E)
Published in Gazette of India
dated the 27th  August, 1983
together with an explanatory
memorandum  making  certain
amendments to Notification Nos.
200-Customs dated the 28th
September, 1979 and  133/83-Cus-
toms dated the 13th May, 1983 so
as to authorise the Industrial
Adviser in the Office of the
Development Commissioner (Small
Scale Indsutries) as a specified
authority to issue requisite
certificate required in terms of the
notifications,

GS R 741(E) published in
Gazette of India dated the 23rd
September, 1983 together with an
explanatory memorandum regard-
ing exemption to carbon elec-
trodes blocks green (green blocks
or green cletrodes) for the manu-
facture of graphic electrodes from
the basic customs duty in excess of
30 per cent AD VALOREM and
the whole of the additional duties
leviable thereon*

G S R 743(E) Published in
Gazette of India dated the 23rd
September. 1983 together with an
explanatory memorandum extend-
ing the validity of Notification
No. 224/81-Customs dated the 1st
October, 1981 upto the 30th
Sepember, 1984.

GS R 802 (E) Published in
Gazette of India dated the 27th
October, 1983 together with an
explanatory memorandum extending
the validity of Notification No.
230/32-Customs dated 19th Octo-
ber, 1982 upto the 3lst October,
1984.

G S R 809 (E) and 810 (E) Pub-
lished in Gazette of India dated the
Ist November, 1983 together with
an explanatory memorandum

‘regarding exemption to components

and sub-assemblies imported for
manufacture of equipment to
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be supplied to offshore installa-
tions of the Project TITAN from
the whole of the basic, auxiliary
and additional duties of customs
leviable thereon.

(vij G S R 8I1(E) and 812(E) Pub-
lished in Gazette of India dated
the 1st November, 1983 together
with an explanatory memorandum
regarding exemption to titanium
sponge imported for the maufacture
of titanium and titanium alloy
Products from the basic customs
duty in excess of 25 per cent
AD VALOREM and from the
whole of the auxiliary and addi-
tional duties of customs leviable
thereon.

(vii) G S R 830(E) to 834 (E) Published
in Gazette of India dated the 8th
November, 1983 together with an
explanatory memorandum regard-
ing exemptions to Di-ammonium
Phosphate and Ammonium nitor
Phosphate, Ammonium Phosphate
Calcium Ammonium Nitrate and
Potassium  Sulphate from the
custoems duties levible thereon
in supersession of Notification
Nos. 144-Customs dated the 19th
July, 1980, 144-Coustoms dated
the 19th August, 1980 28-Coustoms
dated the 28th February, 1982 and
58-Customs dated the 12th May,
1977.

[Placed in Library, See No. LT-7023/83]

(2) A copy each of Notification Nos. G S
R 826 (E) to 828 (E) (Hindi and English
versions) Pulblished in Gazette of India
dated the 5th November 1983 altogether
with an explanatory memorandum re-
garding exemption to News reels falling
under item 37th II (i) of Central Excise
Tariff from the whole of the duty of
excise leviable thereon, issued unde the
Central Excise Rules, 1944, [Placed in
Library, See No. LT-7024/83]
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12.06 hrs.
COMMITTEE OF PRIVILEGES

Sixth Report

SHRI R.R., BHOLE (Bombay South-
Central) : I beg to present the Sixth Report
(Hindi and English versions) of the Com-
mittee of Privileges.

(Interruptions)

MR. SPEAKER : What is it that 1 can
do ? What can I do ?

(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : Sir I am on a point
of order.

(Interuptions)

SHRI SATYASADHAN CHAKRA-
BORTY : Kindly allow me to raise my Point
>f Order.

MK, SPEAKER : What is your Point
»f Order ?

SHRI SATYASADHAN CHAKRA-
JORTY : Sir, it is on record, You have
aid that the Adjournment Motion which we
ave tabled cannot be discussed under the
Lules.

Sir, I would request you to quote the
ales under which we cannot discuss the
.djournment Motion. Sir, you can rule out
1¢ Adjournment Motion. but you cannot say
\at under the Rules this cannot be discussed.
et me say, I have a right to move an
djournment Motion. It is also your right
y admit it or not to admit it. But, Sir,
»u have been saying that this cannot be
scussed under the Rules,

Under what rules this cannot be dis-
issed ? Sir, please tell me, under what rule
is cannot be discussed. You can dis-
low it; you can say that I have disallowed”
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You can do it. But you cannot say that under
the Rules you cannot discuss,

MR. SPEAKER : Mr. Satyasadhan,
I cannot disallow a thing which is admissible
I have to disallow a thing which cannot be
allowed under the rules Thatis what I
have done. I have explained it.

SHRI SATYASADHAN CHAKRA-
BORTY : How ?

MR, SPEAKER : Mr, Chakraborty,
lock here ; listen to me properly, Under
rules this cannot be done under adjournment
motion.

SHRI SATYASADHAN CHAKRA-
BORTY : It is your discretionary power.
Not that you cannot do it.

MR, SPEAKER : Look here ; if you
listen to me pioperly, I have got to say
something,

SHRI NIREN GHOSH (Dum Dum) :
You have utilised your discretionary power
to disallow every adjournment motion. That
is the trouble,

(Interruptions)

MR. SPEAKER : You have not got
patience to listen to me, Mr. Ghosh. When
I am on my legs you are speaking. Where
has your sence of decency gone ? You must
sit down when I am standing. 1 say that I
have already committed myself in the leaders,
meeting, in the Business Advisory Commitiee
meeting, that we are going to discuss it.
We have already decided on this subject
and for this very purpose I have called a
meeting at 8 P.M. this afternoon,

SHRI HARIKESH BAHADUR (Gorakh-
pur) : We want that this should be taken
up just now.

Wt um @@ gt (frafa) @ sy
gen qfg o feerwa swar wifgy 10

(saaara)

(S
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MR. SPEAKER : Look. here, You
are too impatient. You please sit down. I
have to say something. This is a continu-
ing matter. We discussed it last time
also, '

(Interrnptions)

MR. SPEAKER : Look here, Mr, Rup
Chand Pal, 1 was giving you an Adjourn-
ment Motion, You did not take it. Because
you did not want it. You had no intention.
You can censure anything you like You
can give a No-Confidence Motion against the
Government if you like, 1 don’t mind ; I
can admit everything. But how can you ask
me to admit something which I cannot do
under the rules? And I am allowing a
discussion,

SHRI SATYASADHAN CHAKRA-
BORTY : What is the rule ? Kfndly
quote.

MR. SPEAKER : Rule 58(3). The
Motion shall be restricted to a specific
matter of recent occurrence. This is not of
recent occurrence.

(Interruptions)

MR, SPEAKER : Don't say itis of
recent occurence. Thatis not so, It isa
continuous process and it goes on like this
every time. I do not know whether the
leaders are sitting here. You are unneces-
?nrily taking the time of the House,

(Interruptions)

MR. SPEAKER : Do it as you like,
We discussed it last time and we will discuss
it this time also.

(Interruptions)

SHRI CHANDRAIJIT YADAV
(Azamgarh) : We discussed it last time.
- Even then we can discuss it now.

(Interruptions)
° gegm wgEw : AT S0 AAEA
§ s AITHT § |

(saasTA)
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- o e fagrt gt (7€ fasd) -
qET WEIIA, FIHAT F AT H o7 faer
A4 & vw FmE 3 F fau @y
gFa & ?

weqe wEYEW ¢ A AV qOFT FET
2 fF feewma w71 721 21

ut wza fagrdt v 798 fao
F1E Taur =[rfzo

RETW WEIRY . ATT Fg, faAAr
a1 E |
ot gzw fag@ avedEr g

famar f1i97 |
(sgFTA)

WEFS AFIA . WA ATIH RIS
qAZIT WA & FAT ¢ fFWET wwAE ?
ST T FT FAT FA1FH 7

(saF=na)

MR. SPEAKER : Ican’t and I don’t
do it. I am not going to do it. Do whatever
you like.

(Interruptions)

MR. SPEAKER : Now, letus go to
the next item-Calling Attention. Shri Babu-
rao Paranjpe.

(Interruptions)

WETW WG : AT YW ¥ FAE
T[T &, AT X A | 7S wAR
AT ATT AZTANT FIJ A AT AALAZH
2asa 4 | #y F7 Fer 5 feerwa a8t
FAFH AT ? AT gAT ar § 78 |

(samara)
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weae wEew ¢ & ar g eI Fr
A § FTar g, fawag vsargwdr RS
T {17 7T FT AT F FATE

(sa=emA)

MR. SPEAKER : You cannot browbeat
me like that. I am appealing to the leaders
who are present here to control their
Members.

(Interruptions)

MR. SPEAKER : 1 cannot do it and
I am not going to do this.

(Interruptions)

sit TR famra awamm grAigo) @ FrE|
FrE & FNfIwT &1 d3F ¥ 7 A
qr, 8 § Fgr1 7ar a1 fF grzw ugH 9%

TIFT §IZT 97 419 (AT A1A, IqY
sz fear a3 fF za 97 faewwa FUF

weaw wgIeq ;. #4 ar #wA faar @
feegwa FwAT | fEEw wEr & AEr

T ?
(sqawrA)

MR. SPEAKER : Don’t record what-
ever they say.

(Interruptions)*

qeam WEET : FAT  HIT  AAAE
N ¥qT FAT ARY E, AT A @
anfedq QT FT T |

(smaara)

&t mArTw amgt (Fq#rz) R S G
wEET, AW 91T A% JIET § | T A
qF AT I1F AT AW FA F1 Al

Wgarad ? y
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wsgw wga & Fwfa av 2w
w1gar g, afww A1 23 2, A

St AW FIAE ;ST A9 gH
Fgufa 2, ar & @1gar

eayw AEIET : qAfdg |
(sqa9q1A)

sit wAtTR qmEl & qrqriwA &
qeedl & w0 fF 7 qgd ST FNqAEr
&1 3% JaaF @ 5 graw &1 FraA
& AT FAWT AT | FAT ZIIF §
TAL FA & a1 8, a1 & o et
g QY9 gar

...(w'm)*...

s ®AYTR qWE ;. FeAW  qZraq,
Fgq X Ot gury wA AT fax Jar o
9% gu g Afgy 97 A ¥ uF A Fer
gar Al & afes fax g2 gu ot w7 &2

EqW WEIAT . FF FT 4 A1 |

SHRI A. NEELALOHITHADASAN
NADAR (Trivandrum) : What about the
Kerala rice situation? How are we going to
discuss it ?

WA AEEY : A9 fa@w £T 3, gA
2| )

=t unfaen@ qraara : gere wgay,
¥ qzAr & sd7e & faars faa &7 ag
# fzar g1 (swawm)cIgr zgfafage
frar g - |

weqw WERT : AT qIg AT AAT )
7 Jw frar § AT T 99 19 AWl

* Not recorded.
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& fawrs g1 WAy gzEql & faas
qearE &Y g A § qur Q¥wa qoar &
qAT FEAT | G AT FAT fedt wiwa *
AT q7AT & |

SHRI A. NEELALOHITHADASAN

NADAR : What about the rice situation
in Kerala ?

MR. SPEAKER : We will discuse it,

SHRI A. NEELALOHITADASAN
NADAR : How are we going to discuss it?

MR. SPEAKER : You come to me.

=t WigFAg AAUT 9ERT (Budaun) :
Fsue w1y, FHA &I [(q1E o @ T

3
weqey wgaw - &1 0f g v !
st HIgFAT [AUT WEAT AT P |
AqtqW AZIW : A1 @ FA |

st vdm gare fag (fEasmam)
AT, UF AIAAIG GEEG TqO7 T A
g & NF o A @i  IFA ¥ A4l
&1 qfgy ®7 7 1 337 g & ‘a1 IF

AFT HIAT TAIIT & *°°7

weTR AERY : AQ AN H A wg
Frar 9E% | Not allowed.

ot WigEAT WAL WERT ¢ ALY A1
¥t g ga wfag

weaq wgieq : A g7 faar & ogw
feqE 2@ 3 ffo fez ara &7 | qeF
fAg & % feare’ Hmg § st oo g8
TAT g F1E FI9 FY IoT gFA § )
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it wze fagrdt arodq) @ arsgw oY,
Frwal F @i} & a9 fag 74 ¥ w7 96
gfd g warag

qEUH WG : AT AW AT AW
a3 A &, a1 ATT FEA, AT FIAT FA )

ot wEe fagrdt awddt @ qgd AW
wedz A1 AT =/IfEe

WEAW AEIET : fATAT qTArETAd FHA
# 2@ Fq | T TEH €2IHT FIAMAT §
at ag a1 I AT AT HIT FH agq
AT & & Far FIAT A —IqA 18
aAner AL §—

St gtm @At A (dania)
wFAAT, A3 g3y & faw 9 ay Is
qrEt Frar

asae wgan - qi7 fagse dfag,
W goafi g qd F @ ¥ A
IAFT AT A AT |

SHRI A. NEELALOHITHADASAN
NADAR : We want an assurance in what
way you are allowing a discussion on the
rice situation in Kerala ?

MR. SPEAKER : You come to me
and we shall see. I cannot give an
assurance, ¢

SHRI A. NEELALOHITHADASAN
NADAR : I have already given a notice,

MR. SPEAKER : We will consider it.
Calling attention-Shri Baburao Paranjpe.

* Not recorded.
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12,27 hrs.

CALLING ATTENTION TO MAITER OF .

URGENT PUBLIC IMPORTANCE

REPORTED DISTRESS SALE BY FAR-
MERS OF COARSE GRAINS LIKE
JOWAR, BAJRA AND MAIZE DUE

TO FALL IN PRICES

ot @ige T aeiAy (FAA77) C qEag
wAET, § HIOFT AIFT A HIFEFAAIT ATH
wzea & farafafaa faer &1 e &
YT amfew gfs @t 1 s fzaar g
s mgar Atz fa 3 29 aiy ¥ oF
FFasy g :

CFTSITT A ST, TR 1T AEFFT AT
o1z a1t & gafaa geal &, 97 g
gro fauifia weai 7 aza &7 8, fouae
17 & F10 fFRAT U IAF WAL
fasr f&d sna & quiarT 317 g9 qEA
¥ geFIT FI F AL FATIE

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI BHAGWAT JHA AZAD) :
Government of India have announced the
support price of Kharif coarsegrains, viz,
jowar, bajra and maize of fair average
quality at Rs. 124/- per quintal for 1983-84
marketing season.

2. As the price of bajra was reported to
be ruling below support price in some
States, the Government of India have
decided that during the current Kkharif
marketing season, price support opera-
tions for bajra would be undertaken
by the Food Corporation of India or
the State Governments agencies acting
as agents of the F.C.I. These agents
will purchase bajra according to the
specifications already intimated to the
State Governments. The F.C.I. has
accordingly been advised to enter the
markets of Haryana, Gujarat and
Rajasthan for purchase of bajra as the

price of bajara was reported to have
come down below support price in
those States. The F.C.I. has also been
advised to keep in readiness for entering
the markets of any State where the
prices of bajra fali below the support
price level.

)

The F.C.I has alrcady entered the
markets in  Gujarat, Haryana, and
Rajasthan, for the purchase of bajra.
According to reports available, the
wholsale prices of bajra in the impor-
tant centres in these States, excepting
Haryana, are now ruling higher than the
support price fixed. In Haryana, it
is reported that most of the grain
comming to the market is below
specifications.

4. The F.C.I. has reported purchase of the
following quantities of bajra :

Haryana — 93 tonnes.

Rajasthan -— 6 tonnes.

S. No decision has been taken by the
Government of India to purchase jowar,
maize, or other coarsegrains, in price
support operations as normally these
grains are locally consumed and when-
ever necessary, State Governments take
up purchase operations. It is open to
the individual State Governments to
undertaken such purchases where it
becomes necessary in the interest of the
farmers and distribute the grains throuch
the public distribution system at prices
to be fixed by them. This decision
has been taken keeping in view the
short shelf life of the coarse grains
and consuming habits of the producing
arcas. The maize and jowar prices of
fair average quality are ruling higher
than the support price fixed by the
important mandis of most of the States.

(Interruptions)*

MR. SPEAKER : Nothing goes on
record except what Mr. Paranjpe says.

* Not recorded.
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st ML ARG | AFAT AT
HEITA, HAT AEIRA 7 FIY qFAeA A T
ar F1 wqwe frar & fr o faafera
qeq &, gNEA 9T ¢, 394 FH4 FAG
qT FFTIA ATAT HIZT FATH ATATT F T94
¥ fad g9qe gt wreg | J|r I"A
ATy w71 2 f ardt sgaeqr FT & wE
2, 97 7z fraw & f& a7 79 FF
FrgFa &1 Ffow FTEAT &, AIEE
feamt & W Y q@ FEr 2, 909G
TAFT FGAT AT FEAT T AAA-HTHATT
FIHAT T AT AT qAF AT A
fEqTT STAT /T HATH AAGA AT F
FAAATLATTEN & | AX qTALT
UATGTT F 80 ¥ 105 w97 * 9 ¥
faw gr &, sar£ 100 & 115 &7 %
1=, FFFT 100 T 110 ¥97 & A9 A
fas @r & -

aH A% & - a1 qiEf F oA A
uw faurg fagr g1, fagra & a&lw
feart &1 warg F fay fAua fagr ar
f& gz wta & geawrdr MEw AT AT
feam #1 s 7 AT F FA AeA
q¥ faFar aswT sAar v fFEE &v
afuzre gm fF ag avr gaw 3w
FIFI MEIH K (@ 2 9T IEHT
fsaq &9 %7 s&wd e, &5 & w7
# agt § ¥ qHAT | 99 T GEA AT
sienr aa fegw gasr arwre & 99
a¥Mr 1 3 gHT F1 fagra Faar
qref & wEa 7 fwam #vowdrd
# fax aqmr g7 afz I aF F1 a@
q1q T FIF a7 98 FHITT GAA H T
aFar Ay, FifE 39 T fFaa &1 qieafas
®7 & Ugd fwwdl, afwq agi a1 faaga
fagdra ara gr w@r &1 femE w1 &x
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Sarmers due to fall in 306
prices (CA) 2

o gz At 97 |@dEA I 8,
T &z A HFA o9 ], 7 wagd
Fugid R ASITF qIW FA FU
g faser & FraAd A ot #E AT A
o€ @, ITFT g7 AN FY FrAT FAAT A
faqT 24T o3 7Er &, 9Tg I@ & FU
Ieqrfea aegert # aw fg T o1 @
g

ag |im 38 929 ¥ #§ Qe I 8§
f& fFa. 1 & 979 F1 Q9T qWA F
fFgra #1 ama, ¥gaa 1T qATE  F
ANF FI IF &1 qeq a0 a1 A7 | @@
TFIT KT AT ar ggt 9T agy @ &
Ffwa s faaga geer @ar )
FUTLY ATHIT 0 q1d T 99=< FL@T &
fw fazwit feart &1 g7 s sa1g T
fza i, Fmifs wrag IT 1 MO FTHIT
g, dfe st wrot IWEr AT FW FT
feam, wog FY aE@FEI g a1 IT 9T
sy 7@t faar srar | agt 9T T wreH
FT arq aga FE F0AT 2, AR @A
avs fazwi & starsr srrana g sr <@r
2t et ® fraar azr g=me 2 &
ARar g & =@ wme 9T gArr WA
faarz &% 3R svd & fquat #1 aga )
a1 AT fRerT aga g aw@ & fow
W a@EdatEg gz Fgq & %
g aul § zw aw § Ffo gaEga H
fegzar sr @€ & 1 @awd g 4@
ag gz af @\ fama 1 ama aga
ST ATAT & 1T T 319 I F71 fogar
¢ ag aga v famar &, fa=ag feam
13§ Fw-%1g F1 a1F 1 W@ {
afg Tar g |«@ar w@r ar @ W A
qEiary & aga FHI o1 AT AT W F
fa aga sawars aia g
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12.35 hrs.

(MR, DEPUTY-SPEAKER in the
chair).

gareqsr WgIEq, gA d4g ar@ Al
FYQ A 2 & wag 1990 IF  gATUT
3w oy geqrad & ey ag ATqAT T
gast fa3wi & gars A3 gaEAT 9IAC |
¥ FzAT 7z § (% a8 fFa o qararT
FT TZT 8, I9 F1 Iq1ZA 437 * faq
urhwe famar Tifzo oYt 39% fad
arfg® agraar (Aadr [ifge 0 T gar
grar &, aa a1 ag W€ Wit FL IHF &
4T ag AT9 gAT ¥ &Y 1@ oA q
g1 A1E fage T 440

wa & frgral & ara sar g, al
§ OWEFFAT qTEYF FHAT KT ATq@ W
AT Wgar ) 39 # fearal § wfafafa
st T2 faz St § o wiwa (arg) &
gzea § | a1 AA St 47 qg aqrqq e
feadr frniet & S sgdT fe@ee
fagaré | el & wfafafea & s #
IAF! AT a1d gl g, ITFI IF FAAA
¥ wregar 987 & qrar T ArAr AW
foe w7 g o fAaug s AF §, oY f&
fegr faAst gar & 1 & =igar f& a7
off 9 % wegA FI, AT yaqQ fF
feadr fedz =t wodie fag 7
famaré

gnad Az s g fd aru 2w
U% § 97 Wi O 4TI w7 AT R,
g9 3w ¥1 g Agk. gt #r @@ @
7} #73 afew faal av ar 4@ & AR
gr ate Y aga ¥ fzemi ¥ qz ax § )
@19 ag 3F (% 357 7 6 AW 7 faw ¢
@1 FT UF ST aAqT 977G gark gptar
gfad # afraT = gn § T 3a%
FI0T WYL IgT 541271 4 @I § |
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fearAt &1 a9qd grag # st qrAL
F F7 ¥ F7 AT T I 9T @0
&1 gfrag FqrQ 70 §, IARY FAT  geT
foar sra, at gq & frarl & §8 vgd
fasrfy + & g fe A4 oft g9 Fvaew
# gq7 famiz agt @

HENTE T AT A AT A A
g1 @17 gui A & gady waer gy w @
fx @z #1 @yq @ 2w § aga =z af
2 | AR ®a1w F A9t F1 g1E & ofwar
% ga §FW @97 @z F1 guR fgegear
® B AT @g FY Fraqg &7 gy, arc
femis zg &1 |07 FT sA@ A
G0 FIAT FAGAT TG AT IAFT AV
FifaF s Aar g, ag vy A 1 @ fF agE=
gaZ a% | H19 KT AT 4iFE T 91 @
& & =gm & ang g7 9r wdEr AE
Fifsg & ag @@ar sgar g &
usea™ # feadr wfzai § faaq @eew
QHodT0w1E 7 |z & fag arq f57 &
AT fFAT FT TR E ) I RU A
9 g F AiFe HAMUAr §¥ gEA
STad fF S T & qqar a1 W@ @,
ag 39 A\ § AT arafasar s A
21 TET AHIT  HIT Hem wqWw q A
Fiwg war &3¢ 2fed fe agi fead et
Fa F7 W@ § 1 g fawg aga die @
AT guFT grasg A feqE) § §
AFAE A A JiHE AN §, T F
AT qTE g 7 FE Afg qaAr«y, ar
ggaga agr A few@i & @i
AL

¥ a@ o & g fdga gEm e
Z7 I At 97 faa a7 & sfaes
feaial #Y Tigg qg'wy ¥ fag waw
I3 AT |

A FE F F IUAl T WA
F@TE |
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St WrTad W WINTE c g AT
@1z # F19d 41 9@ AT GG @17
#ifq #ar 8, 27 O™ WAT FT IAqT
7 9% & grq g famr S gFar |
AT T AT WIS E | CF T
ag & & usegm & fradt wfex g
g ox agt 97 frq Fwg ac gz &
AT FHA qgi F AT # O qAT

g2

Tisreqia & it aw 13 wfEAr uho
w10 € grar @rer s 7 §, 11 wfear
FT NgEHE F1 UIRIT A @aAr § oA
UKEATT 22 AW@ISHaT FIIOWA T
12%fzar @i & 1 59 A F FA 36
wfeqr @yt @r 947 § AT FAT 9w
g€, ar ga 7 swfasw T &

(smmea )

MR, DEPUTY-SPEAKER : How can
he reply? You cannot ask a question like
this,

St AIFOA qUNG: HT qF UIEAT
# feaar A #af Faf wfsai avar o

g7

Y WWEA W AR qT dF 36
wfzat @r+r af & | AT AT FrIWFAT
g€ ar &tz ||y J1g A

wgh a% FWA KT g F |
gHIR 919 15-11-83 F1 g9 § 1 38%
FPMT UM & FeT &1 Fwg 130
wqF, T K F199 130 T97 AT F797
I FT FI9q 134 TIA G g | 9
qFodlouTEe ¥ FIATT A @irgaAr wqE

fear @t w7 gfeai & aqe grgmw 124
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Wy ¥ swiar #19d 9 | gafan gemar
Ft ara @ fF uHodlcando & aony #
g7 & 1€ feeza a7 g & W@ & 9
feami &1 a9 grgg ¥ Afas Fraa faq
W

SHRI KRISHNA KUMAR GOYAL
(Kota) : ......**

MR. DEPUTY-SPEAKER : What Shri
Chitta Basu says will only go on record.

SHRI ATAL BIHARI VAJPAYEE
(New Delhi) : Will your remark also go
out of record ?

MR. DEPUTY-SPEAKER : You can
order it,

SHRI CHITTA BASU (Barasat) : Sir,
you might have heard an observation of the
hon. Minister while he was replying to the
question asked by the previous Speaker.
He just swept away _the question by saying
that he is prepared only to answer the ques-
tion which is related to the price of bajra,
maize and the quantity of those coarse food-
grains which he proposes to purchase.

MR. DEPUTY-SPEAKER : That is the
subject matter of the discussion on the Calling
Attention.

SHRI CHITTA BASU : He cannot
divide the economics of a country in water-
tight compartments. That is your difficulty
and I think that difficulty should not be
mentioned by him also. As a matter of
fact, if you allow me to say, this problem of
the price of bajra, maize or any other agricul-
tural produce is very much connected with
the entire price policy of the Government and
it cannot be taken up separately, 1 am not
entering into that very wide subject at the
present moment because I know the subject
and on many occasions I have put across my
point of view. But what is relevant today is
that every paradoxical situation is there.
On the one side there is Steep fall in the

**Not recorded
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prices of agricultural produce and on the
other hand, there is a steep rise in the price of
essential commodities, particularly the food-
grains. In the morning, you might have
noticed the anxiety, anguish and the concern
of the entire House. Of course, I cannot
say the entire House, these people are very
complacent, but the concern was expressed
by this side of the House about the growing
price rise of the essential commodities, parti-
cularly, the foodgrains.

Therefore, this is the paradox, The
paradox is that there is fall in the prices of
agricultural produce and simultaneous rise in
the price of the foodgrains for the consumers.
Therefore, these two subjects cannot be trea-
ted separately. As a matter of fact, my first
charge against the Government is that the
Government has betrayed so long a dismal
lack of an integrated policy instrument in the
matter of meeting the situation. This subject
includes three issues, namely, the support
price, the remunerative price and supply of
foodgrains to the consumers at reasonable
price through public distribution system.
These three are inter-linked, indiscornibly
interlinked, you cannot separate one from
another. Anyway, he has already said that
he is not prepared to answer these questions
...(Interruptionsy. He will have to reply if
he wants to convince us, If he does not
care for the House, that is a different matter,
But if he has got an iota of respect for this
House, then he will have to answer it. Of
course, he can go scotfree, becuase he has got
the majority.

MR. DEPUTY-SPEAKER : You can
quote all the thres prices obtaining in West
Bengal and Kerala and ask whether itis a
fact or not,

SHRI CHITTA BASU : I am really
grateful to you for you have allowed me to
raise the queston of the price situation in
West Beugal. I think you know it that the
West Bengal Government have been deman-
ding 4.5 lakh tonnes of foodgrains each
month to meet the requirements of the public
distribution system. Yet this Minister, I
would rather say this Government—because,
1 have nothing personal against him—this
Government has never been able to make
available more than 2.5 lakh tonnes. Would
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you accuse the Government of West Bengal
for not supplying the minimum ration to the
citizens ?  Similarly, I under-stand the
Kerala Government wanted 2 lakh tonnes of
foodgrains —it is your Government; the
demand was made by Shri Kurunakaran,
your colleague—but, instead of grating that
quota, you reduced the existing quota and
scale of supply.  So, if the price rises in
Trivandrum or in Calcutta, is Shri Jyoti Basu
or the left Government responsible
for it ?

(Iterruptions)

MR. DEPUTY-SPEAKER : Only Shri
Chitta Basu’s speech will be recorded.

SHRI CHITTA BASU : So, these pro-
blems are inter-linked. In the Present case,
there has been a bumper crop of bajra this
year due t» good monsoon. But, instead of
it being a blessing for the peasant, the good
monsoon has been a bane. The bumper
crop of bajra in Haryana, Rajasthan and
Madhya Pradesh has resulted in a steep fall
in price in the market, What action has the
Government taken ? It has asked the FCI
to purchase bajra from the growers. But
look at the purchases made by FCI. In
Haryana they have so far purchased 93
tonnes. In Rajasthan the problem is very
very complex and very typical,  Shri
Vajpayee has already mentioned what is the
ruling price of bajra in several places in
Rajasthan. . Here the total purchase of bajra
by the FCI is six tonnes,

Sir, this is the function and performance
of the FCI, and of this the Government is
proud and it boasts and feels that their
policy is the pro-peasant policy, they are
very much for the interests of the peasants
and they want to protect their interests, But
does this prove ? Even a municipality can
purchase six tonnes of bajra, or even some-
body aclerk can purchase six tonnes of
bajra. And you are proud of your FCI
that it gives the record that you are able to
purchase only six tonnes of bajra from
Rajasthan when the situation is very very
critical.

Again, in this Government order there
are certain loop-holes, gaps, working against
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the interests of the peasans, They say: It
is reported that most of the grain coming to
the market is below specification.” That is,
you have fixed up the support price at Rs.
124 without taking into account the cost of
cultivation.

SHRI SOMNATH CHATTERIJEE
(Jadavpur) : You pay some money...

(Interruptions)

SHRI CHITTA BASU : I am coming to
that, If you know it, you say.
Sir, first of all you have determined the
support at Rs, 124 per quintal. Did you
take into account the cost of production ?
(Interruptions).  In that case, you, the
former peasant leader, say that it is not neces-
sary to determine anything in the case of
fixing the support price. This is a wrong
idea, a wrong theory. Their position is,
you should know, that in the matter of cal-
culating the support price the cost of cultiva-
tion is not to be taken into account. It is
merely a mercy that the Government is doing
by purchasing. Therefore, the support price
is invariably, according to the Government
policy, much below the remunerative price.
Point No. 1 is, you cheat the peasant,
exploit them. (Insterruptions). Sir, don’t
disturb me,

(Interruptions)

MR. DEPUTY-SPEAKER : He is going
to put the question.

SHRI CHITTA BASU :I am putting
the question.

MR, DEPUTY-SPEAKER : I rang the
bell to inform you that you have prepared
sufficient background. Put your question
now.

SHRI CHITTA BASU : Now I put
my question, May I know whether the Govern-
ment is prepared to change this verv basic
policy of determining the support price by
taking into account the cost of production,
reasonable margin and the risk allowance ?
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Secondly, may I know whether the Govern-
ment has provided adequate funds to the
Food Corporation of India to launch a
massive purchase operation in the villages ?
May I also know whether the Government is
prepared to open purchasing centres for

every 2000 population so that in the easily
accessible areas the peasants can sell their
produce at the Government or the FCI

purchasing centres ?

Secondly, I have raised the question as
to how the Government’s policy  is anti-
peasant, Take for example, sugarcane. They
have not been able even to fix the price.
(Interruptions). Atal Bihariji, you should
also know that they have fixed the price for
the last year. But the arrears have not yet
been paid to the sugar-cane growers. What
is the good of fixing another amount if you
cannot pay the legitimate arrears ? It is not a
commissioned rate of money ; the peasants
have shed their blood, they have produced
on the basis of their toil and moil, and your
Government company has purchased it and
you don’t pay the arrears. Again the support
price for the jute and the support price for
the cotton are determined in a way that the

entire question of cost of production is not
taken into account.
This is their policy. Their policy is to

fleece the growers. By fleecing the growers,
they want to fatten the monopolists who use
the agricultural produce as their input for
manufacture. Their policy, is the deprive the
vast masses of our country of the right to
have foodgrains at cheaper - and reasonable
rate.

This is the threepronged attack of the
Government, to fleece the growers, to fatten
the monopplists and to deny the people of

the right to have foodgrains at cheaper and

reasonable rate. Therefore, I want to
know whether the Government, having
regard to these failures of their

policy, having regard to the fundamental
lacunae of their policy, will revise the policy
on the basis of rake-over of wholesale trade
in foodgrains and provide adepuate subsidy
so that the foodgrains supplied through the

1
i
{
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public distibution system can be made
avaiable at cheaper and reasonable rate.
He may ask: Wherefrom to get funds ? In
the Budget for the year 1983-84 Rs 800 crores
have been budgeted for food subsidy. Is it
not a fact that the Government spent Rs,
1700 crores for the Asiad games ? If they
can spend Rs 1700 crores for the Asiad
games, is it impossible for the Government
to raise the food subsidy by another Rs 500
crores ?

The three-pronged policy of the Govern-
ment should be to protect the interests of
the growers to supply the foodgrains at
cheaper and reasouable prices to the consu-
mers and, in order to achieve that, the
Government must have physical control over
the stocks and for that, is necessary to take
over the whole trade in foodgrains. Is the
Government prepared to change their policy
on the basis of this pro-people policy ?

SHRI BHAGWAT JHA AZAD : Mr.
Deputy-Speaker, Sir, I appreciate the hon.
Member's move to re-state the policy of his
party on this Calling Attention which says:

“to call the attention of Minister of
Food and Civil Supplies to the
reported distress sale by farmeres
of coarse grains like Jowar, Bajra
and Maize due to fall in the
prices prevailing in the market
whieh are much below the price
fixed by the Government and the
action taken by Government in the
matter,”

Am I showing disrespect to the House
if 1 do not reply to what all the hon, Mem-
ber has spoken ? I have been in this House
since the House has been constituted in the
country-Except missing one term, I have
been here all the time. I fully respect and
know the Rules of Procedure of the House.
Therefore, Shri Chitta Basu should not hit
below the belt by saying, if I do not reply
to him as to what the West Bengal Govern-
ments allotment is what the Kerala’s allot-
ment, is then I will be showing disrespect to
the House. (Interruptions) Either you speak
or I speak. Either you hear me or I hear
you. If I am not saying about cotton price,

NOVEMBER 17, 1983

farmers due to fall in 316
prices (CA)

about jute price and about sugar price, am 1
showing disres pect to the House ?

The hon, Member has got a right to
roam around the whole economic policy,
the price policy, the food policy and so on.
I have not got that liberty. Therefore, kindly
never say that ] am showing disrespect to
the House if I cannot speak about cotton
or jute or sugar, if I am not speaking about
the entire price structure in the country, if I
am not saying about the take-over of whole-
sale trade in foodgrains which has been
discussed many times in the House. How am
I to reply to all these questions ? If I do not
reply to all that on a Calling Attention which
is about the distress also of Jowar, Bajra
and Maize I am told that I show disrespect
to the House. Please do not hit below the
belt. This is not a parliamentary method :
this is an unparliamentary mothod.

SHRI CHITTA BASU : What is
unparliamontary ? Don’t you know your
Government's policy ? He is not only the
Food Minister but he represents the Govern-
ment. Is it not Parliamentary ?

He is in the present Government. He
happens to be a Member of the Government
and he is supposed to know the Government
policy and to explain the Government
policies to this House,

13.00 hrs.

SHRI BHAGWAT JHA AZAD : The
Hon. Member should know that a Call
Attention is meant for Government’s policy
on food mannagement or anything. If this is
what the Hon. Member's knowledge is, what
can I do about it ?

SHRI CHITTA BASU : Listem to me.

MR. DEPUTY-SPAAKER : You
please reply to the relevant points that he
has raised with regard te Call Attention.

SHRI BHAGWAT JHA AZAD : 1
will reply to that only, T will reply about
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Call Attention.

SHRI CHITTA BASU:I am on a
point of order. Is not a Member entitled to
raise certain  questions which  appear in
the statement ? Please say whether a Mem-
ber is entitled to seek clarification on an
issue or not,

SHRI BHAGWAT JHA AZAD : I am
also on a point of order.

MR. DEPUTY-SPEAKER : You have
raised these things, and he has said that it
does not pertain to Call Attention. There is
no dispute about that. Please do not get
diverted, You plaese reply to that matter.

SHRI CHITTA BASU : What is that ?
1 want your ruling, He canot hit me below
the belt.

SHRI BHAGWAT JHA AZAD : You
have done that,

SHRI CHITTA BASU : You have done
that. You have mentioned in this statement
that the Government proposes to purchase
the foodgrains jowar in order to distribute
through public distribution system. He has
brought in the question of public distribution
system,

(Interruptions)

SHRI CHITTA BASU : 1 am per-
fectly within my right to raise all these ques-
tions. It is for him either to answer or not
to answer but he cannot hit me below the
belt.

MR. DEPUTY-SPEAKER : Pleases
sit down. The rules are very severe, You
should only put a question. When a  discus-
sion takes place, all these things arise.

SHRI CHITTA BASU : Iam very
much within the limits. I never crose my
limits. -

MR. DEPUTY-SPEAKER : You are
very knowledgeable and senior Member of
. the House, I need not tell you the rules,
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SHRI CHITTA BASU : You should
know you need not tell that, I know. the
rules, I have not gone beyond the purview of
the rules.

(/nterruptions)

SHRI CHITTA BASU : You may say
“I do not answer”. But he cannot say that
““I cannot answer” It is our right to defend
our rights. He connot say that I have con-
ducted in an unparliamentary way.

MR. DEPUTY-SPEAKER : Everybody
has got freedom of speech here, You can
speak. There is no harm:

SHRI CHITTA BASU : He connot
say that I have conducted in an unparlia-
mentary way. That he must withdraw. He
cannot say that I have made any unparlia-
mentary remark.

(Interruptions)

SHRI BHAGWAT JHA AZAD : I had
said that I if 1 do not speak about cotton,
sugar and jute, it is not a disrespect to the
the House, I had only said that the Hon,
Member can speak anything I have only said
that my friend Shri Chitta Basu had hit
below the belt.

(Interruptions)

SHRI BHAGWAAT JHA AZAD : 1t is
unparliamentary, 1 will show how, Let me
speak now.

SHRI CHITTA BASU : Have I not the
right to ask ?

SHRI BHAGWAT JHA AZAD : I know
my words, To tell a Minister that if he does
not reply on a call attention about the coarse
grains, about cotton, sugar and other things,
he shows disrespect to the House, is a very
serious charge and I regard it as unparlia-
mentary. What is wrong about it ?

MR. DEPUTY-SPEAKER ¢ Now you
are getting diverted. The subject is lost,
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SHRI CHITTA BASU: Heis within
his right to answer my question on jute. Am
I not entitled to know what is the price of
bajra in the public distribution system ?

SHRI RAM JETHMALANI (Bombay
North-West) : Concentrate on something
above the belt.

SHRI BHAGWAT JHA AZAD : I agree
to that suggestion,

The Hon, Member, so far as this call
attention is concered, has talked about the
cost of production of bajra and price, There-
fore, what I am going to say is when  Agri-
culture Price Commission recommends a
support price, it takes into consideration
the cost of production plus remuneration for
the farmer. And we have fixed the price of
coarse graings to the recommedation of the
Agricultural Prices Commission. Therefore,
any support price announced by the Govern-
ment for any foodgrains consists of cost of
production plus remuneration for the farmer
In this case, the support price of Rs. 124
for coarse grains also includes that.

The hon. Member has asked about
sufficient funds. In such a purchase, in such
procurement operations, the Reserve Bank
provides the credit at a concessional rate,
and the FCI hgas got full funds to purchase
as much as is n gcessary.

The hon. Member has said, by quoting
90 tonnes and 6 tonnes in Rajasthan what
an operation by the Government; it is only
deceiving the farmers. The fact should be
understood in the proper perspective. Why
did we enter the market for bajra procure-
ment operation? Because it was reported
by the State Governments and we knew that
the price was below the support price, that
is, Rs. 124, The moment Government
ntered into the market, what is the position
Chat 1 have already quoted in my reply to
tthe first question; I have quoted that the
price in Rajasthan today, that means as on
15-11-1983, is Rs. 135 Rs. 130 and Rs. 134,
Therefore, when the price is above the
support price—our centres are already opened
in Rajasthan; I have said that already, FCI
13, RAJFED 11, State warehousing Corpo-
ration 12 and a few more will be opened-
there is no need for any purchase,
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Another question was about specifica-
tions. It was to be understood in the pro-
per perspective. What all purchases are
made are not stocked, are not dumped ,any-
where, but they are sent to the consumers,
The rice I purchase in Punjab and Haryana
is sent to Kerala, West Bengal and different
parts of the country. That means, the FCI
has to purchase fair average quality and that
is determined not only by us but also by
the Health under the Prevention of Food
Adulteration Act and other things, In
Haryana today the fair average quality, after
FCI'’s entering into the market, is not availa-
ble to us; the farmers are selling their fair
average quality above the support price and
itis taken by others, Therefore, when we
say 90 tonnes and 6 tonnes, it is not that we
have only opened centres not purchased.
We have the centres, staff and money ready.
Our interest is that the farmers should get
a price above support price, and they are
getting that. Wherever they are not getting
that, even for States like Maharashtra, we
have given instructions to the FCIto be
ready if the price goes down in these States.
I have already cleared this.

I am sorry if the hon. Member feels
offended by my remarks. I thought. as he was
telling me, he would also take my remark in
that attitude, But 1 have now understood
that the tolerance of the hon. Member for
my remark is not there; I would not speak
henceforth. When he came to me and
talked, I thought we were very good friends
from the old days, but now I feel that since
I have become a Minister, I am losing my
friends. It is allright. But I only say this;
how can I reply on this. Let Mr, Vajpayee,
an old Parliamentarian, say this. How can
I reply about cotton, about jute and about
sugar?

SHRI ATAL BIHARI VAJPAYEE
About sugar, you can. How can you consume
bajra without sugar?

SHRI BHAGWAT JHA AZAD : 1
would like to wind up by saying that, so far
as other coarse grains like maize are con-
cerned, in all important markets in the
country, their price is above the support
price. Only in the case of bajra, we were
reported, and we have made all preparation;
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we have sufficient funds and we have opened
centres, and our only purpose is not to
allow the price to go bclow Rs. 124; that, we
are looking after.

SHRI CHITTA BASU : I can assure
him that I do not what to lose his friend-
ship,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRIBUTA SINGH) :
Sir, I have a submission to make. Since it
is taking long, since the Call-Attcntion is
running in the lunch-hour, I request the hon.
House to dispense with the lunch break, so
tf «t we can complete this.

MR. DEPUTY-SPEAKER : Dr. Vasant
Kumar Pandit,

SHRI A.K, BALAN (Ottapalaw) : Sir,
what is your reaction to the Minister’s
request ?

MR. DEPUTY-SPEAKER : We agree
The lunch hour is depensed with.

SHRI A.K. Balan : We do not have
lunch to-day only, but the people of Kerala
do not have lunch daily. The public distri-
bution system in Kerala has crumbled
down.

MR. DEPUTY-SPEAKER : You have

made sufficient representation. Why can't
you meet the Minister ?
SHRI A. K. BALAN Supply of

essential commodities through fair price
shops has crumbled down in Kerala. This
is one of the 20 points programme.

MR, DUPUTY-SPEAKER : I am also
interested in your getting rice. I also recom-
mend your case. Please meet the Minister.

. The calling attention is on that. Dr. Vasant
Kumar Pandit is on his legs. Am I to teach
you the rules?... Mr, Nadar, you aie a
leader of the Party. Please sit down.

SHRI A. NEELALOHITHADASAN
NADAR (Trivandrum) : That is why I am
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asking. 1 feel my responsibility to the
people. People of Kerala are starving. I

am raising this question.

MR. DEPUTY-SPEAKER : Please sit
down. Dr. Vasant Kumar Pandit. Heis
going to ask all your questions.

DR, VASANT KUMAR PANDIT
(Rajgarh): I stand to support the views
expressed by my two colleagues earlier.
Those points I will not repeat.

The statement laid by the Minister
over-simplifies the whole position and tries
to play down the fact that in some States
coarse grains were sold under distress. Year
after year we find this phenomenon. When
the harvest is good, the farmer suffers and
the smaller farmer suffers the most. While
replying to my colleague, Mr. Chitta Basu,
the hon. Minister said that the moment they
entered the market the price shot up to
Rs. 134, 130 and 135......

MR. DEPUTY-SPEAKER : Now they
are taking a delegation to you.

SHRI BHAGWAT JHA AZAD : What
should 1 do, Sir ? Should I meet them or
should I hear and reply to the hon. Member?

MR. DEPUTY-SPEAKER : After this
is over, you can talk to him, He has to reply.

DR. VASANT  KUMAR PANDIT ¢
The moment the FCI entered the market,
the prices went up to Rs. 134 Rs. 130 and
Rs. 135. My question to the hon. Minister
would, therefore, be : why did the situation
go out of your hand earlier? Why is the small
farmer year after year forced to go in for
distress sale and suffer ? Let us go to the
basic question behind this. Those who have
been elected from the rural sector have suffii-
cient experience. A sort of cartol, a Sort
of vicious circle is operating at the purchasing
level. One of the most important points on
which the poor farmer’s produce is rejected
is the bogey of the quality,

In a situatiun like this, when a crisis
arises and, when there is a good harvest, I
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would like the Government to be lenient so
far as the quality, part of it is cancerned the
point here is that the purchasing Centre is
far away from the producing fields, A
farmer has to come from 10 to 15 K.M. in
his bullock, cart and to unload the grains in
the mandi and wait for days for the weigh-
ment and,sometimes, for his payment.
Although the hon. Minister has assured us
that the F.C.I. has got a large amount of
funds at their disposal, the channelising of
the funds to lower level is very much found
wanting, Even the State Agencies which are
operating as the procurement agents do not
pay the farmers in time and they make them
to come again and again. In this kind of a
peculiar situation, the poor farmer is forced
to sell their produce. The big traders are
hand in glove with the F.C.I, staff and force
the poor farmers to sell their produce at a
much lower rate than even the support price.
There were numerous complaints about this,
I would like the hon. Minister to apply his
mind and find out the black sheeps of the
F.C.I, which are operating at the collecting
centres in  collaboration with the
traders.

The Warehousing Corporation has taken
up an ambitious programme but that has
failed to give results. 1 would take this
opportunity of requesting the Government
that from now on and, in future, they should
have a network of the silos constructed and
also godowns sothat whatever grains are
collected in may be kept in the silos, The
small farmers are week holding power and
the big farmers take advantage of them and,
even the collecting againts take advantage of
them, There should be networks of godowns
and silos that have be constructed in the
rural centres.  When a situation like this
arises in future, the grains can be stored
there. There are now several mandis. My
experience 18 that they ask the small farmers
to wait for long and they have no holding
power per the money power to stay in the
Mandi for days together. 1 would expect the
Minister to tell me whether the godown
facilities or the holding facilities of the F.C.I.
at various rural centres are sufficient enough
not to warrant a situation like this. Mention
has been mide about Ha yana, Rajasthan
and other places, May I also draw the atten-
tion of the hon. Minister that the situation
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is not far better even in Madhya Pradesh ?
I do not know whether he¢ has the reports
from other adjoining States. Of course, in
Madhya Pradesh, particularly, in those areas
where there have been good harvests of
jowar and bajra, why such an endemic situa-
tion should arise with regard to the distress
sale ? I would, suggest to the Government
that the Civil Supplies Department should
work in close coordination with the Agricul-
ture Department particularly when there is
now a lacuna in our food policy—in the
agricultural  policy — on the cropping
pattern.

There is nothing like crop patterning in
the whole country. The farmers would be
easily convinced to change the crop pattern
so that a situation of this kind of glut and
distress sale would not arise.

Sir, the statement over-simplified the
whole situation and the Minister further
simplified it by saying that the moment they
entered the market the prices shot up. But
there is no fool-proof method. Why the
Government could not enter the market
earlier. Why did they allow the situation to
result in distress sales? Therefore, I would
request the hon Minister to make a reply
to my submissions about founding of the
centres, the number of collecting centres,
some fool-proof method whereby corruption
at that end is ended and also the godown
facilities to be built up in future to save
such a situation to happen.

SHRI BHAGWAT JHA AZAD : Sir,
I am sorry if I carried that impression to
the hon, Member that 1 have simplified the
entire situation. It is not so. Government
is anxious to pay the farmer the remunera-
tive price-cost of production plus some
remuneration and it is with this view that
Ministry of Agriculture from time to time
announces the support prices. When we
announce the support prices it is expected
that the farmers will not have to sell below
that price. The moment it happens we
immediately come into the picture. We have
not allowed the situation slip out of the
hands, When we announce the support
prices of a lerge number of commodities we
keep a watch and monitor the prices and
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the moment we find that in some grain the
price is going beloyl the support price the
support price we come in the market, We
have fixed the support prices of coarse grains,
namely, Bajra, Jowar and Maize. The
moment it came to our notice that in the
case of Bajra in some mandis of some States
the price is going below the support price we
entered the market. Therefore, I would like
to say that we have not at all the intention
that we should over-simplify. Rather our
intention is to help the farmer.

The hon. Member has made a point
about quality that in some cases Government
should not be very about the quality, Sir,
it is true sometimes on account of unseasonal
rains the kernel of the grain is not destroyed
but itis dis-coloured. In such cases we
have relaxed the specification in Haryana,
Punjab and other growing centres but I have
also to take into account the interest of the
consumer to whom it should be acceptable.
Therefore, the hon. Member’s suggestion
is right that when unusual thing happens and
we have done it in the past but it cannot be
a general rule for all times. In that case
for those for whom you are procuring you
are depriving them of the good quality or at
Jeast fair average quality.

Then, the hon. Member has raised a
question about weighment and payment, It
is true that when the farmers bring their
grains to the mandis, they must give them
in proper weight and there was some diffi-
culty in that. When I took up the charge,
I noticed the difficulty in the market of
Punjab and I have set the thing right. I took
up the matter and as. ed the FCJ] about it
1 have put a task-force there, I have said,
before we have the procurement season, let
us be ready with all these things. And we are
doing it. If some difficulty comes up and
if it is brought to our notice, we immediately
take corrective action. And I would like to
say that it is a must that weight must be
correct. The payment also must be full.
We always take that into consideration,
Whenever we have any complaint, we look
into it immediately. The hon. Member also
raised the point that when you make pro-
curement and then suddenly if an occasion
arises, in that case, you must also be ready
with the godowns for proper storage. As
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you know, the Warehousing Corporation
started in a very small beginning. Now

FCI has got its own godowns ; Central
Warehousing Corporation has got its own
godowns. And also apart from that ‘we
have to take on hire. It is not possible for
us within the short period that the FCI is
operating to have all full-scale arrangements
to do everything. We have to keep the
imported grains as well. We are doing our
best to have the maximum coverage under
godown and silo so that the grain which we
procure will be properly stored for public
distribution,

Then the hon. Member said about
Madhya Pradesh. There, Bajra is not very
much in production. Maize crop is there.
And in Madhya Pradesh, the Maize crop
price at present is around Rs, 150 per quintal.
It is above the support price. So also in
the case of Jowar, in Madhya Pradesh. we
have got Rs. 133 and Rs. 134, Therefore
in Madhya Pradesh, in respect of these two
coarse grains that are there, at present we
have not the occasion to enter the market
because the price that is prevailing there is
above the support price.

Sir, I hope that I have covered all the
points raised by the hon, Member. Apart
from the question which he has raised, he
has also given some right suggestions like
godowns and silos, to which I feel great
pleasure to give my reply and in the end I
will do my best.

St gIa WA (wrEArEn) o IATeTE
Agea, fHarg £ qra @Y aft F@ §,
afea safeeady «Y ara 92 § f fafaes
wid YT 9% a7, frars & grea
¥ sqrar @UT Frar g4 a§ A} fRgm
FT ATLIT FFAT 97 :

gL FTUAT K1 AT ¥ PA 047,
AT ATY AN F1§ ATIAT 7 47 1

vt wAr waren A Far ¢ & fFamw
'ﬁawwmrnwfwmamw it
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FREFTH sAA @ AraT g | & w9
ara #1 fax agl Fear agar a1, §fF
arq 7 foas fFar @ cafad fos w7 @
“§ | % ag Fgar wigar g-aq 0w favaw
|1 §[H AT UI1T FT Afowd--aq@ €37
1970 #FfTT ®T ifad e 2fad 1970
# g & gy ¥ fraar @z srar 91 AT
o fmaar aig arar g | 41 fgaw @
Ag & ary azr Afwdr ) fFam # g
qRraTT ¥ T gar fgara ¥ agr fad
gu¥ 71§ GIWAA T YU KT AqI@ AT
agt @ | framT F1 it aF S99 AN
famga adf fea & § sy 1 = Aifa
€ maq 8, fFT g ww ¥ g8 adl FT
gy, wifs 7g ga< fafaedt &1 &m™

g et oo gw & AT H gw VAW
2 g% ar <oy ara § |

H19 T Fa7 fF a9 qFIFT FT 9@
aqt fF ared #Y wraq fre @ § oA
gUA  geeTEA fFar) FOT FW&  Ag
FAATH-ATIHT QFAFSAT Fq 9T TIAT HIT
feg @iF ¥ qar |7 AT AT q@T G
wq srawta sz fagrdr arwadt S
ST URTATA F qAqd & AAT A A

 fag warqa & foed wdw @ @R
fag &1 & Fradia F11 g3 & A
UFEgEA & 16 fAfaeer & g7 qv
gsgiq fae® AT F1alo 31 FT ¥&-
geaT Wl &Y | F1 YW gIATH HI UF
Tiga & a@E@ & I 9q1 AT AT IF

¥ agy T A 1% zfasr arg or

" fpadr dfzut g AE § 7 AL IAwD

gz ifegmwdiiar 9 @l® ¥ ¥
wfeai g+t § 1 31 @ifa F1 & geamw
g€ gw 31 ardiE AT 9 MaE F AN

# @17 T FW W) HTT @ Y 9gH
gfgar & qF1 o, a1 3 aagg

T A g & uvewmwm A 36
wfeqi @ & 1| & § s € gag = A
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fag waraw ¥ ara & T IFF F@mAT
fs fas 26 wifeat qat § 1 swT 36
d7zd 919 & @ §, O wgi sgt @y §,
g 1T FATLY | Wowqra # 27 fad § o
A1 & 36 wfeat arer § | oF faa § QO
At Agl arat SR agh 1 ¢F 0% foar

‘agagzr g & g A arm . A

&€ a7 | 38T 9T 150-150 fRardzT
FIEST AT $I&H [ FIAT 9IAT § | AT
FRA®T S0 & 100 fFaysizr &1
FIHHT A FITATIIAT § | AT IFRT
qrar frarm ay gt @ W ®T HOA
T1gge & Argar &fFr Oy IFAE AN\
feara &, 2z 39 9T 78 &1 g%qr ) Ha
FAT g fE&UT 9T |/IOMT, @Y IFFT
gaar f&ugr 31 qg ar f& 39§ FqAr
NEJg qa7 & ¥ IS W A
faaar

aF HI9Y HTT TS FATAIET HY
I 90 & | 4Z OF AT A AW
forad feaT &1 aga geam g @ g
F F10 §o fadifad dra & ar @y
FaRsfammgiary fF #dr &
A & 1T QRoFIoHTE FT TRYFTT 4T
s amfEmag g g & ag ar
FUT B AT qF FAHE FI@  AG)
§ | I8F T 7 W 9T ITF AT AQ
g o1 fwT 124 ¥97 & fgad § qwodio
aréo #T AT WX § 1 Fu1 TW fFeq FY
aafeaT & 9 g 3 7

T & |19 & A9  ag IIT w8 F
93 dzdt z7 g 7 gfemor @ |@dar
AT 5 ezt 7 UFeT & g q7

A & 36 wfeai § 1 g9 aw@ & %

Hqizd z7 uw w&r &1 fgegr sar §
su1 feam qfgal # aigst e @g
F, oY gFAT &Y Frqw |@lAT 0 A AU
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Fgar 7z & fF gr gz av siad wiewt
e vE § T sy oqa @Rt A
et &1 wraar ag'arar wizy &, av
9 § &9 s91% afaw qv wfzar @ifay
@ifF & S5 T FHFTGF AT A
fradt qz r @z #g faar f& 36 w@fzm
aielt & | T w27 F2T T T A=A

g

fwe str7 q F21 @ fF a7 adzar
as #7 farr g e e N AT F
gizd #1 a®g a2 927 | F7 785% fAw
Wl y@EgTATH FIAT 921 ! WE A1 &
ol 7Y fag wraad 7 ®37 fF 100 #7
11> 537 & geafq =8 w5t e sq17
fag 7§ & 1 ga®T o7 a1 2fET 97 a7
agrfeea a1 &z & fag o y&
geaiA  @IAl =T ) t(smagra) Tt #
qidifeaq a1 a7 =g &7 w@Ig, & &l
7g a1 g fa fFaal & fea & fag g
go a0 za & yemar § ag &AT
arzgat g 5 gfa®s & 2r5eqma § 4 are
F A7 T8 FIFI GET AT 2 T X 4
qIe F 420 FHHA BT | IA AT AqATAN
# 39 &1 graT #71 g g iy wAl
FTH, nqq9z 51 Frsqfea gragdE
FT &91 99 & (A7 Q7 q@aw &1 a’g
@zF @ 21 zafAe erwHEr YT 99
a1 w71 @2 &7 & fau fewzq ga
FTATqEAT 31 FW T &9 FIT AT
Fvar fifwo f& oo & S gvEdr %
garst  mvErdr  wfzz srenoifzy
grmgdia §, 97 § a7 gaadr faor
famr o | 4uTT BISAFA AL &
gy faar smis &t fgaarge, @ifs 3
qIgqz FATFIH & AYT X A FF |
aeErdr uafaat & o1 s w9 gz,
FrifF T w791 FA1 7T F

THT q14 F1 A4 OF JA(A AT
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|EAT AT qg goar W wgar R odar
¥t ol o A& afeq o A FEr
f& 731 a0 go MzigA TE T FA
21T gaT g fr T e afae g
HIT UF TISIHT a947 fa0 {1 JMT
TOY SYIET a91 g, a1 1T W HI\T
qra gIr | zar @ FEf, S IATT
GRIATT, 7, IAXT ST AT A AGE H1EW
AT FT g, IAFT &9 F F9 q1-A140E
qar gHifaneast faama &1 367 IT FT
SIELH F1 &7 H w1 F7T T Alfw
T AWTAT FT 98 Q77 FT qE | IT H
AQAT AT &7 WA FIA F AT FIE
F40ET g 40 FO AT AT F, . HAT
3T F1 FiA-T1enE giw foe sroa, av 98
SART QT FT FFEAT § AT AT H A5G
I wize 97 fqas an, a1 avEw -J
fawre &% 37 &1 fFHEgAr 91 AFar g o
FF F F7 A0 a1 Farzy {5 #F
gara fay & zas sty A w9 ar
L AN

% AT U {FFd H1v o7 @I
& 1 gl &1 77 sl aygat 8 &7
gl & % ¥ snga st AT 8 fE
agt aima ww g1 w€ § ) gzt Fiwa FA
g A may azT s gy ¢ fefe-
9 ¥ Fq@ar g € afewiw &AL 90|
ST FI90 AT FE FATAAT E TF TE, AEAT
¥ oaraar g9 @i wr fgmar o
fzedy wfgvAv 417 FFFLT T 48 H&RW
¥vq g fr fad g age 1 <5 @ ar
TAFA | TAFT F1E AT NfAAT AL
¥ 1 UF qFT 47 9T 77 Gow 0F AT 97
¥F FI9F I w21 K7 A9 aF 7FFA FT
faar & 1 v fadr & gav foaor # 9 &7
IWIFT AZ 1 FHN T FA W AH
F1 a1 719 7= Frfae fagg 5 e
FT 1T ITHATFAT F1AT FT FITET T 1
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& gg oft wmAr =g & oamwd
ghearor, qurerm, ster s_Rw S weA-
w3 & fpaqr wfeai @t § AR FT A
yad FT W E AT A FT @O 7
(smawe) )

Iqrener wErad, ¥y s AYE-ArE
qrer a1 8 3 § 1 arfa A F uw g
T1T FEATARAT E | fFAE F s A
fedd & Y o7 ¥ gaAral 9T AW
fifwn st gz qarsy & srodr Aifa
TR

st wwEs W AIwie . JEA
FEeT ¥ fHarT F7 19 Fg F F AT
Jra GrI 0T F1 AT |ew AT & | TE
g g ¢ 5 fram &Y am@ ag A
F@ £ AR @ ar @ gw W FQ@
g % AT & o ag A F@ w9
g dtgmarFga g ag Fw@ W
T & fou feam &1 ger 99 &
gy qare wigw &1 fawr  faar, ag
favia, i@ & & #1€ Y FIwTT s
2, IaF g 0T g1, ITF JIg A 2
Fr fram &1 W fema fradt 8, ag
Fraa 39 FrAq § wfas faadr 2 9 37
qga fAadr &1 )

ag @Iy 98 g1 fw A & &
S ATAT FIAT H IART FEE ATH
SITFAA, TITET &1 FIAT F1 HF FrEAT
arfgn 1| zad fog oddedT  grefas
FHIAT FIAT T FIA[ § A 98 FAA
T FIA 97 T TATH AT FT A F
T@Ar g | TAR AT H @ FT @ AT
srfasrsr faorg sar & 1 97 wrgfas &
FIET ATF SeF0T Y srar , TIEIH
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F 0T Y HTAT & T IF 9T UALH
ATH 4T &1, qg AT HIAT 1 HIHIL
IO UIHewT wrafas st
#7 fawrfnt &1 efFT F@ & AR
FEN & HIAT FA FIET B THHT
qaq ag ¢ fE=g am @, 9@
19, g1, AE Tg &1, TG A, A
FJIAL B, 3T AIAT FT F197 AT FAMW:
FFAr & AT FIEE ATE NI F fgEE
¥ I(9 FIT AL E ) A4 WIEH IH AT
FT I § |

ama g1 fF udrqEA 7 gwa 36
wfeat @it &, afFq @far g9 &
faazar | sqq steet & ot @A
gLar & | AT g T FgAr AreT § F
ATET OIE F A 7 g2t @ gIAE
T ag T 3 g7 faar g wfea &
AET FZAT 18T § (F gy uSeqrT
& ger wAT A1 gfraor & gey AT
F foqre & ) sat g g frqre &, gad
27-28 waza &1 oy foar f gwar,
ATE. THAT WIFAIT FAT | FAE AT
qAE FIG AT & qEFY A A AFE 2,
SATT EY, arswer g, ag fawm ar f&
ST AYFIT q94T uSfagt F  wfy
A @O | e favi & srod oA
# 1T ATEAT § AT SATF qEAe |
HTOFT ST G &, IFET W TG STATH
2 3o & graey § gaq fAorm  fear
g AfFT SAT AR AT & qFaew § a1
Y g TTeHE § FgT ITART TL6 ATTHT
SITA HTHAT FIAT FATZAT §-

‘“No decision has been taken by the
Government of India to purchase
Jowar and Maize or other coarse

grains in price support operations -
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as normally these grains are locally
consumed and whenever necessary
State Governments take up
purchase operations, It is open
to the individual States to under-
take such purchases where it
becomes necessary in the interest
of the farmers and distribute the
grains  through the  public
distribution system.”

AT Fgd ¢ fw g7 sqrF 9T W
arfan | Fgar g 8 Afes F@ F
FIEE ATE AT fFaar T i a8
AT FSGAT F ®T H qroFr fFw Wi
9% faenft | @& arawz sgtaet aw
ATAFFAT THAT § qgf a® AT 2 |
qH 9 AT 71 wa=ar § fEw gua @ aa
FT @Tg-971g Weat 7 SAfaaa F gra
917 fFar & e arre & ow. 7. s,
FIFAY goIT F faw v var g 9T
UFEGE F JIXH Fgr fF agtav 6 =9
1 | 747 | qgt 9v AravgFaAr g
Zadr 4t | agt 9z qrar wrg e
zafaw strawFar & a8 ¥t A g ar
Trga & fHer sty oY sravmEar 7 9%

gaammr & ak § A Fwr f&
BAT TS FATCAET HT a7 F7 AT 2 |
AT VAT TET FLA a7 FF HT AT &Y
Fe & srsor s At faaar, 9wy
Farfadt ®a< waks g Afge | g9-
faw g7 ®aT vy Frfadt & 19 1
A A8 T aFa § 1 gt s ST
qfeq ot 7 @ 4 5 awa awg 9T gw
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T F1 AFT T 99 | T o feard A
arr =few | 97w 3wy & fF SWT
F1 T FS @ g 0AT § AfFT oA
FT JAAT AT FL@IE AZT AT & Y
Z9 A M@z Ay F 1 zwa  few
ZHRT JAFT FT AWAAT T2AT & F @Y
AT FT U1 O AF Ag & AfwAT H7
a1 faega 3% & | dqE, TAEATT HIT
ghcarmorr & =3 a7g # a7 & 97 § |

srow gara faar @ & feara &
wEAr @R orfag, @ oSrqrg qm
AT | ag q15T ANE T ATIXAT & FIT
AEN FT TAFA | I A1AT § IAT TIT FH
% Iz w7 &1 @ gaAra s faar
¢ ag wsw1 2 | frgm & go-fadw & fag
Tg 98T & AT Tg FIT ST TR €
Frarrqifeq av o7 fEer A & €L
FT qAFAT & |

197 q8T 3 fF arad a5 7 a9
gz FT faar & war & T@F g
Y ATHTT H UF g ST 911 F IA9T
gaq1 & fau aqmr qgar § 5 saF
qgd 9T LHIT 47 IqH W FT uF g
qraT FT T uF Fr &1 e fEeEr
ST qLHIT A afeqT AT & a1 999
qa® fF a1 a3 ) dar #1E fefezae
qTES 1T AE FATAT TAT & 1 AT AGAT
A Al F fAT uw s g

st gI® WA AT wITAE ¥

qfeT )

v

{l
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SHRI RAM JETHMALANI (Bom-
bay North West) : Mr. Deputy Speaker,
Sir, I do not wish to accuse the hon.
Minister of either hitting below the belt,
or adopting any unparliamentary me-
thods ; nor do 1 accuse him of any
particular kind of interference or con-
tempt for Members of the Opposition
who have raised this Calling Attention.
But one cannot escape the feeling that
when Members of the Oposition draw the
attention of thec Housz and the Minister
to a matter of such great public impor-
tance as the existence of widespread dis-
tress sales, and when five Members put
their signatures upon a motion for Cal-
ling Attention in which they slowly say
that there arc distress sales going about
in the whole country, onz would have
expected much greater attention and
much greater courtesy from the hon.
Minister.

SHRI NATHU RAM MIRDHA
(Nagpur) : I also agrec with this.

SHRI RAM JETHMALANI : I re-
ally must say that the statement which
the hon. Minister has furnished to the
House does not reveal what it ought to
reveal. It keeps back information which
ought to be in his possession but which,
for some rcasons best known to him, he
is not able to furnish to th: House, o1
is not willing to submit to the House.

What is remarkable is some of the
tongue in check statements which arc
cing capable of supported by facts,
figures and evidence ; but again facts,
figures and evidence are being sedulously
kept back. The first problem which had
cen raised ina very poignant form by
Myr. Chitta Basu is about the suppo:t
price which has been fixed at Rs. 124 per
quintal. Now, the Minister is able to
assure us whether this support price
includes cost of production plus some-
thing more. But the real point of our
complaint and the grievance of the kisan
is this. The question is not whether
the kisan is getting cost of production
plus somzthing more ; the real question
is the kisan getting a fair share of the
national cake, which is not ? Is it or
is it not true that the overall economic

_ resources of the States are an inhibiting
and controlling factor in the fixation of

T S———
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support price ? Now, if the overall
economic resources of the States are an
inhibiting factor, then is it or is it not a
. very serious criticism which the Minister
must answer ? Is your priority in this
matter right 2 [ charge that your charge
is totally perverse. Arc you concerned
more with the maintenance of the hearth
and home of the farmers or are you con-
cerned more with the maintenance of”
Five-Star hotels in the various citié¢s of
India ?  Are you concerned more with
the flowing stream or the water resources
of the farmers or are you concerned
more with fountains and swimming pools
in the Capital ? If your economic aid
available to the States was higher and
was made higher by avoiding this cons-
picuous and avoidable expenditure on
other useless items, will you or will you
not be able to improve the fate of the
farmers much better and raisc the sup-
ports price of the commoditics which he
produces ?

In the wholc policy statement 1 find
one instrument which I call an instru-
ment of deception, but is is certainly a
snag or a loophole—this co-called price
fixation for fair average quality. In
other words, whenever you find that the
poor farmer is compelled to make a dis-
tress sale, you will tell him that he is
making a distress sale because his pro-
duct does not come up to the standard
specification and that is why he is not
able to get fair pricc and the government
17 not going to pay him a supporting
price and, therefore, government is not
relieve this distress. This kind of a thing
we ought to know ; we want greater in-
formation on this. What is it that you
consider fair average quality ? When is
it that you consider that the farmer has
not been able to produce the kind of
thing which you want conforming to
proper specification. What is more impor-
tant is this. If a farmer for recasons
beyond his control—not because he is
incompetent or because he does not
attend to his farm or production or he
does not bestow sufficient labour—for
natural causes, for God’s acts, for
nature, is not able to produce the pro-
duct of fair average quality, as you

understand it, then, on the contrary, he
is entitled to greater assistance from the
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States, he is a case of much more under-
served want than anybody else, and he
must be supported and assisted in eking
out miserable existence.

I would have expected the hon.
Minister at least in the statement to
tell us whether the story of the opposi-
tion members for the distress sale is a
true story or he does hot believe that
story or the distress sale is going on or
not. I wanted the statement to become
frank. It lacks in frankness and can-
didness. That is my charge. 1 want
that information now. Are you or are
you not satisfied that the distress sale by
farmers are really going on ?  But there
is an implicd confession ; the confession
is that there are distress sales but the
distress sales are only on  bajra, not on
other coarse grains.

Because he does say that the FCI
has decided to go into market and
pay the supporting price for at least
bajra. Therefore obviously bajra sales
were taking place, which were distress
sales and this confirms the veracity of the
statement of those who have brought in
this Calling Attention motion. Now,
why does not the Minister then tells us
that to the best of his information, there
are no distress cells of any kind so far
as grains other than bajra are concer-
ned ? On that I would request a clear
cut statement. But, a clear cut state-
ment is the last thing which I see in this
statement of the Minister.

Then, another grave matter of public
importance which I want to ask the
Minister. After all this distinction which
he has made between bajra on the one
hand and the other coarse grains on the
other, is in truth and in substance, a
discrimination not between, foodgrains
but is also a discrimination between,
in substance the cast of those farmers
who are involved in producing bajra
and the cast of those farmers who are pro-
ducing other foodgrains and it also makes
a discrimination on regional lines. Be-
cause these grains are not being all pro-
duced in the same area. They are coming
from different areas. Therefore in subs-
tance you are making a discrimination
against some regions as compared to the
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other regions. Now for making this—
and I do not want to go into what cast
is being supported, which class of far-
mers are being deliberatedly wooed by
the Government and who are being dis-
criminatgd against, I do not want to
create cast distinctions in this country—
what is more wanted from him is, and
he should give some good reasons why
these distinctions arc being made, And
I find that the statement is absurd on
this point. There are two reasons given
in his statement, on the second page, in
paragraph 5 of his statement, saying that
normally these grains are locally con-
sumed. Locally consumed is none of
your business. The question is, are these
grains in the local market being sold at
much below the support price which you
have fixed ? So this is an irrelevant
consideration which you have given. And
the second rcason which you have is that
whenever necessary the State Govern-
ments have to take up purchase opera-
tions. That is not a justification at all.
The original policy of discrimination
which you have made between one food-
grain and another, and between the
castes and regions were responsible for
those sales. Therefore, both the reasons
given in paragraph 5 are utterly irrele-
vant and the Minister should tell me now
what criterion is there, how much differ-
ence of rate should be there, how full
justice should be made of State Govern-
ment going in for purchase operations,
—most of them arec controlled by you
go into the market and pay the market
price which more than which is due to
the farmer.

And the last line,—

““The maize and jowar prices
of fair average quality are ruling
hingher than the supprt price fixed by
the Government in the important
mandis of most of this States,’

is most deceptive, and as I called
it, it is the instrument of deception, even
otherwise I would expect the Minister to

.give us some more facts, as to which are

the mandis selected by you, which are

the centres which are selected by you,

where the support price is more than
the ruling price ? All this shows Iack
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of vigilance and at least lack of due care
and caution which I expect from a
Minister.

SHRI BHAGWAT JHA AZAD : 1
say, when the hon. Member said that he
expected more respect and courtesy, that
it is out of courtesy and respect and
under the rules of Parliamentary busi-
ness that we have come out with this
statement.

Hon. Member wanted me to tell
him straightway whether there were some
distress sales or not. He says, that my
statement is silent. What he calls,
‘distress sales’ it is a question of termi-
nology. 1 have already said in my
statement very clearly and it is very
abundantly clear in the sccond para-
graph.

“As the price of bajra was reported
to be ruling below support price
in some States, the Government
of India have dccided that
during the current kharif mar-
keting season, | price support
operations for bajra would be
undertaken by the Food Cor-
poration of India . . .”"

Therefore, I have not hidden any-
thing from you. Furthermore, if you
wanted to know this you tell me, T say
that in the bazaars of Haryana and
Rajasthan, I got the information from
the Chief Ministers, that the prices there
were the ruling prices which were lower
than the support price and, and that is
why I said what I said in the statement.

SHRI RAM JETHMALANI : Would
you not call it a distress sale ?

SHRI BHAGWAT JHA AZAD :
That is a  question of termi-
minology. When we fix the support
pricc for certain grains, we do not anti-
cipate anything. Sometimes, when bum-
per production is there, then there is a
tendency of the prices going down. When
the price goes down, we step in. You
can very well that we came four days,
six days or eight days late. But the fact
remains that we also have to assess the
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situation. We cannot always keep
everything ready there because it also
means that whatever operations I do,
whatever cost is there, it ultimately is
compounded on the consumer for whom
you also represent. At this hour you
are telling me this. But tomorrow possi-
bly when there is difficulty in the
distribution  system, you will tell
me that. Therefore, we will have to keep
a balance between the consumer’s ulti-
mate interest and the producer’s. There-
fore, that always makes me to fluctuate
and find out the golden means as to
where T should operate. That is my
difficulty.

You have said about the economic
cake and its constraints. Well, it is
known that the cconomic
cake in the country is always subject to
certain constraints.  Even a developed
country has got its own constraints,
because they want more and more.
Compared to that we are loss developed
and we have our own constraints too.
How can we deny that 2  So, the hon.
Member is right.  But the economic cake
and its constraints are taken into
consideration by the Agricultural
Prices  Commission  which consists
of experts. They take into considera-
tion  the inputs, increase in prices,
cost of production and also a fair margin
of profit to the farmer and then the
price is fixed. The Government normally
accepts their recommendations. It is
with this reccommendation that we have
accepted this price.

The hon. Member has raised the
question about the fair average quality,but
has argued that this is a weapon which
is used against the farmer. This is not
correct. This is a weapon or an impor-
tant consideration which I have to keep
in mind for the consumer. If all the
produce of the farmer is not consumed,
what will the farmer get and what will
happen to us ? And the hon. Member
will bring a small packet and tell me,
look Mr. Azad, this is something which
is not average fair quality and you have
given me rotten grain. So I have to
take into consideration that from the
date of purchase upto the date of
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delivery to the consumer in the fair price
shop the grain must be such that it
should have the essential quality of good
consumption. It is no pleasure of mine
that we will reject or we will say no to
some kind of a grain of the farmer. Not
at all. Then why do we fix the price
and why do we have an claborate
arrangement ? 1 quite agree that there
might bz some anti-social elements in the
market. As Mr. Suraj Bhan has said,
there are some fellows who purchase the
grain at the price lower than Rs. 124/-
and then sell to FCI. There are anti-
social unscrupulous elements in all socie-
ties. But they are exceptions to the rule
and not a general rule. That is why,
Government has got the Acts and the
field staff to operate over them. There-
fore, a fair average quality is determincd.
You have asked me to give the details.
It is a long thing. I do not want to
waste the time of the House on this.
I can lay a copy on the Table of the
House. I would like the hon. Member
know about it and give his suggestions.
But please keep in mind that there are
two parties—the producer and the
consumer. One cannot survive without
the other. If what FCI is procured in
one year is not consumed, then the FCI
will go into liquidation. Then what
will happen to the farmer ?  Similarly,
if the farmer docs not produce, if Punjab
and Haryana do not give me the surplus
that they are giving all the time, then
how will I send the grain to Kerala,
whose Members always press me that I
have given only 1.2 lakh and I must
give them 2.2 lakh tonnes ?

1 spite of that, it is essential that we
should have the fairest quality in which
I have got a big distinction. For cxam-
ple, bajra shalle be the dried mature
grains, shall have uniform size, shape
and colour, shal! be in sound merchant-
able condition and shall also conform to
food adulteration standards. Then, we
have got grade 1, grade 2 and grade 3.
Take,for example, Foreign Matter. When
you ask me that bajra contains so much
foreign material, we have the distinction
for that. For example, in grade 1 it
should be 1.5 per cent, in grade 2 it is
2.5 per cent and in grade 3 it is 3 per
cent. That is why the price is slightly
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lower. For grade II, where the foreign
material is 2.5 per cent, 1 have Rs. 1.50
less. For grade III, where there is 3
per cent foreign material, I have a put
the price less by Rs. 3. Similarly, it has
been described as to for other foodgrains
how much percentage should be there,
for demand and discoloured grains how
much  percentage should be there,
similarly for shrivelled and immature
grains how much percentage should be
there, for slightly damaged grains how
much percentage should be there and for
weevilled grains how much percentage
should be there. These percentages are
fixed by the exports so that the ultimate
analysis where the grain procured is
reached, should be accepted. The hon.
Member has suggested about the natural
calamity. It did happen in Haryana and
Punjab where unscasonal rains came.
We have a strong demand from the State
Governments but this demand comes
every year whether natural calamity is
there or not.  That pressure I am always
subjected to that I must lower the speci-
fications I am subjected to two pulls and
pressures—one from them and the other
from the consumers. Therefore, some-
times 1 have to take the unpleasant
decision. In times of difficulty, we did
relax the specification but in that I had
to argue very much with the State Go-
vernments to please accept such grains
that are discoloured but not only damag-
ed. So, I have to please both sides.

14 Hrs.

About the discrimination, I would
like the hon. Member to appreciate that
it is not possible for us. When fix the
support price, the idea behind is not that
every thing that gocs on will be by the
Central Government. There are State
Governments also to operate and there~
fore the position is that when we do this
we always expect the State Governments
also to do this. Take, for example, wheat
and rice. Everywhere all over the country,
right from Kamrup to Kuchh and from
Kanyakumari to Kashmir, we are dealing
with these on a large scale. In every
State we classified the varicty and fixed
the price but that is so for bajra, maize,
etc. I cannot impose, through public
distribution system, maize or bajra or
jowar in States it is mnot produced,
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where it is never consumed. That is we
have to make this distinction. Normally
these coarse grains areshort-lived and
they are consumed in local area as, For
example, bajra can go to Rajasthan but
Rajasthan has got a bumper crop of this.
It shall not accept bajra. Where
shall I send it ? It can go to Gujarat
but they also have good production of
this, Therefore, it is very difficult for
us. You cannot expect us to purchase
and dump them and put the entire loss
in the FCI. Then you will shout on me
that I have put the FCI to loss. There-
fore, with certain kinds of grains, there
is no intention or idea that there should
be any discrimination. The only point
is that we have the compulsion of situa-
tion and the kind of grains, that is why
we do that. 1In the last part of my
statement I have said not discrimination
but I have said that uptil now all these
grains were being purchased by the
State Governments also. For example,
Maharashtra has purchased jowar almost
every year and has always alerted its
markets that whenever there is less
support price for any of the grains, they
should enter the market. I have also
told FCI to do the same. Therefore,
the entire policy, the enire principle
behind this is to keep a balance between
the consumer and the purchaser and
keeping that in mind, we fix the support
price, we procure it and we distribute it.

14.05 hrs.
TEA (AMENDMENT) BILL

The Minister of Commerce and of
the Department of Supply (SHRI WISH-
WANATH PRATAP SINGH) : Sir, 1
beg to move for leave to introduce a Bill
further to amend the Tea Act, 1953.

MR DEPUTY-SPEAKER : The qu-
estion is :

to introduce
the Tea

“That leave be granted
a Bill further to amend
Act, 1953.”".

The motion was adopted.

SHRI VISHWANATH PRATAP
_SINGH : Iintroduce the Bill.
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14.06 hrs.

STATEMENT REGARDING TEA
(AMENDMENT) ORDINANCE

The Minister of Commerce and of
the Department of Supply (SHRI VISH-
WANATH PRATAP SINGH) : I beg to
lay on the Table an explanatory state-
ment (Hindi and Engish versions) giving
reasons for immediate legislation by
the Tea (Amendment) Ordinance, 1983.

14.07 hrs.
MATTERS UNDER RULE 377

(i) NEED TO MERGE PAPER
TECHNOLOGY INSTITUTE, PILOT
PLANT AND CENTRAL PULP AND
PAPER RESEARCH INSTITUTE AND
ITS TAKES OVER BY GOVERNMENT
OF INDIA.

ot snare fag (2fa12) : sareRE
wgiem, ofmar§ Aq4r 9Ig A1 AHAT
ARG F1 FT Fraifoay geqrq
qIEq # g EwA IO DAL &
faw dra-adfa aifzfede w1 od
dro uHo HYo I 1At & faq a-
adfa fesdtar fF qgr aeqe 2q &
A Ud grfga o & fag
qIIET OF  FIAEIT JAT FIT
AT GEATA G | qg dEATA (977 F
dlo wHo #ro I BrAT & fag o
sy Frg fecetar geeg Hema Fg—
JATAT T3T & | HE T T T FEqTT
qAA ZY TAFY TGN FE | FF AF
gra fagga oF  aeqad 2 7 A
W FT WAN FAF  TRAT] FIAT
stanfat "eard, @Egrwgr 1 OE
UG 9T U YT AFHTA dex H
qfzafaa &2 Y fawifar £ 9t )

1977 & 12 5@ @eqra # fawra
Ay Frey warfad g€ § e gaan
afawfaq feafs #1 gua & fag g
Tq GEATA B USIA  HEATA AN F

)
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fog 1981 & qewveita Fafta v 4
F Fedrg IAMT  AAET IO AfAUPT
FTX FY qrAwfaF €7 F Agoy FY @,
oy wft aF ag femfaa ag
g

a4 WA R Y AT 3 5
ag Wer § F1E wArd w39 I A
Tq HeqrA F1 wERy fasafaaea &
giai @ a4 &, faaa sws syafaer
HEATA, TEAZ AT AT Fedlg 959 0F
9T wEEqTA  qeA faw FT FA
AW wAET F @A gF U
HEATA FTET A % AT IA G AT
FAST TIAT FOA IAW & fagrg 7
EIAF a9 qF |

(ii) NEED TO HELP LABOURERS,
SPECIALLY THEY BELONGING TO
BACKWARD CLASSES, WORKING IN
STONE QUARRIES OF MIRZA PUR,
U.P.,, NOW FACING UN-EMPLOY-
MENT.

st uw R qffewr (vFEEaT) ¢
ITMETET HEIZT, ETA &1 H &g TIHIT
F miged A1z faaves «fufqaq, 1957
F Heqad aq fqaqi & I 9@ H
AW EY A F FIO qrEl wagd §
fadras ¥ fawigz sag & et £

fagz gaegr s €} | zaF qd
fafear qew gror @ faafge em

W UAT, 1886 T 41, W T@i
a1 aftfeafaai & sigma ar1 @

#eAAT B G ATR T S A
TR G (FAY) FT Ar@2T FU a9
T\ @ q97 wafF frafqge 99z oF

A FEH T gy v ag v
Wigu faifasr & gwrfaa &, o

feafa & FoF wogz qar aww &
FAAT a9 § grafraq sw:a gsrgz I@f
78 qaR 9 IFA F e @ &,
gl 9T qUINAT  9qT. @I § Tq
a9z Wl I9dEd FEA & FIor

Fdsmz @ 7¢ § 1| FEHIT  FA
aq, 1980 ¥ wridta av sfafaaw &
gmeaa w7 o1 99 g Afafqan
qaTar w41, IAY WY ag AW gArfEa
g w@r g, #ifs e aret yiwat o1
qET ATTAT a7 GLAT F A7 F v
aar g AT FA faam @FA qAEw A
AFATH FT W& |

3747 qel #Y 2@d gy FAT
T & =19 IqAFd AT
afafaant wafq argsr st fraces
wfafaan & sty ag afafqan &
Frafeaga 1 qiler H73 1 qragawar
#1 AT faarar =mgar g, aifF g
AW | qFILNT i fageFwT gy
# {193 a9 & wagdl & A A
fame aaear q a=rar a1 q& )

14. 08 hrs-

RE-ALLEGED PREVENTION BY
POLICE OF CERTAIN MEMBERS OF
PARLIAMLNT FROM COMING TO
PARLIAMENT HOUSE

SHRI GEORGE FERNANDES (Mu-
zaffarpnr) : Should Members of Parlia-
ment be prevented from coming to Par-
liament House just because some VIP
motorcade is going round. Shri Biju
Patnaik and I were stopped three times
at all the gates of Parliament House.
We were not allowed to come anywhere
near Parliament House by the police.

SHRI SOMNATH CHATTERJEE
(Jadavpur) : It is very scrious.

Wt wEFaE st (graE) o
Sq1EAH WEIZF, AIAHIT qAEA FUAL
TATHE W@E | F St agi a¥ Aeg 4
ag T ATUA T AT QA | Iy fovely
T Ag AFT 1 (swaama)

MR. DEPUTY.-SPEAKER : We will
look int o it.
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SHRI GEORGE FERNANDES :
"Shri. Siddhu, the Leader of the Janata
Party, in Rajya Sabha was similarly pre-
vented. We had to make our way to
enter Parliament House.

MR. DEPUTY-SPEAKER : You
should not be prevented.

SHRI GEORGE FERNANDES : You
must seek the explanation from ...

'MR. DEPUTY-SPEAKER : We will
look into it.

MATTERS UNDER RULE 377—
(CONTD).

(iiiy NEED TO HELP THE FAMI-
'"LIES OF THOSE WHOSE LAND IS
BEING USED BY ONGC FOR OIL
EXPLANATION.

SHRI AHMED MOHAMMED PATEL
(Broach) : The programme of oil pro-
duction and exploration in the country
is of very high importance. Pcople also
having rcalised this voluntarily given their
lands for oil exploration to ONGC with
out resorting to the courts. The arca
around Ankleshwer in Bharoach District
of Gujarat has right from the begining
proved a great potential for oil explora-
tion. ONGC acquires plenty of lands
in different places for this programme.
As per the guide lines of ONGC, at least
one persons from the family of the land
owner is to be provided job in the
‘ONGC. But this guidline is hardly put
into practice. There are so many fami-
lies who have lost their lands but have
not been provided with employment to
any of their members. Many times,
families who lose their land are
less educated and backward and some of
the people from such families have
become over-aged also. 1t is quite just
that families who lose their lands should
get alternative source of income as well
as these families whose recruitable mem-
bers are less qualified or over-aged
some relaxation should be given.

Recently, some people have been
called for interview and further recruit-
ment is also under contemplation.

I would, therefore, urge Government
that it may please direct the ONGC to
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recruit the persons from land losers on
priority basis and also to effect relaxa-
tion in qualification and age wherever
there are candidates who hail from land
loser family.

(iv) NEED FOR STORN ACTION
AGAINST PERSONS ENGAGED IN
ILLEGAL FELLING OF TREES.

Wt e A (gradE)
ITEAR HEIEA, FATATOT 91 gL A
FAT A Y W@ AT ArFiaa
ST HAY F 20 A FEAFA FT AT |
mrawa am & fafwe wimt & faqaswe
UL SR &F HqAF Al § gE
FHANAT 41 q3F et wwa v gt a
FAIT FaA1 1 Fafaza &7 7 F21€ &1
afugra gt astt aga @i gfqas
sfasrfeal afw wdarfugt £ sparg
Haga fgamm &q9d, FJa@Ta &7
g fwaws Wil "err # A= a7
Fza1 T faidt s FT g ¥ afz
feeY g wwis 1 gwrA staan sea
Frt aAfaT ATFIA afF 7 93 F208
¥ feaid w1 @3 oA 2 qga Ay
gar AN faer agt st e feray
WS g ar FEd Al #9
fqo, SaIT aaF &1 FEATE AET
gt @T "F WA a1 g TH-TH FT
fear sran &1

ag uF gafafed asa1g g (F &
aT g aul fAdT F@ e agd go
g #1 OF & faq afas g aigs
qATH AATAIT FIAT ag7 gL Fal
&Y T HEAT ATAIAF |

7T gIFIT B A0 2 (5 ag fwer
5T #Aqa AR OFAT & TR 7T
T AT 5T ST (G0 Frd § ey
qra 1A g Afawifat o safon
& faeg geq s@ardy 3 arfs  wfgon
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Fow 9w & Fraf &t gruafaa
aw |

(v) NEED TO STOP ILLEGAL
ENTRY INTO INDIA OF FOREIGN
NATIONALS, SPECIALLY THOSE
FRO ANGLADESH,

stwa g A (AgATTT)

ITET HEIZA, L AT AFAIT 50
gy quenwy gadfzal £1 gare am
FY AIAT AT AT FATT  FATIIT
gFaq &1 &t @ar o FT Atgaq
358 40 21T guarraa gfqaq spasy
HAT qIT FT ATAH AT E AR
Wia H g3 & fau gga ar @ F)
=0 9F17 9f7 aq sral FTeaRT F
Wrd § g9 F1 2 | A3 3T 7 AW
F A1Z F FILO M F| FAGEAT § AAT-
gITm aZraa gydr o1 W@ 8 faaw
FOT AWM AT qd-EgIEAT ST FIAA
eqaEqT 9T A TG TIAT T @1 |
AEFL FT AT Y 3% FITON F
AT AT @I a1 fagiw dare & aarar
TITEATA 0F F#7 greai a7 3 T apraray
F Ak T FAAME FAT s738q7 F o
Wt gHEAT a9 0 F ) I M F GIFR
FEATA WFez FIATE F 3w wdw
ZU F agdl ATATEr A1 AF-ATH FT 31T
F3 FIW ISIT, Aglal W &1 @Gaw
T ZIT |

(vi) NEED FOR SENDING SUFFI-
CIENT QUANTITY OF WHEAT AND
RICE TO JAMMU AND KASHMIR.

PROF. SAIFUDDIN SOZ (Bara-
mulla): The Jammu and Kashmir State
has suffered acute shortage of food recent-
ly due to the fact that the Centre did not
fulfil the requirements of the State cven
on 1971 census. The Centre supplied
7000 tonnes of wheat and 12,000 tonne
of rice per month against 17,000 tonnes-
of rice and 9,000 tonnes of wheat requir
ed permonth on the basis or 1971
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census. Not only has food been in short
supply, the stocks that were sent to the
State were of very inferior quality. There
has to be a change in this policy, and the
Centre must contribute its share in the
supply of food to the State on the basis
of 1981 census.

(vii) NEED FOR FINANCIAL
ASSISTANCE BY CENTRAL GOVERN-
MENT TO INDIRA GANDHI
HEART DISEASE INSTITUTE,
PATNA. ‘

st vwEarr wEs (gEAr)
Iqreqer weiad, IfR0 A gEy AQw
deqra, qzar  fagizod  e1 asal #
STAAT FY HAT 1971 F FIAT AT WIR
et fagre &  afafwaa sex ool &
gzg Afaal &1 zenst rar @ & sqen
ayrrn wEAAr g f5 gw wEadr &
ZTEZY AT ESTRF AW A AqL
g 3faa T F wAEAwq E arer
9% grAd AfE 0 ggt 8 d
19 3T TF WAL 97 |

qEAA AT FATT AT IAFY
Faqfrar1 980 & T afusag af @
agr gaa Aferi Ay FE § ag
AT qeAw a9 TAT | TH GO F AV,
faczraa, awasta @ quat Yaq
TgA ary Tzl uF et & Dfear,
gaa A &1 9F3 o fafgmear & fag
agfasan aaT wioz & | a8t FaAFT
A R, qreeafa & AeAw Ay gaa
FY FATZ 0F F1T KT GET AT Iqeqeq
FIA & AIAE A1 IF qEATA FT
ad-zARfag da qdf wed § owArT
agfad FTIE & |

T demd § 3edF gfaame §
afaftas o Ffaai st § 1 agi #r§
fraws dfewa afasdr a1 aaias a@f
% @@ e d enmIzE Aqrw A
WA ©od T »  fAw I 1 FHY
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2 gt 9T afwsa @ oF gomA
fadzT a7 F7 q717 §, 9%y IAF fAg
arw-gigr, sowww, fafwfesi, asf,
gita od  wgd At & Fwifay A
frgfergd &1

Fa: ¥ Az g fF OR Soq
dgeqra &) fewr @asT afas aag
sg arfs gaa-Afna #t fafsan
T ATGIAY 1 OSTT | ATAT §, HIHTT
T SITA T AT AEHTA ATFCE FIT |

(viii) NEED FOR EARLY COM-
PLETION OF CIRCULAR RAILWAY

PROJECT IN CALCUTTA.

SHRI BASUDEV ACHARIA
(Bankura) : The implementation of Cir-
cular Railway project in Calcutta will
solve to a great extent the acute prob-
lem of city transport. Surface transport
system in the city of Calcutta and its
suburbs has reached a saturation point
and the number of commutors is increas-
ing day by day. In the near future, it
will reach a staggering figure of 85 to
90 lakhs. The overcrowding in trams
and buses of the city has become pheno-
menal. The present road capacity of
the city is a meagre 6 per cent, com-
pared to around 21 per cent in Delhi,
Bombay and Madras. The Metro
Railway will contain the situation to
some extent, but it may at best provide
for when completed only one million
passengers per day. So, it is necessary
to initiate without delay a complemen-
tary system of transport in and around
the city.

In January, 1947, the Government of
India recognising the necessity of re-
organisation of r.ailway facilities in and
around the city of Calcutta, set up a
committee popularily known as Gin-
walla Committee. This Committee
recommended that Calcutta should be
provided with an eclectrified Circular
Railway running roughly through the
fringes of its Municipal boundaries on
all four sides. Since the formation of
Ginwalla Committee, various Committees
hove gone into the question of cons-
truction of Circular Railway in and
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around Calcutta ano recommended for it.
In 1977, the Left Front Government of
West Bengal took up the issue with the
Union Government and engaged the
Railway India Technical and Economic
Survey, Ltd. (RITES) to study techno-
economic feasibility of Circular Railway
in and around Calcutta. The RITES in
its report opined that link lines require
to be built for Circular Railway includ-
ing a line from Princepghat to Dum Dum
are technically feasible. T urge upon the
Government to take up the project with-
out further delay.

(ix) NEED TO PASS THE DOWRY
PROHIBITION BILL IN THE CUR-
RENT SESSION OF PARLIAMENT.

SMT. PRAMILA DANDAVATE
(Bombay North-Central) ; Sir, the Joint
Committee the examine Dowry Prohibi-
tion Act, 1961 presented its report and
the recommendations, to give tecth to
the tecthless Act, on 11th August, 1982.
On 26th July, 1983 Prime Minister had
assured a delegation of women’s orga-
nisations, Dahej Virodhi Chetana Manch,
that the Bill would be introduced in the
Monsoon Session. However, no draft
of the comprehensive Bill has been circu-
lated to the Members up to this day.

Brides are being burnt. The disease
in the capital is taking a turn of a epi-
demic and is spreading to different parts
of the country. Unless Government
amends the Act on the basis of the re-
commendations, brides cannot be saved
and the greedy in-laws and husbands
would go scot free. I, therefore, request
the Government to pass the Dowry Pro-
hibition Act, 1983 during the current
session.

(x) NEED TO CHECK THE ACTI-
VITIES OF CECRUITING AGENCIES
AND TAKE STEPS TO LIBERALISE
PROCEDURE OF SELECTION OF
NURSES AND PARA-MEDIDAL PER-
SONNEL GOING TO OTHER COUN-
TRIES.

SHRI ZAVIER ARAKAL (Erna-
kulam) : It is widely reported in various
national newspapers that a large number
of nurses and para-medical personnel,
mainly Keralites, are discriminated,
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harassed and strauded in New Delhi due
to the recent decision to step recruitment
through the agencies by the foreign
countries. It is also reported that
Middle-East countries are stopping rec-
ruitment from India due to this harass-
ment, difficulties and bureaucratic medd-
ling. Thsse and few other issues are
causing great concern to all of us.

It is so tragic that these trained
personnnel have to face such difficulties
though they have No Objection Certifi-
cates from their Governments or Depart-
ments, The recent unkind decision to
stop the recruitment or selection of nur-
ses and para-medical personnel has a
demaging effect. This also has created
great ill-fecling the disaffection and pre-
judicial feelings.

Parliament has passed a Bill curb
malpractices in the recruitment of per-
sonnel for foreign countries. I appeal
that it should be put to effect rather
than to pick on the nurses and para-
medical personnel alone, that too from
Kerala. We are retaining our man-
power and sutting up the avenues to go
outside by this action and are losing
valuable forcign exchange which other-
wise could have been earned.

Therefore, I wurge upon the Go-
vernment to liberalise the procedure of
selection/recruitment of manpower and
allow these sclected nurses and para-
medical personnel by the foreign agency
to go without further harassment and
misery and not to have any discrimina-
tory measure against persons intending
to go abroad for job,

14.25 hrs.

STATUTORY RESOLUTION RE :
DISAPPROVAL OF PUNIJAB
AREAS ORDINANDE, 1983,
PUNJAB DISTRIBUTED
AREAS BILL,

STATUTORY RESOLUTION RE :
DISAPPROVAL OF CHANDIGARH
DISTURBED AREAS ORDINANCE,

1983,

Jfrom comming to P.H.

CHANDIGARH DISTURBED
AREAS BILL,

STATUTORY RESOLUTION RE :
DISAPPROVAL OF ARMED FORCES
(PUNJAB AND CHANDIGARH)

SPECIAL POWERS ORDINANCE. 1983
AND

ARMED FORCES (PUNJAB AND
CHANDIGARH) SPECIAL
POWERS BILL

MR. DEPUTY-SPEAKER : We go
to the next item. We are taking up
Item Nos. 11 to 16 together and we have
had an elaborate discussion yesterday
and four were allotted for yesterday’s
discussion. But we took six hours. Now
the time allotted is about three hours.
We have to take up at 4 O’Clock the
special discussion on 193. Therefore, I
would very much request Hon. Members
to be brief in their speeches so that the
Minister can reply and also we can com-
plete this discussion on Punjab at a 4
O’Clock.

SHRI SURAJ BHAN (Ambala) : At
least the three hours should not be
reduced.

MR. DEPUTY-SPEAKER : 1t will
not be reduced,

SHRI K.A. RAJAN (Trichur) ; Sir :
I beg to move :

“This House disapproves of the
Punjab Distributed Areas Ordi-
nance, 1983 (Ordinance No. 5
of 1983) ; promulgated by the
President on the 7th October,
1983.”

I am moving this Resoiution for
disapproval of the Ordinance not
because of what the wordings of the
Ordinance are but because of the ap-
proach and atttituge behind bringing
such an Ordinance, specially in a matter
like Punjab. The Government is just in
a state of confrontation instead of set-
tling the issues at a tripartite level. The
issue was raised earlier also several
times, and with the cooperation of the
Opposition parties, the major issues
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regarding the religious aspect of the
question have been settled already ; only
certain issues connected with territorial
problems are there. Unfortunately,
instead of negotiating and settling them,
they are in a state of confrontation.
Especially in such a situation where the
Punjab is a border State — and you
know the latest devlopments thatare
taking place around Punjab ; in Pakistan
the armament race is on—the problem
has to be tackled with all seriousness
instead of just creating problems and
giving room for the activities of the
extremists to increase. Even after the
promulgation of this Ordinance, if you
go through the various developments
and see the incidents that have taken
place in Punjab, you will find that this
Ordinance has not helped much ; that
can be seen from the various incidents
happening in Punjab. If the Govern-
ment thinks that in this way they can
solve the problem, they are having a
wrong idea of the whole thing. In the
debate that took place yesterday, a view-
point has been very well expressed that
taking the importance of the situation
and the arca in which we are handling
the problem, we cannot resort to only
Ordinances and confrontations but we
have to resort to serious thinking, seri-
ous talks, and see that the issucs .are
settled. ‘That is why I am moving this
Resolution for disapproval of the Ordi-
nance ; I strongly disapprove of this.

MR. DEPUTY-SPEAKER : Resolu-
tion moved :

““This House disapproved of the
Punjab Disturbed Areas Ordi-
nance 1983 (Ordinance No. 5 of
1983) promulgated by the
President on the 7th October,
1983,

The Minister of Home Affairs (SHRI
P.C. SETHI) : Sir, I beg to move :

““That the Bill to make better provi-
sion for the suppression of
disorder and for the restora-
tion and maintenance of public
order in disturbed areas in
Punjab, be taken into consi-
deration.””
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MR. DEPUTY-SPEKER : Motion
moved :

““That the Bill to make better pro-
vision for the suppression of
disorder and for the restoration
and maintenance of public order
in disturbed areas in Punjab,
be taken into considsration.”’

SHRI RAMAVTAR
(Patna : Sir, T beg to move :

SHASTRI

“That the Bill the circulated for the
purpose of eliciting opinion
thercon by the 1st March.
1984.” (1)

SHRI P.K. KODIYAN (Adoor)
Sir, T beg to move :

“This House disapproves of the
Chandigarh  Disturbed Areas
Ordinance, 1983 (Ordinance
No. 6 of 1983) promulgated by
the President on the 7th Octo-
ber, 1983.”

. MR. DEPUTY-SPEAKER : Resolu-
tion moved :

“This House disapproves of the
Chandigarh  Disturbed Areas
Ordinance, 1983 (Ordinance
No. 6 of 1983) promulgated. by
the President on the 7th Octo-
ber, 1983.”

The Miniser of Home Affairs (SHRI
P.C. SETHI) : I beg to move :

“That the Bill to make better provi-
sion for the suppression of
disorder and for the restoration
and  maintenance of public
order in disturbed areas in
Chandigarh, be taken into con-
sideration.”

MR. DEPUTY-SPEAKER : Motion
moved : .

“That the Bill to make better provi-
sion for the suppression of dis-
order and for the restoration and
maintenance of public order in
disturbed areas in Chandigarh,
be taken into consideration,’®
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SHRI RAMAVTAR SHASTRI : Sir,
I beg to move :

““That the Bill be circulated for the
purpose of eliciting opinion
thereon by the Ist March,
1984. (1)

MR. DEPUTY-SPEKER : Mr. Indra-
jit Gupta.

SHRI INDRAJIT GUPTA (Bashir-
hat) : Have I just to move the Resolu-
tion or have I speak also ?

MR. DEPUTY-SPEAKER : You
may speak if you want.

SHRI INDRAJIT GUPTA : Speak
on the Bill also ?

MR. DEPUTY-SPEAKER : You can
move your Resolution and speak on
that.

SHRI INDRAJIT GUPTA : Then 1
can speak again on the Bill ?

MR. DEPUTY-SPEAKER : How can
you speak again ? If you want to par-
ticipate, you nced not speak now. I will
call you when we take up the discussion.

SHRI INDERJIT GUPTA : 1 can
speak now also.

MR. DEPUTY-SPEAKER : Youcan
speak now also. No objection. You
will have the right of reply. You need
not speak now.

SHRI INDRAJIT GUPTA : This is
not my reply. I am moving. Reply
comes later on. But I will bear in mind
your observation that we should be as
possible.

1 beg to move :

“This House disapproves of the
Armed  Forces (Punjab and
Chandigarh)  Special Powers
Ordinance. 1983 (Ordinance
No. 9 of 1983) promulgated by
the President on the 15th Octo-
ber, 1983.”

Actually I am opposed to all these
three ordinances for the simple reason
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which has been, I think, elaborated by
many speakers in the last two days’
debate. That is that the purpose of
these ordinanecs, it is stated, is to arm
the authorities with additional powers to
deal with the situation which has arisen.
In my opinion, as I have said earlier
also, these powers which have been given
to the authorities—the Police as well as
the Army, are not going to solve any
problem at all. I must first say that
these ordinances and the consequent
Bills are flowing from the state of Presi-
dent’s rule which has been declared in
Punjab. You will excuse me and the
hon. Minister will excuse me if ] again
refer briefly, because I have heard his
reply yesterday and I am not at all
satisfied with his argument, abou* what I
have said about the highly, I should say,
improper way in which this proclama-
tion of President’s rule was made in
Punjab. The reply given to that was to
quote one other example or a precedent,
namely, the regisination of Shri Kamla«
pati Tripathi Ministry in UP consequent
to the armed revolt of the UP PAC
which had taken place at that time.
Well, Sir, two wrongs do not make a
right. I cannot forget for a minute
that under Art. 356 of the Constitution,
it is expressely laid down that the pro-
vision for president’s rule can only be
invoked in the case of a faillure of the
constitutional machinery in the State.
That means that there has to be a constitu~
tional break down. It can come in many
ways. It can be that the Party which
is in power in the legislature of that
State loses its majority. It can be if
there is a brecak down of the law and
order and the Governor reports to the
centre that there is a break down of law
and order. All these are instances of
how a constitutional break down is
identifiedjeading to the invoking of t.his
Art. 356. Now I should like the Minis-
ter when he replies this time to please
answer to the question what was the
constitutional break down in Punjab,
The Ministry had not lost its majority.
Only the Chief Minister decided for
whatever reason to resign. But the
Party retained its majority and a very
comfortable majority in the Assembly.
As far as break down of law law order
is concerned, nobody, neither the
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Chief Minister in his letter to the Go-
vernor nor the Governor in his letter to
Rashtrapati, has anywhere clearly said
that there is a break down of law and
order. That is why I have raised this
point and by quoting the example of
what had happened in UP at the time
of the PAC revolt me argument has not
been answered. This was definitely a
political move which is not countenanced
within the ambit of Art. 356. They had
a majority. They could have called a
meeting of the legislature party and
asked them to elect some other Chief
Minister. That is the way the consti-
tutional provisions could have been
safeguarded and it could have been
ensured that the continuity remains.
The Chief Minister may dedcide to resign
but that is not ground for them to say
that now there is to break down and
therefore, there must be President’s rule.
So I am not satisfied with the reply given.
I would like him to explain this position
more. The Governor has only said that
in view of the Party’s strength in the
House and the position of the Opposi-
tion, there is no point in my calling the
leade of any othzr Party and asking him
if hercan form his Ministry. That is too
C.a but what was there to prevent the
mrority from electing a new leader as
Chicf Minister and carring on ?

Then, you must say that in spite of
having a majority there, you are not able
to maintain law and order. Say that. You
have not said that also. So, Sir, this
point has gone, unanswered, in my
opinion and, I hope, he will deal with
it if he can.

Then, Sir, Shri Sontosh Mohan Dev
had sougth to reply to another point of
mine which was regarding the investing
of the present administration with these
sweeping draconian powers, I have said
that there is a tromendous amount of
tension—communal tension—in the Pun-
jab and one has to be very careful. How
will you use the police and armed per-
sonnal belonging to one communityagainst
the people belonging to another communi-
ty?Mr. Sontosh Mohan Dev then said that
where law breakers are concerned, where
terrorists and killers are concerned, there
is no question of this community or that
community. That sounds very good.
But, as a matter of fact, General Spa-
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rrow had earlier said that, during the
regime of the Akali party in the Punjab,
they had infiltrated their people into the
police forces, into the Administration,
And, if what he has said is true, that is
the point I was trying to make about
this administration, particularly, the
police administration and some of the
highest officials. Who are those people
who are the members of your party who
know quite a lot about tho Punjab and
who from that side said that there are
people who have been infiltrated into the
Administration by the Akalis, during the
period of their ministry ? Thesc are the
people whom you are investing with
these powers of arresting the people
without a warrant and shooting down
the people and so on and so forth, Is it
a practical proposition ? This is what 1
had meant. And then the Army is also
being brought into the picture. 1 do not
think it is very good for the morale of
the Army at all that they should be em-
ployed for this purpose. In all these
cases particularly, as for as we can see,
mainly these persons ar¢ young men who
are riding on motor cycle—Kkillers on
motor cycles—and it is very difficult to
apprehend them. They will be moving
about—moble all the time. So, the
army and the police are to be brought
into fray in order to combat these young
men riding on motor cycles. Iam not
surprised that nothing very spectacular
has happened as aresult. These people
will not be apprehended that way. They
cannot be caught. 1 would like Mr.
Sethi to consider this point that when-
ever there is any possibility of any ne-
gotiation or any talk is mooted for any
settlement that may take place—it may
be a bipartite or tripartite, I am not
concerned with that, at the moment—
then, those extremists or terrorists get
most agitated, they do not want these
things to take place; they do not want
settlement; they want this kind of a situ-
ation to continue—this anarchy and
chaos where they go about doing anything
they like. Their mentor and their guru—
I advisedly say so—Sant Bhindranwalle
is the man who is dead-set against any
settlement or any kind of negotiation and
now, they have successfully provoked the
Government of India into a collision
where they have also, for all practical
purposes, given up the path of any kind
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of negotiation and settlement and, where
they have also taken to the path of con-
frontation, then, what is the meaning of
these ordinances and those Bills ?  That
way, we are also not going to have any
attempt at nogotiations and talks. Wec
are now going to rely on the police and
the armed forces to put down these pco-
ple. This is exactly what these ext-
remists or the terrorists want—not a
consensus but a confrontation they want
—and, I 2m sorry to say that
the Government fallen into  the
trap of Bhindranwalle. If there is a
possibility of any talks or an attempt at
a ncgotiated settlement, these people
have become panicky because that will
be the end of their game. They know it
and they want that permanent attitude
of confrontation to continue where they
can create anarchy and chaos and you
are helping them, Mr. Sethi, by this
latest step that you have taken. You have
said nothing in your speech yesterday as
to what is the perspective for the futurc.
You have held out no kind of prospect
of any settlement at all. It was a blind-
alley. That was what I saw in your
speech. This is something which they
will  welcome—these extremists and
territorists  will  welcome that. The
strangest thing of all this is that neither
the Home Minister nor any of the hon.
Members on that side of the House who
spoke have a word to say about Mr.
Bhindranwalle.

Why ? T do not know why his name is
not mentioned. May be because you
fear that your name will be put on the
hit list.

AN. HON. MEMBER : Mr. Bhatia
did mention.

SHRI INDRAJIT GUPTA : 1 do
not know. Mr. Bhatia gave only two sug-
gestions for solution. One was that there
should be some kind of a committee to
settle the matter about objectionable
things written in the scriptures of Niran-
karis. The second was that the Opposi-
tion should ask the Akalis to withdraw
their morcha which we are doing but do
you think on our demand they will agree
and withdraw the morcha and turn out
the absconders who are hiding in the holy
places. Mlj. Bhatia did not utter a word
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about Bhindranwalle. You also neverutter-
ed a word about Bhindranwalle who
is your own creation, a Frankenstein
monster which you have reared and now
you cannot control the same and you
want the Army and the police to go into
action  against these boys riding
motorcycles and  indulging in acts of
shooting.

I may tell you that you are absolu-
tely going on a wrong tract. These
bills arc no substitute for a proper settle-
ment of Punjab. In fact, they are only
stabilising a situation of eonfrontation
which the extremist section of the Akalis
wants. So, I think, these bills wills be
counter-productive. They are not going
to achive the aims which have been set
out here and there is no other way
except to try, try and go on trying re-
peatedly even if you fail once, twice or
thrice you must go on trying to bring about:
a scttlement.  There is no other way to
save the State of Punjab and also safe-
guard the Hindu-Sikh wunity. If Hindu-
Sikh unity is not protected then that will
be the end of the State of Punjab. It
is onc of the proudest pessessions of our
secular country. 1 agree with an hon.
Member when  he  said that Panjab is
should be congratulated because they
have more or less managed to prevent
this kind of Hindu-Sikh riots taking
place.  But do you think what is happe-
ning in the minds of Hindus ? Why
don’t you ask the Hindus who live in
Punjab whether they feel quite safe and
secure ? Do they ? How can they. Then
what about the repercussion which is
taking place across the border. In,
Haryana incidents have taken place
where Sikhs have been attacked, their
shops and restaurants have been attack-
ed. Luckily it did not spread very much.

So, I want to say that every day’s
delay is going to make the situation
worse. It will help the extremists on the
one side and on the other it will fan the
flamesof discord among Hindus and Sikhs.
Gen. Zia-Ul-Hagq sitting 30 miles across
the border must be ¢njoying the spec-
tacle because Pakistani radio and press
are giving it a big boost.

SHRI P.C. SETHI : Ask Mr. Swamy
whether he is enjoying !
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SHRI INDRAJIT GUPTA : He may
be your adviser but not my adviser. He
is supposed to be a big fighter against
your Government but he is close to you
on many things. As far as Pakistan
and China are concerned he seemis to be
very much in your confidence. Anyway
he will spzak for himself. So, what I
am saying is that these Ordinance and
the consequent bills should not be sup-
ported in the absence of any specific
and positive moves for a settlement. I
can concede that these can be supplemen-
tary in way to any well-defined policy
which leads towards cfforts at a negotia-
ted settlement.

But in the absence of those settle-
ment attempts on which he has close the
door—he said, nothing will be done till
they call off their movment and that in the
obsence of that—simply these Bills which
are relying on drastic and draconian
powers including the power to shoot
down anybody will not help, because,
there is no safeguard, For the citizen
today there is no safeguard at all. You
may be shot down if you go to the
Punjab and nobody is there to question
it or to ask about it or to appeal
against it or even to ask for compensation
for you. So, what is the idea ? What
is this meant to do? Do you think it
will strike terror in the minds and hearts
of the extremists and terrorists ?  Not
at all. Because, your Administration
and your Police is also riddled with
people who are soft towards them or
who are too frightened to do anything.
Have you not had an experience in Assam
just now ? How difficult it was for you
to get Judges from other States to go to

Assam to serve on the tribunal there ? With
extreme difficulty, by offering all kinds
of incentives and so on you just mana-
ged to get a few Judges—not the number
that you actually required. You have
not been able to set up the number of
tribunals that you wanted to set up
simply because Judges are not forth-
coming because of fear of their lives.
They are also human beings; they have
got their families. And one can assume
what is the condition of Judges in the
Punjab. Suppose your Police an Mili-
tary manage to apprechend some of these
well known terrorists and extremists, if
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they are brought to court to be puni-
shed, to be tried, which Judge will have
the courage to convict them ? He will
be immediately put on the ‘hit list’ of
Mr. Bhindranwalle. It has happen al-
ready. People who should have been
convicted and put in jail where released
by the Magistrates and the judges. Ob-
viously because they are under this fear
of coercion.

So, that is why I am saying that this
kind of an administration is not first of
all in a position of competence to pro-
perly carry out the powers which you
are trying to give. And sccondly it is
only leading to a worse situation of con-
frontation which will lead to worse
Hindu-Sikh relations and spoil the whole
harmony of the Punjab which is its tra-
dition. That is what I have to say,
Sir.

I finally only say one thing. 1 have
been thinking that some sort of a healing
touch is required. I don’t know who is
in a position to give that healing touch.
Government certainly has abandoned that
path for the time being. I don’t know what
will do later on. There is no indication
here for any kind of effort at a reconci-
liation. Yes, you take strong measures
also if you really can; but I think you
cannot. If you can take strong measu-
res well and good. But it must be
accompanied by other measures also, to
bring about a settlement. You are do-
ing only one thing, one-sided thing. I
will make one suggestion. Idon’t know
whether it is much use practically, but I
think, it might improve the atmosphere
to some extent and through the Home
Minister 1 am appealing to the Prime
Minister also, that an carly meeting
should be concernd of National Inte-
gration Council. The National integra-
tion Council has not met for a long,
long time. Why was it constituted you
know and I know very well. T don’t
say they have got any ‘magic wand’ with
which they can solve the problem. Not
that. But I think at the present mo-
ment with Punjab and then Assam and
all these things going on in our country,
an early meeting of the National Integra-
tion Council would help very much to
bring about a better atmosphere, a
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calmer atmosphere, an atmosphere of
reconcilation and unity which might help
us to_work out more specific initiatives
in the Punjab and in other places also.
So, I would appeal to him to get a
meeting of the National Integration
Council called, where amiment leaders
from different walks of life, different
parties, different schools of thought, are
there, they arec committed to the single
ideal of national integration, which is
very much under threat now in different
ways. And, let the National Integration
Council apply some healing touch of its
own and try to create an atmosphere
which will be better. Because I am
sorry to say—this is my final word—that
I thought that when extremists and terro-
rists on the one side want all those
Governments to avoid any negotiation
and settlement at least the Govennment
would not fall into that trap. But the
Government has fallen headlong into
that very trap and they have taken to
the very path which the terrorists and
extremists want. You should try for
negotiation and if they refuse once,twice,
three times, cxpose them before the
public opinion in the country. You
yonrself said that the question of terri-
torial disputes and the sharing of the
waters are the only two substantial issues
which are remaining and because of
these two, the whole of the Punjab will
go up in flames like this. jsit a reasonable
or a logical thing to say ? Therefore
I would ask the Government to recnsider
their whole position, not waste further
time, not to play ducks and drakes with
the fate of the Punjab for some political
purposes of their own, because they will
not be able to get political advantage
out of it. The way the situation is
going, 1 think it will go out of their
control. T would appeal through you
also. Sir, that it is timely now for

the National Integration Council to be

called to consider the whole situation in
the country and give some kind of a lead
to the people.

MR. DEPUTY-SPEAKER : Reso-
lution moved :
“This House disapproves of the

Armed Forces (Punjab and Chandi-
garh) Special Powers Ordinance,
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1983 (Ordinance No. 9 of 1983)
promulgated by the President on
the 15th October, 1983.”°

14°52 hrs’
SHRI R.S. SPASROW IN THE CHAIR

MR. CHAIRMAN : Mr. Minister,
you may be now move the Bill listed at
Item No. 16 of List of Bussiness.

THE MINISTER OF THE HOME
AFFAIRS (SHRI P.C. SETHI); I beg to
move :

““That the Bill to enable
certain special powers to be con-
ferred upon members of the armed
forces in the disturbed areas in
the State of Punjab and the Union
Territory of Chandigarh, be taken
into consideration.”’

MR. CHAIRMAN : Motion moved :

“That the Bill to enable cer-
tain special powers to be confer-
red upon menbers of the armed
forces In the disturbed areas in
the State of Punjab and the Union
Territory of Chandigarh, be taken
into consideration.”

SHRI RAMAVATAR SHASTRI : I
beg to move :

““That the bill be circulated
for the purpose of eliciting opi-
nion thereon by the Ist March,
1983.” (I)

SHRI SOMNATH CHATTERJEE '

(Jadavpur) : Mr. Chairman, Sir, we are
now dealing with the three important
Bills. Although we had some discussions
on the Punjab question yesterday, now
we are going into these Bills which are
important in the present contex. Sir,
this Bill is a clear confession on the part
of the Ruling Party that they are unable
to govern and it is no longer safe to
leave the powers in their hands. The
Ruling Party promised to the people that
it will provide the Government that
works, but we find that this Goverument,
if at all werks works in creating divisions
amongst he people and multiplying their
privations tand in the deepening of the
economic crisis.

Sir, we have seen how their Chief
Minister has been more busy with
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containing the dissensions in his own party
ranks than dealing with the situation
which was prevailing in his State.  Sir,
it is a clear confession that he is a per-
son unable to govern the State. Now
under what mechanism and magic as
soon as the Central Government takes
power which is controlled by the same
political party, they will be able to
control the situation ? This is totally
unacceptable an Mr. Indrajit Gupta
raised a pertinent point. Can you take
recourse to Constitutional provisions just
to suit your party purposes and party
ends ? There is no talk, no allegation
of break-down of Constitutional machi-
nery. One Chicef Minister resigns. Now
the majority party should be asked to
elect a new lcader. If the majority party
fails to elect a new leader to take up the
reponsibility,the political party if it refuses
to take the responsibility to govern them
will be the State, then how one can talk
of break down of the Constitutional
machinery ? But that was not done, that
process was not taken recourse to.

A formality was asked to be com-
pleted. Two letters obviously had been
sent from- Delhi—onc written by the
Chief Minister and one by the Governor
—to Chandigarh and signatures obtain-
ed. Lo and behold, there is a President’s
Rule. Now what do you cxpect ?

SHRI P.C. SETHI : This it your own
imagination.

SHRI SOMNATH CHATTERJEE :
If they think they can take the people for
a ride indefinitely, 1 would say they can-
not. You may think whatever you
like. ’

Now, Sir, there was no constitutional
breakdown. If this party is unable to
govern or is not in a condition to govern
then why do you keep the Assembly
alive ? Why did you dissolve the Assem-
bly in Assam ?  What are the standards
you apply ? A political party is hope-
lessly confessing its inability to govern,
the Staje, the State where they claim to
have their preponderant majority. Now
what magical solution they will have in
future ? How this Party will evolve a
great leader in the future that you want
to keep the Assembly alive ? Sir, this
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is a the way the Constitution is being tra-
mpled upon and misused year after year.
Itis not the first Occasion. The result of
it We have seen. The result of
this Government’s functioning is that
this country is tearing apart. Casteism,
communalism and secessionism have
raised their ugly head resulting in sowing
distrust among the people. Even the
integrity of the country is at stake. Sir,
we have to spend hours and hours in this
House trying to find a solution, but this
Government is sitting quiet, when one
part of the country is burning.

Sir, we find that this Government is
lcading the country and its people from
on crisis to another without solving a
single basic problem and it drifting
as a rudderless ship in an uncharted sea
and it is trying to deal with the issues
as they arise on an ad-hoc basis. There
is no proper formulation of principles
even. Can you deal with Punjab ques-
tion an ad-hoc basis by such ad-hoc
legislations that you have brought in ?
Who is responsible for the explosive situ-
ation in Punjab where a Government
according to the Constitution cannot
function 2 Why for years the problems,
are not settled across the table ? Why
they have been allowed to linger on and
gather momentum and growZin intensity?
Why there it so much insensate killing ?
Why there is so much of distrust among
the communities in that State where the
people have lived together in complete
harmony and we sincercly hope that they
will continue to do so? Sir, we are
concerned about it.

The trouble is—as was evident
yesterday from the speech of the Punjab
Congress (T) President, Mr. Bhatia, that
they are more concerned about their
narrow political interests than solving
the basic problems of Punjab. That is
why you have closed to doors of nego-
tiations and discussions. And, Sir,
possible electoral gains and propping up
a discredited party Government that has
been the guiding factor so far. Instead
of the spirit of reconciliation and har-
mony, which should have been brought
into being, draconian powers have been
taken to teach the people of Punjab a
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lesson and you arrogate these types of
draconian powers and have conferred
them on the police people, policemen
and army of every description to be used
in their subjective satisfaction. I am
sure you are shuddering what ominous
possibilitics of such conferment of power
there are. Whether you use it indiscri-
minately or not, it does not matter. You
are conferring power on people with no
accountability. They cannot be brought
before any courts of law, before
any tribunal, if they deliberately
kill somebody. Taking recourse to
this Special Powers Act, a policeman
can settle scores with  anybody. Now,
Sir, he may say “Well T have exercised
my power under this Act”” and he can-
not be brought up before a court of law.
No accountability.  Government  will
not own any responsibility for it.  Even
the Government cannot file a prosecution
against him. As the prosccutor, Govern-
ment cannot prosecute a policeman or
an Army personncl who does it, because
complete immunity has been provided.

We find today that the State of
Punjab, full of valiant and patriotic
people, is faced with hordes of Army
and Police people who are being given
unchecked, unregulated and uncontrolled
power, unfortunately even licence to

kill.

As Mr. Indrajit Gupta rightly said,
what was and what is nceded, is a heal-
ing touch; but instcad of providing it,
you are showing them clenched firsts.
Is this the way you are going to solve
the problem ? When statemanship is
needed, the people there are being trea-
ted with arrogance of usurped power.

What are the provisions of the Bill ?
When we go through them, we do not
find any difference from the days of
Emergency. We cannot forget, it is not
casy to forget, those blackest days for
our country when the lamp of demo-
cracy was extinguished; and the right to
life and liberty became matters of mater-
nal dispensation. We cannot forget the
Attorney General of India arguing before
the Supreme Court that in this country

- of ours, where we are supposed to be
having a parliamentary system of
Government, under a democratic Cons-
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titution, there is no right to life so for
as the people of this country are concer-
ned. That was solemnly argued to
justify wrongful detention. It is the
same type of power which you are con-
ferring, absolute,  unchecked, unregu-
lated power even to kill. The answer
cannot be : since the ordinance came
into force, on how many occasions it
has been used ?

You are creating a mental attitude.
As everybody admitted, events have not
come to an end. Such incidents are
still taking place. We have been told
of about 4,000 or more arrests. And
some of them, or lots of them appear
to be of anti-social elements. I request
the hon. Minister to tell this House as
to whether without these powers, these
arrest could have been made, or not.

SHRI INDERAIJIT GUPTA : The
National Security Act is there.

SHRI SOMNATH CHATTERIJEE: If
the ordinary laws of the country permit-
ted such arrests, why is this power being
conferred on the Police or Army ? Is it
tocreate a mental situation, to strike
terror 7 But has he struck terror in the
minds of those who are torrorizing
others? That has not happend. So, in
principle, we are opposed to this. Don’t
play with the ordinary laws and the
ordinary consititional set-up of this
country, for your political purposes.

So, we are against this, on principle.

This Government, it seems, function
under the ordinary laws, nor in a com-
mon ordinary, normal constitutional
set-up. It wants to be always armed
with draconian  powers, unregulated
powers. As we have seen, it has taken
draconian powers against the workers in
the form of ESMA, agaisnst political
opponents in the form of NSA ; and now
it has taken this power against the
people of Punjab, a5 if this Government
is on a perpetual jehad against the people
of this country.

Nobody wants the situation which is
prevalent in Punjab to continue., We
strongly condemn the violent incidents
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that are, or were taking place there.
But what is the solution ?

On how many occasions, this law had
been taken récourse to specially, this
Special Provisions Act 2 We would like
to know whether by the application of
these Ordimances violence has been con-
tained or not. When we find that it is
essentially a political problem, why such
sweeping powers should be taken and
conferred on the law enforcement ma-
chinery which in our country should be
kept on leash than let loose ? That is
the position in our country. I oppose
this on the ground also that there will
be no accountability for the misuse.
Power has been conferred on the police
and in a manner that they can become
trigger happy, which will be _very serious
and dangerous. Mr. Indrajit Gupta
had correctly given this warning against
the involvement of the army in such
matters, sensitive matters, when we are
very happy and proud of the great role
played by the Sikhs in the army. Why
are you involving them and for whom ?
Therefore, such drastic and draconian
power is conferred on them for the
purpose of so called solving civil prob-
lems. It is opening a dangerous road.
We want firm action to be taken by the
government against the extremists. But,
at the same time, we want to emphasise
that unless negotiations and discussions
are started and are held continuously,
merely showing your bayonet or your
rifle or this law will not solve the prob-
lem as during the last 7 weeks it has not
helped in solving them problem at all.
We also want to know about it so that
the people of the country may also know
about it. We want that a White Paper
should be published on the activities of
the extremists so that they can be identi-
fied. It is essential that communal
clements which are there should be
thoroughly exposed at the people should
be made aware of those eclements. We
feel that there should be a mobilisation
of the right thinking people and the left
democratic forces which can deal with
the situation. Provided the government
has the political and administrative will,
you cannot deal with the extremists in
the State of Punjab, as had been pointed
out by Mr. Indrajit Gupta—I do not
wish to repeate it again—by merely
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passing such a legislation, which they
can do because they have a majority.
Therefore, in the cause of restoring peace
in Punjab, it is necessary for the Central
Government to resume the dialogue with
the Akalis on the basis of the consensus
worked out at the earlier conference of
the government, the Akali and other
opposition party reperesentative ;
secondly, the Central Government should
rely on the democratic political parties
and mass organisations rather than
resorting to the use of the administra-
tive and police methods to bring the
State back to normlacy ; and it should
organise with full cooperation from the
opposition  parties, a mass political
compaign against Sikhs and Hindu
extremists.

We again urge upon the government
to hold negotiations with the Akalis and
see that the extremists are isolated and
that alone will contain the extremists
activities. On these grounds, 1 oppose
these Bills.

st gaEwe Tem (9TE) o aamafa
sit, &9 AT @ fagw qT aga @@
Fai gl TFT g T qgq § gwa A
gz F AT F1 @A g qorE H
eI orEA A FIT & FET GIE
F favia &1 ada w7 fagr 1 39 favig
F iz fE&T IHT a1 F1 AI-AT AT
FIE wged A @Al § | WE 937 0F
faig & Far g, @1 fwT araiR
FATHT ATH A § T AE SATATE ) TF
gar gwa & & wregafa maa & F
fzar affFa gar#r @t AmaA
FIH AL AQAT, TAT FT @A TST AT
291 2T 934 1T 9T WY T@Ar 9 W
AAT FE Ay gy af g avy

HUT geH F1 FE fgear A
mr g ar ¥ fag it gew wraar
gt g, 3§ My 4@ FAE

fag agoidf & fga &1 g ag
21 wiaw ey ardf &1 fga ag @
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¥ TE AW FTHAA 2, g TW AW A
70 FAT AT FT AT F1 BW
qEFATAE  HT  ATIFATEY TATHAT HY
ST TEY AT =12 |

#F areaw AT F zH a1 & foau
ATEY ®WiMA gq Fgarg fF o fad
T A1F G999 ggi 93 ¢ IAd  gaqr
arsa g =ifgn fd e Qo
farr &7 1 aft WY GIFITE q@H
qI g FAT amaA FT srdFATfIAl
NFTEFIRFIA FI?73 &
gaum faimfai @1 o @ & 59
for frzafeal &1 @123 1 97% T A12-
#a g1 gt zad fadm safs a3 aa,
9% faq smad w31 i Ad AgIq )
IAY-AAT, AT FQ@-FLA GHET,
gAY & w7 faq au | I 987 aF
foar f& wifeay &Y O fzar | gew
 faua famfs gw  mfear =@
IAFAT | IFEEA GHwr fF qeEre
FUAIT G AE ST GIFTT KT IFI@AT
FFAMNT GAFKA F1 qA FT | GLHIT
A IIARATHFT AT FAAL FAW A
T gz @9 fF orq N FAFTIE
qg T RGO FTFW FT WS A
T AT F FAA SAAT ATAAF
g1 S1ar @ | WA AT ZH AT FgA AT &
6 gu 3@ 91T F FAA #40 aama § 2
1T JTA AN F1 &Y Ffge, fogiv fF ga
FAA A FUATA 1 H AT
qar wgarg & sad AwIT F
wgrRlaat & s wiwdry sar aref &

wgrefagl 7 #a1 Fgl §—

«Mr. B.D.Singhr, Chief Whip of
Lok Dal Pailiamentary Party, Mr.
Satpal Malik, Secretary, and Mr.
Ghayoor Ali Khan, said that if the
Centre was sincere, it was high time
it dealt with  the activites of the
secessionist elements with a firm
hand.”

TR ards @1 g fwgad aeer

™
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&9 fFar g agst wgrd) fF ga
TE WA AT gHIT wrad FI0E ¥ H1H
qM 1 FF gEET e § AT Tsgafy
wargA Y g 1

=t daTw arew (9%) ;- ar ag
gAY ARG |

Al gEErr I o qAseEr ad
At 1 ag a1 At qad TAeA 7 Q@
& Radivg g1 Fag qg o
FT AT A 97 WE

“Prof. Balraj Madhok and
Mr. Ramgopal Shalwale, both
former MPs, welcomed the imposition
of President’s rule in Punjab and
said that the direct responsibility
for setting things right in the State
now devolved on the Centre,”’

B AT & I 7 F AgAe
dT o7 FE WE F widg aqy
TFAGF I35 § FT @ ¥ 1 738 A9
ALEL FT qI19 98 8, a8 qa19 30
FNATAFE, TT AAHAE qrwal
#TA qAFATAE! qIHAT S I Y
FAMNT FTAT ATGAT & | Tg 19N Fgr
8, g7 T F31 8—

“They are playing the game of
Pakistan and its in aeents India and
they are the enemies of the Khasa
Panth conceived by Guru Govind
Singh.””  Mr. Madhok and Mr.
Shalwale Said.”’

gag:r yfae ma 1 wed Jaal &r
At ArET FA, FATU AT HA
FT AT AG g | IA AARA F TR
qT YA A MG AAY I ara
N FIIAAT FT @ | WA F@Tw
I @ arFea § 5 aar weat &1 wEAt
g @ uh-q gUFT § F g Jra, gH
IR g7 HL T | SFALQ-§ a1 w@r
g1 zaq @A g i, fead fAete sr
ARG | G ST TGT 9T | Sq AT
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THA AN @ FgdA § A AN | AT
ggias aga v§ v ¥ afqeam
q FIA & | w9 feqd vFagy ¥
TAFT zz'(sq fagr—This has appeared
in Indian Express dated 6th November,
1983—

“The Governm:nt says som:
terrorists are hiding in the Guru
Nanak Niwas. What will b2 you
reaction if the police or any parmili-
tary force enters the Guru Nanak
Niwas ?

Time wil tell. But I repeat
what I said six months ago : If the
police enthar the Golden Temple, it
will serve as the first stone of the
foundation of Khalistan.™

AT FIT ATAFT IZ 8 | IAT A
arel F1 wWr ergdAl  wga Ay Al
a1 Jifgu | A qgg FQ@E 94
Trezafa F1 wrEw AL AAT A1 qIA
IqFT &g fFar &tz gzaq a fwarn
g arad fediam aina &1 fevwa adi
oY | 1T A 5-6 AFAT TZ TC &, FA
A agd @ & | H9A TEE /A A
g1g9 ag 7d 7 f5 ouA) guw
gug 9% TG |

qT Fga g (F TgAm FU )
o Fga g fF gmigama @ g

The door once open is always open.
gUY Fa A T [HT | FTETT
qar §—ana | AfFa ez w1 anda
FAF fquadf | Fa (w7 T 93 280
Fg1 fa fadfo avii M T & AT AT
HIIT A7 |

g fam #r afgm) ga¥ @1 aga
Arget @ a1 1§ wgar @gan g fF
o @ew  Faw IB0 fAT A AT TART
qral A AR 1Y 7T g2TI0 | AL FIH
Y gar fag @1 @IwEX azAH G
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srgdt 1 fgegeamA &1 gt 9%
AEFATE AT qAFATAEr aIHA B
w1 & fag arenr g strai =fge

AH F AT A Fza 7 7 ag
FLIW, I FTIA, agi T AT §D
wifs 81 adwg f& doa & gfaaT gt
aary & faar areda & gfaar vzt
AT E | ATH IATA T FFTY | AT
qqr = Frfaz & faq ar gfaq
FT G0 I FGIHTL T 7 T@T § |
ag FIT A AR AAAT ARGAT E |
zafan agY 5 fasa ar gqEy a7 3
agia a1 g s § fag|
g 2 5 ga a1 arfaeia AT En )
Sg-Tg TA A AT = fHRgrAr
wefF daa w7 2@ g ar sas
JHA & fqm 287 7 aAEFT AT qC |
agi @ AARGFTAAT AN A0 4105 ag
FAag, faan g gafao ag #1 aaq
I EARERIE R CAIECIEE I 11
g1 e ams faawr fegeam 14
agr afes FAI AT qE AT AT
@I e, SaF1 g a1 Agt 91 fF gar
ATAA qTT AT T8 IFIC AT 19 H |
Fa gaATd g A&l ¢ (% gw qarrfaal &
faai® &, g7 @tm ar aradartaal
a4 § A6 o@ 9w
fagr G #7 fear @1 faea 3 smaay
21 TAWAT FIF-FLT AT G &Y
aFar | ar-are gaw fad-fody ad
FE-FW 9F AT | JEME F qRA
gwa gl i 3@ " &1 W1 aq faar
st wfwa sar fergear § faw dera
2 gfenor adi g usea adl & ar
7 92w TG 2\ AlFT qq qraw faw
qT AT, F AT A4 fqAF U FIq
IS ST TZ & a1 ATA qIF FAT LS
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& | smar A g fqay 3, 0
oY & Srawy qav A0 =A0gar

““The stake in Punjab is extremely
high—the country’s security. The
Centre should spare no cffort and
shirk no decision, however
unpleas ant, if it is to restore
respect rfo autho rity.’’

st faqy s=id # szar @, ag s
agige & afao easr  smasarfaal
q @A o wa Far A gfeadwior g
giar =aifguzar wg guit 7@ Iw A
wifa F1aw gt uF-uF  saHAE
F1 fasrer fagr s 1 s gz A o
w7 dfora & ot WY faOa e & &1
araFafedl & T F gAAT A1 IE
gty faar s eq ga For-waEt &
fac zam qifas s 198 w0
15 s & fam gvarn =fgo o

# agargfe zmw aifa saw
QA wifzgu 1 w7 sA gigw # faw
qifta T fear @ @1 &1 waay ) 4g
agt g arfge  wafar & fao faw
FAA A Mt 3 & e HFA A
FT Aragaswarn gr a1 ag W fgar  srew
aifga | ¥ ot a3-a3 W WEFT &, AT
ararparfedl &1 AW Far 3, IAF
wiq FT I A TART A1FAF & TEFT
frar srar =rfga

FEare aral #r  fecaoiy  Far §,
A A F AGFT GgHT gAT FAT
g1 Ay yOFr Fo SASTd fuw
ST 1

“The fact is that the Centre has so
far bent ove backwards in hand-
ling the Akali agitataton with kid
gloves. The present carckdown
is an inevitable corollary to a
state of runaway violence.”’
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a7 FRA EF gH mwwar s g,
gAA Fa war frar d 1 o it
# gwafaea  F Aifer gare aT agr
oF Alegaa fawe X fad &%
frgvia@r @ #g1 fF gea@a &3 0
ATTHY qAFAN & qATF TH FIT F FLAT
aifge ) @fwa 3 ar w4 arfagam A
ard T §, FAT S IAEGEA 91 JTHY
I E ) FETAT N qz @WE aA
arE wIAT €2z aF F1 92 foar § 1 gan
AFFT AAT AL Az fAar g

ot grgsita qeq : d @ faear ¥
W ee a1 @

oY q 977 S : qg @ F1 gEafea
g ot A S W@ gy W arer
ag grar Jifgu st qaT AT g1

W F graa 71 FEa gu o) faa
qur fo o E # auwAr g 5 A o
UE T GRAA FIAT (g, AR
qrE FEAT AT | FIT F G537 JIAl FY
WY G #1399 IET AG v
ifgu 41 4 gaT 39 a1ET B 1 NP
fag =11 e g fea & afeq Frgw
g S §—

o AR QY (FFE I
qd ) H9ET qFATHE frT e

=l gAATT T ¢ gH W 1 forwrar
AL AEA S | gH STy Y "ray g
WU vEam Ag g &1 A femmw
gz & (% 3w 931 2 1 ag gardr av gy
qiEf 1 g1 AEN § | AZ A FT IR
gremd aet usr XAt 9 #Y, @
ar @ 7, 2w Hemifra gAY anfga | gad
ATTEHT W NG @ ) ATTHT ST
g ST A T Y oY &1 g

et gegaAw (Aga®) o qona Ay
quEAT "I W GF':I‘ quEaT & | BW &0
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1§ fgear adf st ga gwear & fafaa
AE A AEAGRA  qF TAT A FT
wFr faar) awdEr  enfz i oY Y
Wi agi g@ faw @ity qaa F
R F AT qra F wlaea & 4y # qar
# auwar g % agar dramai § g
Fro Arfaar @ & dwa F qIXFA
qO T § b W & 1T A1 Y G
#I feafa @ sa®r geq oo gl st
Feg A FIFT F AT TEAFIT FY
Afa g foa grg srewna Dud
I3 fag ot F G 1 g8 F@r F
qFET F FTfATH FT dwmar @
AT gara #r wmifea wwgr @ g ar
IFTT Wad # faega a1 agioar)
IFIT FT LT OHAfGIT 1 GIHTT FT
QI A+ OF T 7 QA0 @I AT g1
# gexafaFar &1 98T & 98 GAar
T gAY 9T T_A &gl a1 fF
FFg AT GERIT GAF H gIEI
& 9@ A AT =Igar | agr
gAT | 99T & geq §AT 4 0F 1T gl
afew qaral artFgr o 5 § oF fea &
ar guaifedi #i avs  awar g afwa
u&| erafq adl faq <@ & e oA
a3 3@ FT Geq WA 99 F1 SEEA
AIA FT, A9 GIA-FT FI1§ 9 AG1
I3 GHAT | Feg F1 qdT Arga 4F G
agl OF FIqTITO FAAT AAT, FAAT AAT |
grma ag g1 wE fF uF qm quaa
feestt & foro <t & areg aS wwrdr )
Sa@ § AF FT IAAET 99 § § 13T
gaqig § {5 faa @rea #, gaane oF
UF qIEAH 1T fgeg uw AgA d @
grond, YT ATIT aAT FI& AeAT AL
A ST 1 AE qIW FTFE A & qIg

gIETT AT Arew 921 fE agi v graa
ARG

oY gwR gt g HAT ST A
IR 3 @ A & o1a 19 erd F A
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# o1 @ §, WA 9T o1 @ §, A9 ATy
T AG FTAT Aifge | gAFIT wAET
ag gar f fagd 2 w@ld & d=-fasward
# =y @ g foaard ad g
AT I Ggel AT I9RW & q1E WH
9 SAEN qq1 G Fr FL? g W
wAgfa 81 & awwarg, agi fwadr
T aga g€ AT IqH A a7 F ATH
dag wingd, FNgd T faz A a8
#3116 o@ aewz ag 2 @ g fF
gegidl # aqvd fot gu § & gfam
F qEGIA A a1 FIE  qemer A4y
ifgu 1 ag #YE wAT arag agi °v 1 W
F AN FAA QAL & o gferm H
UF % | zqd qag frag M asz &
fer & gwm forr qar za% saT ag
AT g1, gHI ST §41 dA1T
Fag YT ot # ST FI& qwr W Ag
gl f& sqsitma & & ag o =med
¢f@ gfem qegri ¥ g wra, afsa
gd faega agi auq a1 &1 9@ saay
aArafa g s #g @ & fr gwrd @mAa
AT Jeq g, qq a1 A12A & fag
fddY Y wigar &1 v IzET I
AFHT § 1T FI1E GAATE A FAT AR,
F1E FITA T AW FIAT A1E, ¢ Fgi aF
sfaa g ?

Fv fagmi & 2@r, &% d9Em
AT G & (A9 IFIA Fgr q@ray o,
gerag gae fF fegrgram & a@d
# T FEA T G E A g gaAr
amgad gart & ard gfaar ¥ s g91e
gATE ATH IWH B g1 € | graife
gsrg Y gEa gz g, ® A oF
argEma # Gt Ag Fz W@ g, Afew
q§id & 9a AiFE @ § a9
g fF ag et fom o2 gomAd
gt g, g &, afew gew fgegAl
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T & @ R 1 AfFa gvwre 1€ sqaeq
T TN ]

ot 4 fea & dotra ¥ Y FT AT
g usgafa @raa @ &7 & a7 agh
1 &% 78 frar 2 Tgr | I AE@
¥ Wit @ E, W wA AT ENE,
d%-qz w2 & 1 For stratea waraA &
FI 9z ALRIT AZ A9 GF1, THT
¥ A1 syaeqr Agf  adr, e oY g
ATFTT TUATHA TIAT UK 7 W B gHar
a1 @i dar gHr feafa & s s
smar gfam w1 afaF T FTF 7
A% 1 AFT ! K GAHATF AIHTH
qFeq ulF €1 41 &, F15 q1a a1y 8%
FT AT @Y, HaAr @ q 9 W 2§
Ffeesor 3t Aifa az zaF1 @w fFar
919, ITF W fHar qry 48 grapT a9
gu g ot feafa§ ga a7 fasga
frrma adi 8 fF ag 1 @ar afq F
TAATUT I WY, T& 9T IaFT
HFHIEA FT X, A1 g0 FIE sqaEAT
ary gr Ay | G feafa 7 1T s
AT G, A1 T W@ & | § Ag AT
g AYFIT q91@ F qAG 9T AR IWMF
FE OFATH  Her grar o1 @I E 1G9
faarg awr &1 sad egfaa fFarn g,

wa & ag s gy =rfgn & Aara
AYFT AT F = § sran A1fgy ag

qar &4 & faofs @ aar =9@a g,
sy frg gfe & 2= <7 § 1 o faeeht
# &3 FT AT AT TT AV AT FIGAT
gAY § A WAT AT AGT  FHAT | AT
AW KO IF § | ¥ A J@ar
g o @ty § & oF oy &1 owqar
¢ 3@ TF &1 WA @) gfamn &
a1q FATEATT F=ATT fwar v @ §)
qu1a wAT A ware faar & wifaesr
o gz geamn #1 g wmdT st
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Fudtrg  qarra Fr faar smdan ) &
39 99T, YR AT, YA I TN F
wYa1 faa ar, f5 frad S £ e
F4f | FgA STAT AW F qEATgAT |
TAX A2 JFAAF AT AFIXA IF
dad FY @y gt fEar, I aqvar T
fear stz wafg &7 fear | s ag
gaar fazad &1 ST 91T GEA F AL
g} F7 &7 ag wzAl § &) 93T WA
Y 2w &5 FFA7 ?

qrt &1 waar g gfraer #
g faar it F arEy @ | e w7
qIY T FHY ATE T FFTEAT R ) FQOSA
w0 F1 9F% 427 gftaromr & aq wf,
garg & fao Wt qar @ faar @ ae
gU IFITA Araon &1 o f qrey &
s, fFA et aF FIw ge A
gAT ) A7 AIFIT AL A GHAT Ag
9T ATEAY ) W FIE ElEA g€
FIAE AL AT AT AT A TH
FH AZHISH Arfa F FIROT W HT
srenfazam e qzar @r Wy
fqrAarT Aradr Anwa § & g
A F1E FAGT AT ALY, FT FET AGY
s zems gzt fasar adf o
FraEIe § qgfaa #1 awa 3w, awgw
FAZL UST FIA FT FIN qEA A8¢
AU

fage aar wdia § g faard 2 <@
2 f# fFg azg & nad< usa &9 & @
2 | BT F1T0 4g § % 787 & qaEse
A AT W@ E ST AET qq0GT A7 @I
2 "RF @ EfF ada fradq M
2, foT wiet 23 § 1 qafug & aa g
FIWE, A w oaw ¥ N wRw
a9 ALY aFar | :



383 Re alleged preventinn by
police of M.P.s

fag® 2 @ § dwa ¥ gand,
IgFr A fawary geEe #7 2)
T FE  wEfeai & amy q2d
et & 1 g ety gat fw fag™ 917
Fang € ga1f ST WY AR H
QYA | ATFRIT A dar (war fr A
gfamz amart FFT waned ¥ ag
s, afsq feedt &1 9 v &
fag sea 5= gegi® # A€ siv S
gara & 9gH wiour g1 fF FaE
AEY R, aFAIT [FT 0AMNHF F T
AT FT AT E |

st SEEm | A Fao v
aAATTH T & |

et geEdm o § anwar g fFoed
A M ATz F yIz soar
ArEHY [T FAT | ST AT ATA
g ag adi ey arfen afz #dr @ea
Rar g Ad med i fr gaw A
HIT GFA, qEarT w7 2 a1 g1 aFar
& gaFY a1d drF 21 AT

st e fagd  awdE (ag
faeelt) : 831 & @@ & @ AT
S

e geEaAW Ay @ EIFIm
Y Aifa & arada Fiw =9 @I QT
g F AT AT T e v qwew
avg § Hg Q17

aifaeard #1 anars, =g 2 Had
M SR &, AfFA ag d@N
I @ & X IAH A Gav g aaAr
g1 g @ F fau aga azr@aw )
food 2 arei § snow ¥ dweeq agd
qEAATR |

" NOVEMBER 17, 1983

Jfrom coming 384
to P.H,
AT uF A% F g F AafwT HF )

qIETT Y AT FAD F F1I07 €Y a7
feafa Garg 1 sz gz am M g zw
q2ad g fF g gseIy fFdy ad
fadre & a2 fadd ) 3@ awgag |
IFA ATAT ALY &1 ST aF AT FLO
fag &1 wraw @, I gg 7 AWM T
FT TCEAAT Y AT FE | AfFHA GIHR
T uwdfas @ I w1 garg fEar
stz Fgr fF ogw gEEd & @Y
AEL STOX | SIS ST A qAET OF
aga ad) Ty gwegraq i ) afg
FIFT =¥ AET g Adr S, ar
zaF! afwrng ag @i fd A e
sarar fagmar  @Edr | aE W@TER
Fgdt @ fo qorma @Y weAnE # agd
ATHEAT FT AL | TH T A eqIAH
w7 afz @t gEa & =fEa
gaw fFar grar, @ ag feafq e a
AN

wgi a® faeyTS F1 qrEey 2,
q9@ H UF avedl gfaq 5% @l
U, A AATH A FT WA
ET & oI aATgAl #1 ATHI 9T gL I
A 9T AFT AEGTE AT IART A1
F1 1T & 1 T A aE 9g fadanma
A Al & faas F1E wama g
F g, afeds mrgo seefaai @
%2 TEre, I@ U W AT 3T
FaTw G A G R wE gfEE
fpet #Y St &Y QF o, A FrzaE
F Syaory &1 fF a1 9 sira ster difsg,
g ard qig gare feegel &1 Fe
FATZN01 G790 Aoz &1 ama
FEA 1T SATET F A F ST FT FTA
2 fw sa¥F favg arve s g Qg
™ IY APl & a1 frvgar faa
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srar @, wAfE QF A1@ T THIS
g g 3y fawgy T &9 & a7 T
FgIFAF Frararar g A fer Dz

fzar strar &1

gonq # ot A€ A WS i
fqr qar &, zawr feafaar = &
gagd A1 a%g §-agar T @A
aigd ard! q17 g1 AIFIT 47 TqT FT
zar =ifgu F za 3@ & w3 Amlzw
augl g, @M & fag amF #1794 §
ar & 73 &1 ghz ¥ @7 IvaT )
ST &Y WIFATH] &7 gFEATA grav 71fg7,
affa =g #1E gdeqa g, F194 F
fgT armAr A€y gl Mfgo . oF A%
qTFIT FEAT 2 F gem¥ &t gy
gaEqEt & 43 g0 § 1T gad a1% ag
Fgir & fx ga 3zt faege adf smow
Ty g% 9FZT A g {F g gl
ATg © &1 AXT 5 AT ATAT FFHATT
1 ford & faugas &7 w9 71
ggraar e YR gasr qfvmm ag
g Fw | AYT AF-mTg g2 61T

gren faas

aor fgare g f& giwrr s faam
a9 &1 w1 FT | +ifgm e
Y F1 (T T §A 9%z FIAFI
gan¥ gar aifge 1 aiA,  fassr a@lx
TAIR F IF AT AT aWEAT FY
yam@itas g0 H T agHE FIAAS
geaa g1 g9 fwar sar ifgg ) 9§
Wogw FXHE GwWAr goEAF g,
fagqr usemA, gfuom ¢\ garT &
weq KA1 qgr ganT & a7 3 g
foT 71 39 Ry #1 saffaq 5@
& Y I ASFHIC T@T T TG | FGT
sirar & B 2@ guear & guiama & fag

F1§ AT FAN A0 G qg FAS
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fdY sz & ga @wear A ga FTAM?
wifar oF faq z@ S9WE & @
FYAT 92T gw 1] ATE F g ATA
FEY AT TR F | wa GIHEIT FZA L,
frgn go 3@ o1 7T TH TN
T Ay g, #MiF fogAr agva ug
7T 2 fF g1 ergedr TOR gra ¥ A
g B ) FFTR | ag AaAFTIANE
AT FTFIT FT FAaAT TqH AT o
RIS FBEH I WA T Faa AT
W@ FE A W sT gIET O @
¢ afe Y oe ga gad gmd I g
& YT Av adura fealm ama a sidn
dAfdd =9 §IETFT swgd e g,
WCZIAIT qgT STIFT §, G 8 ¥4 3D
faF gr &1 GHr grea & ag foa azg
U &7 FAOTAT I g AT AR
FEIOIAT 7 FIFTT &1 29 1T FragrAv
#a #raar =wfge o qfew & gra §
Tadr qrFa ag) AT =ifge F osnw
gizfngy 1 zedife g fF3gr 9185 )

MR. CHAIRMAN. Before 1 call the
next speaker. I have been noticing that
there is a lot of repetition.  The points
are made and the same points people
are repeating. That does not help. I
would wish to rccommend to hon,
Members to very kindly make cogent
points certainly but not keep on repea.
ting the same points.

In most of the cases, that is noiice-
able. Kindly have it that way. Shri
Yirdhi Chandra Jain,

wit afg g S= (arewz) @ awafa
ag1zm, ¥ o fagas sega feo ag§
IAHT gudA FIF gu FH A9A fa=ig
A F gug ST FEAT Tgar g
dsd F1 GREGT 9T 9gd AN gAA
fasrz foar g1, @)y @ fa=we s @
# 3l smare fopd = faai @ gw
faug g q9f a7 @i §
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THE MINISTER OF PARLIA-
MENTARY AFFAIRS. SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH) : Mr. Chairman, Sir, I think
it is only possible for us to pass this
legislation if we finish with the discussion
positively by 4-30 P.M. We shall take up
discussion under 193 at 4-30 P.M. 1 have
requested my colleagues from our side—
there are many of them —not to take part so
that we complete the discussion by 4-30 P.M.
After that, we shall take up the discusslon
under 193.

MR. CHAIRMAN : I think what the
Hon, Minister has said has a lot of value.
We have all yesterday taken part in the
debate in one form or the other. Of course,
if I may repeat, those whe are the speakers
who are in the stage of speaking not to keep
on repeating the same point but they may
be is workable. Now, Shri Jain.

o+t afg =g 9w : feedw sfadas &
faaa it wiow qa@ & fagg 7 gu g,
gTISHwT 1 &I F, IAFR! F 1@
gAAT TZT 4T | I |1 wreorl F g A
g qa faar war ar fs qara 7 usgafa
mas @ Fra 9ifgg afeq s safs
gz 97 uszafa waa F1gw & fRan
wgr g aq sawr favig fearar gr
(saqurar) @iszafa wad @I ®3@ & 1%
FEIg HIETT U AT 1 FIF IS T
g &, 91 Wl wiavsw faTas agh 9T S a
fog 0 § ag sgaidr acal, sfa@Er T
aidETIET Geal &1 gwied FI9 & fAg
3317 @ § YT g9 F2H1 F A FUIAT
W@ §1 zq4 T3 & fsagh aran A
A eI wiFTAT F IR AT FIA F
faw zrg #z9 I3Q AF | AW dF 39
grai # ST Wl §89 IS AC § A AW
gax wwrawmidr Ag0 § gafag gAer s
s wfa® owEAars FAFT IA IFAE
afsgadl &1 gAKdT &R T &G AC
aifgy 1 o1 swEl RA N AR R fE
guaifedi &1 ®14 3F A § I AT
A% 1 HF A2 g A 3 AR A AR
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g famr #af aff ®@ 273 IAST
wegar sui Agi gy §7 afg ¥ 9+
syarfzal & fasar &% ST S sgady
grefl cR@s # fAaim w7 7@ § gAST @gt
¥ fagra T av ag feafs gue aFar §
AT rafag N qea 1 awd g oIw
fad #1§ & sngdEr ar 1€ o 9@l ag
agf =g B f& swmifad sl aw@ ®
g & g 7 51 2137 TR grAr Mgy,
afex it 7o gfrarm s dwg & @i
¥ 3ar gframm e gq7 a7 & &r
drg & g T g1 N wwA UHENA
R qara F d1g K § 99 F aeqa &
geg w47 wifas giv &7 agi ¥ y7siwA
s it wrfad g 3a% famr 3 waq
g Agf grawa ¥ A fax I weT §
3% X w7 ug vm fzar warfe
fesgas & g1 g7 & fag o7 A gaA
grafa Fai 2 7 gHe gz o 2 gEar @
f& fosgam & gutw 12§ a7 73T
21 sy & 1 zawr 94 gz & fF vasal &
yGT qATZ T FA@AT A HFAT § AT
gamia F1 gara fEar qrar a7 )

gl aer St 7 AwAs gEEwT
Fifema & @1t ¥ garg frar g & o 39
g@ia #1 AA4d @ g | AgAd
A1 nT FIfFa &1 95§ &7 A € TIAT
arfzga, ea a7z &1 Hfenr a@d ¥
gratgan  |991 g, 99 ¥ &4 fawid &
safqq fawy &, 3.3z enadl faay § o
gu freEr 7 fedr ads 97 w&T qg'sR
sitr us @@ vear fagra 7T fqoa g
zq argg K qura wAY S &° Qo avg
7 Zrq sz garar wifza AT g@ avg &1
dz% T FT OF F91 AT AT 717 &I
sarg =1 qUfgq 1 g9 ag ¥ I1fga fF
g9 §%7 FIW IS4, WG §1 419 qg wEq
W vaar =ifgd f& arasa #T & g7

Hgeaqu AAW ®1 AR F1 HIAT T
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gH o1 gwar fasl § & fow g7
& agiT g § 9T ¥ o7 snaFarfedl F
Y Zfam deeg & 37 F a1 H oy oY A7
g4 ST A g¥ [rAF1dY AgY &1 & 1 AT @
gfam ot g 33 & @iy # dezq naAde
T FEW I3T 7T 3, IAF AT F AIHT
FqT STAFIYT S0 7Y §—32A §F qlal &
Ty # qft wraFd Afay o sndFaifeay
grar ot faegifal & wgq go 2, o1 4§
Froz & fafgers 8, 25 ¥ g wrer aar
g &30 #r q2r war 2, ga# faq faa
gfeasi +1 aFzr My, 37 F fas1s
qraA Aw g A7 A, ITF AL AAA
FT #71 MSAT5 F—IAF F1T K 2F g
aras < faad wifza afs g Arga g
q7 f& za grasg & gad) F50T IFT
FI7 31 wIR I TE T 7

#Fazg 1 qrzarg fr e wmI H
gardr w1y et dYT aqSr it S g9
fam &7 zw ¥ oF OAT FIATAIO AT
FT, fway frafn & gurz anq qqr gaedy
w1 g fAaFs A% | g9 9T 71 0F
/em g fF W &« gar @), 9T A1
grar g1, zafad aa 71 faa 77 wifagas
qgEAr F1 A FIE F 941G &AT

Frfgd |

za weal & A19 # =9 fagas] w1
qugy FLE@ g |

DR. SUBRAMANIAM SWAMY : Sir,
you have already issued a "‘FATAH' that
there should be no repetition. We should be
brief and only make new points. So, I will
try to follow what you have said and there is
not much time left also.

Sir, there is no doubt in the minds of
any of us that the Darbara Singh Ministry
was inefficient and ineffective and its conti-

id have worsening of the
situation in Punjab and, therefore, its dismi-
ssal or removal and establishment of Presi-
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dent’s rule is not something which we would.
object to. Some of us would even carry the
logic to the extent that Central Government
is incompetent and we hope the people would
remove them very soon. Nevertheless the issue
today in the Bill is not that, The issue is
why Government has armed itself with all
these additional powers which enables even a
havaldar to shoot and kill with only subje-
ctive satisfaction about the maintenance of
public order.

This kind of assumption of drastic
powers must have some basis. But I cannot
go by what the Minister says here or even
what the Prime Minister says here. 1 have
to go by what is given on record in parlia-
ment, the answers to  questions.  And here,
Sir, yesterday there were a number of Unsta-
rred Questions in regard to which unfortu-
netely we do not have the benefit of raising
supplementeries, which show an entirely
different picture to the one that they painted
outside Parliament and cven sometimes in
their speeches here. Now, Sir, take Unsta-
rred Question No 26. The question is
about the terrorist activities in Punjab, Delhi,
etc.  Accoiding to this statement, there were
5 cases of bomb explosions in Delhi during
the past 4 months, July to October. In the
same period there were only 10 cases of
planting of bombs and explosions and one
derailment in the same period. This shows,
in comperative terms, that this is not a situa-
iion where one can say that such drastic
powers are necessary for handling the situa-
tion. Similarly, Sir, there is the question
about the army being given the special powers
and the talk of foreign hand. 1 don't
want to go over the same ground once
again.

1557 hrs.
[MR. DEPUTY-SPEAKER in the Cheir)

But here there were numerous questions
and the Home Minister himself mentioned
certain things. 1 don’t know whether he will
be pulled up like the Governor yesterday was
pulled up. He was more or less pulled up
in such a way that he got scared and issued
a denial there. The pressmen said ‘“No, no.
we all heard him say this. ”, After all, you
know, he is a Civil Servant and you are Her
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Minister. So, I don’t know whether he will
stick to what he has said.

The quistion is asked whether Pakistani
agents are helping in miking bombs etc,,
training in sabotage. All these questions are
asked and these are popularly alleged in
their speeches, And in answer to Q. No.
243 they say ‘Government have confirmed
evidence at present in regard to foreign
agents’ so on. This is the guestion you have
answered. Come to No. 327 and
there what does it show ? The question
was whether it is a fact that during
raids in some of villages of Punjab’ a big haul
was made’,

The question is asked by their Member
Shri Chintamani Jena. And the answer was
this:  After all these raids and so on, ‘they
discovered only 227 weapons in these raids’,
In the entire punjab, only 227 weepons.
Now, what were these weapons ?  Were they
from foreign countries ? This is Q. No. 340.
It says ‘Is it a fact that many made-in-Paki-
stan weapons were seized in Punjab ?° The
answer was: ‘The Government of Punjab
have reported that only one sten gun and
revolver with Pakistani markings were reco-
wvered from the search® The rest were made
in India. It was made in Rampur in U.P.
And Rampur, I might tell you, not only
supplies arms to Punjab but also to the
Afghanistan  Mujahids. I found out this
time in my visit to Pakistan  So one need
not be alarmistic. The creation of this
kind of alarm is what bothers me. 1 don’t
think the situation in Punjab warrants this
kind of arming of extraordinary powers.
So the question is this Why are you misin-

forming this house in this way ?  You want
us to cooperate and to help you. You want
us to tell Akalis this and that. Whatever

you tell us turns out to be false information.
We were to!d that criminals are hiding in
Nanak Nivas in Golden Temple Complex,

1 went there, I asked them: ’Why are
you allowing criminals to hide there ?  They
said ‘We have no criminals’ I said you have
been given a list of 40 names, by Shri
Darbara Singh. They said ‘THese 40 names

. cannot be there. At least 18 of these defini-
tely cannot be there’ I asked ‘why’?’ They
said: Such and such name mentioned in Shr i
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Darbara Singh’s list is presently in jail in
Canada. Number two man is already dead,
Number three man is presently out on bail.
Out of these, those 18 names could not have
been in the Nanak Nivas. I asked the Home
Minister ‘Is it a fact’?. He said ‘Yes, itis a
fact’. I asked ‘Why were we mis-informed ?°
He said: The Government of Punjab have
supplied this information. On that basis we
said that.

Therefore I say to this Government,
please do not misinform this House. It is
because you are pleading with certain infor-
mation. we would like vou to act in good faith
and supply that information. We do notknow
whether you are telling the facts or wrong thing.
The Prime Minister says there is the concen-
tration of troops on the Kashmir Frontier,
we are getiing signals every day. But the
Minister of State for defence says that there is
no unusual concentraiion of troops on the
Kashmir border. So, the Prime Minister’s
statement is  immediately contradicted.
Therefore, how are we to believe you when
you say that the situation in Punjab was the
making of the Akali Dal agitation ? We
think that it is your making and 1 would say
that the way you ate going the way you are
segregating the Hindus and Sikhs, I am
afraid you are creating a permanent division
which, in my opinion may, in the long run,
creale a  serious situation. I am not
going to argue about what the solution
should be, Everybody knows what the
solution should be  But 1 would say that
this Government should show itself to be
impartial in its statement  on o exiremists,
whether they are Hindus or Sikhs and it
should come forward with some kind of
documentation, some white paper in which
all this information is put in some form so
that we can act on accurate information, not
on adulterated information, beef 1allow based
information that this Government is supplying
to us, Thank you.

16 hrs,

o A AA (AN ITrEAH
wgreg, ¥ &1 AiAt faa @ ¥ wegafy aw
FAM FH F oAl F qEaR ) F
Tegafq s F1 &1 @A Fa1 g afeq
¥ d faet &1 garmws Fxar g
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A agm quAT win o f qaa &
usgafa wrga & A A7 FEEAAT v
1 Afpa azfrendt & qg97 7iv oAt
g wezafa wsw ar @ar fear afEw
Ay FAT AL AT ) AFFSAT T qvEAT
wifgn | gdas oY g’z foar nar g a0
za¥1 qawq ¢ f& a2t ¥ o7 od. oF o
g’z § | ST Uar @ A1, FAT qIEad dr
34T feezse ofwar & & | w37 sAFT oY
ger'e faarmar 87

g9 war WA f& ag Fiedggeaa
FF12IT A & FfFa &gy M FEErIA
&7 g | IgF) 93 § fog wezafq o
an fearaar & | anx FFE a1 09
e Y fagquaa & Gm frar m@r g ar
qT A AT ATIAT KT FeA gAT AT
wegafs o F4 agl gar, a9 freasd
uftgr a9t a@ fearaar | S= anar
qrasa fag &1 & faa agr a7 wegfq
ER I il io SE R R R I I
qArEl F1 sewr fwar aar g3 wezafy
s Fa1 gt @y fFwAr agr |

qsrg #4731 TET 8 AT AT g1
7gT & | A8F & WAqd wEA WAT q7AMT
zrar7r fag A w19 fF & & engsarfzay
F1 24 G2 F FaT fAIRAIT §7 F q(HT
Fog 0 qor gardr € Y Ym ALY FR
zar | zadl e@eardr ¢ 1 gad frgoF
fagra 2q1 g | sea®w § §A1T & difaaz
ez & qrf S WY gFW A &0 QA
QT gz sAy feamer & A€ fF A9 3
q#1d 1 GTET 9T Ay A15Y | §EY (T@aT
21 ary sigdl #1 WA F HAT AT
STQAT | IAET € A1§. S F 9T FT qaq
fasr siudY | gad snawies & faar
g% @tz aET & ¢ fe fagre sgg
gy gawr (0w faqr ) a feafd a8 §
& g9 ¥ e Fgar g i agi e
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78T @ o gwr@ @ ere gadr qfew
TgY FIAT 1 qz 4 WA # frmaT
Tiw § ) 9ue FHT g § o ag «'}f‘aut
wiee &, oif S an

gau 97 3 (% 9g wggez Fi&T §
AR dranr Fgr g fr gas fams 1§
i AE B U@ @ @ ¥ gEE 9T
2 dfaar g safaal &1 gwe fear
qqr | {7, IAF 1A & Af QU AET FY
feqoog 2 & sidi a1 dwa & g@ azg
F1 frafg 7 gidr ) feezad ofear & araq
FTE | UF gIAXIT &Y qIHT &1 AT G
gfe fumg mwsm 1 Ig fru g, faa
1A F1 I MAT T 321 | FULIG &
nF wiezad Fr fame s@are # g9
gz WIT AT AT qGqT FF q@FaEr Aqr
QAT ITA JIA gL # AV FATAT qE
7 &Y ¥ 3z Ficzaq &1 Qa7 w4 ar
T arg 1 7 wO4r g % ag fFawy
Tt AT ) vy fAey faw ®1 g9 Y
qTE FT gFF F ) &1 AT fHogriaidy #1
fn- weare f@ar stz fez oty frar ) sa®r
fregardt & =gz g aa g gfeamom &
ogdr. =1 @fw, & YA AY ;A afET
2T 7 MET AT T F (F ProgaraiE &
frewenT adf ®aar g« Progaad &
qgd & -feadr 9ga wf #7139 4%
feezd T grana adl &1 & ag Fgar wnzar
g fF za fadl & W 7 § AT
gued ara Agl g |

9g¥ H19 UF FHIAT TAT F I378¢
at 3@ T &1 fava # F Fas ag
agi swiedt g1 Y@ g1 g aq ¥ =i
gfyd g1, EFg g BT FAHNT ¢
g wg fggdl %1 &9 figwaq e
gaT g | FHWA 3 war &1 9 aw

CEE @ wdd ) PrveEy at agh as

i

I
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Fzgd § f& &3 enfaeara a7 wir @ ad
a1 @, T @7 marar HF )| gt F
¥ oFgeet wwa @ faw o W
g 9 gy fga @ fyeenas
Fga & f# 3 iy grarw Al far war
&1 5.000 farga ®r e FT g | AlEHT
97 3% fasiw sqr vawa faar ) §5
g1 ars 9 1 31 ®gr a1 ¥ qw argar §1
ATTT FATAT §. T FIGFT FIAT FITAIX
1 sz i =Ry § fE gEE guT A
gF SIS FT gUF &7 eqrA grfqu | §
ag ¥\ FwAr WA g fE ey
sgrasl &1 qifgw | osrd sio aTaTT
Y Emgdr HquAr wzar g fF oag
®1 & MoUoTdo AT BT sifwar &
fasgid gas! agagz qaAT ar ) "@odlo
;Mo AR TAIAN FT aﬁ'l CHIAE |
fafrez  arza #1 fiar2 w1 s 990
& | & g fafaees @rga 7 fradez sar

wigar g f& dloaioArse ¥ guF A H
FIT F2T g 8% Fed & (o0 714
fasgaidi 8 7 4g ®3A  F a@mF |

#grEat agd A A% ¥ gAqvafz A
g AT wafaag @ad o a5 saFEar
a1 &7 Tifgd |

gFifaai & arg FI FIT ART F1
gam | frazad ofwar g% & am ag
FATr 1 1970 & n9¥ oF dasr fEHqr
sAar waAde 1977 # d | @E @A
HIqA  IAF  grAAT  FAT AT fFar
THINH! K1 & AL AAT A G NEHT
HI9% g F 41 AT A T AT FI GFA
7| ga o engA A fear ) swAar ot 7
Fgw Iarar AT 41 1 FfEa giow w2 F
WAAT FAT A4 | AT qET WAt 1
s wagz fEar &9 agw 73 % fay )
19 18 &7 & fag aFw 1T N § a
BiF § T 7€ A § v a9 {wAT fAvig
ZifgT \ uF @ ag ar Far g fw 1970

&1 ®gar mrz'h'mmtuirfﬁ_
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HT AT FB WAL FEA & 1 w0T ;9
#ea § e &% § &Y gaar g @ &%
T ANT g7 AT 4T 41 A1 Ig AT F
FigwT feaigss  daar #r g 7@ ¥
fraza 2 1 wmaFig

Hl RAEE  gaA  (Ferirwia)
TATT X 1980 F qTZ FT gEATT GET
¥adt frarar faqn § ) R@araz & f%
ST F2ATT FT K7 F471 § 1T A12°2T IF
ATZ ®T GTAIQ A I TAF ST F4T |
SE A% FIIW T graeg § wL @A A
Ftqg aréf &1 qqA7  HEAT AT AZT
ST AT § 1 A T®T FIXM 4 ATFAT W
AT F1 GZAIQ 7 92, za% (90 @1 T&AT
HITAIGT A1 § A qZT  WAAIE £, A
@ WA F g FIH &1 ALl § afew
@iz faarzd w1 & 1 sraq wrezafa wras
ar fear YT g 1 A9 semIw
W arin ® fry faa £ gfez & fag
Fta a & fag a, foaasr sag &7 &
faog ae 7 i faer a0 & 1 wezafa
TS AT §TA &1 WEA T IL0 7 ST
qref & anT F A F AT 97 27 9y
gaf 7 Ara fasr agiF a3 #@w anw
JE@ 40 a1 THF FHFAAT F 917 FUQ
AT EEY AT qAT FEIA Frdl AT agh
TEAAT & qALZ F HEAIRW AN HIF HT
qWAFT Fq AT F A F7F F fag
5 A8 & fad1 =1 qg7 9w F7aT 9F9 4
YT qgi & QI 4TAT AT ¥ ) UHY a@rA
gt g€ 1 oF  dre | € fosre 99 o
F1 I®@ ATTRT 47 37 (&7 0F q7%
sred uegalm maa F7 Frar s gad

. v &1 faw aro § @t 9ET g F@

F1 A1q A F, qAT 71 AT Faared iy
TTAFITE &

agi 9T & IA JIGT 1 AFUAT IGY
H1gar g A1 F T I Fgr A7 AF §
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afer fa® caar & sfrgan wigan g fr
T qQF  GIH 40T F1 A1dT § FF smaas
F qEIX A FAsardr A few g d
A% Azt qArg et g€ 8, gAwy agi A
NargT fas a1 & Tafag T8t & avae
fee ey 7@ sawafaal #y vz
a1 HT Fa # 7% frar A0 IARY
frzwarz frar strq, 34 9% qFaAT FATAT
1T, agi wawr A wifas oo g,
faa®t F=ar agar ) et ot arfs gean
¥ worgal g2 F qfqe & 17 1 Aq99
a1 |awAlE  gar g, Taar W ;g 3@
7 | AfFw Foz ot sz ang #§ fegewa 2t
“YT 319 YqT FT a1 TgT WL V7 owE ¥
faa & za ag & amoafma @
412 ¥ 2 € fasd & weg< g1 a1 A fFHa
SZ A T7 A A194Y €T ATE T F1IATE
®IAY g2 A, A9 JIG FTAT A | A
srdTarfeal 1 g fawe a87 | oF Jag
q7 g1 A&7 & | faest & f UHT ARG #
fa¥ gu & faa®y 2w a7 T go9q FF

g

gz @ o faedl #1 zaea # E,
fag zmza & faedi7 saqe AreT &
seary 9T qEq@a fwar qr, q17 Fg a1 &
IFET A At A gFA g fF Ay
gsaq  mgt 9T A Wred # fod gu §,
fed gu a8t afes = 77 F § stz gmrdy
fgema @2l 9sdT & g9 I AT FAfF
gas! wwfaw gifas @ za 908 & wzaus
& Iy, ouF fafwse aafsq &1 a0z eng
TH AT § STAT A2 § A1 1987 a7
g dwma FY aHEAT K g FIAT I7E AV
3a% fod ag wear a8 9 o sqATm
g1 9w@ & gweq qgi & W oy
oY, gferE, I Y FfY H sqar A9
dar fear § 2w &1 faz Sar fear § g<
wng A9 2w @ ar fadw garE Ak
el #r arm  qar fear | gz @ S
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9T Jg HATH  FAAT AT §, IAST W
wfeg TT IMAT  FHmdl qEr § A g9y
9Ty &I FHEAT A ALY raAv | IS
T fam st gadt asfaad o IR
gagar g, ar fmé 2, a8 fear § &9
awwad AF F 1 IT 7T AT IS I
7% T9 AE A IFH g F g
aAqAT | 77 AN TATAT Ff/ FFAT & JH
AT FZT FITOT & AFT 1| HGAT TEIE HY
Agx & f97 g aw & faored 7 wrfaw
qFT

# gIFTT q FFAT FT A7 AT FHEAT
2 3% ga & fay fa= «al #1 s ga
gaia § Fafaa s &1 AT FPAAT F
At F1 ST TR F owmw AT AT A
FAg, FfFT T F T A A7 F G w7
g, foasr g anay oA qFTEAr &
ST HEAT TE TR § IAH & Al 1 A
gt & AT (WA A1TE AT AT FH
A FF ¥ 97 vear fasrfad | a7
AL AT qw g1 997 § A {7 g@ avg
T @ &A1, qarg 97 ez afa wET
AR FTAT, 37 AT T gy ) Fiforw
%A1 31F A1 & 1 AT A9 FraATY fag
F1 BT AIZT 4 a1 49 Y g21 9% 4
AT A F q9C 1 7fFEA A9 qI95A-
AT F FIqT AN FAT 13T § (g gW
BT T ¥ fadig &3 £

SHRI A K ROY (Dhanbad) : I have
no intention to speak on this debate. For
the last two days, the House has been dis-
turbed in consideration and Passing of Punj-
ab Disturbed Areas Bill. Chandigarh Distur-
bed Areas Bills and Armed Forces (Punjab
and Chandigarh special Powers Bill. One’
Bill gives more Power to the Police. Another
Bill gives more power to the army. But the
question remains whether you could give
Peace to Punjab. That is what we should
argue. Last time also I told the House and
this time also I am speaking after hearing
all the speeches about it. I get an impression
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as if we areall ina  collusion to  deceive
ourselves ; we are afraid to face facts. Here
the only point to be judged and scrutinised
is whether the Akali Party is a communal
party or a secular party.

If it is a communal party then there
should not be any talk with them. We should
fight it. However grave may be the conseque-
nces, we must face it, If it is a secular party
then we should come to a dialogue. If nece-
ssary we may concede even to any extent to
keep peace in that area.

I would like to say that as in our econ-
omy if you circulate black money and white
money you will end up with all black
money ; similarly, if you circulate
secularism and communalism then you will
end up in all communalism and that is what
we are doing in the House for the last few
years. Bhindranwale is a communnalist ;
Longowal is a secularist and there . may be
some moderates, there may be some moder-
ately communalists : progress communalists,
various definitions of communalists we have
and ultimately we could not go into the deta-
ils we are secing how we can disect commu-
nalism into various parts or how to win over
the secular part of the communalism and
to leave the communal part of the secularism-
This is what we are doing but we have to
go and see what is the essence of it,

1 would like to say one thing, Last time
when these people came to our resident, and
there we found all the secular communalists,
and communal secularists, all progressive
moderate extremists, non-extremists, reason-
able, unreasonable everybody came, why ?
Because he is a Sikh. And so, he was asked
to resign. 1 considered this as the worst
communal altitude and we should face it, we
oppose it, we should not be affraid of i,
asked our moderately modest Home Minister
that he should have the guts to face it.

] remember, in the DISCOVERY OF
INDIA written by Mr, Nehru, once Jinnah
questioned the authority of Maulana Abdul
Kalam Azad. “who is he ? Congress in a
Hindu organisation If Maulana Abdul Kalam
Azad comes as a representative of the Congr-
ess, we won't recognise.”
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Then the late Mr. Nehru wrote, Who
is he to say who should reprseent the Cong-
ress Party ? Still, Mr. Jinnah also did not go
not did he send some People that Maulana
Abdul Kalam Azad should resign and things
like that, Similarly same thing happened here.
So here we are going into a worst situation,
that because he is a Sikh he should resign. If
it is not Sikhism, and worst communalism,
what is it ? we should be able to face it.

Another point I would like to say. The
House should ponder, and ponder very
deeply, why the forces of secularsim are
getting weaker in the country and forces of
communalism, even if they are minority,
they are getting stronger, Today in India in
that Guru Niwas Bhindranwale is becoming
stronger, Longowal is getiing weaker,
But in the whole country Bhindranwales are
getting stronger and Longowals are getting
weaker, Why is it so 2 Who is responsible
for it ? whether the Congress Party is respon-
sible, or we in the Opposition are respon-
sible for it ? There should be honest introsp-
ection and what J feel is we are all collecti-
vely responsible for creating this situation.

They say, these are secessionists, consi-
sting of extremists. moderates and all sorts
of people but I know it is nothing but
communal, it is nothing but very stark
communalism ; the forces binding this coun-
try, the adhesive forces of society are getting
weaker every day and it is not for a partic-
ular State we are dealing with the superst-
ructure. We are dealing with the super stru-
cture where the Chief Minister is writing to
the Governor, the Governor is writing to
the Prime Minister and the Prime Minister
is saying : ‘what’ While this is something
basic connected with the very close charactor
and the very system of the society, It appears
that it is heading for a very bad end, I do not
want to prolong my observations. Another
point I would like to know is whether there is
any warrant of arrest against Mr, Bhindran-
wale ? If it is, when are you going to execute
it and if not, why not ? Provoking comm-
unal tension and making communal uttera-
nces is a crime accnrding to the law of this
land. So, if you are to face Punjab situation,
face it courageously otherwise you say that
you need courage. but you cannot play with
the fire and ultimately indulge the whole
country into fire.
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MR, DEPUTY-SPEAKER : Now, the
Minister will reply.

PROF SAIFUDDIN SOZ (Baramulla) :
Sir, 1 want to speak ., (Interruptions)

MR. DEPUTY-SPEAKER : No, no, I
am not permitting you Please listen. We have
got to complete it and go to the next item, ..
(Interruptions)

PROF SAIFUDDIN SOZ : I had made
a request yesterday, I have made a request
today. . (Inteiruptions).

MR.DEPUTY-SPEAKER : No, I am
sorry...

( Interruptions)

PROF. SAIFUDDIN SOZ : Could 1
know Sir  (Insterruptions).

MR. DEPUTY-SPEAKER : I need not
give you the reason, Now the Minister will
reply.

(Interruptions)

THE MINISTER OF HOME AFFAIRS
(SHRI P. C. SETHI) : Sir. as the House
is aware the extremist and secessionist ele-
ments......

(Interruptions)
MR. DEPUTY-SPEAKER : I am not

permitting him. Som* more names are also
there, Please sit down. ..

(Interruptions)

PROF. MADHU DANDAVATE
(Rajapur) : Sir, I am saying semething else...

(Interruptions)

MR. DEPUTY-SPEAKER : Plgase do

not advocate his cause, | am not permitting.
I have told you I am not going to permit,..

(Interuptions)

PROF. MADHU DANDAVATE : I am

saying something else, 1 am making one sugg-
estion to you,
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MR. DEPUTY-SPEAKER : Yes, please
come out with the sugestion

(Interruptions)

PROF. MADHU DANDAVATE : My
suggetion is if you do not allow him to
speak just now, after the Hon. Home Mini-
ster makes his reply, he¢ should be allow-
ed to see some clarifications, if necessary,

MR, DEPUTY-SPEAKER
with that

1 agree

( Interruptions)

SHRI RAJESH PILOT (Bharatpur) :
How can you permit after the Home Mini-
ster 's spcech ? This is Parliament or...,..
(Interruptions)

MR DEPUTY'SPEAKER : He came
out with a proposal that he must be given a
chance and I have agreed to that...

(Interruptions)

SHRI SUNIL MAITRA (Caleutt North-
East) : Three hours time was allotted for
this debate. It is only two hours...

(Interruptions)

MR, DUPUTY-SPEAKER : The time
is over, Mr. Mailra, you have got to coo-
perate otherwise we will not be able to go
on the next item...

SHRI SUNIL MAITRA : This is not
fair, Sir.

MR, DEPUTY-SPEAKER : That is all
right .I have agreed to his proposal and that
is all over. He has asked for some clari-

fications aud I have agreed to that. Now
the Minister will reply.

SHRI C.T. DHANDAPANI (Pollachi) :

You have your own opinion,

SHRI SUNIL MAITRA : Sir, you have
formulated the rules and now you from the
Chair are violating the rules. . (/nterruptions)
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MR, DEPUTY-SPEAKER : Mr,
Maitra we have settled it now, I am sorry,
you are wasting ihe time. He came out with
a suggestion and I have agieed. I am not
standing on prestinge.

SHRI P.C. SETHI : Sir, as the House
is aware the extremist and secessionist
elements had been indulging in violent and
illegal activities in Punjab and Chandigarh.
Such elements killed not only marked police-
men and Nirankaris but also innocent per-
sons in public places and in trains, buses,
etc. Militant leaders had been inciting their
followers to take to terrorist methods and
encouraging illegal activities, Series of
incidents of killings, use of explosives at
congregation and attacks on innocent people
had generated serious sense of insecurity
amongst the people  These events raised an
apprehension of extensive disturbance of
public peace and tranquility and commission
of capital crime in Punjab and Chandigarh,
They have been indulging in arson, murdur,
loot, dacoity etc, It has become necessary to
adopt effective measures for the protection
of the people in those areas. In order to
enable the police forces and the armed forces
to handle the situation effectively wherever
such problems arise hereafter, it has been
considered necessary to cnact this legis-
lation.

This is a very simple measure. It only
seeks to protect the steps that police forces
and armed forces might have to take in the
disturbed areas, It is not possible over such
areas to depute civil magistrates to accom-
pany the armed forces wherever there may
be trouble because it happens unexpectedly,
They might intrude into any area and action
has to be taken immediately. The Bills
only say that in any areas which have been
declared as disturbed areas by the Central
Government/local government the police/
armed forces may take steps in order to
prevent the commission of offence or in
order to arrcst the offenders. No power is
transferred from the executive authority,
The magistrates are there; the police is there,
all other activities which are usually in the
hands of civil administration will even here-
after be in their hands. Even in cases where

* the arrests are made by armed forces, any
““person arrested and taken into Ccustody has
*t6'be mide over to the officer-incharge ' of
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nearest police station with the least possible
delay together with the detatis of the circum-
stances occasioning the arrest. The police
has to deal with the matter; the magistrate
has to deal with the matter and there is
hardly anything which calls for any sort of
interference with the executive power of the
State. While those powers have been taken,
these will apply to such parts as have been
declared disturbed areas after due considera-
tion of the situation in that area. We have
been compelled to undertake such a legis-
lation because some of these elements did
not take a reasonable view of things and
they have been . attacking innocent people.
Itis with a view to put an end to such
wanton raids that these Bills have been
framed; ordinances had 10 be issued
because it became urgently imperative and
immediately necessary. 1 can assure the
House that we intend to use these powers
with extreme caution and care with greatest
discretion. 1 hope that Bills which have
been framed to replace the ordnances will
be adopted unanimously,

Sir, I wonder if the arguments advanced
by the Hon. Members really call for any
elaborate reply. We have to sce what the Bill
really provides for and what is its scope and
what encroachment, if any, it makes on the
Constitution or on the executive authority of
the State. The Bill only says thatin any
area which has been declared as disturbed
by the local Government, the army may
take steps in order to prevent the commission
of offences or in order to arrest the offenders.
No power is transferred from the executive
authority. The magistrates are therc. The
police is there, All other activities which
are usually in the hands of the civil adminis
tration will, even hereafter, be in their
hands.

If you kindly refer to clause (6) it says:

““‘Any person arrested and taken into
custody under this Act and every
" property, arm, ammunition or
explosive substance or any vehicle
or vessel seized under this Act
shall be made over to the officer-
in-charge of the nearest police
station with -the least  possible
delay, together with a- report. of
the circumstances occasioning the
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arrest, or, as the case may be,
occasioning the seizure of such
property, arm, ammunition or
explosive substance or any vehicle
or vessel, as the case may be.”

So that, the police has to deal with the
matter, the magistrate has to deal with the
matter and there is hardly anything which
calls for any sort of interference with the
executive power of the State. Before the
army can act in this manner, it has to be
empowered in a way by the State Govern-
ment itself because unless it has declared
that area as disturbed, no on¢c can proceed
under clause 6. =

Under this clause, the armed forces can
act in the areas which have been declared as
disturbed by the Government of that parti-
cular area. They have been given powers
to act in this manner, but they have to arrest
these peoplc wherever they can arrest them,
and there are provisions in the Consttution
as well as in the Code of Criminal Procedure
under which minimum force has to be used.
That governs every clause in every Bill that
we may introduce here. So, these, persons
have the authority to act only within the
limits that have been prescribed generally in
the Criminal Procedure Code or in the
Constitution.

MR. DEPUTY-SPEAKER : Shri K. A,
Rajan, Is he replying ? No,

PROF. MADHU DANDAVATE : Be-
forc that, the hon. Member, Shri Soz may be
allowed to seek some clarifications from the
Home Minister.

PROF, SAIFUDDIN SOZ : Before 1
seek a clarification, I want to make one
point. I feel that all the three Bills const-
itute a revenge against Punjab. In one Bill,
the Minister proposes that even a Havildar
can kill anybody and in the other two Bills,
he says that nobody can be prosecuted under
any rule. So, all these threc Bills constitute
a revenge against  Punjab. They want to
fight violence with violence. It is the negation
of Mahatma Gandhi’s Philosophy of politics
and it is in negation of Jawaharlal Nehru's
task for negotiated settlement of disputes...
(Interrnptions)
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S Wy woaty W (aIwrRT)
STISAY HEIZA, AT AT W F HAy
# qq &7 F7 70E sfawrT Ag gy
FIHIT H o3} /7 < §, Ay 9%
mfaat gar 7@ § 1 affr aa @ qm@
FIA &1 27 F1 1€ gF AF E-gR 7 4T
wm a......

MR. DEPUTY-SPEAKER : Mr, Soz,
you have made a speech ; that is all,

PROF. SAIFUDDIN SOZ : Yesterday,
the hon. Members who spoke from that side
Congress (I), brought in Jammu and Kashmir
under discussion and Dr Farooq Abaullah
under discussion...(/nterruptions)

MR. DEPUTY-SPEAKER : Your
colleague has already replied to that.

S 1q wnEwA ¥a g qifagt
A€ §, AT FT AT E 0 TAET wfgar
Fram x7a &1 #1E wfawrr q@ g
a7 srqfeq 2

MR. DEPUTY-SPEAKER : What cla-
rification do you want ?

PROF. SAIFUDDIN SOZ : I want to
seeka clarification from the Home Minister, ..
(Interruptions)

WA qNAA 3T IMAT AR,
SAET AIEN 92E F IavAr W7 @ g ¥
€7 & gaifas a1 T8 77 @

MR. DEPUTY -SPEAKER : 1Itis for
the Home Minister to reply. ’

PROF. SAIFUDDIN SOZ : The last
speaker from that side, Mr. Ram Swarup
Ram not only brought Jammu and Kashmir
under discussion, he also brought Dr. Faroog
Abdullah under discussion and, last of all, he
said that the National Conference should be
banned and Article 370 should be abrogated..
(Interruptions)
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WG WA T 0 IYTEAE  WEIET
St, T 7% gear §, @A mAw & adi
fFremagy g s arfgw agi @

TH g &1 1T FT HT ) T F ME
qZEr ¥ IATEAT AT W@

PROF. SAIFUDDIN SOZ: To my
mind, Dr. Farooq Abdullah has brought
Jammu and Kashmir much more closer to
India than anybody else...(Intrruptions) I
want to seek a clarification from the Home
Minister. What is his idea about it ?

SHRI P.C. SETHI : There is no quest-
ion of Dr. Farooq Abdullah bringing Jammu
and Kashmir closer to India. Jammu and
Kashmir is integral part of India. So far as
the banning of the National Conference is
concerncd, whatever the hon, Member might
have said, that is not the intention of the
Government. Had it been so, we would have
done it before the election.

MR. DEPUTY-SPEAKER : Mr. Kod-
iyan. Is he replying ? No.

MR. Indrajit Gupta, you are not
replying. Are you replying ? The Minister
has already spoken.

SHRI' INDRAJIT GUPTA : Did he
say anything about the National Integration
Council ?

MR. DEPUTY-SPEAKER : I cannot
say that.

SHRI P.C, SETHI : 1 welcome that
suggestion,

MR. DEPUTY-SPEAKER : I shall now
put the statutory resolution moved by Shri
K. A. Rajan to the vote of the House. The
question is : -

““This House disapproves of the Punjab
Disturbed Areas Ordinance, 1983

(Ordinance No. 5 of 1983) promu-
Igated by the President on the

7th October, 1983.”

The motion was negatived.
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MR. DEFUTY-SPEARER : I shall
now put the statutory resolution moved by
Shri P.K. Kodiyan to the vote of the House.
The gnestion is :

““This House disapproves of the Chand-
igarh Disturbed Areas Ordinance,
1983 (Ordinance No. 6 of 1983)
promulgated by the President on
the 7th Ortober, 1983

The motion was negatived.

MR. DEPUTY-SPEAKER : I shall
now put the statutory resolution moved by
Shri Indrajit Gupta to the vote of House.
The question is :

““This House disapproves of the Armed
Forces (Punjab and Chandigarh)
Special Powers Ordinace, 1983
ordinance No. 9of 1983) promulga-
ted by the President on the 15th
October, 1983.”

The motion was negatived.

16 42 hrs
PUNAB DISTURBED AREAS BILL.

MR DEPUTY-SPEAKER : There is
one amendment to the consideration motion
by Shri Ramavatar Shastri. He is not pres-
ent. The question is :

““That the Bill be circulated for the
purpose of eliciting opinion theron
by the Ist March, 1984, (1)

Aumendment No, 1 was negatived,

MR. DEPUTY-SPEAKER : The quest-

ion is :

““That the Bill to make better provision
for the suppression of disorder
and for the restoration and
maintenance of public order in
disturbed areas in Punjab, be
.taken into consideration,”

The motion was adopted,
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MR. DEPUTY-SEPAKER : The quest-
ion is :

“That Clauses 2 to 7 stand part of the
Bill.”

The motion was adopied.
Clause 1, 2 to 7 were added to the Bill.

Clause 1, the Eracting Formula and the
Title were added to the Bill.

SHRI P.C. SETHI: Sir, I beg to
move :

-

*‘That the Bill be pass~d.”

MR. DEPUTY-SPEAER : The question

““That the Bill be possed.”

The motion was adopted,

16,44 hrs

CHANDIGARH DISTURBED
AREAS BILL

MR DEPUTY-SPEAKER : I shall now
put the amendment moved by Shri Ramava-
tar Shastri to the vote of the House.
The question is :

““That the Bill be circulated for the
purpose of eliciting opinion ther-
eon by the Ist March 1984.” (1)

Amendment No. 1 was  negatived,

MR, DEPUTY-SPEAKER : The ques-

tion is :

«That the Bill to make better provision
for the suppression of disorder and
for the restoration and maintena-
nce of public order in disturbed
areas in Chandigarh, be taken
into connsideration,”

The moiton was adopted,

KARTIKA 26, 1905 (SAKA)

of M P.s from coming 410
to P. H.

MR. DEPUTY-SPEAKER : We shall
now take up clause by clause consideration.
The question is :

“That Clauses 2 to 7 stand part of
the Bill.”

The motion was adopled.
Clauses 2 to 7 were added to the Bill.

Clause 1, the Enacting Formula and
the Title wero added to the Bill.

SHRI P.C. SETHI : Sir, I beg to move:
‘“That the Bill be passed.”

MR. DEPUTY-SPEAER : The question

““That the Bill be passed.”

The motion was adopted.

16 45 hrs

ARMED FORCES (PUNJAB AND CHANDI-
GARH) SPECIAL POWERS BILL

MR. DEPUTY-SPEAKER : The next
is Armed Forces (Punjab and Chandigarh)
Special Powers Bill. I shall now put the
Amendment moved by Shri Ramavatar Shastri
to the vote of the House.

The question is :

““That the Bill be circulated for the
purpose of eliciting opinion
thereon by the 1st March, 1924, (1)

Amendment No. 1 was negatived,

MR. DEPUTY-SPEAKER : The ques-
tion is :

““That the Bill to enable certain special
Powers to be conferred upon
members of the armed forces in
the disturbed areas in the State
of Punjab and the Union Territory
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of Chandigarh, be taken into
consideration.”

The motian was adopted.

MR. DEPUTY-SPEAKER : The quest-
ion is :

““That Clauses 2 to 8
the Bill.

stand part of

The motion was adopted,
Clauses 2 to 8 were added to the Bill

MR. DUTY-SPEAKER : The question

““That Clause 1, the Enacting Formula
and the Title stand part of the Bill.”’

The moticn was adopted,

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI P.C. SETHI: Sir, 1 beg to move :
“That the Bill be passed.”

MR. DEPUTY-SPEAKER : The quest-
ion is :

*‘That the Bill be passed.”

The mation was adoped,

16.47 hrs

DISCUSSION ON THE NEED FOR
" ELECTORAL REFORMS WITH
SPECIAL REFERENCE TO
DEFECTIONS

MR. DEPUTY-SPEAKER : Now the
House will take up the discussion under
rule 193, Shri B.V. Dssai to raise a discussion
on the need for electoral reforms  with
special reference to defections,

SHRI B.V. DESAI : (Raichur) : Mr,
Deputy-speaker, Sir "
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(Dis)
SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : Since the Hon.

Member is involved, can he take part in the
discussion 7 Because the charges arc against
him. I want your ruling, Sir.

AN HON. MEMBER : He is Mr. B.V.
Desai and not Mr. Moily.

THE MINISTER OF PARLIAME-
NTRY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH) : The Hon Member has been so

fair and frank that he himself brings up the
matter before the House.

MR, DEPUTY-SPEAKER : Mr.
Desai, you read out the subject.

SHRI B.V. DESAI : It is

...to raise a discussion on the need

for electoral reforms with special
reference to defectons.”

This subject which is being discussed
under rule 193 is very important from the point
of view of success of democracy in our coun-
try, In India, after we attained independencc
in 1947, we based our elections on adut
franchise and till today the same system has
been going on. Actually for the success of
democracy, electoral reforms do take place
in any country which adopts demoracy. 1
think, during the last 35 years several impro-
vements in the elecctoral system have been
adepted by India, and it is running fairly
well.

Nonetheless, some of the reforms which
are imperative are discusscd very often by
different Committces and as and when they
are passed on some of them get enacted and
changes are made.

In this connection I would like to refer
to the electoral system here, to some of the
basic tenets. In fact, for a democracy, three
things are essential. One is a sovereign
legislature, that is, Parliameut. which is to be
elected by adult franchise. The second is an
indedenpent judiciary which is very much
existent in India. The third, which is the
most important, is the Election Commission,
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independence of the Election Commission ;
that also is there...

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : The fourth one is
‘black money."’

SHRI B,V. DESAI : Thatis in West
Bengal.

( Interrnptiony)

By and large, the country for the last
35 years mostly under the Congrees rule has
done well so far as democracy is con-
cerned,

Now, with regard to the reforms which
we intend to have, I have moved a motion
in this regard. But a rider was added by the
Opposition Benches regarding ‘special refe-
rence to defections’, Anyway I will deal with
is at a later stage.

So far as reforms are concerned, of late
the expenses of the elections have gone up
and the Election Commission also has
suggested some reforms whereby some of
the funds are to be funded by State.
Secondly, elections should be free and fair
and there should not be any booth-captur-
ing, etc. as in West Bengal...(Interruptions)
as also in Jammu & Kashmir...

(Interruptions)

SHRI C.M. STEPHEN (Gulbarga) :
Let West Bengal remain untouchable,

SHRI B. V. DESAI : One more import-
ant factor is that whichever Government is
there in power in a particular Stat,e the
government machinery should be impartial
and they should not act is though they are
conducting the entire elections under the
aegis of the Election Commission. during
that time. These are some of the factors
which go a long way in estabilishing the
democracy in a particular country, Ours is
a develeping country, We have inherited the
legacy of poverty and ignorance. Our
voters are Illiterate, Nonetheless I have an
abiding faith in the robust commonsense
of our electorate. Throughout these many
‘'years they have exercised théir right of vote
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to elect the right kind of candidates. By
and large our country is democratic and
when we see the entire world position, ‘we
are proud that ours is the biggest and lar-
gest democracy in the whole world.

Now some of the reforms maylook genu-
ine. There have been some Committees which
have been formed by the Government, by
the Parliament and by independent agencies.
All these recommendations are before the
Government and as we were told in
different replies to questions raised in this
august House, they are under consideration
of the Government. The Government has
appointed a Cabinet Sub-Committee and all
the matters are under consideration. There-
fore, it is not that I am personally against
any reforms But I am against reports
in haste. In fact reforms is the
basis of development in a democracy..
But we need not hurry the whole thing be-

- cause the Cabinet Sub-Commitiee has to

consider the whole matter and the Opposi-
tion has to be taken into confidence and then
only we can proceed—([uterruptions),,. In
the meanwhile, what I feel is that there has
been some exercise in this regard. Some’
committees which were headed by Mr. Y.B.
Chavan and Mr, Tarkunde have gone into
this question. All these things I do not want
to refer to. In fact in different countries
these reforms take place and here also the
process is on and I suppose by and large
we can have the reforms as and when we
require.

I will come to the next point regarding
defections. The word ‘defection’ has got a
very wide meaning and it is the very thin
edge of the different ends.

(Interruptions).

MR. DEPUTY-SPEAKER : Nothing
goes onracord. Mr, Desai, you may
continue.

SHRI B. V. DESAI ¢ Mr. Deputy-
Speaker, Sir, when I look at the Odposition
from this angle, I find that many many big
people, the soalled leaders, who have been
benefited from the Congress Organisation
have defected and they are the masters in
defection -Shri Jagjivan Ram, Shri Charan

'Sipzh-, Shri Bahuguna and what not. I am
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so insignificant before them, I have got all
respects for them. One thing is very clear.
(Interruptions) Kindly listen to me. Ido
not know what made the Opposition so
rigid to include this clause also into this
motion. Anyway, Sir, what I feel is that
because of this incidence of a Karnataka
Member they wanted to include this clause.
Whatever may be the word, it denotes a dif-
ferent meening in different countries, Here
also it is so difficult to define that, Itis
not that we are supporting the defection or
anything. Unfortunately, itis very difficult
to define what is defection. (/nterruptions)
Nobody, not even Tarkude Committee which
was appointed by the late Jayaprakash
Narayanji could not come to any conclusion
on that. Itis so difficult to define defection
because when I see all the permutations and
combinations of all the parties with you
the opposition it is nothing but a defection.
What is there after all ? (/nferruptions) 1
do not want to go into the details of their
defection also. But, what I would suggest
is that let us calmly understand what is the
purport of it and try to bring about the
electoral reforms. We cannot define defec-
" tion also although it does not form part
and parcel of the electoral rcforms. But,
then, this is an aberration in our demrocacy.
That should also be fought. Therefore, to
bring an anti-defection Bill also requires a
lot of study and the Opposition also has to
contribute sustantially towards that end.

" Therefore, 1 appeal to them to cooperate.

(Interruptions)

17 hrs.

SHRI SATYASADHAN CHAKRA-
BORTY : Please tell us about your recent
experience. How did you engineer it ? Please
share your knowledge with us,

SHRI B,V. DESAI : The fact prom-
pted them to include this subject into this
Resolution was the recent episode in
Karnataka which requires some study. As
I come from that State I would like to say
something about it,  ([usterruptions)

In January the elections took place and
the relative strength of different parties in
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Karnataka legislature after the eclections
was ;

Cogress (I) 81

Janata 62

Kranti Ranga 32
PROF. MADHU DANDAVATE
(Rajapur) : They fought on the Janata

symbol.

SHRI B. V. DESAI : Please listen. I
was giving the break-up.

BJP 18
CPI 3
CPI (M) 3
Independents 18
MAS 5

This is the total figure, New, the game
starts.

SHRI NARAYAN CHOUREY (Midna.
pore) : You have started it.

SHRI B. V. DESAI : You please listen
because it is not I who have included this
subject. It is you people who have included
this subject. In January immediately after
elections the Congress Party resiled to the
fact and did not claim to form the Govern-
ment. I would like t0 point out here that
although we lost the Government we did not
lose the elections.

SHRI SATYANSADHAN CHAKRA-
BORTY :How ?

SHRI B.V. DESAI : Please listen. If
you see the voting pattern you yourself will
understand that voters are with us and the
majority is with us but unfortunately the
majority voting does not reflect itself into the
numbers which we won. This is how we won
elections and lost the Government |,

SHRI SATYASADHAN CHAKRA-
BORTY : That is also here at the Centre-
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SHRI B.V. DESAI: In January we
decided to be in the Opposition. Although
we were the majority party yet we did not
form the government. Ours was the single
largest party yet we did not want to form
the Government and allowed them to
form the government. Under democratic
conditions there would have been nothing
wrong if the Governer had called us to form
the Government.

Sir, immediately after that the present
government started the game and immediately
the Kranti Ranga, which was started by late
Dev Raj Urs and its present President being
Bangarappa, was split and twenty four
members were  taken by the Janata
party

It was a great deceit on the part of the
Janata to Kranti Ranga. They left them
high and dry. 24 members were taken in.
Their number became 85. Then the Govern-
ment started forming. Again in the month
of March some were taken fiom Kranti
Ranga and again in August they took some
independents. At one time there were 18
independents. By that (ime the Government
and the Chief Minister wanted to bring in the
Anti-Defection Bill. They introduced it.
And then they devised a very good methed

of taking many others as ‘Associate
Members’. 1§ independents were reduced to
13 5 independents were taken. From Con-

gress one member defected. He was taken
by them. So, the number become 93 in
September, That is to say, Independents
were taken plus onc from the Congress was
taken and so it became 96, As on today it
is 96.  So far as the Janata party is concer-
ned they duped, they deceived the Kranti
Ranga. They said about giving so many posts
and other things to the independents. They
have brought the number to 96, In fact the
members who were taken from the Congress,

after their disillusionment, returned back.

‘Now, I would like to mention some-
thing about the relationship between Janata
and BJP. This relationship is really wonder-
ful, Sir.

Here you see Vajpapeé¢ji and Mr.
Chandra Shekhar. They fight like cooks
and dogs here and there they support; very
strange bedfellows.
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SHRI SOMNATH CHATTERIEE
(Jadavpur) : Sir, he should use proper langu-
age. He says with reference to two respected
members of the House, that they are fighting
like cats and dogs.

MR. DEPUTY-SPEAKER : 1 will go
through the record.

AN HON. MEMBER : Expunge it from
the records,

MR. DEPUTY-SPEAKER : If you go
on interrupting him he will be very serious.

SHRI B.V. DESAI : Now, Sir,
BJP were about to withdraw
I will read from some of
the President of the Party,

of late,
their support.
the statements of

The heading says, I quote:

““CM asked to consult
matters.”’

BJP on policy

‘‘Ruling out withdrawal of support, BJP
Vice-President (K S. Hegde) today
expressed dissatisfaction with the
functioning of the Janata Govern-
ment,

In our assessment, the Janata
Government has not measured up
to the expectations of the people,
he told newsmen here. Only
national interests would determine
continuance of BJP support to the
Government,

Mr Hegde said, the party was
disturbed over corruption in admi-
nistration, price rise and non-
recruitment to 70,000 posts in the
Government.

Now that the Janata Govern-
ment is relying on our support, the
Chief Minister or Ministers must
discuss policy matters with us, he

said, noting that the Government
could not take the BJP for
granted.”

This is the position with regard to

f

i
F

Janata Government and the BJP. There )g
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again they are demanding their share in the

spoils.

BJP Vice-President’s statement in  the
Presss. 1 quote :

“The Janata Government has offered
Chairmanship of four boards and
corporations to the BJP but the
party would accept only important
bodies BIJP Vice-President K.S.
Hegde said here today. If the
Janata Govemment gives us somc-
thing unimportant, we will not
accept it’" he told the newsmen

““The Janata offer did not name the boards
and corporations. Asked to identify
the important boards and corpora-
tions, Mr. Hegde said the BJP was
still considering the issue. But the
offer of four boards and corpora-
tions had been accepted.”

This was the basis on which things were
moving. (Interruptions) What do you inean
by defection ? It is meant for some consi-
deration and | cannot express this in
words.

Now, out of the Kranti Ranga Members
12 were made Ministers, one was given the
Speakership. The Inlependent Members
were lured to Chairmanship. Out of the 10
MLAs taken from Indebendents, 7 were given
the Chairmanship and 14 Independents have
been admitted as full-bedged Members of
Janata. Now, how these Indcpendent Mem-
bers and other Members are admitted in the
Party, [ will cxplain 14 Independent
Members who have been lured to join
the Janata Government have been told like
this.

“The 14 Independent MILAs who are
now associate Members of the
Janata Party will shortly become
full-fledged Members of the Party,
Mr. L. Manjunath the State Janata
Party President told newsmen here
today,”

This statement was made on 18-6-1983.

All the Independents would be included well
before the proposed Cabinet expention,  Sir,
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what is it ? Is it not defection? Itisa
very honest way of defecting. This is how

Government in the State is functioning and
it is based on defections und the very fact
that it is run by defected members, it has no
right to exist. Of course, much has been
talked about the tape cpisode.

SHRI  SATYASADAN
BORTY : Are you against
Government ?

CHAKRA-
the coalition

SHRI B.V. DESAI : You try thatin
West Bengal.  So, the present Government
in Karnataka was not satisfied with this
game. They started a new theory. Now,
the tape-record which may talk something
about me has no relevance between one
portion and another. Naturally, I would
like to say that it is nothing but a concoction,
it is untrue and it has no relevance between
one portion of the tape and the other
portion. It will give you completely a wrong
picture. It is an atcin isdl in forgery.
I will now read out the relevant portion.

“‘Moily . Let us go to B.V. Desai's
house.  K.H. Patil, PCC(l) Presi-
dent is waiting there,

Byre Gowda. No......let us not go to
K H. Patil " Sir, here my

name is mentioned.

PROF, MADHU DANDAVATE : Sir.
f have a point of order.

SHRI G.M BANATWALLA (Ponnani):
When the entire speech is in a mess. how can
there be a single point of order ?

PROF. MADHU DANDAVATE : )
Firstly, I welcome his quoting the transcript.
It helps us. But I wish to point out to you
that if anybody has to quote a tape-recorded
conversation, he has to lay it on the Table
of the House; accordingly one has to send a
letter in advance to the Speaker. So far as
I am concerned, | have done it by way of
abundant caution, I would like to know
whether he has done it,

An HON. MEMBER : It

necessary.

is not
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MR. DEPUTY-SPEAKER : Yes, heis
mentioning from the Press reports.

SHRI DHARAM BIR SINHA (Barh) :
We welcom? your ruling.

PROF. MADHU DANDAVATE : 1
have only made my position secure.

SHRI B.V. DESAI : Because my name
has been mentioned right in the early stage,
as a sort of explanation I would like to put
before this august House, ] am a Member
from Karnataka. | am there as a Congres-
sman right from 1942 and cven from the
earlier period also and ] have got a long
standing.

SHRI SOMNATH CHATTERIEE : To
which Congress ?

SHRI B.V, DESAI : Your forefathcr
was a Congressman long time ago. You may
now be a Communist. Sir, they arc all defec-
tors,

PROF. RUP CHAND PAL (Hooghly) -
Before the Sixtics there was no Congress (1)

SHRI B, V. DESAI : And now I am one
of the office bearers. Therefore, my request
is to kindly go through the whole thing, Try
to understand, You don’t try to understand
what T say.

MR. DEPUTY-SPEAKER : Mr. Desai,
you have taken more than thirty minutes.
How many more minutes you want ?

SHRI B.V. DESAI : 1am finishing
now. Actually the whole tapc is distorted.
Sir, it is all concocted and it is all mimicry.
It is so deligently done, but even the biggest
thief also will leave some item at some
place for in to be traced out.

SHRI SOMNATH CHATTERIJEE : 1
am on a point of order.

SHRI B.V. DESAI ; Under what rule?
1 don’t yield.

SHRI SOMNATH CHATTERJEE
There is no question of yielding in a point
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of order. [don't depend on your good
wishes to raise a point of order. You are
talking of being a Congrescman since 1942
and you don’t know a.b.c. of this.

PROF. MADHU DANDAVATE : In
the Congress session there is no point of
order

SHRIs#8ONINATH CHATTERJEE
There is no point of order ina Congress
session.

Now, Sir, he rays it is all mimicry,
That means he refers to the voice which is
in the tape  Unless it is played, how do we
know it is s0? Therefore, he must arrange
for the playing of the tape. We want to
know whether it is mimicry or not. Because
he is not only readine from the report, he
is referring to the voice which is supposedly
to be mimicty. He must have heard it,
Has he heard it or not? If he has heard
it, then it is his duty to place it on the table
to be played, otherwise he cannot refer to it,
Hc can only deny on the basis of personal
knowledge

SHRI SATYASADHAN CHAKRA-
BORTY : And he must also lay on the
Table of the House Rs. 2 lakhs, Sir, to see
whether that is his money or not.

PROF. MADHU DANDAVATE :
Allow him to place on the Table of the
House and I will provide it to him.

SHRI SOMNATH CHATTERJEE : He
is trying to get away. How can it be
mimicry unless he has heard it, Has he
heard it himself.

SHRI B.V. DESAI : The whole thing
has not becen done properly. Actually the
whole so-called tape has no relevance to the
last sentence. Nothing has been mentioned
in the whole tape regarding this last sentence.
I don’t say it because he is not here and he
cannot defend himself ‘“He has been an
MLA and he has defected several times".
And he has been lured by the Janata Party,
and he has got the Chairmanship. I will
read that also, It says :

“*Byre Gowda : Is it two lakhs ?

Moily : Yes.”
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It is most unworthy of the Government,
which has concocted this. They have avoided
any othér person being included in this. It
is only a conversation between the two.

SHRI INDRAJIT GUPTA : The
portion about two lakhs in the tape-was it
in English or Kannada ?

PROF. MADHU DANBIKVATE : |
have got the Kannada tape.

(Interruptions)

SHRI INDRAIJIT GUPTA : Is it
Kannada translated into English; or is it the
original?

(Interruptions)

SHRI B.V., DESAI : Actually, every
one knows that usually, the press is against
us in Karnpataka. As soon as they came to
know of this so-called tape, they \vere much
worried, and they wrote so many things
against us  But finally when they came to
know the real truth, they wrote an aditorial
in ““Deccan Herald” of the 15th instant, A
portion of it I will read, “No cause for
indignation’’ is the heading of the editorial,
It is usually against us. But even thenp,
they have come to understand the nefarious
activities of this corrupt Government. It
has no right to exist even for a single
minute.

(Interruptions)

SHRI SATYASADHAN CHAKRA-
" BORTY : What is the cost of the editorial?

SHRI B.V. DESAI : Costing is done
in West Bengal not here. The heading of
the editorial is. ““No cause for indignation”.

PROF. K.K. TEWARY (Buxar) : The
Hon. Member has cast aspersions on the
integrity of the Press. He asked: ‘What
did it cost?”’ This should be expunged.

MR, DEPUTY-SPEAKER : I will go

through the record. I think he did not
mean the Press.

PROF. K.K. Tewary: He is charac-
terizing the entire Press as dishonest.

(Interruptions)
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SHRI SATYASADHAN CHAKRA-
BORTY : In West Bengal, the Press is free
and fair. I was only casting doubts on Mr.
Desai. I wanted to know whether he
tried it.

MR. DEPUTY-SPEAKEAR : Mr,
Chakraborty says he is not casting aspretions
on the Press,

SHRI B. V. DESAI: I will read a
small portion of th2 editorial.

It says.

**The indignant ‘exposure’ by the Janata
leaders of the Congress-1’s attempts
at buying up MLAs to topple the
Janata Government, even if factu-
ally true, rings hollow. It may
be recalled that Mr. Byre Gowda
‘defected” to the Janata and
changed his <tatus from an Inde-
p:ndent to a Janata ‘‘associate
member”, whatever that might
mean. His reward for this was
the Chairmanship of the Karna-
taka Urban Water Supply and
Sewerag® Board, a post which
carries prestige, power and money.
So, much as Mr. Hegde, that
consummate political  magician,
would like to arouse our indigna-
tion, the public cannot see this
unseemly horse-trading as one-
sided. If the Congress-I is offering
inducements. so is the Janata-not
only to retain its own members
within its fold, but also to get
defections fiom the Independents
and the Congress-1"".

There is an editorial in ““Times of India”
also.

I now come to the last point.

The Press which was usually harsh on
us had also realised the nefarious activities
of this government; and it is nothing but a
concocted story; and this government is a
minority government. It is a corrupt govern-
ment and it has no right to exist. My
request to the opposition members and the
Janata Party is to advise the Chief Minister
there to resign forthwith.
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SHRI SOMNATH CHATTERJEE : I
am thankful to Mr. Desai for bringing
Karnataka very much in the Centre. [ shall
seek the indulgence of the House of deal
with it as I look at it. But certain important
aspects have to be remembered, so far as

the electoral system in this country is
concerned.
We feel that the biggest victim of the

machinations of the Congress Party in this
country is the system of parliamentary
democracy, which is the very foundation of
our constitutional set-up. There 37 years
of rule-minus 2 1/2 years which was utilized
by the Congress I to pass on the buck to
the Janata Government-has institutionalised
corruption in this country polluting the
entire fabric of our body politic, and
nowhere is it mor2 enscenced than in out
electoral system and electoral procedure.
Today we find with the astrologers having
the field that black money and black magic
are being used by the ruling Party in this
country with impunity to acquire power and
to perpetuate the same; and this black money
and black magic have become the biggest
menace and almost the arbiters of our
fate.

The sordid happenings in that Banga-
lore park are no revelation but it has once
more laid hare in all its ugly manifestation
the crude and insatiable hunger for power
of this political party in this country and
the demeaning tactics which have been
adopted by them time and again to usurp
power at all costs,

There had been different tatics adopted
“in West Bengal, In 1972, we saw one method,
a method of large scale rigging in elections,
An Assembly was purported to be set up
where the entire machinery, electoral machi-
nery was brought to ridicule, brought to a
standstill; and nobody had been able to deny
that that was a mockery of an election; that
was taken recourse to by this party with
the help of controlling the administration,
letting loose hordes of anti-social elements,
thereby polluting the entire electoral process.
The other process is the money process,
utilization of black money.

With rampant corruption, deification of
one individual, attempts to set up a dynastic
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succession with the claim of inalienable
right to rule, that has been projected
recently. To-day, with these attitudes there
are no holds barred to the Congress Party
to conduct the reins of this ccuntry to
remain in power, by any method, by any
hook or crook.

AN. HON. MEMBER
you should say.

: Congress (1)

SHRI SOMNATH CHATTERJEE : Yes,
Congress (I) party.

The whole system is reeking with
misuse of authority, misuse of power and
from time to time we have been hearing
since the Constitution has been enacted and
soon after, therte have been attempts for
electoral reforms. Repeatedly it has happe-
ned. The question of defection became
very important as early as in 1967-68. That
is why the Hon. Speaker appointed a com-
mittee. The Committee was formed on the
basis of a resolution of Shri Venkatasubbaiah,
passed in this House and they had to go
very elaborately into the question of defec-
tion which had become a wvery serious
matter as early as in 1967, The report came
out in 1968. Hundreds of members had
defected by that time, in different Assemblies
including this House. New, some recom-
mendations were given. But not a single
one has been implemented.

In 1971 there was a Committee appoin-
ted by the Hon, Speaker, an all-Party Com-
mittee. 1 had the privilege of being a
Member of that Committee set up in 1971,
under the Chairmanship of Mr Jaganath
Rao, who was the Minister of State for Law.
Certain suggestions we had given; the
recommendations were unanimous recommen-
dations, coming from all political parties, but
none, not one of them has been imple-
mented.

The simple thing, for making the Election
Commission a multi-member body, a unani-
mous recommendation, has not been accep-
ted. The reduction of voting age to 18, a
unanimous recommendation, has not been
accepted. There are various recommenda-
tions made, 1 have got its report with me.
It is a Parliamentary Committee, Unanimois
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recommendations about stopping of the
abuse of the official machinery in the course
of elections; to stop giving of grants, provi-
ding largesse during, or before the election
by the Ministers, eic. unanimous recommen-
dations are there. Not onc of them has
been implemented and all the time, we are
hearing “it is being considered”’, ‘it is under
consideration’.

Then there was that Chavan Comniittee
of 1968. Then this Jagannath Rao Com-
mittee of 1971, then a Cabinet Sub-Commi-
ttee, we hcar, When we raised the matter
before the Consultative Committee, the Hon.
Minister, what can he say? says ‘It 1s before
the Committee; before the Sub-Committee.
It is being considered.” How long will it be
considered ?

If the need for reforms is there, we
must have been able to identify what are the
difficulties in the system, what are the
pitfalls in the system. How is, the perfor-
mance of the system being maintained? How
is the clectoral system being used to nullify
people’s wishes ?

Therefore, 1 do not know how far this
talk of electoral reforms means anything,
knowing the sincerity of the ruling party.
Otherwisc some action should have been
taken. The Election Commission also from
time to time sends recommendations. Today
we find on the 3rd December some meeting
will be held. T do not know, but they may
be making some recommendations, But
who is there ro implement them? What is
the difficulty there ? Therefore, we will
have no faith in it so far as this Govern-
ment is concerned, about the electroral
reforms.

Now, so far as the basic issue, some of
the issues I had mentioned, is concerned.
there are agreements amongst parties. That
has been never implemented. Now it has
been accepted by all that defection is cancer.
It is like cancer in the electoral system, in
our Parliamentary set-up. It has assumed
- that proportion also. But, nothing has
happened, because the Congress Party is
the biggest beneficiary in this defection.
How many instances do you want ? We
have got the unseemly spectacle ghastly
spectacle of a Government of one political
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party switching over and getting the alle-
giance of the leader of the Congress Party
and forming a Government overnight, A
Janata Government, whole sale becomes a
Congress (I) Government. A party which
keeps company with people like Bhajan
Lals who can become the Chief Minister
of the Government of any political party,
how can you expect this political party to
have any sincerity or any political morality?

You keep company with Gundu Raos
Bhajan Lals, Antulays and so on and so
forth. Whar has happened? Even they
are misutilising the Governors.( /nterruptions)
How can this cancer be removed from our
body politics when it is utilised for making
political and personal gains? This is the
point which this House has to answer. That
is why people in this country arc not surpri-
sed that two lakhs of rupees are given in
that,, (Interruptions)

SHRI BUTA SINGH : In this very
Housc you supported Mr. Charan Singh
after Mr, Morarji Desai.

SHRI SOMNATH CAATTEJEE : We
supported because they got rid of you.
(Interruptions)

Today the public has come to know the
methodology which is adopted by them,
That is why Mr. Desai is probably happy or
not I could not understand because the
whole tape conversation starts with him as
it says: *“Let us goto Mr, B.V, Desai's
house, Mr, K. H. Patil, PCCI President is
waiting there,”” He might be very happy
and proud that his name is there, He is at
the inception 1 take it that he has a big

house, There are nooks and corners where
these things probably can be arranged
better, There is a very interesting thing.

Mr, Desai  has taken the responsibility on
the floor of the House to deny the genuine-
ness or the correctness of it, He has called
it mimicry without hearing the tape, as he
admits I believe. (/nterruptions). He has
taken the responsibilitv. If it turns out to
be a genuine tape, then he is guilty of breach
of privilege, Therefore, do not take such
responsibility. Do not go under whips
always., Why should you listen to them ?
Most of your colleagues are defectors, |
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do not know about you whether you have
defected or not.

SHRI B.V. DESAI : | have not defected
since inception,

SHRI SOMNATH CHATTERIJEE : I
take it that you have not defected but are
waiting for defection probably. You keep
company with most of the defectors here
starting with Mr. C.M. Stephen...

MR. DEPUTY-SPEAKER : I would
very much request you that no personal
reference is made in the speeches of the hon.
Members.

SHRI SOMNATH CHATTERJEE :
The most heinous part has been that even
the institution of the Governor has been
misused by these people. That is why we saw
that a minority group was called by the
Government to form the Ministry in Hary-
ana. Why was he called overnight with 36
Members when he was not in majority and
the other person had come and assured him
that he would be able to provide the majori-
ty. He knew that you would be able to
purchase MLAs. It is our misfortune that
the phrase ‘Aya Ram Gaya Ram’ has become
part of our political dictionary in this coun-
try. And you do not feel ashamed of what
has happened in Haryana. (Interruptions)
When Mr. Bhajan lal was sworn in as Chief
Minister he did not have majoritity ; it is
admitted. Whe Mr. Bhajan Lal was sworn
in as Chief Minister, he did not have a
majority He did attempt it He had the
majority when he produced MLAs, This is
the political party which is ruling in this
country and you want to stop defection ;
people are not such fools in this country. ..

(Interruptions)

MR. DEPUTY SPEAKER : Hon Mem-
bers, every time when we have a discussion
like this, the Members who speak first get
more time and there is a complaint and it
has been represented here also in this conne-
ction that the speakers who come afterwards,
do not have time, Therefore, let us first fix
up the time...

(Interruptions)
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SHRI RAM VILAS PASWAN (Haji-
pur) : Let the first speaker speak and then
you can fix the time,..(/nterruptions)

MR. DEPUTY-SPEAKER : The mover
has got half an-hour therefore, after half-
an-hour I rang the bell, Now I want that
Member shall not take more than [fifteen
minutes.

SHRI H.N. BAHUGUNA (garhwal) :
In the light of your advice, I have one hu-
mble suggestion to make. Often times these
important resolutions are placed for consid-
eraiion at the end of the day and normaly
the Bills which are to be passed and they are
passed they are kept earlier, in order to shut
out these discussions from full public gaze,
So, may I make a suggestion that whatever
time you fix, you may fix but hereafter such
Resolutions under Rule 193 must be put
immediately after the Question Hour and the
Bills must be put later on ?.. .(Interruptions)

MR. DEPUTY-SPEAKER : You may
place it before the Business  Advisory
Committee, .. /nterruptiony),

SHRI H.N. BAHUGUNA : We want
your help Sir After six, we cannot sit.

SHRI RAM VILAS PASWAN : The
House will not sit beyond six. This will be
continued tomorrow.

SHRI BUTA SINGH : This cannot be
accepted Sir We have lot of business Tomm-
orrow. Tomorrow being the Private Members
Day, it is not pessible to do it. It will have
to be finished today, )

MR. DEPUTY-SPEAKER : On Private
Members’ Day it cannot be done, .,

({Interruptions)

SHRI RASHEED MASOOD (Saharan-

pur) : Just after the Question Hour we can
take up this...

MR, DEPUTY-SPEAKER : I make it
very clear now, This has to be over. Even
if you want to sit late, this has to be over

today. There is no question of adjournment,
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1 would request the Members to limit their
speech so that the other Members who come
afterwards to speak, they may not complain.
I am suggesting 15 to 20 minutes for each
hon, Member, Now Mr. Chattarjee.

SHRI SOMNATH CHATTERIEE

Sir, lot of my time has been taken, It is very
important to remember that for quite some
time, openly the Chief Minister of Karnataka
has been saying that from Delhi attempts
were being made by the Ruling Party in the
Centre, by Congress (I), to destabilise the
Government in Karnataka, Openly that has
been @id...(Intcrrupticns)

It has come out in SUNDAY of 6-12
November, A refeience to Karnataka has
been made where onc Mr. Putta Das who
is supposed to be the KPCCI General
Secretary of which Desai is the...
(Interruptions) Why don’t you reply at
your time ? Mr, Putta Das General Secretary
KPCCI of which Mr, Deasi is a member,
refers to a conversation and sets ont verbatim
of what is contained in a tape where money
was offered to win over some Independent
MLAs Two HLAs have given their statements,
I believe. Then, there is a conversation
between Mr, Bangarappa for whom Mr.
Desai is shedding what sorts of tears, I do
not know, This is Mr, Bangarapp’s conver -
sation with another MLA where this has
happened. Now it is being openly said,openly
reported, I do not know how many cases
have been filed. This is followed by the
latest disclosure of this conversation, Mr.
Desai very well condemned the newspapers
We all condemn newspapers. But we give
some credence to it. Sir, I shall read one or
two lines from each paper including your
favoured paper.

The editorial of the INDIAN EXPRESS
of 15th November says :

““The evidence produced by Karnataka
| egisiator of the Congress (I)'s
attempt to buy over is damning
proof of the party’s effort to
bring down the State Govern-
ment by hook or crook and take
over, These machinations began
when the Congress (I) failed
to win a majority in the general
elections and the Janata Party
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the BJP, the two
parties and some

support  of
Communist
other MLAs.”’

PROF. MADHU DANDAVATE :
There is one mistake—not ‘hook or crook’,
it is only ‘crook"

SHRI SOMNATH CHATTERIJEE :
This was the INDIAN EXPRESS Now the
TIMES OF INDIA of 15th November says:

“The Congress (I) stands condemned
in Karnataka. In view of the inco-
ntrovertible  evidence produced
by an associate member of the
State Janata Legislature Party that
the Congress (I) opposition leader,
Mr. Veerappa Moily, paid him
two lakbs of rupees in order to
persuade him to defect, there ca-
nnot be the slightest doubt not
only that it is determined to bring
down the Hegde Ministry."” etc.

My time is short, I will not recad more,
Then TELEGRAPH of Anand Bazar Group,
says :

““The Congress (I) has started brazenly
playing the Haryana gamc in
Karnataka, It was in Haryana that
the art of purchasing MLAs —
tempting them with offices and
even pressurising them to bring
down a government— was perfec-
ted. The scene has now shifted to
Karnataka®’.

The Editorial of HINDUSTAN TIMES
of 15th November says :

¢Karanataka Independcnt MLA. Byer
Gowda’s disclosures in Bangalore
are shocking even to those
acclimatised to the polluted
political atmosphere of the day.”

Sir, the Statesman also said on 15th
November :

.

““The latest turn of events in Karnataka
with claims about huge sums being
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offered to legislatois for changing
sides and the playing of tapes
which are alleged to have secretly
recorded mysterious conversations
in motor cars might seem to belong
to the realm of crime fiction.”

You have made many MLAs and other
persons criminals, aiders and abetors of your
crime also. This is the political situation in
this country and now they glibly approve of
all these attempts, In Assam what happened?
How many ML As they had and how many
MLAs were got with the purpose of forming
a government there ? ([nterruptions) Then
what happened in Haryana ? What
happened in other States, Nagaland etc.?
They are too many to recount, Sir, we would
iike to know whether this Government will
say that their party will not admit a single
Member from any other political party or
will not offer them any ministership at any
point of time, which was the recommenda-
tion of the Chavan Committee? Will you say
that categorically ? You will not say that.

SHRI C. M. STEPHEN : Why don’t
you put that question to Hegde ?

SHRI SOMNATH CHATTERIEE :
First of all, why don‘t you answer? 1 shall
ask them also,

SHRI C, M. STEPHEN : Why don’t
you answer ?

(Interruptions)

SHRI SOMNATH CHATTERIJEE
This is the position.

Sir, I have no more time, but I wish to
mention one very important fact before I
resume my seat. What is happening ? The
electoral process or the system of parlia-
mentary government is misused not by mere
defection and by money power alone, but
sustained and continuous attempt trying to
deastabilise the Oppoition Government in
this country specially in Jammu and Kash-
mir starting from the Prime Minister to the
Congress (I) General Secretary and even the
other leaders. Sir, a refrain has started all
the time trying to destabilise. trying to throw
trying to denigrate the DMK Government,
as they are trying to do with other govern-
ments. This is a calculated attempt.
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PROF. K.K. TEWARY : This isa
charge against the Prime Minister, She has
every right as the President: of a national
Party...

(Interruptions)

SHRI SOMNATH CHATTERIEE ;
This is not the way to interrupt others,

PROF, K.K. TEWARY : This is unfair.

(Intrruptions)

SHRI SOMNATH CHATTERIJEE

Sir, it is very essential that if parliamentary
democracy in this country has at all to sur-
vive, let alone thrive—Sir, this is some sort
of a federal structure—It is not the monopoly
of the Congress Party to remain In power
everywhere at every time. As we are seeing,
more and more people are becoming political
conscious. They are throwing out the Congress
Party from their own States, that is, more
and more anti-congress Governments, non=
Congress Govornments, are being sct up. The-
refore, taking advantage of the position at the
Centre, if attempts are made to destabilise
non-congress Governments in the States, that
will be the end of the parliamentary demo-
cracy in the country,

What I wish to say is that we are all
for removal of distortions in our electoral
system, We support all sincere attempts at
removing of distortions in our clectoral
system, We want to reduce and eliminate
the money power, the black money power, in
this country, which is playing havoc in the
elections, We want to remove that totally, But
we have no faith in this Government, The
people will be provided with a clean adminis-
tration and a proper Government once they
go lock, stock and barrel, Othcrwise, there is
no chance of having a proper clectoral
system in the country.

We must protest against any attempt to
create difficulties for properly, lawfully,
constituted Governments in the States, Some-
times by denying the funds, sometimes by
depriving the people of the State of food
supply and other esscntial commodities,
sometimes by withdrawing Plan projects,
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they are creating diffculties for the State.
Now, this type of difficuity is ad led to that,
How can they possibly be expected to func-
tion properly if all the time thcy have to
resist attempts of destabilising them by
defection or with the help of black money
which they have in abundance apparently.
Therefore, I would submit that if anything has
to be done, the ruling-party has to make it
absolutely clear that it should not. only
discourage dofection but it should not be a
party to defection as they have been clearly
in Karnataka.

SHRI KAMAL NATH (Chhindwara) :
Mr. Deputy-Speaker, Sir, we are discussing
a topic which is both simple and complex,
The issue of electroral reforms has been
engaging the attention of this House and all
political parties since 1971. *Electoral
Reforms” is an emnibus phrase which can
mean several things to different parties, to
different persons, in different situations.

My hon. friend, Mr. Somnath Chat-
terjee, has made certain charges. He has
spoken with a lot of energy. But, I wish
that energy was directed towards the side to
which he belongs and to the Benches on
which he himself is sitting. Instead of
that, he has chosen to direct his energy
towards this side.

One of the charges that he has made
is that our Government has been sitting
back on electoral reforms and that we have
been doing nothing. At the same time, he
mentioned about some Committees he has
been on which went into the aspect of
electroral reforms. I would like to ask
this question : who formed those Committees?
Were they formed by Mr. Chatterjee himself
or were they formed by our Government ?
In 1971, it was our Government which took
an initiative in the area of defection and in
the area of electoral reforms. This was
strongly opposed by the then Opposition
parties, Let us be very clear that no electoral
reforms can be brought about either by
majority legislation (Instrruptions) 1f
they are not interested in the discussion, let
us close it at6 O’ Clock . ... (luter-
ruptions).

MR. DEPUTY-SPEAKER : If he does
not yield, you cannot interrupt him. You
should follow the rules.
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SHRI KAMAL NATH : We have to
sit beyond 6 O’ Clocks If they do not
think that this is a serious subject, let us
move a serious subject, let us move a closure

motion and wind up the discussion at
6 O" Clock.

What is the use of sitting here and
burning mid-night oil, keeping the Ministers
and my friends here. I do not think they
are serious about this discussion.

Anyway, it was in 1971 that our
Government took up tha issue of defections¢
our Government took up the issue of
electoral reforms. It is because of that, that
my friend Shri Somnath Chatterjee came on
the Committee. But we must get one thing
clear that no electoral reforms can merely
come about by efforts of our party or our
Government. Electoral reforms have neces-
sarily to come about by consensus. So,
what happened after 1971, when this issue
was taken up ? This was shot down by Shri
Madhu Limaye. They should go and do
some homework in the library. What happen-
ed at that time ? It was shot down and no
consensus could be arrived at. Definitions
of defection and other issues could not be
agreed upon. Anyway, this matter went on
and in 1977, the Janata Government,..

(Interruptions)

SHRI KAMAL NATH : In 1977, the
Janata Government then took up the issue
of electoral reforms including defections.
But what happened then ? History had to
repeat itself. History was repeating itself
when Shri Madhu Limaye my friend Shri
Bahuguna will bear me out on this-opposed
this again. The Janata Government had 2}
long years to bring in all electoral reforms
they wanted but their own contituent parties
would not allow them to have any such
reforms,

(Insterruptions)

This was quite natural and quite expect-
ed becaue if we look at the past record of
my opposition friends here, it forms an
interesting spectacle since most of the indi-
vidual leaders, and even as separate parties,
have taken birth on defections, have survi-
ved on defections and depend on defection.
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And now they talk about defection laws and
defection Bill. If we were to go one step
further on this, it we were to have a Anti-
defection Bill with retrospective effect, most
of them would not be sitting here. They
would be either sitting outside or would be
sitting in the Boat Club. Then they would not
be beating their chests and would not be
beating drums about electoral reforms.

SHRI SATYASADHAN CHAKRA-
BORTY : What will happen to the Con-
gress-1 2 Your party will go out of existance.

SHRI KAMAL NATH : It does not
matter. Most of the leaders, of that

side ...

(Interruptions)

SHRI KAMAL NATH : I was saying
that most of their leaders like Shri Charan
Singh, Biju Patnaik and Shri Jagjivan Ram
would be outside or they would be on this
side or they would be at the Boat Club.
When they talk, when they beat drums and
cry hoarse about electoral reforms about
anti-defection Bill, let them first look at
themselves and do some introspeetion. I
wonder with what face and with what
morality and with what principles, they come
here and talk of electoral reforms when their
own careers and their parties are ehequered
with defection ?

(Interruptions)

My friend Shri Somnath Chatterjee
made the point that our parties has been the
biggest beneficiary by not having electoral
reforms of mnot having a defection
Bill. I think he has got his arithmetic
wrong totally.

(Interruptions)

By saying that the anti-defection Rill,
we have not passed and that we are bene-
ficiaries of this is totally wrong because a
parties which is not . . .

SHRI SOMNATH CHATTERIEE : .

In the Fifth Lok Sabha, the 39th Constitution
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Amendment * Bill which was referred to the
Select Committee for ~dealing with the
question of defection, I was also—not as a
matter of charity—a Member of that Select
Committee. For years we could not com-
plete the deliberations. Tam not blaming
anybody particularly.

Therefore, it is no good saying that. For
years, the Select Committee did not conclude
its deliberations.

SHRI BUTA SINGH : That shows how
efficient you are.

SHRI SOMNATH CHATTERIJEE : You
were in a Preponderant majority in the commit-
tee. I do not want to say anything more.

st umfasra oI . gorsgsy
HEAT, A ATTE AIF HIST 1 6 aF
T &, fEadr 2T T gaFr FAEAT oAU
garg g & 27 arw wieedT Fifa9d, 9
FAVIT.HIT F Q17 AT

MR, DEPUTY-SPEAKER : The deci-
sion taken in the Business Advisory Commit-
tee was that the discussion would take place
today and four hours were allotted.

SHRI H.N. BAHUGUNA : It was to
start at 4.00 p.m, But it did not start at 4.00
p.m,.

MR. DEPUTY-SPEAKER : Four hours
have been ellotted, whatever may be the time
at which it started. With the permission of
the House only we started at 4.45 p.m. or so
because we had to complete those Bills. We
have got four hours for the discussion. It will
be over by 8,45 p.m. All Members will get
their chance...

SHRI RAM VILAS PASWAN : No; 1
do not agree.

MR. DEPUTY-SPEAKER : That is left
to you. I cannot compel you to sit here.

sit vy famie et o § fafwag
wEqTa F@T § fF 6 a gawr wafua fear



439 Need for Etectoral
Reforms with

W17 A1 9 FAT-HAT  wegH fegza)
arz T famrsmg

MR. DEPUTY-SPEAKER : The discus-
sion will not be postponed. We will sit even
late. That is the procedure, that is the conven-
tion, that is the practice that we have had in
this House. This is a new formula which Mr.
Paswan ia trying to introduce. Mr. Kamal
Nath will continue.

SHRI RAM VILAS PASWAN :1 am
on a point of order, 6 &5 % gIIF EAT
g arod garlasw | 6 a9 & @17 g3 F
S & fou AqF Z199 ¥ qAwT FAT

=rfgdr

You will have to take the permission of
the House.

MR, DEPUTY-SPEAKER : What is the
sense of the House ? Shall we continue the
discussion till 8.45 p.m. ?

SEVERAL HON. MEMBERS : Yes.

18-03 hrs.

(MR. SPEAKER in the chair)

st v fasrm qmaE o oFEgy
wgzg, AU oF fagga a1 | fewdl ar
Wz Aww &1 Isar 91 R ow@ @
I §9g 9T q29 F1dT §, 9 O A6
q7 @ wdr § fagy 33 gasaz #r
grdeg it g i & fas fafaeez
&1 waTq goar & ¥ g@wad F o a
AT TIESTIT FI{HF A7 FF FATAA-49C
& arz  difsuzst A Aifar g &1
qifgTiAz @eq 217 ArAY A & fF s
& TI1 @ (FI0 A0T )

weqq AR A faew o, gag
A srawr g1 faar ) feerma S ay &
fawag grargaw a2 # ghar g9 Q@
g A9 g4 § @I aqT g, oF ¥ A
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FIAT | FAT TAATHE HIA TrgW H § rgW
T 8, TAwT &Y &Y fawde dE FHar @r
<31 8, ag TrawT & FFar aar ar fs s
& & a7 gw zrgw agrd | w7 o ag
qq AT AT | AT AT FW FIA§ ¥
qzA1 gram, ag TET g1 AFAT 6 gH @YY
g AT RN g F1F ) AN
FIT AET 99 aFAl | g¥ ®19 AT 98 AT
a1 gEwEe AHT AT TIAT |

*sit TEitg gy @ fasad gEarzed
FHE X a1 7gi 7 ag g arfw 4
I QIAFE A& FIT |

Wi kol SIEA ks

gl 5 o ey 4
Lyl sAAnENg oS

wtaq WEEW ;- it o, gz o ag
gmarfe 7 9z an, AfsT g3 frad
%z fag § gat FeaE q7 1 | 37 A
AT § 1 g A W FIT fwar g

st gzr fag : 4 a9 @9 Fav fw
qgar feesma @ew  grar afga ar 1 gad
99 A wFg fag-zr 7T fag

Let me refresh
Rasheed Masood, At
question come up..,

the memory of Mr.
4 O’Clock the

weaw WFAT : JT qF F FgA
AT F2T AZ1QT, AT A1 AZ  WIIX

=it guadl asgw agamr ECbE
qzigd, §U oF HIGT 2 f5 wadgdz &
a1z fadrg a7 &7 F g0 QU FT
Z1. af&q 7q wgeaqur faoa 1 waar &
gy & ¥  fax ag smavaw @ e gw
I9f &1 FdFE F4 & W 8y ) gwrw
fadza § % zqage fewrest &1 gwa ey
aF arsf &1 Agf & 1 @I A & &v gEA
feaaedt @3 & | 37 avw ¥ fusag @
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f& g @ aga awg § 1 78 ara s S
& aray ot =gy fF gw o Pead
nwq § 1 (swawrw) aré arga, § 1936
q qur fFear qars |

TRz § AN grgar g fFoawe
gfeq® g2ez Iq% MAA § A AT A
ATA FAST 1 AF T@AT AP 3-78 AR
QU F A A A& -, A FT 127 F
79 97 a9 g1 | v &z & 71 faqT37 §,
EHSTRI UA & 12 9% as a5 T
qQUFLT | § ¥ AANAT FT J7EF A
qg TONE AaT E fF AIETT F1 EW EH
qIr AT |

MR. SPEAKER I am a neutral
person. I do not take sides.

afwT fog ag s @19 @ §, 32
faege 3tF 7281 21

This is absolutely wrong. I do not

agree.

#3 gast ¥7 FT ag feaswT F%
7T & | I have asked these people who
accommodated certain teings and they have
acceded, Now you put certain hurdles into
the discussion. I do not allow it.

PROF. MADHU DANDAVATE : We
accept your total rejection of the total oppo-
sition’s view-point....You go ahead, Sir.

wege qg1ag ; § #1% feaFaqT s3-
@M E, AT Hg AR THEAT A § )

s wgad - fafads geansd
FHAY F us bOETr HIA § AT q3f 9T
A 1T FEA § 1 A AH S AT A @l
g

o1 gAAAt qqT qGAW . qeqN
A, g AI9H FI7 § f& qrq w=fga
#1 gfez ¥ Ageaqet qwal o wat s
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%t Fifaw 7 @ § 27 9% fag qrasy
AR FEA G I AT fAdgT az @ &
st 7z feqamT oF 92 [ qw gar
2\ fafqezT graa &1 9919 9z ¥ IrEq
A1FT 99 & faa strgar, g7 ZATN qUIA
g M 1 #I7 gW AN F FIA@ FIE
#qez g AT |

Fea| wgEg . F F9F T AT ¥
fag it qarz g, fFT % @ & &
AITFHT A157 FE& A7 9 g2 0F &19 & fag
faaar zrgm qare gomr, & g9y o frae
A AT g agy g |

(saag )

qsq AHNIT ;AN g9 aE feawwq
grar & & sz fret &Y 20 faae fao oy
g a1 30 faqz Fraar & awe fEer
fewsma & faq 5 92 @ w13 §, &Y =@
Wloﬁfi'ﬂﬁ%glqga"mgfq; 9 qq
agh 9T 197 F frg | straw gt q@
TIg Al Mfzg | & fafee ad son
qrEdr g | af®T sz sna fewswa adh
FIATHT qrga. g' ......

(a9 TA)

SHRI RAM JETHMALANI (Bombay
Northwest) : Believe me, Sir. I read in the
agenda that we are going to discuss to-day
electoral reforms. I found that member of the
ruling party was initiating the discussion.
Believe me, I thought that I am going to
hear to-day the views of the ruling Party and
of the Government on electoral reforms and
to-day we are going to have a rational and
intelligent discussion on this problem. I have
got my notes here and I know what I am
going to say. There is no one reference to
Karnataka. But the Hon, Member’s 45 minute
speech has degenerated into an attack on
Karnataka Government and an attack on my
Party. I want to brief myself and I am not
ready to go into this kind of thing to-day.

ol R awg agAm ;AT FEAT
FHUT R O\EW S §0 Fg, a8 99 7
BIr & ALY |
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SHRI RAM JETHMALANI : I am
ready to talk on electoral reforms. But it
has degenerated into a debate on Karna-
taka.

weaw wWgled : & ¥ur FT qFAT§
1 cannot guess into people’s minds.

SHRI RAM JFTHMALANI : Therefore,
please be fair to us. What the hon. Member
has nothing to do with electoral reforms,

MR. SPEAKER :
point.

You say your view-

SHRI RAM JETHMALANI : It is the
combined unanimous view of the Opposition,

wegy WElgw : Ag &1 9ar Ag fF
9 o F1% Iq4 fegrT & 1% AT qTE

FgT |

(saFea)

weaer wgleT © K@ FAAHT &
w1 7@ g | & 739 faas?, a@aF,
feagma r@ar g | § sgdl 7% & I©
TFAIS AZT QT |

SHRI RAM JETHMALANI : This is a
new situation. The debate was to start by
4 O,Clock. (Interruptions.)

MR. SPEAKER :1 shall not get my

will imposed-I go the consensus of all of
you,

=} gwad) AEq agawr : gw F4 &1
fawad qu ¥3a1 &, 4g W TEARE Q

g

SHRI RAM JETHMALANI : Sir. you
be fair to us, We shall see that this is defini-
tely completed.

W*qW  WERA 4T AT 45 HT AT
T Afog | FT g w7 ST § ar qF

®1E 0F T A8 2 |
(3aF9TA)
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HeuW WEEAW : AU FTH A G@AT
fesmeamesg aw sg 2 fw 12 a
Q911 § a1 31F §, a0 1 g a7 fFAT
? 3% JFWT FATF T |

SHRI BUTA SINGH : We know why
they are trying to delay the discussion. It has
been publicised out of dimension by the
Opposition Parties. So, let this be discussed
as was decided in the Business Advisory
Committee, Tomorrow being the Private
Members’ Business Day, I am sorry, We can-
not encroach upon private Members’ Busi-
ness. So, this has to be finished to-day. We
have tried to accommodate them as much as
We-can.This is another gimmick. Shri Jethma-
lani wants to have a second brief. Why
should he have too many briefs when he is
not prepared ?

So, We cannot accommodate the lawyers
here. We cannot have this tomorrow if we
have not finished this to-day. (/nterruptions).

st T fasma quEam g9 71T 7rs
a9 % aF & e T 3T |

A WENIT : HY  FT A 7 Ffaw
qSWT Wl T T@I R & | gy W F1E AT
gs 7 w17 AqAr 7T gRav AAG F, F40
Zaq F1 7Sl 7 W w7 dfsig

PROF. MADHU DANDAVATE :
Sir, the House can decide about the Calling
Attention The House is Sovereign and so it
can decide that the Calling Attention may
be taken up the next day. We have done it
on earlier occasions also. I can quote the
procedents, (Inferruptions).

SHRI H.N. BAHUGUNA : I know they

will not agree. But, let this be taken up
tomorrow.

MR. SPEAKER : Unlcss and until the
House agrees, I cannot agree. I shall go only
by the consens Now. Mr, Kamal Nath, you
were in your legs. You

were carrying on
also. Please carry on.

SHRI KAMAL NATH : Sir, at the outset
after yon have come to the Chair, I would
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like to point out that while Mr. Deputy-
Speaker was in the Chair, I had said that if
there was no seriousness, let us close the
discussion, I am reiterating that to you. I
was at that point,.,

(Interruptions)

e WENAT ¢ FT A FIIF qZ
szfes@aadraar § arw a1 &
T FLI T

it Ty fasna qraara ; q574 wEET L.

e WEEW : qAdrA S0, g8
;MFE Frag { a1 qry fafza &rav § 12
I qF 97 aF41 & |

ot T famre qigaa o & fafa &1
SEITT FIAT § (& 6 a7 & 13 A« FIIF
qzq1 & 1 @FT F ug A qrdAr AW
geara o (smamma) ooy

MR, SPEAKER : We had the appro-
val in the Business Advisory Committee
meeting, This was done there with a consensus
We had an understanding.

qg ag ganqr agi At feax &
139 & FATTTA |

T(sgawA) Tt

WEqeT AENIT : AT AT &1 AN FIAT
wrfge | &fT aq7 as3q |

-+ (smagra)"

=t vdiT wmy : Ag 99 gAT A7 (%
4 a7 ¥ ag fexwma q& grr | 93 gafag
fs 43 & 6 ax aF SAEAT AN
arer war § ST ATATAT FT °A15Z ATH
s &1 Srar @ 1 AfET uF d T AT F AY
» 77 feewwa e gaAr 3 otz fwe ow Tar
gegia & foan
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J”‘ bf 'jfc;fﬁé—uwﬁ;'fif J/M/J;
U')/)’Jﬁdru-’djfzi‘/n,bv{( “—LJW,{A
THRE RPN

Aty
-ULLU/|,IJ/J)|

MR. SPEAKER : I am not going to
budge, Mr. Kamal Nath, you were on your
legs. I overrule this. You carry on.

ottt ARy fawdw GEErgwd
FULT BT F1E AT G ¥

..4,,:’,1,25' )m/'uJJJ/, Pt i

MR. SPEAKER : The Business Advisory
Committee report was accepted here in
this House like that —not otherwise. I have
to carry out the wishes of the august House.
So, I cannot budgedan inch.

(Intrruptions)
FETW T . ATT UF ALUF ATTHT
#1 Bfqad & zaHrT A8 #T gwa § )
(smawrA)

qeAW AT YA AFATE &1 @Y
&1 AT WFX AT FH T AT F 13T ALK
qF 139 & fedtaq & arq wa@ar g

sl TEitz wYT : AT FIIA AT U
#77 78f 7 7 § 7 gaFr Aarfedr B, ag
T T WA AT qw grew A wa
FaY A€ & 7 § ? (smawrA)

A:LA-J“/UJ’L.‘JU\I; i .,/*-/J/

u‘/u/-’—'w\/) uluﬁu(pbf:uluq.,u’)ff

(‘ﬁ,/I) Sl

qQsIm  wAET . AMTA  HYET w2
fsoqe strar &7 fRar
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o} ToitT 7ge : ww X @ T AT
sifaw §, a7 greE ¥ #A A g@ A
t?

P [P P OIS D DLl
gzl

weaw wetem : 3 g@r gAT ) A
saEr &1 fv ggt m| Fag g

o} veT wge : I9H ag AE @

ST AT A

Heger wElEW © qg WUF HATHAT
F1 feqid o T ga¥ gg q@ q IWEE
ot | ggix 7 feqrzs fwar ar .

(zamara )

geaw wgiam ;AT FAAT T
FTATHT TZT AT AATT 2 @ & |

v fasre quEarw ;o HT I3 &
T &4 T T qq & 7 AT YW A1 A
#ifsg |

wegw WE1Ed & grsE & A &l
A1 @1 Z |

SHRI BUTA SINGH : Sir, the Bussi-
ness Advisory Committee’s decision 18 now
the House’s decision because once it has been
adopted by the House it has become the
decision of the House, If they waat to
approve and decide the agenda by the opi-
nion of the House then where is the necessity
to having B.A.C, Let everyday’s agenda be
decided in the House.

PROF. MADHU DANDAVATE : Sir,
let him not speak technically wrong things.

&t THIT AGT 1 wFGA AT TG @
g fe wta s'zzze giar § fF g19% 6 &
& Qe Y F9T g7 W g9 F) A
F & e g
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U P o fe s (b 52 6)
bl S\ doVedula st i)

.20k

HeUW WEIRA : YR UFAT 91 fw
qiq g qAT § g9 faawed @y F
AT K gumar g X AOF HWA Fay
sarar eea feg § 1 g% arava 9@
A 1 @ B oF avw a1 T gey
Fea § ¥ feeswa #rargd siw o= &
fetwoa Fq@r g @1 IAFT HIT EATH
&7 F Fifow F@T )

I am very much disturbed. 1 am really
surprised. I am pained today, Really it is
getting on my heart. How am I to conduct
when my friends who are to cooperate with
me after having a consensus are now trying
to block ? It has huor me. 1 cannote xplain.
For yur sake I am trying to do everything
and you are not cooperating. It is the most
horrible thing

*ofl TEIT WY ;6 FF 4 AT I
ST Uqr HzeEze grar @ Afqa ga oy
™Y ¥ gOrwa & AT § 0 AT w5
A1l qrgez F7 @ E 7

StV si\wl s a ,pd 2067
4,:: led.;)l.g‘:_,u-,/fguf”_/‘d{/ -y
. qf.;—J/JLi)u{:/OJ)J._Jf

WEAW WA : IWIT qEd, § qrHar

g & wor snafagl € a@ 9T gar &%
qr T F& |

il THIT AGT : AIA aF FAGA AL
we

| :?,logﬂ/«jb"-"/g—’du; '

yeqm WERT : AT FFA FAT AT

FW@E N
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| PROF. MADHU DANDAVATE : Let
me}tm.keasubmission. Nobody wants to
80 against what Business Advisory Committee
hn"s decided. Of course, he should not make
“technically wrong statement that Business
dvisory Committee’s report is House's
report otherwise it would not have to come
up before the House for adoption.
(Interruptions) 1t is all right. You have the
fundemental right of ignoranee, 1 con-
cede it.

SHRI BUTA SINGH : Sir, he has no
licence to call others like this. When House
has adopted it then itis House's report.
T am sorry I have to teach a professor. We
can teach the students and not the pro-
fessor,

PROF. MADHU DANDAVATE : Sir,
what I would like to say is that I completely
dgree with you that thé convention is that we
carry on and finish the discussion.  Other
iteme haves " also to be completed but you
must take note of the fact that such an impor-
tant and’sensitive issue #n which we ought
to have begun at 4 Q%lock we began at 5
O’clock ‘and after we started so late, I have
no objection against the initiator of the
debate taking so much time because he had
to initiate on lot of points but when so much
time is taken by the initiator of the debate
and after that if the Opposition’s point of
view ‘does not  go before the people then it
would 'mean  great injusticc and on that
ground if you "want to consider please con-
sider. Ultimately the House is soveriegn
and House by majority can reject our point
of view but sometim¢s  you will ‘need our
cooperation. Please take note of that,

| gegm qziEy @ § a1 61 Fw ArFar
AETE

(zmEqTa)

MR. SPEAKER : I always go by con-
sensus, I.ask for consensus. I request for
consensus.  When the consensus is given I
act accordingly. " v

PROF. - MADHU DANDAVATE :

Many Members of the ruling party ‘were not
very much opposed - let me tell you that.:
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PROF. K.K- TEWARY : Why are
you misrepiesenting us ?  You have no right
to represent us, It is not for the first time
that the House is sitting late. Equally im-
portant issues have been discussed; and we
have sat late till the small hours of the morn-
ing, and we have discussed such matters. All
these things only show how Prof. Dandavate
and his friends are only trying to resile (rom
the commitments which they have made when
they wanted discussion. This reflects on
the seriousness which they attach to it.

weaym Agizy ;- @A ghAar & grow
ug ¥ F97 FT § ) vHT w05 ara A8 g,
ga sl &7 %7 £

.

st vw  fasma q@e o ar .*TT
vredifara ga & &1 ¢ 5 fad wer
F1 Fara BIar ‘

sto ®.%. faamd : 7 s@arei 8 wyd
¥ getze 2, fezwwa ¥ gveds af
g Fmard ¥ arw |gd g

o

1 TR qafqFr (V&) - gq

F Agg are g A€y, wEard K aw
BTN FI AT B . s

SHRI KAMAL NATH :Sir,-'1 was
talking about ‘the - ‘chargés - ‘which- Shri
Somnath Chatterjee had made that our party
had been the biggest - beneficiary of postpo-
ning_or of dilly-dallying on electoral : refoim.
1 yiclded to him. ([nterruptions) 'Sir, he is
stand a little bit, He said,‘this is notaimed
at anybody. But what I say is, the sum and
substance of the matter isthat it was our
party in 1971 which had initiated the subject
of electoral reforms, It was our party which
took up the issue of defection, It is because
of this that whetever ° committees were
formed, were formed under the Chairman-
ship or under the Convenorship of our Law
Minister. But in' 1977 history. repeated it-
self, No consensus could ‘be arrived at
because Shri Madhu Limaye shot it-dows.
Their own constituents did not agree. My
submission is this: Those who are trumpe-
ting the eharges of defection, or trumpe-
ting that we ' are the ‘ones who are not for
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electoral reforms, should look at themselves,
they should do some introspecton themselves.,
The truth of the matter is, these biggest
champions of electoral reforms aie those who
themselves are major participants in wrecking
the electoral process in this country, When
I look at that side, I try to sece which one of
them sitting there is unadulterated-unadul-
terated by defection. How many of them ?
When we look at that side what do we see ?
Most of them are adulterated and when
we look at this side none are adulterated ?
(Interruptions) Sir, they are not serious;
and you may adjourn this discussion.

SHRI SATYASADHAN CHAKRA-
BORTY : Can you see your own face in
front of a mirror ?

PROF. K.K, TEWARY : I have seen
your face also. Sir, we are discussing a very
serious matter and some level of discussion
should be maintained, Right from the
beginning hon, Members opposite have been
interrupting our members. 1 am surry to
say this - this reflects on how  serious
they are about a matter which is serious.

ol vafama qgaA ; 98 |1 3@ @
% fe frad @ agi AT

SHRI KAMAL NATH : Sir, some
reference has been made by Shri Somnath
Chatterjee and also by my colleagues on
this side about the recent news item in
Karnataka. I do not want to go into the
details of that, but one of the most valid
points is: how was the Government formed
there ? My friend Shri Somnath Chatterjee
made a point about a Haryana saying that
we were not a party in majority and we went
on to form the Government. What was the
position in Karnataka then and what is the
position in Karnataka today ? The Janata
Party at the time after the election in
Karnataka had only 62 members, today it
had a strength of 96 which means there is an
addition of 34 members from various parties,
The addition of 34 has not fallen from the
skies but come from different political pacties
or from those who have been clected as inde-
pendents. The 34 members who have joined
the Janata Government did not join for
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astrological reasons. What were theé indu-
cements and seducements ? What was thieir
manifesto ?

PROF. MADHU DANDAVATE ; It
was a common manifesto, I had associated
myself with that manifesto. It was a Japata
Kranti manifesto. 1 had released that
manifesto.

SHRI KAMAL NA]H : The induce-
ments given to these 34 members are all on
record as to how many of them got Ministers
posts, how many got Chairmanship and one
of them has also become the Speaker, It is
unfortunate even the office of Speaker is
being degenerated and being given to a
defector. This is most unfortunate. Ironi-
cally, the same people who have formed the
Government in Karnataka by defection have
survived on defection and hope to thrive on
defection are now making the most noise.
Somehow a rather disturbing tendency has
come in our country that whatever is done
by the Opposition is noble and pardonable;
but should something similar happen for
our Party, there is a loud cry saying that
democracy is indanger and things of that sort,

Sir, without going into the details, I
would like to mention very briefly about the
statement of Shri Byre Gowda what is the
background when somebody makes an accu-
sation ? When somebody produces a tape
from his pocket and says he has got the
taped version ostensibly the recording of
someone else - I think the press as respon-
sible media and even my friends should look
at the background of this person. What was
he and what has he been? In 1972, he
contested the elections on each ticket. In
1978, what was he ? In 1983, he sought the
Congress ticket and when he was refused
and rightly, so, he contested as a rcbel Con-
gress and won as an independent. Today
the same person makes a charge that an
attempt is being made to bring him into the
Congress (I). I think everybody will agree
with me on this that only a Legislator
who defector is a can be induced or
seduced, If somebody is not a
defector to start with, he cannot be
induced or seduced and this is clearly
visible when you look at this side of the
House,
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Now, I come to electoral reforms. This
is the real thing which has been a matter for
concern. Mr. Ram Jethmalani said he does
not want to talk about Karnataka; he only
wants to talk about electoral
Ishall talk about the electoral reforms A few
months back on the floor of this House, 1
had raised the issue on electoral reforms.
Even my Communist friends will agree that

whatever electoral system we have had
worked. It may not be a perfect system and
I am not saying itis perfect. Jam not
saying that any system has to be a static
concept. Electoral reform has to bea
dynamic concept, I quite agree to it. But

Jet us also recognise what we have achieved
in the last 30 and odd years.

AN HON. MEMBER : Zero.

SHRI KAMAL NATH : Zero for you.
You would not be sitting here and would
still be in the bye-lanes of Calcutta if you
had not followed the electoral process.

Sir, individual motions on electoral
reforms will vary from nation to nation,
situation to situation. from one ideological
climate to another, from one party to another
party also. That is why we have not been
able to arrive at @ conscnsus,

Standing on the floor of this House
some months ago I had asked that an upper-
age limit be fixed for these seeking election
to Parliament, because the faculty of man is
subject to bivlogical decay and it also makes
room for new faces to come up the political
ladder. It is better for us to see a retired
MP than a defeated  MP. After this Shri
Morarji Desai and Shri Jagjivan Ram wrote
to me and opposed this. They had certain
coments to  make which I would not like to
go into. This was a suggestion 1 made. It
may not be acceptable, but it was a personal
suggestion of mine

MR. SPEAKER : Fof your information
Prof. Ranga 3also vehemently opposed

this.

~ SHRI KAMAL NATH : I know, Sir.
But he has, goce out and Prof. Dandavate
‘will tell him, T‘had -also said this in this
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House and  demanded a scheme for ensuring
that Members of Parliament and State Legis-
lature enjoy an image above public reproach.
Some of them sitting here were presnt here at
that time. I remember one of them, Profes-
sor Dan davate was here. My suggestion
was that there should be a scheme, which
should be obligatory for all MPs and MLAs,
to send annual Statement of their Income
and Assort and similar documents for
Members of their family to their respective
Speakers. I had also suggested that the
Speaker should publish this every year in the
newspapers showing whatever information
was given.

PROF. SATYASADHAN CHAKRA-
BORTY : Are you serious about it ?

SHRI KAMAL NATH : Mr. Specaker,
Sir, myself came to you in the Chamber to

give my own statement, which was not
accepted,
SHRI SATYASADHAN CHAKRA-

BORTY : Is he serious about it ?
about his property,

I know

SHRI KAMAL NATH : Yes, I am
serious.
SHRI SATYASADHAN CHAKRA-

BORTY : Mr. Kamal Nath, you have Benami
property.

SHRI KAMAL NATH : You can come
out with it. T hope this suggestion emerges
as one of the major matfers in the quetion of
electoral reforms for which a lot of paper
work has been cone and a lot of considera-
tion has been dore at the Government level
and at various forums which have been held.

One of the most important aspects of
electoral reforms which I think requires im-
mediate attention, if democracy is to survive
in this country, is to curtail the growth of
regional forces.  Regional forces pose a
great threat to the integrity of India =~ While
the Constitution in general and the Represen-
tation of the People Act also freely allows
regional organisations to indulge in political
activity, a special problem has arisen because
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of thc election to both the Houses of Parlia-
ment. The role of Parliament is to enact
laws for the Union. And I stress on the
word ‘union’, becausc regional parties likely
to be contesting in the next Lok Sabha poll
are most likely not only to be confined to
a single cluster of districts,

Naturally, these elected representatives
are without any stake beyond the boundaries
of their own States, or beyond the bounda-
ries of their own districts.  Often, the ideo-
logies of these parties are at variance with
the national goals, such as strengthening only
a particular State, a particular region, or a
particular language or strengthening a parti-
cular area.

Here lies the danger to national unity. If not
checked, we may have law-makers who wquld
readily put regional interests about national
interests and talk of their own State’ honour,
when the nation’s honour is at stake. Even-
tually, the tendency will spread ; and more
and more the party system gets splintered,
parliament will lose its comprehensiveness,
being reduced to some kind of a district
board.

I suggest that whatever has to be amended,
be ameneded to stipulate that in order to
nominate a candidate to the Lok Sabha-by any
political party - they must have MLAs in at
least three States, to the extent of 5% of the
total strength in each of the House, or 10%.
The State partses and district parties are
free to legislate for their own States or panch-
ayats or district boards, But India cannot
preserve its integrity by allowing parochial
interests to overshadow its broader policies.
This is important, before events overtake us,
and there is greater fragmentation of political
constituents of Parliament.  Our party’s
strength in this House is above 350, But
when we look at the respective strengths of
political parties in the Opposition, is there
any political party whose strength is such
that without the formality of alliances, it is
worthy of being called a political party ?
This is the fragmentation and splintering
which I do not want here; I want to
avoid it,

SHRI KRISHNA CHANDRA
HALDER (Durgapur) : There are numberless
factions within your party.
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SHRI KAMAL NATH : You seem to
know so much about our party, why don't
you defect ?

Anothsr area requiring some attention
is the extent of non-voters, which occurs
because of two things: one is that the regis-
tered voters do not vote, the other because
voters are not registered.  Non-voting is
penalized in some countries like Australia,
New Zealand Belgium. We must have a look
at some of the impediments for registering,
and some of the Procedures, We should see
whether they are cumbersome. We must see
whether we can perhaps have a system of
automatic registration of voters. There can
be another side to this, viz. non-voting is a
kind of passive consent. So, this matter
also requires to be gone into, in more
detail.

To maintain democracy, there are
certain rules of the game, These rules
of the game have (o be applied to all
parties.

But what is most important is that
whatever reform may take place, it must lead
to a stable government, for it is a time tested
theory that only stable government can create
conditions that are essential for development.
There is no doubt that the time has come to
raise certain basic questions of our three-
decade long experiment with the present
electoral system. The past three decades
offer interesting and varied experience, The
way open to us is at harvest this experience
and to arrive at a model which has adapted
itself to the times and to the objective condi-
tions prevailing in India.

! Taity agz (agreAge) © Wgaw
TAFT  FIEE, AT A s o mATAY
ggg sy a1 f& fog zfew qugw
qgE T W@ § @A g AW FWQ
fegn FFd ga 9 F a A FFA
forg® gorema F o o qlerfaat gidr
g frawd @t &, 9% faq ge avwm
i fe frg add ¥ o g fearar
aFar g1 afea 40 faaz gak Amg
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qrag A fas sqrsitos Y eemw ¥ A
faar fzo 1 3781 war f Y Waar faeew
gagwa &1 § ag g® faarfaar & fauga
#fgar & 1 & gwy w@rar fF ¥ gm
faezn qv a@tFa wAz 77 A5aT §
31 g fiwwd & 397 F@ aHar
fragi 99T & gEigRag ¥y EfF
ag g# fxarfaar & favraa & faan &, ag
g% ara &) A&7 =9 fgeew & qar #1¢
qudt §, 7@ 97 gh @m=ar wifge | whgar
farzn & mudt adt @ & aqua g
g qifeql a1 A wiEr @ A @z Fh
arafa #1 gifea agfezr | A am
A9 52 ® AR & oI aF b H(HT & |
g7 <2 * AT AIHIT AN IAFT 449
fradt Az fag 1 79 57 ¥ 47.78, 79 62
H4a 9087 67 % 407, 7y 11 &
48%, T 77 % 44 O, T =m0 #A
429, AT FFT F AIFIT aAT | FL IH0
aar g srar § fe Asar fazew @ asfia
graTa qar g Wy § 1 A% ;g 297 faZa
#ogF TT FAT T TFRAT AT
Fa@afes qiff 1 qAT F 9TEIT AT
qrff & wF@EA A sarxe fadr qfeT
agAdtz Eid g€ TaT M &Y FqifF ITH
dzg sarar fadt afrzas FaAfe ardt
F 189 52 % zaw facge fiad & aar
AT T TH QAT gar fe e S«
qrg=w 9t 3z sarar fadr F7¢ qet w
dfea iz sgrar fast saafea o
%1 | ag Aqar fasew ) qa@ I@ qE
gi1ge fageemw #1 a9y F JE@ R
asrr ok f& e s fag aga &
war fear, snfew @rga & ar fear, ar
W wrgw 7 aar feqn, ar # qar fwar,
gafag I arg gw w3 @ & wipar fawew
qe &8 TR faeen 1 frarg ¥ wawt efag
& ag ,im t ar ﬂff RITLE
(sawam) -
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gafag, 3%t @I A @ FEw
@t &1 ¥w faezs 1 FgAR 9T @
&% wfgg | 9% agT AR AAF G
a%d § 1 gOrad fegaZaq &1 o adw
fana grawias qie & wfeg gark agt
sy gar A 2, ® Fumar g qar Aew #
AE g agwar | FfFq, aga ax Tow §
Ty THAT, €FrET, IWATH, 19 Arfe q@;t
97 gz agl fazew 9r) afsq s
fazz faeza @ fear @t g4t & qarfas
A1 97 AT EFEZ BT &) qSG AVF A
FIW FT @13 | OF AIGAIAA f®qT Araw
gfw 3ga wifext sarar agar & 1 agr
Fqa & ag a1 a1 gwar e fas g
qifzal &1 92 ®1 gAwG T A Q®
arg qrdzs wr§ g @Y &1 ) g9 facew
% qera & garfas gw & Sfaq st
qg it 1 g & gFar @ & gasr wedr
frar Ffezzga'ar Avger FqAY 93 )
gfezzggdtr g1 awdr § | 49 qiw on
qrar § g% Ffeczgy 'l 2 awdr § 1 g4
awg % faez faezw gy gwar § | dez
THAT 7 agT & 39 F agrafaar ¥ §
IgF1 wdr fwar g T FAr @y
awrdifagl #1 Swwa gark gt & aFAr 2
arfF ag fawea &ragra g1, s ¥@T a7
aFxar § @I gq®) T faar v qFqn g o

gait ggi faw @udr goIwa &
fazzq # adf & afes gaweIe aunad
Wt 3w AW aga san aufaar §
za qufedl #1 Aqsiwd & Sl ) o
qIaAr g § | qx Ty &% @
gI®T A9 AISYT ®LT | Agi ¥ faed
Tt e gt § ozt ¥ ¥Aq ¥, adH
¥ gufaai w& & wwat § ) 3w @
& agh ¥ wF< forg far 2o geiaww s
FT oy §, 3ok v 2w @ ad 2 o
¥ a7 g¥ favwa o ot @ qaam)
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qgdt & a1 §1= o fezfaw &1 @@wra q
HTAT TTAT F AT ST FAIE FT LTIWH
T H7AT 9LAT &1 | AT Fa fqeF FArT P
@ § | oF F Sqrar SNgY ¥ TH A €
fowrag fam @1 & f& gzard g9 ey
Froaae 7f FT @ § faaw qeadz
Fiag € & oAy g qfrai & B
g qeardy & fosag Faq 1 sroq ?
ugEied qr FEIEIELTT A1 1 uw & Al
&1 stroay wfFT sa ag T FaE ot &
Fga ¥ warfas & @ & a1 agr wfewa
& srar & (sgawA) § ardf qifafewr
T AE FT 771§ § gAaee e ai
A FTIQIE | X HGET TET §, FF
F1 za1dy Q12T AT Y wFar & AT a7 A9
A FY N fegwd dw s @FAr ) Fw
< saver g 594 21 3z Ad FT AT 7
f& sraay widf &1 TEr AT § A1 FT F%
Wr 8 F fedazT gar w@r g ale zamn
gz faar svar wifgd o garar o gAawA
Fiama 3% 717 F1E FUWAN AL & oY
z g fgafad # zurdr waz FT 9% ) 9T
s &7 frvrgs ug o QU ooF A7
Agi@are § & ar &1 Ar aFAr ¥ ) 9%
FAF FIX A OT ZIN GIE T qzAT &1
AWGT B1F & | FH FW @ & Ag
faad § 1 2" A8t faw W@ & 1 o 9@l &
faa s & g7dt #1 A8 fawy ¥ 0 e
¥ ory & a1 w7 fear snar & fr geAiEe
|TC g1 | HIES AT & RQ E, uw o AgY
@ & ar gedtHe w2t & @ow ) § guegar g
fo 7o ga & fau ggwa sfawa #1 sqq
quia g1 fzd | gz Fgr 1 wFAr g
fr zad a8 gy 9T gAFwA &wfwaT F7
quitadt &1 giar gfras agh § 1 dfFT gH
dftegaodl § da@ 9T wF @A A
wedl §1 gwar § Hfezzgn’dr & 739 9
adi ar fefezaz 371 9C a1 9 ¥ 7 &
grew £ 2 aFar @ fFasr sw fowad

NOVEMBER 17, 1983

.special ref. to defections. 460
(Dis)

& w1 aF T Famm wrak feoganr
ag ¥ saefaat & @ &

wT TaEwA AT & A amad
THawA HfAwa & Wraga AT wrEr g
Fffa gawa sfama & aw #3 T §
fr fra #Y forwrag $7& § F97 & AR
afauriz 3% &1 IaFT F1E @A TG {0
faq & fawrs ag fasrgs feawz Taar
g 37 9T yAq qUAT AF Frar g ad
g1 gANw 1T A 6 qF ¥ sray #faq &
fegaarst qra feg  gefafaegoa &
famis afFa fo §r #1€ qama 78F faar
TAT g | TAwA wfawd ot wwgw g
g% ghidea aamr A [fzd ) 189§
T F1E Fmraqr FE L GO F

o T @ @ frefaw snfeas
oy frsrez feqr w7 kar & sz & faad
N EAR el 7 SAr ZAF AT NS
frsrez feamror @3 & a1z g T ey
F g A & aarEr gaw foz ¥ Sar
e 1 fre & 15 FTHAGAT § 909 AT B 1S
a% qgf 921 TF 1 FX S5, 6 A1 A AT
IS fawaar 2 ga @19 y=@T A7E A1fHE
2V ERTY " grag w4l g grar
TAF GRT AFIAT AT g& \ gAfAU gaH
€1 &Y gudts &1 s #ig oEr
feagas & foa¥ | w7 & gz ammar
99 FT qF T FAC 9L T@H ¥ S0AT &Y
98 3 grf F12 & S wfEd 7z
feagaea zmisedt dgma sHIwT &
wraga g1 Fifgd 7 f& feugo, wfavaz
ar QHodoUHe & FTAT MiAIagfed &
qraga | @ ar F1€ wraEr 9g Gar g Jq
&rre § o ag ot &1 osad fog &

I F 9F FT G f CHECE
g Tar § #9\fF gFIWT H FIH G@r @
Far & 1 g7 ozt wAdlT v aig ot
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Al &1 asar § | @A ot a1 & &3
gFdl & | AfFT gmit ¥ |l F fad @
%31 giEeFw @At § 1 gafAy wrAfan
qwT w1-FIA gy 1 78 gAOT 7F A
gqrar qr fF agAdz # 436 ¥ g
wrgfan @4t qifed, afer ag are ad
g qwr | @R a1t &t g Adf & s W
FC A ATIHT gAqwT F garfeas dret
_war &, agt a%w f5 aF & qmifeas ot
dfeq ok famis F1E Fraard T8 &
asft ¥ awifs ax & w1 § fe ag
qaqd &) 9T W & 41 fafwe agr
a§ 8 awa gwa gz § v ag Fiet
gaw § | cafad sz &1 qvw ¥ greAfan
g1t qifgd 1 9% fd g Tada A
frqr 1 wFar § FF €A gTAEH WY @iz
aar g%t qr2f vy fRar o awar & Ag
SRUF & 10 &1 OF R 5 HATTE
3T 2 @, @3 qxdr W e FIEE A
qY IAFY €T &) ILE ¥ WEIF AT
wfg@ | wAr gqEwT ¥ am
featgarza & @A §

IHUT QOIH gHAHAWT F7 § A TGT
iz ) g e ¥ fAzx F agEhd
w1€ Ntargg AT Jfgy | 9% A0
gdegifae aaAl w1 wed) @ wedt SQEqE
wr wifgy aqifs gad @9t w7 o
atc qut W feaee feemger w702 R
¥iard) it B 39 o A FAN ax
qz dmw @ & fay wradws 3

fradt ara fedewa & qarfeas 98
sgft 8 1 gwd aar § Fs gfaamar # frg
TO% qt gF e B gAN ¥ FE, fF
ag qet dwifd ofes Aifed sk

gan faq ¥ W& ag, § 7 waqw
¥ Bdw A o7 fvar, aradig gdw
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wAg 9 A a1 wF adrna gl w7 fa,
AT grga A wwq a7 gAY Agdr W@
garar fragt dwifed o ad 9§
3g%T 1w fafqezz aaq faar

giy dawg & vsg Aat (ot wifes
wizeaz &@t) : a4t fasma arg o & @
STq A9 qiga # qar fzar qr

At T agz & ar gEfaa wg
@z fe ¥ar feqama fas sredy arar
F1fed | a1 %7 Tav &Y awar § 5 g9
afgdtss &1 A5 ¥ aga & qrdfor qF
TAZ CHEST E1 AT HYT ITHT gACHIHE AT
fast @rg @i &1 a9 ¥ 78 & @r &Y
aYe 3z @izt fear oF o2t & qan gar
WIF AT gH A 1qW TWAT 9T |
zAm AT # Yfaar w1 & qqwa qET
v s arga & feay gfefagus &
qrZT agt anmar g’

gafaq 37 qifadls F1 F6TqTC
frdt qrft & fad X ag arfads
o1 Az 727 g1 W@ @), SHraardy ¥ IS0
wFhizas 7@ g gr ¢ ar qg v Ay
gtz & fad ge-gwifag § | sa@ fadr
ATHY TO T A GHLL FET 920 fo
TAA AT AL IW i) FY AAX A
frga @ & w17 dw@Q A7 AT Y XY
ar qréfa &1 944 gA@FR @Y 73 8, IW@
faafad & go grar arfga

7 qrEqEd @ fF g9 qIeE 9 oW
ZET ) gAN HAUAT & qATq 3T faA F
@iy ®r gE g, aAm fwsig 9v
qI9q 1 w3 ¢ | & gwarar § o wgw
& TAT GRF FQ FEl 9T N FAAY
A< za faafasr & 1§ w77 I5a7 |
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MR. SPEAKER : Rajesh

Pilot.

SHRI SATYASADHAN CHAKRA-
BORTY : Sir, I would again request you to
see the attendance of the House, I have
talked to the Minister also. You adjourn
the House now. Let the discussion be conti-
nued t omorrow after Question Hour. It is
a raquest I have had talks with the Minis=~
ter also and he has agreed.

Now Mr,

MR. SPEAKER : Let the Minister come
and then we will decide. -

SHRI SATYASADHAN CHAKRA-
BORTY : I have talked to him also,

MR. SPEAKER : Let him come. Where
is he ? Bring him in. If you all agree, I have
got no problem.
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SHRI SATYASADHAN CHAKRA-
BORTY : We all agree Sir. You should
agree. ..

(Inrerruptions)

PROF, MADHU DANDAVATE : Mr,
Stephen wants to say something.

SHRI C.M. STEPHEN : No, I have
nothing to say.

SHRI SATYASADHAN CHAKRA-
BORTY : Sir, I can assure you that Mr,
Buta Singh has agreed.

MR. SPEAKER : Let Mr, Buta Singh
come. Look here, Professor, I am in your
hands. If the whole House says, I have no
problem.

SHRI SATYASADHAN CHAKRA-
BORTY : Yes, Sir, the whole House is
agrecable.

MR. SPEAKER : Then let him come.

PROF, MADHU DANDAVATE :
When I said Mr. Stephen has something to
say, I meant not on this subject, on the
adjournment.

SHRI C.M. STEPHEN : I ean under-
stand what you are telllng me.

SHRI SATYASADHAN CHAKRA-
BORTY : I would request you, Sir.

MR. SPEAKER : You bring the con-
sensus to me and I have no problem.

SHRI SATYASADHAN CHAKRA-
BORTY : All are agreeing Sir.

MR. SPEAKER :I1am only for the
consensus.

SHRI SATYASADHAN CHAKRA-
BORTY : It is only a request to you Sir.

MR. SPEAKER : I go according to the
request,
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SHRI SATYASADHAN CHAKRA-
BORTY ;I would request the Treasury
Benche also to consider it, Let the discus-'
sion continue tOMOrrow.

MR. SPEAKER ; I am morally bound.
I am committed to it. If they had not made
me commit, I would not have. Since they
have wade me and thatis why I am com-
mitted, 1 am morally committed that I will
carry on the discussion and they had made
me agree.

So, I will not budge an inch from
that,

SHRI SONTOSH MOHAN DEV
(Silchar) : Sir, we should not defect from
our principle. Let us finish it today.

MR. SPEAKER : I am not budging.
1 have never budged in my life,

SHRI SONTOSH MOHAN DEV:
Thank you, Sir.

MR. SPEAKER : 1 stand where I
always stand. I have never budged an inch
from my position. Where 1 have been, I
have been.

SHRI SONTOSH MOHAN DEV : You
are the only man who is not defect.

SHRI RAJESH PILOT (Bharatpur): Mr.
Speaker, Sir, the subject that we are discus
sing is one of the important subjects in the
political life of our country today and you
really feel bad in a democracy when one gets
elected with undemocratic methods. Every-
body has talked about defection that so and
so have gone and formed a government. I
will not touch that point, I will go on the
root as to how a person gets elected in an
undemocratic way. Let us remove that
cause first how a person gets elected because
these are these people who get wrongly
elected and follow wrong methods. I was
listning to my hon. friend from Lok Dal and
he was very mildly speaking, as the law of
the nature is, that it does impress someone'’s
feelings and someone’s sentiments and some-
one’s emotions when he has to talk the truth,
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1 had been involved in some of the elections
from our Party side and 1 would just explain
how as on today, after 37 or 38 years of our
independence elections are taking place in
our country...

(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY : Just a minute, Sir. The Minister
is here. 1 would want him to say some-
thing.

19.00 hrs.

SHRI BUTA SINGH : I have checked
up the Calling Attention Notice. The hon.
Members who have given notice are not agre-
eing to postpone the Calling Attention. In
the other House, there is a Calling Attention
on the same issue, So, in this situation, it
is not possible to have a Calling Attention
and also a discussion, Otherewise, 1 would
have readily agreed to the suggestion of
Shri Satyasadhan Chakraborty  So, there is
no scope for this.

PROF. MADHU DANDAVATE : Who
are the members who have given notice of
the Calling Attention 7 We will request
them to take it up later. If Prof. Tewary is
there, the case is gone.

PROF. K.K. TEWARY : It is by Shri
Harikesh Bahadur.

SHRI BUTA SINGH : The hon. Minis-
ter has a Calling Attention in the other
House tomorrow...

SHRI HARIKESH BAHADUR (Gora-
khapur) : Nobody has consulted me,

SHRI SATYASADHAN CHAKRA-
BORTY : This being so important...

MR. SPEAKER : Shri Suraj Bhan is
there, Shri Bhiku Ram Jain is there, Shri
Jethmalani is there,

SHRI BUTA SINGH : The hon. Minis-
ter will be in the other House. Otherwise,
it could be done.
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PROF. MADHU DANDAVATE :
Sometimes the Minister of State can attend
to it. On past occasions, it has been done.

SHRI NARAYAN CHOUBEY : You
appoint Mr, Shiv Shankar for this.

PROF. MADHU DANDAVATE : If
the Minister is busy in the other House, the
Minister of State can reply in one House,
During the Janata Government 1 did it on
six occasions and on one occasion I replied
to the Calling Attention Notice on behalf of
another Minister. That was the adjustment
that was made  So, it would be possible to
adjust among the Ministers, one remaining
here and another in the other House,

SHRI BUTA SINGH : The same issue
is coming up in the other House; otherwise,
we can (ry to expedite it.

PROF. MADHU DANDAVATE : Some
other Minister can reply there.

neaw WEtaa - §H HT FIfqn | audy
e g1 Sraar ;

Don’t worry.

SHRI SATYASADHAN CHAKRA-
BORTY : Mr. Buta Singh, we will have to

work together in the BAC. Please co-
operate.

PROF. MADHU DANDAVATE: I
will make another proposal In the other
House, the Calling Attention Notice has been
tabled by a membcr of my party, IfI
mistake not, the first name is that of Dr.
Mahishi. I would request her that the
Calling Attention... (Interruptions) All I say
is that we can persuade them to take it up

on some other day. If thatis done, there
will be no difficulty at all,

SHRI SATYASADHAN CHAKRA-
BORTY : A good idea,

PROF K.,K. TEWARY : The former
Minister should know that Rajya Sabha has
a different set of rules, In the other House
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any member can demand a discussion,
whether his name figures in (!ic list or not.
Further, we cannot decide the business of the
other House. It is not possible,

SHRI RAJESH PILOT : The House can
consider another suggestion. Today all of us
can give our ideas. But the Doctor of Defec-
ctions is not present here. So, if you want
to hear his idea also, a person who is holding
doctorate in defections. who hed his political
career on that basis, we can decide to
postpone it.

I was explaining to you my experience,
how a citizen of this country has suffered for
37 or 38 years. The first duly of this august
House is to do something about that citizen,
who has not been able to see the voters’ list
or ballot paper for 37 or 38 years. After-
wards you can decide the rules and regula-
tions'to cover defections. First we have to
think about how pcople misused all proce-
dures and resorted to rigging and booth cap-
turing, 1In 1980 I was touring a district in
Western UP and I went to a harijan colony
and approached a poor harijan and told him
¢'today is the voting day, you come and exer-
cise your vote”. We told him how a ballot
paper would look like and how he should
vote. That harijan, aged 65 or 70, said ‘‘this
is the first time in my life ] am told that
there are elections in this country”. I asked
him: ‘“there have been so many general elec-
tions in the past; how is it that you have not
seen a ballot paper ?° Then he explained
the history to me, how the elections have
taken place in thai part of the country and
how some deminant political parties covered
those areas.

19.05 hrs,

[SHRI SOMNATH CHATTERIJEE : in
the Chair)

Sir, polling booths are planned in
such a way that Harijans and Scheduled
Castes have to go a long way. There is only
one community which is dominating that
particular area Once 10 people were sitting
near the polling booth. (/nterruptions) When
a Harijan went there to vote, they asked,
‘Where are you going ?" He renlied, ‘I am
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going to vote’. Then when they scared him,
he said, ‘I am going to vote for you,” Then
one of the persons there said : ‘Why don’t
you go to the polling booth ? We will do
the job for you. This is the way some of
the areas are covered. (/nterruptions).
I am not touching the State, I am touching
the places where I have seen I am not touch-
ingWest Bengal because I have not been there
I had been to Western U.P, I find that some
of the leaders cannot afford to move from
a particular district, their constituency. They
cannot fight from an where else, and they
have been fighting from their individual
constituencies on the conmunity basis only
on the assurance that they will get through
because of these two procedures—rigging and
booth-capturing. Once one of the candidates
or political leaders was moving out during
the election days and when he was appro-
ached workers who said, ‘This time the
Government is very strict and they do not
allow the people to move out, he said, *What
ever you this is my last clection in my politi-
cal career, you must get votes for me.” The
results have shown that we have Government
which takes strict measures and people have
been free vote. So my reouest to the Govern-
ment is this First you make the law so effec

tive and the arrangement so strict that the
citizen can go and vote freely. Think about
anti-defection later on but think that every
citizen should have a right for free and fair
elections.

I agree with some of your suggestions.
Your did mention about Haryana where
many things happened. Fortunately 1 was also
around that place. In those days 1 read the
INDIAN EXPRESS which said: ‘Visit the

camp in Kalka’ Then I went to see the camp
It was reallv a horrible sight, There were
Jathedars standing outside the camp with
guns and kirpans and Mr. Devi Lal was
sitting there He was not allowing any person
to go inside. With the figures I am having I
am hundred per cent sure that it was a whole
group of persons who were locked inside
irrespective of the parties to which they
belonged. The fact is that it was started by
one individual leader, He locked up every-
body. MLAs were picked up from their
houses, they were locked up somewhere,
their family people did not know where they
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should not exist in a democracy ?

Booth capturing has become a common
thing, Some of the representatives do not
have sympathy for the people and they come
through elections by all means, It has happ-
ened that people have come through with
their tactics. I have my experience in Tripura
In one of the polling booths there were 40
ballot papers in the Presiding Officer’s
pocket, T said I am a Member of Parliament
and I asked, ‘Why is it that you are keeping
the ballot papers ?” He said, ‘Yes, it is
wrong, What can I do ? We forcibly picked
him out and explained to the concerned
authority stating that this was the thing. But
by that time it was 4.30 and polling finished.
And if you see the list of voters you will
find that 100 per cent polling was there. The
Government must have known all this by
now after 36 years of our Independence, So,
I suggest  that at the moment  we must
rectify the lacuna in our voting patterns,

The polling booths for Harijans, Sche-
duled Castes and Scheduled Tribes and weaker
sections may be separate where they can go
and freely vote. At least, by now, we know
the areas which are sensitive and where the
rigging takes place and where the booth
capturing takes places. These areas must be
earmarked where strict measures should be
taken by the Government to check all that.

Talking about defection, I was in
Garhwal during the clection. A foreigner
stopped me for a minute, There were three
flags on the treec. He asked me, ‘‘What is
the first flag 7. I said’ “This is Congress
(Iy's flag.” He said, ‘‘Mrs. Indira Gandhi’s
party ?”. 1 said, yes. Then, he asked, ‘““What
is the second flag ?”. I said, *‘This is some
Independent’s flag.” Afterwards, he asked,
«What about this third flag having 5—6
colours 7. 1 said, “This is Mr, Bahuguna’s
Party flag,” He asked, ““Does it show how
many times he has defected ?”’. This was the
remark made by a foreigner there. This is
an impression they carry about the Political
character. This was his remark. You can
take it lightly or seriously, If I were the
Party worker, I would tell my President,
«Please make sure that we do not do such
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things.”” This is the Political reputation that
we are having at this moment.

PROF. MADHU DANDAVATE :
The same foreigner told me, ‘“The Congress
(I) represent a tricolour. Does it stand for
triple defection ?”’. I do not know whether
he was the same foreigner,

SHRI RAJESH PILOT : Your experi-
ence should be more because you are elder
to me,

This is how the eclections are being
confested and won. This is how the People,
for their political carer, have not moved out
of one particular constituency because of this
reason. Let them go and fight elections from
another constituency, If he is a national
leader, let him go and fight from another
constituency, from another State. They will
never move out. They will always stay there.
They have a PUCCA system by which they
have got paid workers.

Lastly, 1 would say that money is Play-
ing a big role in the elections. The elections
are becoming costly. Everyone will agree with
me. The State Governments can fund these
elections,

PROF. K.K. TEWARY : 1 do not
agree, I fought with very small funds.

SHRI RAJESH PILOT : The elections
have become very costly. The State Govern-
ments must make some arrangement whereby
State funds are made available to the parties
or to the individual candidates to fight elec-
tions.

In conclusion, I would say that the
first and foremost thing is that a citizen
must have an access to the bellot papert
There should be free and fair voting. There
should be a proper channel by which he can
vote. If we can have that system, the defect-
ions will never take place. It is done by those
people who win elections in a wrong way.

PROF. MADHU DANDAVATE : Mr,
Chairman, Sir, before I say my observations
1 wish to bring to your notice that besides
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my Party, the D.S.P. the Congress (S), the
Janawadi Party and the Rashtriya Congress
have already informed you that their time
may be given to me.

MR. CHAIRMAN : 1 have
intimation from D.S.P. only.

got an

PROF. MADHU DANDAVATE :
Other Parties have also informed you.

SHRI NAWAL KISHORE SHAMA
(Dausa) : What is the time allotted for all
these parties ? (/nterruptions)

PROF. MADHU DANDAVATE

Sir, at the  very out set, I must say that
on the very first day of - Parliament when we
on the Opposition side insisted upon the
issue being taken up through an adjourn-
ment motion, our only contention was that
this is an issue on which the Governments
needs to be censured. Under 193, we cannot
censure the Government, That is why we
were keen that through an adjournment
motion this issue should be raised. In the
Hon. Speaker’s own wisdom—I do not wish
to doubt it and challenge it— he decided not
to admit an adjournment motion. But I
must point out at the very beginning, when
there are issues which disturb the mind of
the House, the oppostion does want that
such issues should be taken up through an
adjournment motion.

1 may recall the attention of the House,
through you, Sir, that during the days of
Second World War, when the members of
the ruling party as well as the opposition
were gravely disturbed by the handling of
the situation of War, the Labour member of
the House of commons, Mr. Herbert Mori-
son, tabled an adjournment motion because
that adjournment motion reflected the agony
of the nation. It reflected not only an agony
of the Opposition but it also reflected an
agony of the entire nation, When the
adjournment motion was debated and discus-
sed, since the conscience in the House of
Commons was not nationalised, nor was it
frozen, there were members of the ruling
party who rose above the party'and they
stood by the nation. They voted for
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the adjournment motion. As the democratic
traditions would demand, the ruling party
itself decided that they must step down. Mr.
Chamberlains Government steped down and
Mr. Churchills’ Government came in. That
was the historical singnificance of the adjourn-
ment motion.

So, when we strongly feel on a parti-
culak issue, we insist that an adjournment
motion should be admitted. We are very
sorry that it was not admitted. We are very
happy that, as the second best, the speaker
was kind enough and the Business Advisory
Committee was considerate enough to take
up this issue under 193.

I would like to remind our friends on
the other side that Mr. Ram Jethmalani had
felt that a wider debate on electoral reforms
was called for and I had myself initiated a
debate on el~ctoral reforms on 2Ist Octo-
ber 1982. I must say that the debate went
on in a very healthy manner and the aspects
of electorel reforms were debated and discus-
sed. I am not saying in self-praise. Mr. P.
Venkatasubbaia who replied to the debate
took note of a number of points which
I had made as a constructive solution to
the problem of electoral reforms. That issue
was already discussed. I want to make it
expressly clear, if we insist on this issue, it
is really a cover to discover basically what
is happening in Karnataka in which Centre
is also involved. Because of the failure of
the antidefection law by the Centre it self,
the aberrations and distortions are taking
place in different States. That is how I feel
that even what is happening in Karnataka
should not be a matter of concern only for
the Karnataka Assembly and the people of
Karnataka but it should be a matter of
concern for this Parliament because it is our
failure and it is the joint failure of the
Congress (I) and the Janata Party that we
have not been able to bring forward up till
now an anti-defection law. The anti-defection
law has not been enacted and as a result of
that, such aberrations and distortions in poli-
tics are taking place. That is the reason
why I have raised this issue,

As far as the problem of Karnataka is
concerned, it is a disease that it will land us
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in and that is why as a preventive measure,
I want to take what is happening in Karnaka
as a signal to Delhi also. What is hyppening
in Assembly there is a signal to the Parlia-
ment also, And that is why. asa Member
of Parliament, irrespective of whether I
belong to the Opposition or the ruling Party
to me it is a matter of the deepest concern.
When the question of Karnataka was brought
in, a lot of statistics were mustered. My hon,
friend, Mr. Desai, mustered certain statistics,
I am glad that Mr. Desai who I know is one
of the cleanest politicians—I have no doubt
about it —because of somebody else’s advice,
did not get uanecessarily involved in this
game, He is not a person who would get
involved because when the conversation was
going on between Moily and Byre Gowda,
it was like this:
“Moily : K.H. Patil is at the house of
B.V. Desai, let us go there. Byre
Gowda : Not there-let it be bet-
ween us why un-necessarily...”

and, therefore, Mr. Desai was not involved.
Otherwise, he would have lost even the moral
ground to initiate the discussion, He has the
moral stature and I hope that was retained.
I am very happy about. it.

Another point which was sught to be
made out is that defection was inherent
there and it was pointed out that as far as
the Janata Government is concerned, it is
based on Kranti-Ranga which defected to
the Janata Party and when 1 got up and
pointed out to you certain fallacies and
inaccuracies, I was told, firstly somebody
said ‘““No. No, There were two different
parties”. I got up and said they fought on a
common symbol. They said “‘Yes, They
fought on a common symbol. But they did
not fight on a comm on manifesto,” I will
never speak without records, Fortunately or
unfortunately, I was the person who inaugu-
rated the election compaign in Bangalore and
1 was the person who released what was
called, Kranti Ranga manifesto. It is already
here in the press and here for your reference,

28th December. 1982, If you check up,.....

SHRI B.V, DESAI : He is right in
that so far as Kranti Ranga is concerned.
But this Janata-Ranga Manifesto is because
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the Election Commission did not allot any
separate symbol to Kranti Ranga. Otherwise,
basically, inherently, that party is absolutelv
different from Janata and it is founded by
the late Devraj Urs and even today, for your
kind information, you are an elderly person,
and 1 am happy that you referred to me in
some other respect for your kind informa-
tion, all the posters, all the pamphlets, they
were all in  Kranti-Ranga name, so far as
Kranti-Ranga was concerned,

PROF. MADHU DANDAVATA : It
is very good.

(Interruptions)

SHRI T, V. CHANDRASHEKHA-
RAPPA (Davangere) : The selection of candi=
dates took place. Some of the candidates
were selected under the leadership of Bommai
of Janata Party and some of the candidates
were selected by Kranti Ranga. Afterwards,
the merger took place. When he has gone to
the Governor, they have passed a resolution.
You should not mix up the issues.

PROF. MADHU DANDAVATE : It
is very good. He gave me an additional point
which strengthens our position. As far as
our frined Shri Desai’s contention is concer-
ned, different type of people founded that -
type of Kranti Ranga Organisation and they
are quite different from Janata party people.
I may tell you even before the Janata party
was formed, altogether different type people
had actually formed Bharatiya Jan Sangh,
altogether different type of people had actu-
ally formed Congress (O), altogether different
type of people had actuslly formed the
Socialist Party but under the inspiring leader-
ship of Mrs. Indira Gandhi, when emergency
was brought, it compelled us. to have a
common fight against the common opponent
and, therefore, all these parties merged
together, So, you need not always quote the
source, what type of people have formed the
party.

PROF. K. K. TEWARY : What came
out of it ?

PROF, MADHU DANDAVATE : It

is all right. You have seen that. As far as
Congress is concerned, five times they chan-



479 Need for Electoral
Reforms with

ged. Don’t worry. The history is common
between all the parties and, therefore, as for
this party is concerned, though they try to
suggest separately, actually a common Parlia-
mentary Board finalised the list, Manifesto
was commonly  drafted. If you read the
Manifesto, I have read it in public meetings,
we gave an assurance that if Kranti Ranga
and Janata Party, gain majority in Karnataka
Legislature, we will offer you a single
Government and we are bound by the elec-
tion manifesto which we called as Janata
Ranga Manifesto. There are only small points
but there should be no doubts left about
these points and so I have clairfied, The
tragedy of the situation in Karnataka is that
nepotism. corruption, bribery, has gone deep
down into the politics there, In Karnataka
just now. It started from Delhi, 1 realise and
went down to Karnataka.

As far as taperecorded  versions are
concerned, 1 will not say anything.

(Iaterruptions)

When you speak, 1 never get up, All
right ; I yield. Please say whatever you want.

MR. CHAIRMAN : We are already
late. It is 7.25 P M. now, You can reply
later. (Interruptions)

PROF. MADHU DANDAVATE : As
far as the politics of Karnataka concerned,
I have collected certain evidences, I am not
going only by what has happend in the
newspapers. I have alreday submitted the
evidence to the Speaker ; on the very first
day while seeking to table an Adjournment
Motion, along with my notice of Adjourn-
ment Motion, I have already submitted...
(Interruptions) 1 may tell you that, as far as
the notice of Adjournment Motion that was
submitted on the first day was concerned,
along With that, I gave the transcript of the
tape-record in Kannada which is in my
possession, which is Physically available
here. Somebody may say that bringing the
tape here is not proper. On that also the
ruling of the Speaker has come...

PROF. K.K. TEWARY : You had
brought is a better thing,
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PROF. MADHU DANDAVATE : For
one thing that 1 had brought, I had to
apologize, For this thing which I have brou-
ght, you have to congratulate me. There has
been a ruling, and there is a High Court
judgment also saying that just asa book is
a Printed record of the speeches delivered, a
tape is a sound record of the speeches that
are delivered and there is absolutely nothing
wrong in referring to that. Just as you can
refer to a bock, you can refer to a tape and
there is nothing wrong in referring to that
tape which is converted into transcript. As a
person who is cautious about rules, 1 have
taken all possible precautions to send to thc
Speaker an advance notice that I am going
to quote these things, Certain  queries had
been made and there again 1 replied to those
queries. 1 have taken the full responibility
for the authenticity of the transcript which
I am quoting.

There are a number of things that have
happened. There are certain tapes that are
available. There are certain Photographs of
certain amounts that have been drawn from
Delhi, that is, from the Sadar Bazaar branch
of the State Bank of India, Delhi. Actually
the amount of Rs, 2 lakhs which was offered
to an MLA belonging to the Janata Party
supporting the Janata Government was
handed over to the Chief Minister, and when
it was handed over to the Chief Minister,
not only photographs were taken, I may tell
the hon, Members of the ruling Party, but
also two types of finger impression that have
appeared on these bundles of Rs, 2 lakhs of
of notes have been taken-please take note ;
not only photographs of notes worth Rs. 2
lakhs but even two sets of finger impressions
have been taken-and they are in the posses-
sion of the Chief Minister of Karnataka, And
when he says that he is prepared for an
impartial judicial inquiry into the entire
episode, he is prepared to forward even the
thumb impressions of those who had held
those notes and had handed over to the
Janata MLA. Those will be evident proofs.
It has already appeared...(Interruptions)
You will identify the finger-prints, you will
also identify the people...(Interruptions) You
need not get disturbed. If the cap fits your
head, I cannot help it. All that I want to
say is as far as the photographs and
evidence about Rs. 2 lakhs are concerned.
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the photographs and the finger-impressions
are being preserved ; they are being preser-
ved for a judicial inquiry. Again we have got
a photograph, and this is of the money that
has been taken from the Sadar Bazaar Branch
of Delhi.

The amount was taken there. The
amount was destributed. The fingerprints
were noted. . ., (Interruptions) Yes, you may
say that they are bogus. 1 say that the
fingerprints are not bogus but the persons
who are actually having these fingerprints
whose fingerprints they are, probably they
may be considered as bogus people. I do
not want to indulge in that kinds of
thing.

As far as other records are concerned,
I wish to make it explicitly clear that here it
has been said on the floor of the House and
it has been repeated outside that the voice
that is appearing in this tape is not the
origional voice of the Congress (I) leaders.
I may say that on one occasion when I had
played to the Members the tape-record of
one Central Minister’s voice and when it
was denied that that Minister had made any
such speech in  Assam, I produced the tape-
recorded version and sent the transcript to
the Hon, Speaker and I raised then a pri-
vilege motion against the Member who
denied that such a speech was made, Ulti-
mately it turned out that the speach was
made and in a very mild manner some short
of a stricture was also passed by the Hon.
Speeker when he said that in a democracy
our mejhods must always be peaceful. Of
course, was a very mild type  of censure, a
mild type of pulling up a Minister but all
the same it was there. [ must say the
Minister against whom I had brought that
issue here had the sportmanship to accept
that he would not say that it was a false voice
but that his voice was identical with that. He
agreed that it was that.. (Interruptions) It
was Shri Ghani Khan Chaudhuri. Since I had
already moved the privilege notice here, it
is not something off-the-record that I am
saying. But here are persons who had the
audacity to challenge the identification of
their own voice. Of course, there can be a
distinction between the inner voice and the
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outer voice. The outer voice which has been
recorded on the tape might slightly differ
from the inner voice because in their con-
science they may be feeling that they should
not do like that but at somebodyelse’s
instance they may be doing that. Therefore,
the outer voice may not be identical with
the inner voice, but the outer voice has been
completely identified.

I will give another instance, When
the Chief Minister, Mr. Ramakrishna Hegde
called a press conference and released all
this documentary evidence and played the
tape, at that time journalists belonging to
all polical persuasions identified that the
voice in the tape was the voice of the concer-
ned Congress (I) leaders. I do not want to
refer to some of them making -allegations
because they may be Members of the State
legislature and it has been the convention of
our House that we should not refer to the
Members of State legislatures while debating
issues in this House, But these are the facts.
This is the corroborative evidence of the
journalists. All journalists have accepted the
fact that the total identification of that voice
that has been recorded on the tape is also
the voice to which that is really ascribed. This
is another clear proof that as far as this
aberration and distortion is concerned, there
is a perfect justification for that.

Why I say that the centre is also con-
cerned with this problem is that in pleading
for my adjournment motion if you remember-
right, fortunately that portion has not been
expunged from the record and I have chce-
ked whether it is expunged, and since quoting
one’s own version permitted by the Speaker
cannot be out of order, I am repeating that,
I have said on that particular occasion that
I have certain transcripts which have been
actully confirmed, and On the basis of that
I am actually making that proposal and
moving for an adjournment motion. On that
occasion a hue and cry was raised. But I
find that so many tape-recorded versions, so
many tape-recorded talks again revealed these
facts. One of the reasons I hav saidin
favour of my adjournments motion was
that 1 feel that certain Central Ministers are
also involved. 1 deliberately did not name
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them because, in that case, it would have
been a derogatory reference to a particular
minister. Sir, I have been in the Parliamen-
tary life for so many years. I have learnt
also how to put forward this issue without
embroidering into the aspect of the law or
the rules. I do not do that. Let me make it
clear that my contention is that this particu-
lar issue is of supreme and sovereign import-
ance to this particular House because, there
are certain Central Ministers who are also
implicated in this through the conversation
that has been taperecorded. That is really a
great agony for me, (Interruptions) It is
bound to be to much for you. Just listen
to me.

Therefore, Sir, I find that there are
a number of things that have happened, The
first and the foremost thing is this. I need
not go into all the taperecorded versions
because some of them are published in the
bras. They clearly indicated that the promi-
nent Congress (I) Members were involved in
that That is Number 1. Second is : it has
clearly indicated that ** is also involved in
that. I am only quoting the taperecorded
version. It might be wrong. But, he is also
involved in that. (/nterruptions)** is not a
Member of the State Legislature. He is a
defeated Member. (Interruptions)

SHRI K. LAKKAPPA (Tumkur) : I rise
on a point of order.

MR. CHAIRMAN :You have not given
notice.

PROF, MADHU DANDAVATE : He
asked me from where I am quoting, It is a
taperecorded version, I am not quoting
VERBATIM, If they want me to quote the
whole of the taperecorded version [ am
prepared to do that But, neither will have
patience to listen to it nor to I have the
pationce to do it. Everything is mentioned.
A full transcript has already been Submitted
to the Speaker.

SHRI C,M. STEPHEN : This is the
previous transcript. Or from where are you
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reading ? There are two sets of transcripts
one is the old transcript and all that. This
particular one was the one that took place day
before yester day.

PROF. MADHU DANDAVATE : Sir.
Not that.

PROF. K.K. TEWARY : Sir, the
taperecorded version of the speech of ** was
there which was referred to by Prof. Danda-
vate. Probably this was played in the Karn-
ataka Legislative Assembley by the Chief
Minister. Sir, what happened was that our
General Secretary, whose name was sought
to be implicated by the Chief Minister has
already gone to the court of Law. Therefore,
this a matter which should not be referred to
here, Besides this being done a concocted
one this is also a matter which is SUB
JUDICE.

MR. CHAIRMAN : What other material
have you got to say that this isa SUB
JUDICE MATTER ? Don't Proceed on news
paper report.

PROF. MADHU DANDAVATE :
Fortunately, for us, you are the Presiding
Officer now. You are the legal authority.
This is an advantage to me.

MR. CHAIRMAN : You please restrict
yourself to this only,

PROF, K.K. TEWARY : We feel there
is a distinction. The old repport has also
come out in the press.

PROF. MADHU DANDAVATE:
Before I make my observations, have you
something to say about the point of order ?

MR. CHAIRMAN : That has been

disposed of, You may continue.

PROF. MADHU DANDAVATE : Sir,

I would like to bring to your notice this
fact. At the beginning, when Mr. Desai tried

to quote the taperecorded Vorsion, 1 got up

** Not recorded.
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and said as to what was the precedure
followed. The Members of the ruling party
said that there was nothing wrong in quoting
the tapercorded version. [ thought he was
quoting the some taperccoreded version which
I am also quoting. Therefore, if he was
allowed to quote that, why not me ?

(Insterruptions)

SHRI BUTA SINGH : This is a matter
of record.

SHRI C M. STEPHEN : ROSE.

PROF. MADHU DANDAVATE : Let
me speak about this point.

SHRI C.M STEPHEN: I have to say
something after you complete.

PROF. MADHU DANDAVATE : As
far as this point is concerned what [ have
said exactly is the same thing which he ha:z
quoted The question is : thev say that the
entire episode is SUB JUDICE in which
case the entire tape tecorded version had
been challenged. It has been said in the
court of law that this is a concocted thing.

I got up to get the clarification to make
my position secure as a later stage now they
will realise why I got up at that point of
time. (Intetrutions)y,

PROF, K.K. TEWARY : Sir. there is

" a confusion, Let me clarify. The tape-recor-
ded varsion by Gowda or whatever it is, is
not SUBJUDICE. He is not referring to
Moily and Gowda He is referring to anoter
tape-recorded version which took place or
not and | am conveinced ir never took place.
That matter has been taken to the court of
law and from that Prof. Dandavale is quoting.
Therefore, I am merely submitting since the
matter is SUBUJDICE it should be avoided.

MR, CHAIRMAN : Mere quotation

of a matter which is SUBJUDICE is not had.
If he makes any comment on that then it will

become...
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SHRI C.M. STEPHEN : Sir, our
objection is not to quoting some transcription
from some tape-recorded thing. It can be
quoted. If it has been published it can be
quoted. Mr. Tewary has raised the objection
with respect to that matter to which  he is
referring. That particular  thing has been
challenged as not genuine and a case has
been filed in the court of law. The genuine-
ness of that has been challenged. That is
SUBJUDICE. If that has been challenged
that the hon, Member will not be entitled to
proceed on the basis that is genuine thing.

PROF. MADHU DANDAVATE : Sir,
I may qucte a precedent, After Golaknath
case and when-the matter had gone in for a
review 1 myself as a member of
occasions raised the issue connected with
the Golaknath case and on the basis of that
a number of Bills were discussed. Therefore,
1 cann’t be prevented. There is a ruling
given by the Deputy Speaker, He has allowed
me to utilise this tape. it has also been
published.

MR. CHAIRMAN : It has not been
placed before me and we do not know whose
statement has been challenged. We do not
know as yet but when a statement has been
made you only read form the press report
and do not make any comment thereon.

PROF, MADHU DANDAVATE : All
right. That serves me still better.

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER
OF STATE IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI H.
K.L BHAGAT) : Taperecorded version is no
evidence, Even courts have not taken
cognizance. There are Supreme Court
judgements on that,

PROF. MADHU DANDAVATE
Shall I note a judgement. I quote : Just as
reporting a specch from a book is a printed
reference quoting from a tape-record is only
a sound record.

MR. CHAIRMAN : We are not going
into the admissibility of the tape-recorded
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version. You can read from the newspaper
report.

PROF. MADHU DANDAVATE : 1
have got a tape-recorded version and a tran-
script and I have also got the press report.
As far as the press report that has appeared
is Concerned, it is very clear from the report
that (1) congress (I) leaders are involved,
(2) **...... is inovelved ; and (3) As far as
involvement is converned two Central Mini-
sters **...are also involved, (4) According
to this **. . is also involved in this. He has
been made to come into the picture accord.
ing to the press report. Therc is a reference
to this. ( lmerrup!ions)

MR. CHAIRMAN : Prof. Tewary, you
will have vour chance to reply.

PROF. MANDHU DANDAVATE : Sir
Iam following your dircction I will read from
the tape recorded version vhich has appeared
Reading will be more horrible then coment-
ng ;

This is what it says :(—

“When the conversation was going on
between Das and Srinivasan.”

Here this is what actually was said :

“‘If you join us you will be taken to
Delhi to meet ** .. and a ta
Press Conference it w.ll be note’

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW PUBLIC AND
COMPANY AFFAIRS (SHRI GHULAM
NABI AZAD): How does he come into the
picture ? )

SHRI C M. STEPHEN : I am on a point
of order, Merely in the name of reading and
all that, this thing cannot go on. I will quote
the rule. The rule says :

*‘A Member while speaking shall not
refer to any matter of fact on
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which a judicial

pending.”

Now, Sir, he is spelling out certain
allegations which normally will not be per-
mitted. Sir, on the basis of reading a ‘tran-
scipt’ he is bringing in names, The genuineness
and the ‘factness of the fact’ thatis stated
has been challenged and this judicial decision
is pending. Therefore, he shall not refer to
any matter which is pending judicial decision.
He is not only referring, He is reading.
[t is in total violation of the rules here. He is
bringing in all names and putting in persons
after perons which is in total violation of our
rule here. This has got to be prevence and
what has been stated has got 1o be expunged
from the record.

(Interruptions)

MR. CHAIRMAN : One by one, Do
you want to say the some thing ?

PROF. K.K. TEWARY : No, Sir, I have
some other point. There is a news magazine
which come ‘out with these things
(Interruptions) If I say this it will take the
wind out the sails. Please listen. There is
the news magazine which came out with the
highly concocted versions which Mr. Dand-
avate is dramatising in the House. Cases have
been liled against the persons as published
by India Today and Sunday-both of them.
Therefore any comment that has come out
in the magazine is under judicial review. Any
reference to that will be violation of the rules.

MR, CHAIRMAN : Mr. Tewary you
have not said who has filed the complaint,
who has instituted it, If you want the ruling
you must give also the facts Who filed it ?
What is the nature of the complaint ?

PROF. K.K TEWARY : I am reading
from newspaper report,

MR. CHAIRMAN : Then you are rely
ing on newspaper report,

**Not recorded.
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PROF, K. K. TEWARY : 1 have my
personal knowledge also

MR, CHAIRMAN : Now, who has filed
the case ?

PROF. K.K, TEWARY : Mr. Chair-
man, Sit, I have personal knowledge and my
knowledge is borne out by this paper also,
Here it is said :

“Meanwhile H Putta Das, MLA, and
General Secretary, Karnataka Pra-
desh Congress Committee initiated
legal action..”

This is a papér published from Madras,
The name of the paper is ‘News Today’ I
am prepared to submit a copy of the same.
1 take the responsibility,

(Interruptions)

MR. CHAIRMAN : Order please. Let
me hear Prof, Tewary.

PROF, K.K, TEWARY : I request my
hon. friends opposite to have patience.

SHRI SATISH AGARWAL (Jaipur) :
What is the name of the paper ? Where is
it published ? Who is the Editor  of the
paper ? Who wrote it ? All these thing he
should give.

PROF. K.K. TEWARY : Sir, 1 will
quote from this.

‘““Meanwhile, H. Puttadasa, MLA and
General  Secretary, Karnataka
Pradesh Congress party has initi-
ated legal action against** and two
news magazines, INDIA TODAY
AND SUNDAY for committing a
criminal offence and tarnishing
his reputation and that of his
party.”

Now, Shri Puttadasa says that he had

not treated Mr, Hegde's charge in the Assem-
bly seriously. (Interruptions) If you cchallege
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this, I am prepared to submit a copy of this
news item report.

SHRI DHARAMBIR SINHA ? Why
don’t you give the name of the paper

PROF. K.K, TEWARY : It is in
NEWS TODAY published in Maras. So, Sir,
what I am submitting that it is in this news
item and it is also to my personal knowledge.
It is against the articles published in these
two magazincs. Therfore, my submission is
that any quotation, any refererence to the
matter published in these news magzines
which is under the scruiny of the Court of
Law is violation of the norms and rules,
besides being against the rules of the Proce-
dure of the House. Therefore, 1 submit that
this should not be allowed. This should be
dismissed outright as a mere concoction and
fabrication.

SHRI H.K.L. BHAGAT : Sir, Prof.
K.K. Tewari has made a deffinite statement
in the House based on a newspaper report.

.

SHRI HARIKESH BAHADUR : Which
newspaper ?

PROF. K K. TOWARY : 1 gave the
name.

Interruptions)

SHRI H K.L, BHAGAT : Now, Sir, he
has made a very positive statement based on
the newspaper report. Now, fortunately
for us, the Chairman himself is a legal
luminary and he knows the law, Now, what
Prof. Dandavate was trying to quote isa
report ina newspaper based on the so
called transcript of the tape. Now, the
Chairman knows the law very well that the
tape recorded version is no evidence in the
eyes of the law unless it is put to the maker,
unless it is proved. Now, the matter is sub
judice and this position nobody can deny.
Now, this is something which has no evi-
ednce, which is not true except quoted in the
newspaper. So, it is not. proper to make
bascless allegations againt ** Is it proper to

**Not recorded,
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make ahsolutely improper, baseless allegations
against this person ? Such things should
never be made. This should not be allowed.
This should be expunged. It is totally illegal
and it is totally against the law,

SHRI K. LAKKAPPA : The name
appeared in these two magazines refers to
the General Secretary of this Party, that is,
KPCC. This has been manouvered by the
present Government there...

MR. CHAIRMAN : That is not one
point of order.

(Interruptions) "

MR. CHAIRMAN: You need not refer
to a Member of this House because you have
not given any notice. You need not because
the rules prohibit that.

PROF, MADHU DANDAVATE : So
many times allegations have been made aginst
me by name. I can point out the allegations
made against me ; allegations were made
against my wife.

(Interruptions)

MR. CHAIRMAN :
all. Let me give my ruling.

I have heard you

SHRI SATISH AGARWAL : Mr.
Chairman, I am on a point of order. Only
one minute Sir, We discussed the issue of
Mr, Hersh in this very House when the issue
was bending in the national Court as wzll
as in the international court, We discussed
the issue of Mr, Hersh,

(Interruptions)

MR. CHAIRMAN : 1 have heard you
all. Now please listen to me,

(Interruptions)
MR. CHAIRMAN : Please. You cannot
g0 on entering into cross talks, I have heard

you all, whoever wanted to make submission
Now lot me give my ruling,

(Interruptions)
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SHRI KRISHNA CHANDRA HAL-
DER (Durgapur) : Mr. Tewary has men-
tioned the names many times without gmng
any proper notice,

(Interruptions)

SHRI SATISH AGARWAL : Sir, we
have discussed the Hersh issue, we have
discussed the nationalisation of industries
when the issue was pending in the Court ;
we have discussed the Maruti Udyog,

(Interruptions)

MR. CHAIRMAN : I am giving my
ruling. Wait please.

PROF.  MADHU DANDAVATE :

Beflore you give the ruling, there is a point
of order.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S. M.
KRISHNA) : Sir, I have a submission to
make. If it is your ruling that whatever Prof.
Madhu Dandava‘e quoted from a magazine,
is, going to become part of the proceedings.
then my submission also will have to go as
on record.

" PROF. MADHU DANDAVATE : |
agree. That will go. I agree to that.

(Intrruption. )

PROF, MADHU DANDAVATE :
Before you give your ruling on this point,, ..

(Interrudtions)

SHRI C.M. STEPHEN :
been given.

Ruling has

PROF, MADHU DANDAVATE : No,

it has not been given. He is still there on
this new point.

SHRI RAM SINGH YADAV (Alwar) :
Prof. Madhu Dandavate, you have not taken
care of Rule 375 ie. “No allegation of

*¥Not recorded.
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defamatory or incriminatory nature shall be
made by any Member against any person
unless the Memer has given previous intima-
tion to the Speaker,” Sir, he has referred to
the name ** and he has not given any copy
of that defamation. When he is a Member of
the House, he cannot make allegation.

MR. CHAIRMAN : I am not Permitt-
ing. No more.

PROF. MADHU DANDAVATE : On
this T hava to make only one submission. It
is really a point of order. If anybody
suggests that no Member of the House can
be referred to and no allegation can be made
I want to quote a precedent, With the
Permission of the Speaker in this House,
Mr....

(Interruptions)

PROF. MADHU DANDAVATE :
Please listen. In this House...
(Interruptions)

MR, CHAIRMAN : Please take your
scates. I request the Members to take their
seats.

(Interruptions)

MR. CHAIRMAN : I am on my legs.
(Interruptions)

MR. CHAIRMAN : Please allow me
to conduct this House.

(Interruptions)

20.00 hrs,

MR. CHAIRMAN : Please take your
seat. I am on my legs. You have to pay
respect to the Chair, Please pay respect to
the Chair.

No ; will not permit it, Please take your
seat. (Interruptions)

' AN HON, MEMBER : Prof, Danda-

vate should apologize to the House.
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MR, CHAIRMAN I am sure
Prof. Dandavate will express his sorrow,
(Interryptions) Listen Please, Please allow
the Chair to conduct the proceedings. I
request all of you to take your seats. Let
me regulate the proceedings.

PROF, MADHU DANDAVATE :
Shall | make a submission ? I fully agree
with the members of the ruling party that
no Member should shout at any other
Member ; and if my shouting has hurt them,
I am sorry for it, For any wrong that has
happened, I will never fail to express regret.

MR. CHAIRMAN : 1 appreciate your
statement, I was requesting hon. Members
kindly to pay a little respect to the Chair.
Let us 1ry to regulate the proceedings.
(Interruptions) He has apologized now. He
has expressed his regret,

SHRI SONTOSH MOHAN DEV : You
can rebuke us ; not him.

MR. CHAIRMAN : I have asked him.
It is not right ; please don’t impute motives
to the Chair. Then we cannot carry on, This
is not the way. Let me deal with this.

SHRI SATISH AGARWAL : He is
leaving the seat and coming in front..,

(Interruptions)

PROF. MADHU DANDAVATE :
Normally, while speaking, I never get upset
like that and shout ; but I fully agree that
just as I would not like to be  shouted
against if I shout against anyone also it is
wrong. I said : I am very sorry. This is the
last hon. Member against whom I would
shout. (/Interruptions)

MR. CHAIRMAN : I would -appeal
to the hon. Members. Every side has agreed
that it is a very important subject on which
a proper discussion is necessary. So, I would
appeal to the entiite House : ‘Please allow
the procceedings to go on as smoothly as
possible,” Let us hear the other side. We
have competent speakers to speak on this,
So, let us hear him,

N

i il

** Not recorded.
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So far as the point that has been
raised is concerned, our ruleis that a
Member cannot make any allegation or
personal charge against another Member. So,
this is our rule. No charges against another
Member should be allowed. ( Interruptions).

No allegation of a defamatory nature
shall be made by a  Member agu.inst any
person, unless notice has been given to the
Speaker and to the Minister concerned, if a
Minister is concened. So, these rules should
prevail. I would remind hon. Members to
remain within the rules. (/nferruptions)

PROF. MADHU DANDAVATE :
Nothing defamatory has been said.

MR. CHAIRMAN : So far as reading
a newspaper report is concerned, I would
request Prof, Dandavate to do it as a news-
paper report not as a transcript of a tape,
because that is very much disputed.

PROF MADHU DANDAVATE : All
right ; T am reading from ‘SUNDAY" issue
dated 6th-12th November 1983,

MR. CHAIRMAN : You can refer to
a transcript which has already been permit-
ted. Hon. Deputy Speaker permitted it,
(Interruptions) 1 am giving my ruling. You
cannot interrupt me like this.

So far as the prosecution that is
pending is concerned, although a
reference has been made to a . newspaper
report. no complaint is there. The particulars
are not available, although Prof, Tewary has
referred to it-who has filed the complaint,
what is the nature of the allegation etc. have
not been given.  (Interruptions) 1
would request Prof Dandavate that he should
not make any comments on the merits
of the matter. He can only read it as news-
paper report. (Inferruptions)

PROF. MADHU DANDAVATE :
Everything that will  be said outside the
extract that I read might be expunged, as
far as allegations are concerned.

**not recorded
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SHRI SATISH AGARWAL : You
cannot refer to merit ; you can refer to
demerit.

PROF, MADHU DANDAVATE :
Therefore, I am only reading. I am not
making any allegation, ‘“You will like to see
a particular man in a Press Conference”
that is not an allegation. I will read it out.
“If you join ‘us”’-what Mr. Phuttadas told to
Mr. Srinivasan-in this report-“You will be
taken to Delhi to meet .  ** (Interruptions)

20.06 hrs,
/MR. DEPUTY-SPEAKER in the Chair]

SHRI K. LAKKAPPA : Again he is
making a reference.

PROF. K. K. TEWARY : ITam on a
point of order again.

MR." DEPUTY-SPEAKER : Prof.
Dandavate, why not go to the next subject ?
Please help us.

PROF. MADHU DANDAVATE : You
are bound by the ruling that. has been given.
I am strictly going by the ruling, I will go
further.

MR. DEPUTY SPEAKER : He is

dealing with-another subject.

PROF. MADHU DANDAVATE : For
your information so far in ‘what I read, there
is no allegation. Only I will like to take.yor.
to so and so for a Press Conference.-That
is all I said, ‘“Further your coming to the
Congress should be done at a high level
and our people should feel happy.”

(Insterruptions)

PROF, K.K. TEWARY : I am again
on a point of order. There is a propsition
formulated by Prof. Madhu Dandavate. The
point raised by me was (a) the matter was
sub-judice ; (b) the entire contents of two
news magazines were sub-judice.

(Intrruptions)
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SHRI NARAYAN CHOUBEY : He is
questioning the ruling of the Chair.

PROF. K.K. TEWARY :
questioning that.

Iam not

MR. DEPUTY SPEAKER: MR.
Tewary, I think he has already given the
ruling and yau mnst agree to it.

PROF. K. K. TEWARY : What I am
submitting for your ruling is something
different. 1 am saying, supposing a Press
Conference is held by somebody or a
particular newspaper report appears in some
paper which is absolutely defamatory to a
particular member of the House, on the
basis of that news report unless that parti-
cular person’s name has been cleared by the
speaker, can it be permitted in the House?

MR. DEPUTY-SPEAKER : The ruling
has already been given by the Chair that
pames should not be mentioned; he has
already giveu the ruling and he will not
mention the names.

PROF. K K. TEWARY : So,
should not be mentioned.

names

MR. DEPUTY-SPEAKER : He will
not mention the names. The ruling has
already been given by the Chair that he
should not mention the names,

SHR1 H. K. L. BHAGAT : Let me
make it clear so that you know the facts.
The ruling has already been given by the
Hon. Chairman and is a correct ruling that
no defamatory allegation can be made. He
said something about ** . ... so, from the
rzcord that should be expunged.

MR. DEPUTY-SPEAKER : It has
already been ruled' Prof. Dandavate, please
go to the next subject. I request you.

PROF. MADHU DANDAVATE : 1
am going to the next paragraph. There is
no individual name. In the morning, when
you were in the Chair, I got my point
clarified. By way of abundant caution, I got
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up and said, if anybody is
from any text, can we also quote ?

quoting

(Insterruptions)

MR. DEPUTY-SPEAKER : I made it
very clear, I said, it is a Press report.

PROF. MADHU DANDAVATE ! Yes
it is a Press report.

(Irsterruptions)

MR. DEPUTY-SPEAKER :It s a
Press report Pertaining to this ruling.

(Instcrruptions)

SHRI HK L. BHAGAT : When it
cannot be quoted, how can he gqoute fiom
the newspaper report ?

(Insterruptions)

MR. DEPTY-SPEADER : Defamatory,
derogatory, all these things should not be
there even from the Press report. You must
be very careful. The ruling has already been
given.

(Insterruptions)

MR, DEPUTY-SPEAKER : The ruling
has already been given, The ruling has been
given.

PROF. MADHU DANDAVATE : I
will take into account cumulatively both these
rulings.

MR. DEPUTY-SPEAKER : There is
only one ruling by the Chair,

PROF. MADHU DANDAVATE : You
abide by his ruling and I will abide by your
ruling.

MR, DEPATY-SPEAKER : That is
only one ruling by the the Chair.

PROF. MADHU DANDAVATE : The
ruling has already been given. Just now you
cannot give a ruling. I will qute further and
conclude :

Lad Nol reoordod
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*“If you accept it there are other advan-
tages like export permits, all India
licences, foreign tours, Power and
position, that is definite. If you
come ever to us we are not going
to go back on our words later.
Cabinet Minister or Minister of
State can be immeeiate."”. ..

SHRI HLK.L. BHAGAT : No
duals should be referred to,

indivi-

PROF, MADHU DANDAVATE : No
reference to any individual is there.

MR. DEPUTY-SPEAKER : 1 have
requested you to go to the next subject.

PROF, MADHU DANDAVATE : I am
bound by the ruling.

(Interruptions)

PROF, K. K. TEWARY : Prof. Dand-
avate is a senior member of the House
and I think he will place the facts before the
House for its appreciation and appreciation
by the Chair? What I objected to was, that if
it is defamatory it cannot be allowed.

(Interruptions)

PROF. MADHU DANDAVATE : You
commit all sorts of sins and you find the
exposure unpalatable,

PROF. K.K. TEWARY : The Chair-
man gave a ruling that if the Press report
happens to be defamatory, or incriminating
to a particular Member of the House that
cannot be quoted. Only a general report
which is published can be quoted. So, you
cannot mention the names because they are
bighly defamatory. (Interruptions)

PROF. MADHU DANDAVATE

which are the names I referred to just now,
in the Press report ?

“° SHRI RAM SINGH YADAYV : (Alwar) :
“'There was a Press report, It cannot be refer-
red to, (Interruptions).
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Whether that was a correct one or not,
that cannot be referred to.

MR. DEPUTY-SPEAKER : Professor,
help me. Kindly go to the next subject.

(Interruptions)

PROF. MADHU DANDAVATE : I
will not yield to unparliamentary things.
This is the Parliamentary practice and I
will not yield.

I wish to make it clear that I will abide
by your ruling. Will you kindly stop the
interruptions ?

SHRI RAM SINGH YADAV : Ifit
is defamatory, it can not be allowed.
It should not be allowed, (/nterruptions). If
the Press report is defamatory it cannot be
allowed,

SHRI K. LAKKAPPA : Mr.
Speaker, the point is if it is an imputation
made, if it is an allegation, against the
election, against the party or a member,
what is the inference you can draw ?
How do you allow this on the record ?
And the rules are very clear,

Deptuy-

(Interruptions)

PROF. MADHU DANDAVATE :
Sometimes there have been attacks on the
Congress Party, on the Communist Party, on
the Akali Party, everything has gone on
record. There has been attack on the Janata
Party. Everything has gone on record. Did
you object to that at that time ?

(Interrputions)

During the tallow dabate Janata Party
was virtully attacked. Did you object to it ?

SHRI K. LAKKAPPA : I can quote
in a number of instances.

SHRI NARAYAN CHOUBRY
him quote. Let him sit down.

: Let

(Interruptions)
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You are in the Chair. Why do you not
control him ? Such things should not be on
record, You are very soft today.

PROF, MADHU DANDAVATE :1 -

am Concluding the paragraph :

there are  other
advantages like export permit, all
India licence, foreign tour, and
position, That is definite, 1f you
come over t0 us we are not going
to go back on our words later.
Cabinet Minister or Minister of
State can be immediate. There is
no difference between the Con-
gress and the Janata. It will make
you proud and will keep you in
front. Let Desambra be here. All
of us we can go."”

“If you accept it

( Interruptions)
No election.

MR. DEPUTY-SPEAKER : You are
capable of making a better speech than this.

PROF. MADHU DANDAVATE : You
are going elsewhere. It further says : **

MR, DEPUTY-SPEAKER You
should not menticn names.
SHRI C.M, STEPHEN : I object to

this.

MR. DEPUTY-SPEAKER : The names
shall not go on record. (/nterruptions) Your
time is up,

PROF. MADHU DANDAVATE :
Six parties have given me the time. And
most of my time was utilised in yielding to
points of order.

SHRI B.V, DESAI : Mr. Dandavate is

" being  misled. What he is reading has

been repudiated and has been ' accepted by

. Shri Srinivas, etc.

| SHRI SATISH AGARWAL : **

o 3 ront y
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MR, DEPUTY-SPEAKER : The entire
speech of Mr. Satish Agrawal will not go on
record.

PROF. MADHU DANDAVATE : I
have placed before the House enough and
substantial material bringing out a clear
case that because this House has failed to
anti-defection measure, as a result of that
the things which are happening in Karnataka
are likely to happen elsewhere. They are
likely to come to  Centre and  the entire
body-politic of our country ultimatly will
effect elections to Parliament also. In view of
that I feel that immediately a judicial inquiry
should be set up. If a judicial inquiry is not
set up, in that casc a parliamentalry commite
tee should be appointed, because 1 do not
want that any Member of this House should
remain under a cloud. Whether it is myself
or any Minister or any Member etiher
belonging to the opposition or the Trea-
sury benches no body should remain under
a cloud.

1 have already said that concrete evi-
dences in the form of finger prints, tape-recor«
ded version and all that are there. In case
no judicial inquiry is set up, I demand that
a parliamentary committee be set up to go
into the details of how the matters can be
dealt with. (Interruptions

MR. DEPUTY-SPEAKER : Your time is
over,

PROF, MADHU-DANDAVATE : 1
have been given time by six parties. So it
cannot be over.

(Insteiruptions)

MR. DEPUTY-SPEAKER : If there.is
no discipline in the House how can I func-
tion ? When the Chair is not being respected
even by a senior Member, how can the Chair
function ? (Interruptions)

PROF. MADHU DANDAVATE : How
much time is given to six parties ? You check
up from the Table how many times I have
yielded, how many times the Point of
Order was raised, how many times I sat dwon
how much time, was taken. in ruhng,.,...,,.
(linterruptionsy  You ask the presiding
authority. ..

i ; Igtqh):}lo’é)

**Not record,
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SHRI HARIKESH BAHADUR : For
the last 30 minutes, he is not being allowed
Sir.

PROF. MADHU DANDAVATE : For
30 minutes I sat down in my seat.

MR. DEPUTY-SPEAKER
permitting you now...

: 1 am not

(Interruptions)
Now, Mr. Stephen

(Interruptions)

MR. DEPUTY-SPEAKER : At least
he must say how much time he wants ? He
does not say that .. ...

(Interruptions)

You go on speaking, I will not permit
you. Let us see...

(Interruptions)

PROF. MADHU DAMDAVATE :
Every time I have vielded...

(Interruptions)

MR. DEPUTY-SPEAKER : At least
Prof, Dandavate must say how much time
he wants, He never says that. If he does not
say that, how can I permit him ? I must
give chance to all thhe other speakers. I have
to regulate the proceedings. If somebody
else is not given his chance he will say
that the Chair  was partial.  Therefore, 1
must give chance to  all. How much time
you want ?

PROF. MADHU DANDAVATE : I
sat down for 35 minutes. I will require at
least 15 to 20 minutes more.

MR. DEPUTY-SPEAKER : All right...

( Interruptions)

Have your own opinions. I know how
to conduct the House.

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : Sir, may I request
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that the hon. Member may have a say and
you allow him to speak so that let us do it
ina very calm atmosphere instead of
creating heat ? This is my request. You
may kindly consider it.

MR. DEPUTY-SPEAKER : Itis all
right. I wented him to say how much time
he wanted. He does not say that. You
are not going to sit till one O’ clock. Every-
body will go away.

PROF. MADHU DANDAVATE :
Let me make it clear, Sir | don't mean
disrospect to you. I am thankful to the hon.
Minister whe intervened and brought to your
notice. Many other points have been put
forward. I will be as brief as possible. Only
I want to point out to you that because of
my parliamentary attiquette of yielding to
everyone who gots up, for 35 minutes I was
occupying my seat,

SHRI BUTA SINGH : Why don’t you
come to the point ?

PROF. MADHU DANDAVATE : I
am coming to my point., That is all right.
This was exchaage with the Deputy-Speaker
I only wanted to tell him that I have respect
for him....(Interruptions).

MR. DEPUTY-SPEAKER : I have
greatest respect for you and for every Mem-
ber of this House. My pointis I  have to
complete the deliberations,

PROF. MADHU DANDAVATE ;
That is why I was pointing out to you that
both the sides of this House must sit together
and have a common approach to the problem
of defection. Today, at one place it might be
affecting us, somewhere also it will
be affecting them, in Kashmir it will be
affecting athird  one and, therefore, I feel
that a common approach even at this stage
can be evolved. I am glad that the Election
Commission has called a conference of
representatives of all the political parties
including the Opposition Parties and the
Ruling Party, and befere that meeting takes
place, I think a fruitful debate and discussion
on clectoral reforms should take place. So,
very briefly I would like to put forward
certain suggections, certain perspectives,
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As far as defection is concerned, maxi-
mum defections have taken place in 1967-68
and you will find that out of 438 defections
in 12 months during the period 1967-68, 210
defectors from States joined the Council of
Ministers, A very interesting figure :

It is very clear  that it is the lure for
effice that makes one  defect and it is not
indeological differentiation or distinction
that makes one go from one party to the
other, As a result of this, the Committee on
Defection was set up. | do not say that in the
last 30 or 33 Years of the Congress rule no
steps were taken. The Committee on Defec-
tion was set up on December 8, 1967, The
Lok Sabha unanimously adopted the
Resolution :

“This House is of the opinion that a
high levcl committee consisting of
representatives of the Political
Parties and constitutional experts
be set up to consider the problem
of legislators changing their
allegiance from one party to the
other and their frequent crossing
the floor inrall its aspects and
make recommendations in this
regard.”

A 19—member committee was formed
on defection, consisting of persons, Shri
Jaiprakash Narayn, Shri M.C. Setalved, Shri
H.N. Kunzru, Shri Baphthary etc. Strangely
enough, this Committee was headed by Shri
Y.B. Chavan.

AN HON. MEMBER : What is strange
about it ?

PROF. MADHU DANDAVATE
Because, later on, he himself became a
defector. He went from Congress (S) to

Congress (I).

There is a very fine question as to what
exactly constituted  defection, One of the
members on the other side said that no
correct definition of defection was being
arrived at, Fortunately, when the old Con-
gress Government had set up a Commitiee,
later on Shri Jaiprakash Narayan was able
to provide one definition, which was accep-
table to Congressmen as well as non-Con-
gressmen. I will just read that definition.
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Shri Jaiprakash Narayan put the definition
on defection like this : g

‘“An elected Member of the [ egislature,
who had been allotted a reserved
symbol of any political party, can
be said to have defected if, aftes
being elected as a Member of
either Houses of Parliament, or
of the Legislative Assembly or
Legislative Council of a State, he
voluntarily menounces the allegi-
ance to, or association with, such
political party, provided action is
not in consequence of a decision
of the party concerned

I think this can be a fair consensus on
both sides to decide what constitutes defec-
tion, Starting from this communality difi-
nition Shri Jaiprakash Narain had arrived
at, if we move forward, 1 think it will be
possible even at this stage to formulate basis
for a change in the electoral law.

The recommendations of the Committee
were very positive. The first was that a
code of conduct for political parties must
be framed, not only law but code of conduct.
The next was to bar the appointment as
Prime Minister or Chief Minister of a pefson
who was not a member of the L.ower House,
The third was to bar the appointment of a
defector as a Minister for one year; then,
limiting the size of the Ministry to 10 or 11
and right of dissolution being accorded to
the Council of  Ministers. If these
precautions are taken, I think the distortions
and aberrations of defection can be reduced
to a very great extent,

Articles 101 and 102 dealing with
Parliament and, correspondingly, articles 191
and 192 dealing with the State Legislatures
define what is meant by disqualification of
a member of either House of Parliament or
the State Legislature. I feel that the Govern-
ment eould, with the co-operation of the
opposition parties, bring forward an amend-
ment Bill under which these four articles of
the Constitution are completely changed.
These are the articles concerning the disqua-
lification of members.  One of the disquali-
fications for membership would be that if
any member, fighting an election on one
particular party symbol, after getting elected



507 Need for Electoral

Reforms with

to the concerned Legislature, changes his
party, I think that should be considered as a
disqualification for membership.

One of the disqualifications is moral
turpitude. If you decide that the scope of
moral turpitude should be widened and
defection should also be treated as moral
turpitude, then within the present Consti-
tution we can climinate a defector. But
that is not possible, because there are techni-
cal difficulties. Therefore, one additional
clause can be added. If thesc four articles
are suitably amended and defection is made
a ground for disqualification of member-
ship, in that case defection can be eliminated
to a very great extent,

As far as positive proposals are con-
cerned, we have to bring out certain changes
in the electoral laws. As far as the present
malaise is concerned, there are four ‘M’s
which are responsible for creating unfair
elections in the country.

And we describe them as 4 Ms in the
country. Oneis the muscle power, the
second is the money power, the third is the
machinery power and the fourth is the
media power. We must see to it that media
are made autonomous, we must see to it that
the muscle power is eliminated. I will tell
you how the muscle power played its role,
If you remember right, the election Commis-

"sion has given one particular judgment from
the constituency from which Mr. Bahuguna
contested, When the Government there
decided to invite large sections of para-
military forces from the adjoining States,
the Chief Election Commissioner felt that it
was trying to cow-down the public opinion
in that particular constituency with the help
of para-military forces in the surrouding
neighbouring regions. That was also done
without consultation with the Chief Election
Commissioner and therefore, that was
objected to and on that ground the election

" was postponed ; later on it took place, But
these are the muscle powers that operate,
In places like Bihar, booth-capturing takes

‘" place on a large scale and 1 tell you, a
number of parties are involved in that. ' I
do not want to put the blame on one parti-

" cular political party. Booth-capturing...

(Interruptions)
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MR. DEPUTY-SPEAKER : He is
not mentioning about any State or any
party.

PROF. MADHU DANDAVATE : 1
did not any
one.

make any allegation against

PROF. K. K. TEWARY : The famous
Dhanbad mafia who is a Member of the
Bihar Legislative Assembly belongs to your
party. You should have taken note of
this.

PROF. MADHU DANDAVATE : I
have not referred to any Party, I said that
if you go through the record you will find
that these are the aberrations that are taking
place in all political parties, and I say, irres-
pective of political partics the booth- captur-
ing has to be stopped.

While I was referring to the money
power, I want to refer to the recommeuda-
tions made by the former Chief Election
Commissioner, Mr. Shakdher, After his
elaborate experience he has come to the con-
clusion that so long as thete is no State
financing of elections, elections will be con-
trolled by the money power, Whether it is
the Ruling Party or the Opposition Party, it
is the moncy power which dominates the
politics of the elections and therefore, he has

suggested the creation of a fund of Rs. 100 -

crores for State funding of elections, I
think the Government should give its urgént
attention to this particular proposal.

As far as the media concerned, I think
if you go to England you do not feel the
climate of elections through public meetings.
The public meetings are thinly attended
because frecly the Opposition Party and the
Ruling Party are allowed to make use of the
radio, and on the radio and on the Tele-
vision such a vast amount of propaganda
goes on that the network of meetings also
becomes unnecessary. People who have not
even got the radio sets and _television sets go

. to certin community centres and while havmg
. the entertainment and eruoy:pg the Qntcrum-
. ment, they. also listen
. -of the, polmcal propnaanduts ‘and thereﬁote.
ot oven .the clunateor elecuon is not atall he,ud

1o . !he spncches

gl Lo Laos sewl Miwe b obraeas
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and there are no disturbances and there is
smoothness, Within one month actually the
election process can be completed and there-
fore, the mass media approach also has to be
changed .

Then I come to the machinery. I
referred to the para-military. The Govern-
ment machinery and the party machinery
sometimes get so much intermingled with
each other that that also creates a threat to
free and fair elections. And therefore, these
aspects have to be gone through.

Lastly, I will only suggest one funda-
mental change. It will cut across all the
political parties. One of the troubles in our
country is, that if casteism is taking root in
the seletion of the condidates, it is because in
some areas people vote for a particular caste;
in certain areas they vote for a particular
personality cult, in certain areas they vote
for particular richer classes who have a sway,
in particular areas they vote for a richer
peasantry, and if this is to be eliminated, it
is necessary that some emphasis must be
given to party loyalty, But if you have elec-
tions completely on party basis, in every
election if you keep only the party boxes,
there is one danger, The entire election will
become impersonal, the entire representation
will become impersonal and no Member of
Parliament and no Member of the Assembly
will cater to the needs of his individual cons-
titvency because he will take it for granted
that he is going to be elected by the party on
the basis of the party vote. No individual
Member is responsible to the electorate and
therefore, a happy blending of the present
system plus the other system will be a better
one. Germany has tried that. That has
given two-fold advantage and that advantage
is needed for our Legislatures. They wanted
to improve the quota of their legislatores and
they wanted to restore balance between the
votes and legislators® strength and, therefore,
what they have done is, there are certain
Constituehcies, single-Member Constituecihes
from where condidates are elected as they get
elected in India. And in addition to that,
in proportion to the number of votes polled

_ by the political parties, certain additional
representation is given to the political parties
as parties and those party headquarters

. decide who are competent men to be sent to
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the Parliament and State = Legisla-
tures.

Then they send some of the best econo-
mic experts, they send some of the best legal
and constitutional experts, they send some of
the best trade unionists, they send some of
the best agriculturists, they send some of the
best educationists and they send some of the
best cooperators and as a result of that, on
the one side the quality of the Legislature
should improve and on the other “side, the
imbalances between the votes and seats is also
completely limited,

If these constructive proposals are gone
through by the Member of the ruling party
and the Opposition sitting together and for-
warded to the Election Commission after
getting the consensus of the ruling party and
the Opposition, I am sure, all the diversions
and distortions in our electoral matters will
be removed and we will be able to have free
and fair elections and who wins and who
loses does not inatter.

These are my constructive proposals
for consideration.

SHRI C.M. STEPHEN : Sir, my friend
Mr. Dandavate has covered a very wide
field. 1 do not want to cover the entire
area. The motion has got two aspects. One
is electoral reform aspect, The other is the
question of defection before us.

(Interruptions)

SHRI C.M. STEPHEN : Now there is
only one thing I want to submit regarding
electoral reforms. Nothing in our country
is perfect. Nothing in the world is perfect,
We have been working on certain systems.
When we find certain defects, we try to
rectify them. This process has been goipg
on, But the subject we are dealing with is a
very complex one. Efferts have been made.
Consensus does not come up, Because the
matter has got different faces, and there are
different types of voting, in different coun-
tries of the world, which is good, which is
bad in this limited way, nobody can deal with
it. There is only one submission I want to
make, I have a feeling that we are overdo-
ing this subject. After all, we have

S T B )
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here under this system for the last 30-33
years. A large number of elections have
been contested and the electoral rules and
processes have, by and large, stood
the test of time. Some defects can be
improved,

Nobody denies it. But basically the
system has stood the test of time. We
speak as if everything is collapsing. Parties
go about with money, votes  are
purchased, MLAs are purchased MPs
are buyable, and we have to know
simply against whom are we making this
allegation, If the system by which all are
elected is vicious system, what right have we
to sit here ? And if the MLAs who repre-
sent our different areas are persons who
can be just bought by commodities, if they
are the best them the people are electing,
what is the nature of our relation ? Where
are we ? Is it really a fact if the Indian
voter was easily purchaseable, is the MLA
really so easily purchaseable, is the MP really
so purchaseable and if attempt is made
in that manner, there may be exceptions
here and there, but, is itnot a fact thatin
spite of the fact of the money power and in
spite of the M's that my friend is speaking
about, the people of India, it was the people
of India who threw out Mrs, Indira Gandhi,
it was the people of India who brought back
Mrs. Indira Gandhi, it was the people of
India who elected the Commualst Govern-
ment......

(Interruptions)

Please listen to me. It was the people
who elected a Communist Government in
Kerala. It was against the people who
after the next elections threw out the
Communist Government. It was the people
who in Kerala elected a Communist Govern-
ment in 1967. It was the same people who
reduced the Marxist Communist party to a
miserable minority and brought back another

pary to power.

It was the people of India who robbed
the Congress  of its power in the vast majo-
rity of the States in the whole of the country
in 1967. 1 am only submitting that the
people, of India are sound, they are not a
purchasable commodity. That honour goes
to the people. Let us not disgrace the
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people, defame the people, saying that they
are a purchasable commodity. They are
not. They may be poor, they may be in
penury, they may be in difficulties, But no
nation in the world, 1 suppose, can claim the
solidarity of the character and the culture
that the people of India have. Let us note
that,

Look at the number of defections that
have taken place. Let us count the number
of defections, how many MLAs are there
and how many have defected
and how many MPs have defected
in the whole history. Governments have
come and Governments have gone. The
people judge as to who defects, and for what
and heis punished in the next elections ;
nobody escapes. This is the reae fact we
have. Let us not in anational debate, for
Heaven's sake, put fourth a picture as if the
total system is bad, as if the total law is
bad, as if the whole people are bad
all the legislature are bad, as if
the whole Parliament is bad, If the whole
thingis so bad as. that, then what is the
future of the country ? Where are we ? 1
am only submitting that we are overdoing
it unnecessarily.

There was the Anti-Defection Bill
which had been introduced. ¢ Defection® has
different  interpretations. For example,
Prof. Dandavate started saying that an
Adjournment Motion in Britain was moved
and some of the ruling party Members
supported the Adjournment Motion. It can
be argued that that action is a defection,
But in Britain they took it that it
was nat a defection. That depends on
certain situations and conditions. The
question as to whether the conscience of a
Member is important or not is the question
that bedevils the whole issue. So, it ‘is
not so simple as that. That is why, when
the Anti-defection Bill was brought before
Parliament, Mr. Madhu Limaye, if at all
anything has to be said about him, heis
not a hypocrite, he speak out what he feels
he fought like a tiger and he said, “This
means imposing the terrors of the Party
bosses on the people ; I would rather -get
out of this House than allow this Bill to be
passed”. - There is another side to that, ‘We
had been making attempts, but we have not
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been able to evolve even a definition about
it, Let us understand that.

With respect to one particular matter
that the Harijans were not able to vote, that
the backward communities were not able to
vote, when this came to the surface, it was
the Congress Government that amended
the rule and said that counting of votes
shall not take place booth-wise so that
nobody need be under any fear. If a Hari-
jan booth was counted and it showed
the veting pattern for a particular Party,
then the muscle power would come to
the village and these people would be punish-
ed, It was the Congress which promulgated
the rule that counting must be in totality,
so that nobody need be under any
fear.

“ It is not as if somebody here wants to
prevent all these things. The Congress may
be bad, the Congress may be good, but the
fact remains that the Congress represents -
you may like it or may not like it - a major
part of the national stream. And when you
condemn the Congress, that the Congress is
corrupt, that the Congress is a vitiated thing,
that the Congress is absolutely bad, by that
you are condmning also the vast messes of
the people who are supporting the Congress.
I will be doing the same thing if I condemn
the Communist Party in that particular
menner, I will be certainly condemning the
masses of the people who are suporting them.
Therefore, there should not be a sweeping
remark against a Party. I would only
appeal, subjectively, Ict us consider about the
repercussions of this. This is all I have to say.
I do not want to react to the different
proposals that were put forth. Discussion
can go on, But whetever be the discussion,
let us not cut the branch on which we are
sitting. The branch on which we are sitting
is the people’s support, and when you say
that, the people’s support is got by a vitiated
process, you are cutting the branch on which
you are sitting, you are corroding the basis
and the structure on which the entire policy
is based.

This much I have to say, as far as this
electoral reforms matter is concerned, This
is a multi-faceted question on which hund-
reds and hundreds of views are possible and
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every one can talk from the list system to
the proportional representation system. You
can think about it. But it will ever remain
imperfect. I would still submit that this
huge nation of vast millions of people, illite-
rate and backward, have proved again and
again that democracy is in their blood and
they are bigger and greater than the leaders
who want to teach them and they will hold
the democracy. This is as far as this matter
is concerned. G

Unfortunately, the subjoct of defections
was also brought in, I would submit that
defection has nothing to do with electoral
reforms. It takes place after the election is
over. Anyway, defection has been brought
in and particularly Karnataka case has been
laboured hard by my hon. friend, Mr, Madhu
Dandavate. 1 am talking abott the latest
one only because the eatiier one is SUB
JUDICE. 1 am not going into that. The
latest one has got two aspects. If you go
through the transcript which has been publi-
shed in the newspapers, it has got two
aspects. One is the allegation that some=
body was trying to induce dcfection, That
is one part ofit. The question is:even
assuming - I am not going to say that the
franscript is correct or not or manipulated
or not as that is not my business
to say,.,

SHRIMATI PRAMILA DANDAVATE
(Bombae North Ceatral): Mr Deputy Speaker,
Sir, it is already quarter to nine. We
decided that the discussion should be finished
by quarter ta nine.

SHRI C.M. STEPHEN : Mr Dandavate
has taken 1 1/2 hours.

MR. DEPUTY-SPEAKER : If it is the
sense of the House, . .

SEVERAL HON. MEMBERS : Let us
continue.

MR. DEPUTY-SPEAKER : Yes, the
discussion my continue,

PROF. MADHU DANDAVATE : I do
not support Mrs, Pramila Dandavate.



515 Need for Etectoral
Reforma with

SHRI C.M. STEPHEN : She supports
you.

MR. DEPUTY-SPEAKER : Let this
not be extended from this House to your
house.

SHRI = C.M. STEPHEN : Sir, this
Karnataka matter has got two aspeets, Going
through the tapes there are two allegations
made. Oneis that we (ried or our people
tried to induce defection. No.?2 - that this
was attempted by the payment of money.
These are two different aspects altogether. I
would address it in this manner. Even assu-
ming that this tape-record is a correct tape-
record, the question is whether it constitutes
defection or an attempt to induce defection.
This point I would like to speak about. I
will come to that. Before that I will speak
about the money part of it,

In a way we are all corrupt. we are in
darkness, Adharma is prevailing and it is
good for us that somebody has emerged in
Karnataka - a crusader who is determined
to wipe out corruption and he goes along
and gets Rs. 2 lakhs, throws it away like
anything and moves ouat. What a great
sacrifice. Two lakhs of rupees he gets with-
out any evidence, it is in his pocket, he could
have taken it but he is so committed against
corruption. Such a saintly person, such a
puritan, such alpolitical crusader he is that he
would rather throw it away and start on the
fight on corruption. A good man. This can
happen in this country because Bhagwat
Gita has said

s gegraaraia awaifa g a1 )

When the would thing is bad, when the
whole thing is miscrable, @FgEqTIAIGTT
somebody must take birth | FqTfY gﬁ gi’n

. Here in the far away area in the South
from which Sankaracharya came, just north
of it, a new Avtar has got to take place and
we have this Avtar. Now let us look at this
Avtar. When we go on to that, let us try to
find out what the truth is. Mr. Moily is not
here. Before condemning him, let us objec-
tively look at it. This is the point I am
making, What is the antecedent of this
gentleman ?  He contested the election in
1971 or 1972 on CPM ticket and he won it.
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The next election he contested on CPM
ticket and he lost. In 1978 he contested
and lost, In the last election from the
CPM bandwagon he came to us and asked
for a ticket.

We refused because, we are slightly
doubtful about anybody coming from the
C.P.M. We refused. And then he fought on
his own as a large number of other parties
were fighting he won an Independent. What
did this Independent, his son is fighting cor-
ruption do ? There is one thing on which
I gree with Prof. Dandavate. He read out
a list of names of voters who defected and
who become ministers. He termed this as
an act of corruption, What is the defini- -
tion of defection by J.P, If you go through
the report, he has said that ‘by coxscience,
if you go out, you are not commit ting and
defection, 1If, for assertion of your demo-
cratic right, you are moving out, vou are not
committing a defection... But, if you are
moving out of a party for an ulterior consi-
deration of personal benefit, then you are
committing a defection’. This is the defini-
tion that was given by him. Prof Danda-
vate has called out from there. It is
said.

“If you move out 1o some other Party
for a particular Pacuniary purpose
or offic'al purpose or a minis-
terial post, then that is a corrupt
deal™.

Here he is an Independent, He can go
anywhere. He can certainly go to Janata.
But, he was so incorruptible that he would
not touch Janata unless he got a chair as
the Chairman in a Board. Therefore he was
so ineorruptible jhat he fought as an inde-
pendent. He spent his own money. He
should make good the money he spent and
be sold his legislative support to Janata for
the Chairmanship of a Board. This is
the type of crusader against corruption
that we have got before us. This is the
only picture I want to give—he comes from
the CPM to the Congress and then from
the Congress 10 Independent and from .
Independent to the Janata and is sitting in
the Janata as the Chairman of the Corpora-
tion. He isa fighter, a crusador against
corruption. My friends are prepared to
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applaud him an AVTAR who has come to
wipe out corruption. Let all corruption
be wiped out by his total efforts,

Leaving that aside, is it possible in
these circumstances? I am only telling this
from the statement-this is not my statement
but it is his own statement-which he has
given to the INDIAN EXPRESS. This is
not a case of Moiley sending for him-I just
pointing this out-but that he himself sent a
friend to Mr. Moiley last month saying that
he was interested in joining the Congree (I).
The intention was to tape the conversation
of the whole thing. When the first effort
was made last month to tape the conversa-
tion between him and Mr. Moiley, it failed.
He renewed his efforts. Mr, Moiley met
him in Kabban Park and suggested to him
again, Well, Sir, here is a gentleman who
sends somebody by name Shri Srinivasa-
murthy or somebody. He is sending him
to Mr. Moiley. Moiley never appreached
him, Moiley never contacted him; Moiley
never phoned him. He sent that offer one
month ago, The date was 14 September
when the currency was drawn from the
Bank. This is a different matter altogether.
He sends somebody to Mr. Moiley. He
was no tape the conversation, But there
was he response coming, Nothing could
be done. He waited and waited. There
was he response coming out, Then again
he renewed the effort. Since some others
were coming over from Janata, he thought
that it would be too late, He immediately
sent him again saying ‘I am available’. This
is not my statement, I am reading his
statement given to the Press, Here is a
person who was sent once and who was
told that ‘we are not interested’. He again
goes, Would you say to that person ‘we
will give Rs, 2 lakhs?” Is it necessary ?
This person has an offer. Why with
Rs. 2 lakhs ?  You can got him for
Rs. 10,000/, Why should he pay
Rs. 2 lakhs ?  What is the type of this
man ? He hangs after us to be admitted.
We refuse to admit him and you want us
to believe that we went there with Rs. 2
lakhs. That is the first circumstance.

The second circumstance is and I am
reading the transcript :
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“Moily : Will you announce leaving Janata
associate membership tomorrow.
If you do it early it will add to
your value in the Party (Cong. I),
Even you will get priority and it
village will help you.”

Byre Gowda : In three to four days I will
announce 1 will go to the
village and meet friends,

Moily Once you have decided. you

should act.

Byre Gowa’s friend : For formality sake we
should consult friends.”

Well, Sir, itis happening in the car.
In the car he is not signing immediately He
is not saying I am announcing. He says I
want four days. ‘I want to go to my village
and consult my friends and only after that
I will announce.” 1Is Moliy a mad man to
give Rs. 2 lakhs to a fellow who only pro-
mises that after consultation he will come,
I anybody such a mad cap to give Rs. 2
lakhs ?

Therefore, Sir, here is a gentleman who
sent us word one month back ‘I am coming’.
We said that we are not interested, Again
he sends somebody and then contacts us.
Then Moily asks ‘“Are you prepared to
announce tomorrow ?'’ and he says “‘it will
take four days’ time. I will have to consult
my friends'. Moily gives an advice, ‘if you
are making up your mind then you should
act quickly, This everybody will do. We are
not getting his signature there. We arc not
getting his announcement there. We were
getting only a promise that he will go to
his village and consult his friends and take
a decision and we paid him immediately
Rs, 2 lakhs. Would anybody believe this
sort of a thing? (Interruptions) I am only
saying, does it stand to reason that in such
a circumstance Rs. 2 lakhs will be given
away ? This is the simple question, Sir,
I am now posing before you.

Now, Sir, where does this Rs. 2 lakhs
come ? You go through the entire state-
ment to the press. On different days he
approached and there is no mentien
anywhere of Rs, 2 lakhs. Whers does
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mention of Rs. 2 lakhs come ? It comes
at the last end of the transcript and I
read :

“Byre Gowda : Have you promised Hutcha-
masti Gowda minister ship ?

Moily : There is no such promise.

Byre Gowda : But he is a senior member,

Moily : Yes.

Then suddently
Byre Gowdaasks: It is 2 lakhs ?

What is the connection between the
two. Ican understand if the negotiation
is on record, that is, if I want 3 lakhs and
he says 2 lakhs, but there is no mention of
money anywhere, Nowhere does he make
an allegation to the press that a demand is
made, Sir, we know how to use the tape-
recorder. If you come up to this and stop
this and if you says: ‘Is it Rs, 2 lakhs?".
That will come there and the earlier part
will get erased.

21.00 hrs.

' Where does it come, In the end. Not
in the middle. He could not because he
might not be an expert to do that, It is
at the fagend of it and that is the end
of it, .

Then there is no tape record and no-
thing at all. If itis on this that this 2
lakhs business is built up, well, Sir, Mr,
Hegde and other people must remember that
Mt Mily after all is a leader of the Opposi-
tion. As against Gowda, Mr  Moily, a
backward community man may not be smart
enough, Gowda might bs  smarter than
Moily ; that is inherent ; he is a backward
community man and ' the other is a superior
community man, The Karnataka a struggle
has always been the fight between these two,
let us remember that. When Mr Dandavate
asked me ‘Don’t play on that’ it is a fact of
the matter., Therefore I am only saying,
it is inconceivable that under the circum-
sstances the money could be  paid or any-
thing like that at all. The man is easily
available, hanging  after all to be admitted
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into it, with a  promise for a Ministership
somewhere. Why should if he added with
another few lakhs of rupees ? And when
he says I will taken days more to
give my reply on this, why should
we give ? It is a simple question that comes
in. It is absolutely clear that this is a

completely rotten story, a fabrication.
I am not saying about the entire tape, I
don't say  either way,yes or no ;itis for

othert people to prove ; I have nothing 10
say, But with resect to the 2 lakhs story it
is absolutely clear it is a fabricated thing.
Then why this has come ? We must under-
stand what the so-called Janata party in
Karnataka is, With all this defection and
all that it is here that we will have to look
into. Well, Sir, here is  before me a state
ment by Mr, Azeez Sait an. 1 must-
introduce Mr. Azeez Sait to this  House,
Bverybody left Mr. Devraj Urs but this Azeez
Sait stood firm with him, strong with him,
to the last day. He has shown that ¢ I don’t
care for anything ; I stand by my leader’, He
stood by him. I may approve of it or I may

not approve of it,but this is the type of
the man that he is. What does he say about
the charge ? Well Sir, most ridiculous thing.
5014 Ministers’names a.e coming in. In this
typescript 4 members’ names are mentined.
Whathappens This gentleman was also among
them : there were 3 people who were suspect.
I was told that 4 people are suspect on the
list of Mr. Hegde ; they are all suspect under
sure illance. Those 4 names are here. And
they happen to be Ministers. This man is
also there, Those 4 persons were brought
to the press Conference and this gentleman
was there. If you jointly commit a murder
5 persons together committing a murder and
4 are caught and one turning an approver,
the approver will be the most ferocious man
against the  other 4 persons. He is the a
prover arriving and the 4 suspects are there.
not alone, Look at the confidence Mr. Hegde
had about them, There were 12 Ministers,
12 strang fellows, sitting around these 4
people to take care of them to ensure that
they speak what they want to speak ; they
did notleave it to  them to face the press
Conference. Information Minister is in the
middle and other fellows, are around. The
approver is ready and the other fellows, the
selected strong muscle Ministers are around
them, producing them. Is it not shameful ?
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Suspect people are brought in and shame-
fully prodused and they are made to spz2ak
like that. But Azeez Sait came out and said
‘Why is this defection move goving on ?
What is wrong with us ? Where did it go
wrong ?* Mr. Sait said, these were some
of the questions to be asked. In the Press
Conference he asked :

“The Janata had come to power on nega-
tive votes and not positive votes.”

It is not C,M. Stephen saying it ; it is Mr.
Azeez Sait saying this. g

“It was high time that these
negative  votes were converted
into positive votes, he said,

and added that the responsibility
of the major community in
the Janta Party to give equal
rights to the minority and Weaker
sections was not  properly
discharged.”

This is the allegation against the Janata
‘Government and this allegation is made by
Mr, Aziz Sait and this is the thing that is
creating the whole disturbance in the Janta
Party. Don’t blame us, Your Ministers
are revolting, the Scheduled Caste people are
revolting and Mr. Sait has come out saying
‘“don’t blame me’’. T do not have —any
contact with the Congsess-I'>, But if this
is so, how can this Government remain ?
Major community in the Janata Party is
disregarding the rights of the minorities
and the Schduled Castes, the weaker
sections and all that. What is the answer
for this ? Look at the history of karnataka,
Mr, Devraj Urs come to power as a major
force. Because he led the weaker section
and the minorities. He become the champion
of weaker  secteonn and minorities and
liberated them from the clutches of those
people, Janata in the name of the Janata,
that was dislodged by Mr. Devraj Urs. came
back to power and  started dominating the
weaker sections and the minorities. There-
fore, today the disaffection has started I am
only putting the question. Under such
circumstances, is it the duty of the Congress-I
10 maintain them there, to keep them there
up ? Is it not our responsibility to  look at
those places where they are ill-treated ? Are
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we not entitled to go to  Scheuled Caste
people and the MLAs and other people and
tell them ““Are you not trampled upon and

®are your rights not curbed down 7’ Am I
not to go to the weaker sections and the
MLAs and show them the mirror so that
they may know in what danger they are ?
I thing I have the responsibility to do that.

Now, it was said that we are toppling
the Government. I have only to read out
a statement which Mr. Chandrashekhar,
Chairman or the President  whatever be, of
the Janata had made on the 22nd October
1983,

‘“We are  committing  no crime ia
trying to remove her from power.
It is our national duty and poli-
tical responsibility  to throw her
away. This Government, Mrs.
Gandhi’s  Government, has no
right to be  there because it has
nothing to do with  the values
cherished by us™.

Now, Sir, it is for the people to say
when you say that the Government has no
right to remain there,

AN HON. MEMBER : It means after

the elections.

SHRI C.M. STEPHEN : It does not mean
after the election because after the election
new Government will come,

PROF. MADHU DANDAVATE : 1 just
want to know this from hon. Do you think
that by this statement Shri Chandrashekhar
meant throwing this  Government by armed
revolution in this country before the elections
take place ?

SHRI C.M, STEPHEN :1do not kaow
what he said, but I read what he said® It
was reported  in the press, For expample,
the Janata Government was in power first.
Mr. Charan Singh  was the leader of the
Opposition and for the first time when I
moved a censure motion against the Govern-
ment, I said “I don't want to remove this
Government because people have elected you
and I knew that the people were with them
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at that time when I moved the second ‘No
Confidence Motion’ I said then ¢‘I will not
consider it a crime on my part to kick you's
out ‘‘because two-and-half years you
remained there.”

SHRI DHARAMBIR SINHA : You did
your duty.

SHRI C. M. gTEPHEN : I did my duty
and splintered them into pieces and threw
them out bit by bit. Therefore, the
question is of  toppling the Government
whether it is bad or  good. Mr. Chandra-
shekhar feels that this Government is giving
away the values of the freedom movement
and therefore this Government has no right
to remain here and it is his duty to throw it
out (Interruptions)

Therefore, this is rnot a matter you can
deal in abstract terms. That is what I am
saying. What type of Government you have
there ? There are Governments which are
saying repeatedly that  people have elected
us. People have not elected  them, That
is what  Azeez Sait said. Your mandate is
a negative mandate. Itis not a positive
mendate, It is Azeez Sait who  said this.
The leader of the Kranti Ranga said it
is a negative mandate. People did
not give a mandate. What is  the sort of
Government which is remaning there ?

SHRI KRISHNA CHANDRA HALDER :
They rejected you.

SHRI C. M,
friend, ] am  not
rejected them also.

STEPHEN : My  dear
coming  there, They

(Interruptions)

SHRI C. M. STEPHEN : Please listen to
me. Why do you jump on to this collap-
sing wagon. You are after all Marxists.
You keep your aloofness. Don’t -jump on
to this collapsing wagon. You keep your
entity. I don’t attack you because I deal
with you with respect, You have your
own force ; you have your own strength.
you have following. I faceept you. I
don’t come on there. Why do  you come
on the band wagon  which is crashing ? |
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am only saying what is it ? In the last
election Janata got 62 ; we got 81 : Kranti
Ranga got 32, Now, Mr. Madhu
Dandavate said this was a joint manifesto.
In Kerala also we issued a joint manifesto.
We are a United Front. We issued a joint
manifesto. Common symbol you say. In
Andhra, sanjay Vichar Manch was a separate
party, but they were given the symbol of
Telugu Desam That does not mean the Sanjay
Vichar Manch become the part of the Telugu
Desam, That esymbol was given to them. They
fought on that symbol. That does not mean
that Sanjay Vichar Manch become Telugu
Desam, In the same manner in  Kerala,
we fought on a joint manifesto. We had
our own separate election symbol or whatever
that be. But the separateness of the Party
remained as Kranti Ranga. Today Kranti
Ranga is a recognised party in the Legislative
Assembly. They have 32 Members, Twenty-
four were decoyed away by somebody and
eight remained with them, That is the Postion.
The question is whether with respect to those
twentysix people, who went on to Janata who
ther the Janata Party has any Fundamental
Right with respect to them ? Isn't Bangar-
appaenttitled to approach his people and say
to them to come back because Kranti Ranga
remains as a party ? Somebody  says they
disputed it and you want dissolution to take
place. Mr, Nazir Shah, who was at that
time appointed by Bangarappa Chairman or
something, was neither an MLA nor an MLC.
Without beging an MLA or an MLC,
Hegde offerred him a Ministerial  post,
took him as a Minister and he brought the
Kranti Ranga people into the whole thing.

Now, Mr, Dandavate said, if you are going
in, there is a Kranti  Ranga. There was a
Kranti Ranga and there is a Kranti Ranga.
Twentyfour people were taken away, Now,
out of the twentyfour people who wcre taken
away, twelve were model Ministers,
Four given the Chairmanship of the
different  Corporations, Seventeen people,
including the Speaker, were taken away ;
and with that 17 people, they were taken away
thus applying the definition that Mr, Madhu
Dandavate gave me, that you leave a Party
and join another party for this particular
putpose, for a  Ministerial  post, you are
committing defection. I accept the definition,
Youarea team of defection. who were-
into the Janata Party and they'hnve accepted
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the Janata Party and they have accepted the
Janata Party, And this Government is
existing on the basis of that Janata. I would
first submit, Sir, it is the duty of the Kranti
Ranga leader and it is our duty to induc
those prodigal sons, who went away, to ask
them to come out and join the mainstream.
This we will do and it is our duty. Nobody
can dispute  about that duty. Thereisa
difference between a  party coming in as a
majority party, and a minority Party forming
a Government with the support of other
people. 62 is the strenght of Janata ; 24
people collected together to from the chilles
Heel, with all the splinters, giving them all
the props. So, a 62-member party, with its
24 props is sitting there i. e. in the quicks and
of support of BJI, CPI, CPI (M) and
Independents’ support. They say ; “We
have got a fundamental right to remain in
power.” The question is whether a
minority party with 62 members in a Legis-
lative Assembly of 224, merely because it
has brought in some people by giving them
all sorts of ministerial  posts, has got the
right to remain in power, and look after the
rate of the people of the State. They do not
have that right ot all. It 1sa  minority
Government. It did not get & majority.

At that time, we agreed that the mandate
of the people was against us, We were the
single largert Party. We could stake the
claim that we must be invited to form the
Government, But we accepted the fact that
peopole wanted usto remain out of
Governiment, We remained there. But
Now we are seeing  what Azeez Sait said.
He says : ‘‘Minorities are suppressed,
‘Scheduled Castes are oppressed ; their rights
are curbed ; the majority Party and the
Chairman of the Janata Party, are making
.a mockery of the administration of the State,
““In that situation,, we cannot sit idle, doing
TAPASYA.

Even as Mr, Chandrasekhar said-and even
as 1 said sitting on the other  side to the
Janata Government at that time the—time
has come to kick out that Government from
the saddie on which they are sitting, Any
MLA who is helping them to continue in
power in an MLA who is acting against the
minorities,  backward classes, Scheduled
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Castes, communal harmony and against the
future of that State.

Here is a person who is feeling that the
quicksand is giving in : BJP is making noises
CPl and CPM(M) are also slightly making
noises. Independents are eroding away that
quicksand. So, he feels it is all giving away.
He wants to come out of this sitution, So,
he is terrorising others.

Mr. Azeez said this great crusader has
other Ministers  with  him—This Report
says :

“What prompted Mr. Byre Gowda who
is an associate member of the
Janata Party to record the conver-
sation  with the Opposition
leader ? His intention was to
arouse public opinion against
the kind of ‘money Politics’, and
he told the assembled Ministers :
‘Even if you try to do this, I will
expose you in in the same way as
I have done to-day.”

So, the purpose is absolutely clear, The
fellows who are going away had to be colle-
ted ; and the approver comes with a with a
dagger and Rs. 2 lakhs and says : I will
finish you’. Mr, Azeez Sait replied back :
‘Shut up, You have no business to tell me.
My community and minorities are suffering.
Therefore, this Government is in danger,

That Government’s collapse cannot be
prevented. Even here, the Janata Govern-
ment could not carry on, because of its
members, misdeeds, for more than 2-1/2 Years.
In Karnataka, they have got 62 members,
There is a curious splinter group supporting
them, It is quicksand which is giving away,
How do you think  they can  survive any
more ?

Therefore, its, end is coming. Do you
think this particular man who was given Rs.
2 lakhs will give it away from his. pocket
normally ? Why did he give it away?
Where did that money come from ? Cer-
tainly it is not his money. It is **money and
he wanted it to be given.

**Not recorded.
*Expunged as ordered by the Chair,
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Nobody will give away his money. I am
only asking will anybody give away that
money ? This man, with his jumping on to
the Chairmaship of the Corporation, gave
away Rs. 2 lakhs, which was coming into his
pockét. The followers of the law say that
it is a crime and therefore he had decided
to give it away to the beggars’ relief fund,
Well, he did it because it was given **by and
wanted to give it away only to the beggars
relief fund, Let us stop this. After all
this is not the way the things are weighing.
Everybody is collapstng, say here that there
will be  no dout it, there is no apology
about it,

There is a Marxist Party in West Bengal,
Mr. Jyoti Basu does not go about saying,
‘I am going to be toppled. There isa
Tripura Government. Mr. Chakraborty
does not go  about saying, ‘I am being
toppled, MYR does not go about
saying 1 am being toppled.
Why is this gentleman going about
from Bangalore to Bombay, from Bombay
to Delhi, Delhi to Kashmir, and Kashmir
to Lucknow saying-beating breast, beating
and wailing. 1 am going to be toppled ? He
is going to be toppled down because heis a
60 member freak, who tresspassed into
power with the borrowed support** so that
in the next election he is going to be the
treasurer giving out money to you, the
national Janata, You want him to carryon
till that time. This is what you are trying
to do. Let us not make too much of this
defection, * (Interruptions)  Let  anybody
sitting in a glass house not throw stones into
other peoples’ houses, I have concluded.

SHRI HARIKESH BAHADUR : It
is an allegation against the Chief Minister.

PROF. MADHU DANDAVATE : You
have given the ruling  and I respected that
You have said, no personal allegation should
be made and especially against a number-of
the other legislature. Therefore, I avoided

the names of other legislature. Here**name
has been uttered and he has told that**

MR. DEPUTY-SPEAKER : I
through the record. It is all right.

will go

NOVEMBER 17, 1983

special ref. to defections 528
(Dis,)
SHRI C, M. STEPHEN : 1 have got to

reply to it. I would not have referred to**
name if ** name was not quoted here and
his statement was not  quoted. Becuase
they quoted the statement** about the
thum  impression the Chief Minister has
kept**(Interruptions) They have quoted his
statement as an authority, his conduct as an
ultimate thing, therefore, I had to make a
reference. If that is removed, this can also
be removed.

(Intrruptions)

MR. DEPUTY-SPEAKER : 1 will go

through the record. 1 cannot give a
decision immediately,
SHRI DHARAM BIR SINHA : Itis

not a question of a person’s name being
referred to ; it is a personal allegation being
brought against a man.

MR. DEPUTY-SPEAKER : Therefore, I
will go through the record,

SHRI DHARAM BIR SINHA : Now
here, Mr, Stephen, in his very dramatic
speech, said' " (Interruptions)

MR. DEPUTY-SPEAKER : I can only
tell you that I will go through the record.

MR. DEPUTY-SPEAKER : If there is
anything against the " rules, I will go through
the record.

(Interruptions)

MR. DEPUTY-SPEAKER :I will go
through the record. Now Shri Jethmalani,

(Interruptions)

it geu Wz aig (@AAEIT) AW
faar s gqmifas & (swawra) |

ot TIMEIEY  TIW (AAT) ¢ FZT AT
TR FT @ § o1 fewema & favamg
Fw g fagir & 0w sgrag - A1
&Y 2@t # faasr 0 (swawra)

**Not recorded.
*Expunged as ordered by the Chair.
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MR. DEPUTY-SPEAKER : Now, Shri
Jethmalani is on his legss.

SHRI RAM JETHMALANI (Bombay
North West) : Mr. Deputy-Speaker, it will
not be honest of me to say that I have not
enjoyed Mr. Stephen’s speech. I did enjoy
his speech as I had enjoyed his previous
speeches. But equally it will be honest of
me, if 1 conceal my angish, my surprise, my
unhappiness at  the turn which the topic on
this item in the agenda has taken, I did
not in the first place expect that a debate
on electoral reforms will degenerate into a
debate on the Karnaraka cpisode.

AN HON. MEMBER Who has

started it ?

SHRI RAM JETHMALANI : But pro-
bably I am new to the mystery of Parlia-
mentary life. I was told that actually it
was agreed that under this topic the Karna-
taka episode will be discussed. But even
while the Karnataka episode was discussed
and perhaps that was the agreement because
that was underlying this item on the
agenda.

PROF. MADHU DANDVATE : It
was agreed on the adjournment motion.

SHRI RAM JETHMALANI : I did
not expect that this kind of partisan speeches
would be made, speeches would disclose a
degree of callous indifference, and hilarity
which are not called for by the occasion,

(Interryptions)

There are two versions of the Karna-
taka episode. One version that somebody
tried to bribe a legislator and get him out
of his party; the other that it is a concoction
by the ruling party in Karnataka. Mr. Stephen
named the person who acoroding to him has
concocted this with his own money. But I
was to ask whether it was the legislator who
was being bribed 1o leave his own party, or
whether a Chief Minister of a State concocts

KARTIKA 26, 1905 (SAKA)

special ref, to defections 530
(Dis,)

this kind of an incident to malign the other
party. Is it or is it not a matter of national
shame that such incidents should take place
whether it is the once incident that has taken
place or the other incident which has taken
place ?

SHRI C.M. STEPHEN : Agreed.

SHRI RAM JETHMALANI : Are we,
or are we not vicariously responsible -for
what has happened in Karnataka, whichever
be the true version of the events ? And I
wish to utilise the Karnataka incident, not so
much as to determine the truth and make
final pronouncement because 1 am convinced
that the House by the very nature of its
constitution and the rules of procedure is in
no position to finally arrive at a true
conclusion on any such disputed problem of
fact, For, of course, after all we cannot
apply the rules of evidence; we cannot have
the parties before us; we cannot examine them;
we cannot cross-examine them, and we have
no real opporiunity therefore of the kind
which ought to be available before truth can
be finally determined.

But since Mr. Stephen delivered that
beg oration of his and took up the attitude
of (a) proving that the allegation of the
Chief Minister was false and (b) that the
Chief Minister had concocted the whole thing
to malign his rivals in the political field, it
is only fair to say that I wish to share with
this House my own process of reasoning and
my own reaction to some of the -circums~
tances which exist in the case. But at the
same time I am saying that I am a human
too and our procedures are not designed
formally and finally to determine the truth.
Even Mr. Moily, who iz the principal actor
in this drama, has been compelled to come
out with the defence that some mimick has
mimicked his voice on the tape and the
money does not belong to him, With this
kind of a defence, I, with my experience as
a lawyer, feel and I hope the distinguished
Law Minister sitting in front of me, with a
few years more experience than I have, will
agree with ine that one must take this kind
of defences with a pinch of salt.

SHRI C, M. STEPHEN : There is
nothing in this transcript, not even alleged
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as Mr, Moily’s voice referring to two lakh
of rupees. That is only Byra's voice
repeatedly pronounced.

SHRI RAM JETHMALANI : You
remind me of another lawyer, who made for
a client who was as guilty as anybody
could be, a very impatient speach like you
did and turned to his client and as ed him:
‘Don’t you think that you are really inno-
cent.” The client smiled .t him and said:
“Sir, after hearing your speech I suspect that
1 might be innocent,” I am sure your frie-
nds in Karnataka must be thinking likewise
that after hearing Mr. Stephen’s speech there
is a reasonable chance that they might claim
to be innocent,

My little experience of the world affairs
tells me that it is impossible except by exten-
sive training which goes on over a long dura-
tion of time to find somebody who can
effectively mimick the voice of some other
individual and human being and so convin-
cingly imitate that everybody is PRIME
FACIE convinced that it is the voice of the
person whose  voice purports to be.
The potential mimick who sets upon this
huge adventure of making a long conversa-
tion must be exposed to the object of his
mimiccy for a long time : must live with
him ; he must dine with him ; he must
sit with him and he  must, in
fact, sleep with him to catch the naunces of
his language, his intonations, his pauses, his
m:thods, his mannzsrism and so on and so
forth. Does Mr. Moily reasonably suggest
or has he evsr suggested till today that some-
body was thus trying to learn the imitation
of his voice ? The proof of the pudding
with finally’ be in the eating. Mr. Stephen
now says - I do not know on what authority
oron evidence the politicians are in the
habit, of hurling charges without evidence -
that this is Mr. Hegde’s money.

At the moment, as the evidence stands,
the money is supposed to have come out of
a particular branch of a particular Bank.
Would it not be possible or would it not
have been possible during the time that has
clapsed and with the machinery of investiga-
‘tion which this great Government has at its
disposal by now at least to have examined
the records of that bank and found out

whether the Janata Party or its nominees or
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Mr. Hegde or his possible suspected nominee
has a bank account in that particular branch
of that bank or whether it is the Congress(I)
funds or the nominees of the Congress(l)
funds which are floating about in that
particular branch of this bank. At this
point at least the Government could have
very easily enlighted us in the time that has
clapsed by now instead of going into this
fruitless controversy.

There are two more circumstances which
must undoubtedly make their huge impact on
any reasonable mind which wishés to go into
this problem.

The first is the motive between Mr.
Ramkrishna Hegde whose possible motive is
that he must strengthen his government by
weakening his rivals by this kind of propa-
ganda and the motive of a government which
is out of power, a party which is outof
power in that State which is not used to
being out of power in these States, which
cannot Jive without power for a long time.
I think the motive of those who wish to
toppie an existing government is much stron-
ger. And lastly, in this sordid world of
ours, unlike our courts - in  our courts we
do not take the bad character of an accused
person into acccunt, we go strictly by the
rules of the evidence and the evidence which
is presented - in this august body we are
entitled to take the previous antecedents and
the charactor of a particular person before
we arrive at our conclusion, We has prac-
tised the toppling game in this country ?
After the examples of Haryana, the example
of Goa...

(Interruptions)

SHRI C M. STEPHEN : Mr. Charan
Singh  started it, Do you deny it ?
AAYARAM GAYARAM was started
by him.

SHRI RAM JETHMALANI : If Mr.
Charan Singh was involved in this transac-
tion, I might hold that circumstance against
him but Charan Singh is.not relevant in this
issue and, therefore, I do not wish to be

misguided by the irrelevant.

\ SHRI C.M. STEPHEN : You put the

question who started the game in this
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country, I said, he started the game in this

country...
(Interruptions)

SHRI RAM JETHMALANI : Once
again may I suggest to Mr. Stephen that I
never utter one word...

( Interruptions)

SHR! C.M_ STEPHEN : I would not.
You go ahead,

SHRI RAM JETHMALANI : So, while
admitting that truth might still be otherwise,
I must say with full strength of my consci-
ence and in pervasion of my full intellectual
faculties and experience at the bars and ex-
pecience of human affairs, that the story put
forth by Mr. Moily and his associates is a
cock and bull story. It is not worthy of
the slightest credence.

I could still be wrong and Stephen
might still be right but that brings me to
my main topic of electoral reforms. One of
the defects in our electoral system is that the
character of our principal actors in the elec-
toral process does not come to be known to
the only people who are entitled to know
their character, namely, the voters. Mr.
Stephen need not have tried to defend the
common man as the man of integrity and
character. Neither Mr. Medhu Dandavate
nor two other speakers who spoke on this
subject said a word against the common
man of this country. At least I am one of
those who are ¢onvinced — I have said it
more than once both in writing and orally,
in public and in private—that if the political
process and the electoral process and the
democratic process in this country has been
prostituted and distorted out of shape, it is
not by the poor man, it is not by the
uneducated  man, itis not by the
common man but by the educated rascals in
this country who are given to ambition and
the thirst and the lust for power and who
have gone about seeking the power. It is
the rich, it is the corrupt, itis the power-
hungry pegple in the country who have let
down the electoral process and not the
common man. So, Mr. Stephen, do not put
it into out mouth first as if we attack the
common man and make him responsible and
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then try to make the common man the idol
of his speech and paint us as  if we are
saying something against the common man.
No, Mr. Stephen, we are talking of Moilys,
we are not talking of the common man in
Karnataka. It is not the common man who
can afford to pay Rs. 2 lakhs.

I said earlier that the electorate in
this country has the right to know the
character of the politicians and the character
of the politicians is not known to the pcople
of this country and cannot be known to the
people of this country becausc of a grave
defect in our electoral system. It must be a
part of our electoral law, it must be a part of
the demooratic processes in this country
that as soon as allegations of this kind are
traded whether they are true or false, a man
in public life like Caesar’s wife must be
completely above suspicion,

The moment an allegation of this kind
is publicly made, with this kind of publicity,
then those persons must first initially be put
of position and power, If a police constable
accepts a bribe of Rs.2, a charge of bribery
is being made against him and he is put of
office, he is suspended from his job. So,
when an allegation of this kind come to be
made, those legislators must, by law, be
made incapable of carrying on their functions
as legislators. Because, how do you know
the truth ? If either the one or the other is
guilty as alleged against them, they will go
on polluting the electoral and political
proecsses and they can never be set right.
Therefore, my first suggestion for reform in
the electoral law is that some form of judi~
cial scrutiny, either in the form of Commis-
sion of Inquiry or judicial proceedings before
a tribunal spedially constituted, must imme-
diately come into existence, when allegations
are made against active politicians of this
kind. I regret to say that the record of the
ruling party in this particular direction has
been a dismal record, because they have
tried to destroy that institution which
contributed in democracy to the discovery of
truth and the exposure of the real character
of our politicians. This is one defect. .

Secondly, I have said before and I

have moved a Bill that politicians are ena-
bled, corrupt politicians are enabled, to
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answer inconvenient questions. The greatest
instrument for the discovery of truth isthe
art of cross-examination, We lawyers use it
within the confines of our court-rooms.
Intelligent people, people of goodwill and
compassion, people of integrity and honesty,
of course understanding and intelligence,
must use this art of asking inconvenient
questions, not merely in the court-rooms
but outside the court-room. Corrupt Politi-
cians necessarily avoid examination and
scrutiny ; they are not willing to appear
before judicial tribunals and commissions of
inquiry on one pretext or :he other.

I need not go' through the history of
the pretexts on which politicians have avoi-
ded scrutiny into their affairs. The kind of
excuses under which politicians avoid scru-
tiny into their affairs are today SUB JUD-
ICE. Therefore, I do not wish to go into
them. But they are too notorious not to be
known to this august House, So, this august
House must see to it that every technical-
legal impediment in the way of discovery of
the polltician’s character must be removed
and th: politician must stand exposed before
the Commission of Inquiry or the judical
tribunal and he must be prepared to face
all questions, however inconvenient they are.
This is the second kind of amendment which
must be made.

There was some discussion about the
definition of ‘defection’ Shri Desai, who
initiated the debate, said that it is impossible
to define defection. This shows that Congress-
men today have not even understood what
defection is. This is the kind of insinuation
which is being made and the camouflage and
smoke-screen  which is  being cieated,
Defection is a very simple concept,
You require honestey of purpose and
honesty of Perception. When a man goes to
the electorate, obtains vote by making
represeatation to the voters that he is com-
mitted to a particular political party, that he
1s committed to a particular political pro-
gramme, after getting elected on the basis of
his representation, if he goes back on his
representation, he is a defector.

Mecre change of party can never be
considered defection. In that case, Moham-
mad Ali Jinnah was perhaps the greatest
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dercctor in history. But Mahatma Gandhi
called him Quaid-e-Azam Jinnah. Though
he is perhaps the greatest defector, Quaid-e-
Azam Jinnah did not defect from his original
political party for his own personal benefit
or profit.

A criticism was made agginst Shri
Bahuguna, He is not present here. 1 do not
hold a brief for Shri Bahuguna. nor do [
see eye to eye with him on cvery single issue.
But «f Shri Bahuguna is to be criticised for
this, in fairness to him I must say, and I
wish to say, that the example which he set,
is.an example to be emulated by all in this
country, beause he gave up the benefits
which he had derived by being elected on a
particular ticket went back to the people and
got re-elected.

AN HON. MEMBER : What about
his followers ?

SHRI RAM JETHMALANI : If all
people followed his illustrious example, I
think our democracy would be in a better
shape.

Once again, if the complaint of Shri
Desai is that defection cannot be defined
and that there are no  processes.........
(Interruptions) 1 wish to invite the attention
of this House to Bill No. 32 of 1980, which
is a Private Membe:s’ Bill from a very
humble member of this House. It has been
pending since 1980. It was introuduced on
the 14th of March 1980, it is called the
Defection (Prevention) Bill of 1980. I believe
that it is a pointer in the right direction
and if somebody wishes to educate himself
on what defection means and how it should
be dealt with, to my mind it is possible to
deal with the problem of defection in this
country whith is like a cancerous soar on
our body politic which can be dealt with
by a simple amendment to the Representation
of the Peoples Act and you don’t even need
really to amend the Constitution of India.
The Statement of Objects and Reasons says:

“‘Defections have become a notorious
feature of Indian politics, legisla-
tive attempts to curb tH®m hither-
to have not succeed, the Bill is
designed to meet the demand of a
overwhelming majority of the
people of this country.” :
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MR, DEPUTY-SPEAKER : Has it
been kept pending from 1980 ?

SHRI RAM JETHMALANI : Yes,
My tribute to the people of this country
because 1 have said that ‘people of this
country want that there should be a measure
against defection and the object can be
achieved by a simple Act and it is unneces-
sary to amend the Constitution for that

purpose.’

Sir, the last two things which I wish to
say are that there has become another noto-

rious feature of our electoral politics and’

that is the unholy state of matrimony that
exists between corrupt business and the
corrupt politician. A corrupt politician
cannot fight elections with own means. He
must. therefore, go to the businessman and
ask for money. The businessman  must,
therfore. sustain the corrupt  politician,
generate enough black menecy in his own
business to be f to finance the political
ends of his friends or his business suppor-
ters. So, Mr. Deputy-Speaker, it is a vicious
circle. Corrupt business feeds the corrupt
politician, the corrupt politician kesps feeding
the corrupt businessman and this goes on.

ol FEO WF Qi © ATAAT ITEqTH
qgimg, difasrfmaa & Fvez @ Zrar
# 1 T fag-gr wvrzd |

MR. DEPUTY-SPEAKER : He is
making only a general speech, heis not
mentioning about any particular politician.

=1 FEWN T qQi® ;T AJIT AT FT
FI FEF g | fanet 7w ® g Fver
&vr & 1 o wqz fag-gr g Frfed

(Interruptions)

SHRI BUTA SINGH : Sir, we can

(Interruptions)

SHRI RAM JETHMALANI : Minister
for Parliamentary Affairs, first stop this
non-humman voice.
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MR, DEPUTY-SPEAKER : No, no, it
is super human voiee ;

(Interruptions)

SHRI JAMILUR RAHMAN (Kishan-
ganj) : Withdraw that.

(Interruptions)

MR. DEPUTY-SPEAKER : I will go
through the record,

SHRI RAM JETHMALANI : Yes. you
g0 through the record,

(Interruptions)

MR. DEPUTY-SPEAKER : I will go
throught the record.

(Interruptions)

MR. DEPTY-SPEAKER : | will go
through the record. Mr. Jethmalani, please
continue.

(Imerruptmns)

SHRI RAM JETHMALANI : Sir, the
clectoral process must be freed from the
influence of money power and the trouble is
that the more the money a person has and
the more corrupt he is, the more he is in a
position to throw dust in the people’s eyes,
A man that has money coiruptly aquired
can control or partially control media of
communication, newspapers, radio, television
even intellectual writers and so on. So, the
power of money today is tremendous
in our electoral process and this can only
be met by State  taking up on itself the
responsibility of financing the electoral
process. This has been the experiment which
has been tried in other countries, it is well
within the economic resources of this country.
If we can go through all these great things
which are going on in the State, in the
Capital of which we are very proud, I be-
lieve that the State could take up on this
responsibility.

There are two or three small things which 1

wish to mention, Firstly, the people must
vote. The right to vote is not merely an
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instrument of governance which creates a
private right but is is a public duty. There
fore, the ancient Greek, two thousand years
ago. had a law that if  there was a turmoil
or a big controversy in the State and if a
citizen did not get up  and be counted and
voted on one side or  the other side of the
controversy, he lost his right of citizenship.
This was an experiment of the Greeks two
thousand years ago because they thought
that a man’s vote is a public duty which he
must perform and, if he failed to perform
a public duty, the man lost his right of
citizenship. ’

Today, bad people are elected. They are
elected by good people  who do not vote.
Therefore, we must make it compulsory for
all people to vote except  those who have a
sufficient cause to  be established to the
satisfactian of some tribunal. Otherwise, it
should be a conduct which should be subject,
to some kind of penalty or disability which
must be imposed,

I support Mr. Dandavate’s .proposal that
we must now try a system of  proportional
representation, not full  proportional
represetation like the German legislature. We
might at least try 50:50 so that we have for
sometime a mixture of both the systems. We
must ensure that somehow the penumbra of
political system  inside the electorate is
ultimately reflected in the legislature. It
is perfectly possible that you may get 51 per
cent of majority of votes and yet you may
not have a single seat in the legislature,
This is a parabox which is perfectly possible
on the basis of arithmetics of processes which
we have for the time' being.

Lastly, I would say on  a topic which is
dear to my heart and that is the topic of the
right of Indians abroad to  caste their vote
and participate in the electoral process.-long
long time ago, I had moved this Bill, the
Bill No. 117 of 1982, the Indians Abroad
voting Rights at Elections. We want
Indians abroad to invest their money here.
They might well ask, “If you ask us to invest
in India, let us have some voice in the man-
ner in which you conduct your electoral
process and the manner in which you run
your economic machinery and so on and so
forth, ‘‘Whenever our politicians and,
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particularly, our Ministers, go abroad, when
they are interviewed by foreign newspapers
or by Indian newspapers abroad, they say,
““We have no dificulty in supporting Mr.
Ran Jethmalani'’s Bill.”

Now, when I  introduced the Bill and
wrote to the hon. Members, 1 got a signi-
ficant response from the Treasury Benches,
A large number of hon, Members wrote
to me that they will be  willing to support
the measure, I regret to  say, our Foreign
Minister is the one person who has backed

out saying  that he cannot support this
particular measure. We  want Indians
abroad to be integrated with us and to

continuous take interest in the affairs of the
Motherland. I think, it is high time that
we created some machinery and mechanism
by which at every clection, they should be
able to caste their votes by postal ballet or
by some other method, by voting at
Embassies or Consulates, wherever they are
in sufficient number. The gglection machi-
nery can evolve such a systeMi.

PROF. K K. TEWARY : Mr. Deputy-spea-
ker, Sir, I am very sorry to find that most of
the Opposition  leaders  who should have
taken special care to be present in the House
to at least show that they are interested in
this debate on  electoral reforms are not
present. This  shows how casually they
take interest in such  important  matters.
This lackadaisical attitude has been demons-
trated time and again.

SHRI HARIKESH BAHADUR : Where

‘is the Prmic Minister ? (Interruptions)

PROF. K. K. TEWARY : Therefore, I
would like to remind Prof. Dandavate that
the shoe is on the other leg.

We are not all responsible  for the deba-
cles that he has referred  to or the wrongs
that have taken place in the electoral
process. Since my colleague, Mr. Stephen,
has admirably well dealt  with the issue of
giant hoax that  has been created in
Karnataka, I would not like to touch upon
that.

I would like to begin my speech ' because
I take it as a very serious matter. The
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electoral process is important. Of course,
it is important, But we have to take this
issue in the totality of the political situation
in the totality of the political process. We
cannot isolate one issue and they try to damn
the Government.

(Interruptions)
I said it is a very important issue. I
made some remarks about the issue that
has been brought. I did not expect the

Karnataka issue to figure so predominantly,
Specialiy the speeches made by Prof, Madhu
Dandavate and Mr. Chatterjee "

(Interruptions)

MR. DEPUTY-SPEAKER : There are

four Hon, Members from the Opposition.
Four from the Ruling party. Now eight
Members.

SHRI BUTA  SINGH : Defection has

taken place ; Mr. Agarwal is sitting on our
benches.

(Interruptions)

MR. DEPUTY-SPEAKER : When Mr.
Agarwal sits on the Treasury Benches, it is
a defection, He is only  sitting among the
Members.

There are eight Hon. Members, four from
the Ruling party and four from the
Opposition, How  much time each of the
Members will take ?

AN HON,
each,

MEMBER : Half-an-hour

MR. DEPUTY-SPEAKER : Itis four
hours. Then the Miniser will reply only at
2 O’ Clock. I want to consult the House,
If you want half-an-hour"****

AN HON, O’Clock

latest,

MEMBER : 11

MR. DEPUTY-SPEAKER : Minister has
go to reply, He requires at least one hour.
10 minutes to each Member. T will be more
lenient, I will give 15 minutes to each
Member.

Please. Mr. Tewary,
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regarding Karnataka  has been amply dealt
with by Mr. Stephen. I would take up some
general issues which are really connected
with the issue under debate and, to begin
with, I quote no less a person than Mr. J. B,
Kripalani, a freedom fighter a veteran of
Indian politics. Talking about the totality
of the political process, he talks of election
reforms also and this is what he prescribes
for Politicians and it is also to reform the
system.

He says :

‘‘Regardless of all the legislative and
coustitutional measures against

political defectors, a lasting
solution to the problem could
only come from adherence of
political  parties to a code of

conduct that took into account
fundamental properties and
decencies that ought to govern
the functioning of democratic
institutions, In forming healthy
conventions, the parties must not
attempt the impossible,”

22,00 hrs,

So, Mr. Dandavate very conveniently
chose to launch into a tirade and I knew it
right from the beginning that this is just
a Camouflage. 1 feel usually they will
launch into their  vituperative campaign
against the Congress-I and particularly the
leadership of the Congress-I.

I cannect the whole exercise. This is
not innocuous, this is not a very innocent
gesture made by the Opposition. Their
angolic innocence apart, I see a design. They
started with many such emotive issves, The
compaign was started in the name of cor-
ruption, that the country is recking with
corruption. The first slogan which they
gave against us and which they continued in
this country was corruption. When they saw
that it had no support, then they switched
over to yet another emotive slogan, equally
catchy, and that was ‘Centre-State relations’.
In the name of Centre-State relations, a
situation, an atmosphere, was sought to be
created in which the Congress-I leadership,
the Central Government, could be weakened.
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Otherwise, 1 see no justification for adopting
this kind of argument. Prof. Madhu Danda-
vate is a senior Member of this House ; both
Prof. Madhu Dandavate and the hon.
Member who spoke before him, Shri Som-
nath Chatterjee, have experience with this
political system which have bcen there for
about 36 years ; the system has stood the
test of time. Now, at this juncture, to find
fault with the system and to say that the
whole system is collapsing is creating a
situation of panic. Therefore, I charge
Prof. Madhu Dandavate that his interest is
obvious from the tenor of his speech and
the way he has a tried to attack our leader-
ship, our Party, the remarks that he made
in the beginning. 1 did not expect Prof.
Madhu Dandavate to stoop to this level. Of
course, 1 know that he has some political
motivations, but I expected him to maintain
the level of the debate at least in the interest
of an impartial approch to a problem which
is so serious. Does is lie in the mouth of
Prof. Madhu Dandavate or does it lie in the
mouth of Shri Somnath Chatterjee to costi-
gate us, 10 abuse us, for all the politicals ills
that have taken place after Independence ?
Where is our money-power when we lose the
elections ? In 1967 we lost, as Mr. Stephen
has said. In 1977 we lost, slock stock and bar-
rel. Where was the money-power and where
were the ills of the electoral system ? If
Prof. Madhu Dandavate and his friends get
elected, then this electoral process is fair
and this does not need any reform, but
when they lose, then the system starts
stinking......

PROF. MADHU DANDAVATE : 1.

never said that. I have never lost in my
life ; for your information, in 1980, I polled
the highest percentage of votes...

MR. DEPUTY-SPEAKER : Have you

included the votes of Mrs. Pramila Danda-
vate also ?

PROF, MADHU-DANDAVATE : No ;
separately,

( Interruptions) +

PROF. K. K. TEWARY : I did not
mean Prof. Madhu Dandavate individually.
What I meant was the political party that
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he represents or the group that he 1epresents.
These are stange aberrations. We are sad
at the behaviour of responsible politicians
when they try to lay the blame for every-
thing at our doors. This, again, I am tell-
ing Prof. Dandavate, to think over, There
are occasions when at least for a moment
one has to be honest, one has to be respon-
sible, Tell me Prof, Dandavate : your other
friends are out of the House ; is this how
they demostratrate their interest in demo-
cracy and democratic processes and reforms
in the electroral system ?

You tell me when did this process
begin ? When did this process of defection
begin in this country ? Upto 1967 the
Congress Party-you are referring to the
Congress Party...

SHRI A. NEELALOHITHADASAN
NADAR : In the old Travancore-Cochin it
was there...... There is the case of Pattom
Thanu Pillay.

‘

PROF. K, K. TEWARY : I do not
know why he is so angry suddenly.

MR. DEPUTY-SPEAKER : That is his
natural need.

SHRI A. NEELALOHITHADASAN
NADAR : That happened in 1954.

PROF, K.K. TEWARY : There is acertain
detorioration in the political atmosphere and
this atmosphare of deterioration or degenera-
tion of political values in this country was
made possible by the combined efforts of
all the Opposition Parties, Individually, if you
take. Mr. Chatterjee was waxing elequent
about his faith in democracy. Tell me. Is it
not a fact that in 1967, the Communists who
were allies of the British - from the British
to the BJP it proved to be such a short
distance -joined hands with the Jana Sangh,
Here political ideology becomes so promis-
cuous, After all the electoral process or
the democratic institutions have to be sus-
tained through the involvement of people,
through the mobilisation of the people and
through dispassionate pursuit of idsological
commitments, But when all ideological
commitments were given up for opportu-
nistic reasons and for political power,
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degeneration sets in and that is the contri-
bution of all the Opposition in India and it
started from 1967. You see that as the
situation changes, in 1967 is repeated several
times, Therefore, I hold that the whole
process that Mr. Madhu Dandavate was
referring to is his own contribution. They
. only believe in levelling charges and obusing
people, This cannot be a suitable replace-
ment for an indeological thrust which you
have given up. He was refferring to his
symbol and how Kranti Ranga and his
Janata Party fought under one banner and
with the same manifesto and he was not
prepared to concede that if Janata accepted
persons from Kranti Ranga that was a
defection, I ask Mr. Dandavate. When
you rob Mr. Charan Singh of more than
half of his members who had fought on Lok
Dal symbol and Lok Dal monifesto, was it
not defection? How do you find yourself in
the company of Mr. George Fernandes and
Mr. Karpoori Thakur and the rest of them ?
Who has supported and who has encouraged
defections 2 We have not done it. Your
Party consistently has been doing it.

Again I refer this to Mr, Dandavate.
You tell me. I do not know why you are
not responding. You tell me. What happned?
Distortions, nonstrous distortions and
hoaxes were perpetrated on the political
system of this country by all of you,
including you, who always tried to persuade
us through your sweet reasonableness. But
under-neath what lies at least I am aware
of that. The political process of this country
suffered the biggest set back at the hands
of the Janata Party when Madam Gandhi
was elected from Chikmagalur. It was she
who represented the will of the people of
India. She got elected from a particular
constituency and she could not even come
to this House and you by using your brute
majority in this very House, astounding the
whole world, shocking the whole world,
and giving goodbye to to all principles,
norms and decency and to the history of
the country, you expelled her from this
House and you sent her to jail, Tell me have
you any parallel example like this political
monstrosity anywhere else ? Only you are
responsible. You will find such examples
only in Soviet Russia or in China. Mr.
Chatterjee is not here, Therefore, T am
reminding you. Mr. Dandavate, I want to tell
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you how these things again started
degenerating after that. Your Janata Party
came. You were referring to certain Bills.
I have also got copies of the Bills, But I
will not refer to them since you have
already referred to them, I tell you this.

You tell me who suffered most on
account of the defection. We have not
benefited. In 1967 we lostin certain
States. In 1967 Chaudhury Charan Singh
was elected on our ticket,

PROF. MADHU DANDAVATE : I my
self admitted that during the year 1967-68
when actually various United Front Govern-
ments were there in the States, even at that
time, do you know how many defections took
place. I donot want to hide even the
defections that have taken place when our
Government was there. I have admitted
it. I have given figures. I am ashamed
of that,

PROF. K. K. TEWARY : If you admit,
then your conclusion should have been
different  You should never level wild and
baseless charges against  the ruling party
that through  the money  power they are
trying to control the  political mechinery,
You have an erioneous belief ? you are in a
wrong belief ; may be, there is something
wrong with you pathologically, With all
respect to you, again, I request you to do
something to the country. At least you do
something to the generation that will come,
Don’t try to distort the history and try to
wash away all the achievements that the
nation with its uniting  forces has done so
far.

I come to the next poinit raised by
Mr. Chatterjee. We know how successfully
we have tried to husband our resources and
how  successfully we have built up the
political process.

MR. DEPUTY-SPEAKER : Hon.
Members, you will kindly see that it is 10-15

P. M. now.

P\ROF. K, K. TEWARY : What I wanted
to suggest was a  healthy approach to the
political institution., All political insttitu-
tions, as Prof. Dandavate suggested, have
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gone wrong.There is an organised attempt all
along the lines and these conclaves are taking
place. What is the purpose. ‘ihe purposes
1 said, is to de-stabilise the Government and
to wipe off all thelachivement that we have
made so far and, for which, we are known
all over the world. Mr. Dandavate, you
now tell me one thing. Take, for instance,
Britain, Even after four hundred years of
their Independence, they could not perfect the
democratic  institution. They could have
the universal adult franchise only in 1946.

We despite all  our poverty and back-
wardness ensured that the will of the people
was reflected in  our potlitical system. |
agree that there is  scope for perfection of
the political system but the attitude and the
purpose which is driving the members to
such distoited conclusions  is seriously
wrong.

MR. DEPUTY-SPEAKER
conclude.

Please

PROF, K, K.
cluding, Sir. I will
thing and  conclude,
the Opposition parties
of introspection and
the wrong they have

TEWARY : 1 am con-
suggest one  or two

Since 1967 to 1979

should do some bit
apply their minds to
been responsible for
perpetrating on the  political system merely
for taking political advantage. Elections is
a composite part of the democratic process.
To take it out of totality of the situation
and detract the attention  the people and
say everything is wrong this will worsen the
situation. This has to be  denounced and
all such  persons have to be palloried be-
cause it is not a simple attempt to reach
certain conclusions or to  induct certain
reforms in the system hut  to launch an
attack  at the very root  of this political
system which has  been obtained  through
the sacrifices of the people of India and not
by a bunch of  defectors sitting on the
Opposition benches,

MR, DEPUTY-SPEAKER : Please

conclude.

PROF. K. K.

last point is about the role
Chatterjee is not here

talking about the system,

TEWARY : Sir, the
of CPI. Mr,

again. He was
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SOME HON.
them.

MEMBERS : Excuse

PROF. K, K, TEWARY : All right,
We excuse them. They deserve it. We
all excuse them. We take pity on them.
For the situation over there they will collapse
without any action on our part. We will

not be an instrument in their demolition.

Sir, I conclude by saying that the
political system and the attempt which is
scought to he made particularly  about the
Karnataka incident is a pernicious  attempt
and part of awhole move by certain
political groups expeting that the elections
are round the corner and by fleating such
issues like electoral reforms and alleging
that Congrese (I) is  out to  demolish all
Opposition Governments in whatever from
they exist—whether it is in J & K, Andhra,
Karnataka and West Bengal—this impiession
is being created. Therefore, 1 take this
opportunity 1o nail the coffin.

Sir, and  through this
all of us 10 beware of
and we must

Through you,
House, I would like
this design, this  conspiracy,
be alert, perpetually alert and face such
challenges to this system  which has pro-
gressed and has stood the test of time.

With these words 1 thank you, Sir.

SHRI NARAYAN
The ruling  party is very  much afraid to
hear that the system collapsing. 1 don’t
know what the Janata party and other partics
will say. Wedo say that the system is
is collapsing and the system should collapse.

CHOUBEY : Sir,

SHRI RANA VIR SINGH (Kaiser-
gang) : Only in Bengal or elsewhere ?

SHRI NARAYAN CHOUBEY : Every-
where, It will  collapase  everywhere.
We are inefficient otherwise there is no reason
for its stay, entirc  capitalist system should
collapse. You are the agents of capitalism.
sitting over here. There is a proverb in
Bengali, you all believe in Lord Ramakrishna.
He told :

as|r, o, qig

(
)
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If you arc ashamed, if you have hatred,
if you have fea you cannot’ acheve God,
These gentlemen of the ruling party of the
bourgeoise party have lost

AT, FOT. AT

Because they want to keep themselves
in power ; for that  they do anything and
everything

You know Balmiki, before he became
Balmiki, was Ratnakar  Dakoo, He had
many sins. He defected. And Brahma
told him, you say Ram, Ram, He could
not say Ram. He said, Mara, Mara, You
go on speaking Bengali. you will prosper,
don’t worry about it.

st v anrar fow (FFA97) 9w
AT A AT WAATT WIAT § AT T FIE 99

WAT & 1 ST FIAT €T AT AAAA &
gzre Arfam

st ghm  vaT  (AFHIRD) © ATT
77 TfEAEZ 7 o1 WA AW FAF
qrZf &

s mrran YA qaad wafaa

[ jointed CPI in 1939, Perhaps you
are not born at that time and you challenge
our credentials ?

SHRI RANA VIR SINGH : What is
your age ?

SHRI NARAYAN CHOUBEY : Now
[ am 62. Don't worry.

(Interruptions)

MR. DEPUTY-SPEAKER]- All of you

were in the Congress Party,

SHRI NARAYAN CHOUBEY : Never.
1 was not in the congress party.

MR. DEPUTY-SPEAKER : You are

a pure communist,

(Interrupiions)
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SHRI NARAYAN CHOUBEY :
Communist party was a part in the congress
when congress was not a  party, it was a
platform. Socialists were in the congress,
communists were in the congress. If they
don’t know I can tell it. Let them go to
the history of the struggle for independence.

MR. DEPUTY-SPEAKER :  You 'are
talking about the year in which they  were
not born ;

SHRI NARAYAN CHOUBEY : Not
Indira Congress.

MR. DEPUTY-SPEAKER : They were
not born or they were young people then.

SHRI NARAYAN CHOUBEY : They
are members of the ‘1’ Congress.

Let me continue my point, Sir, I
have heard with rapt  attention the speech
of Mr. C. M. Stephen.

You will find in the last portion of his
speech. It is an open declaration and a call
for the Members of the other parties for
defection. He has said that it is his prero-
gative and we have it done, He was saying
that Mr. Gowda was not even worth of
Rs.10,000 or so. Why should he be given
Rs.2 Jakhs, He knows the price of Gowdas.
He knows at what price a person can be
bought  just like a cow or a goat ora
buffaloe for Rs. 2 lakh or Rs.3 lakh or Rs,
20,000. Now, this man was in the CPM first,
then he went to Congress and he became an
independent, Under the circumstances, how
can that man be worth of Rs,2 lakh ? How
is it that a man can be given Rs.2 lakhs and
he refuses to take it. It is a big question for
Mr. Stephen. The knowledge of Mr. Stephen
is very limited. He has not seen persons who
would spit on crores of rupees. I can tell him
that a man with high moral integrity cannot
be bought at all and he will spit on the bribe
money.

In this coontext, I would like to refresh
the memory of the hon. Members of what
heppened in 1957 when the first non Congress
Government in Kerala was formed by the
Communist Party. We were in majority at
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that time only by 2 Members. You wanted to

buy us. But you failed, This ‘.ry leader,
Shrimati Indira Gandhi who was the Presi-
dent of your Party at that time, launched

a liberation movement against the Govern-
ment in Kerala. I would like to bring to
your notice that in the year 1967, when the
first United Front Government was formed in
West Bengal, the great man, Shri Asu Ghosh,
belonging to your party bribed some MLAs
and kept them in his house under lock and
key. The Police had to come and release
them,

AN HON, MEMBER : How do you
know that ?

SHRI NARAYAN CHOUBEY .1 was

a Member of the West Bengal Assembly
then. So, Sir, naturally it is a question
which should be dealt with in all fairness.

The bractuce of defection is getting into our
system and it has to be gone into thoroughly.
May be the Janata Party could not do it.
Yes, they did not do it. But why don’t you
do that ? The failure on the party of the
Janata Party is not a credit for you. You
cannot take the credit for that. They have
failed to stop defection. But you are also
failing. Out of 37 years of independepnce,
how many years Janata Government ruled
the country and how many years you have
ruled ? You have ruled much more than the
Janata Government and you are still ruling
and you can still bring forward a Bill for
this purpose. You can’t. your won’t.

AN HON. MEMBER : If we want, we
can.

SHRI NARAYAN CHOUBEY : You
can’t. You have not done it. You have
did not take the recommendations of the
Committee and implement them. You have
failed in that. Why could you not do it ?
You will not 'do it because if this present
systerr remains, you can buy whenever you
require, as Mr. Stephen has said, for Rs.
20,000 or Rs,2 lakhs or so. He can give proper
accouuts for that So, naturally you don’t
want to do it. Had you wanted, you could
have done it. I think that the time is now
mature that you can do it, Many suggestions
have come and 1 hope the Government
would keep them in mind because bygone
are those days when you had been ruling all
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the States and the Centre and those sweet days
have become sweet dreams. The Congress-I
Party won’t be ruling the States and the
Centre. Now, diferent systems have come
and different States are being ruled by
different parties. This is the situation now
prevaling and it will continue for years to
come, till you die, till you fall till the centre
is ruled by left and democratic government,
this process will go on. That will go on. You
cannot help it. Today you are aiming at
Karnataka ; today you are aiming at Jammu
and Kashmir, tomorrow you may attack
the West Bengal Governnient. You may
attack. Don’t laugh. Mr, Tewary was saying
this just now : Yes, we will see to it. And
Mr. Stephen has given an open threat
saying it is a minority Government in
Karnataka because the Janata Party has got
62 votes in the election and that party can-
not rule and the Congress Government must
come back by hook or by crook. This thing

you did in West Bengal in 1967 and you
failed.
SHRI A, NEELALOHITHADASAN

NADAR : See, the Congress (I) is
with 20 seats in Kerala.

ruling

SHRI NARAYAN CHOUBEY : Mr.

Tewary has brought in another new question
in the whole debate. He says we are bring-
ing in the Centre-State relations issue again
to confuse the whole thing as if the Centre-
State relations is our creation. You know,
even their Chief Minister in Bihar, Shri
Chandra Shekhar, who had been there in
Calcutta for the meeting of the Eastern
Region Council, when he was questioned in
Calcutta: What have you to say regarding
the point raised by the Left Front on Bangal
Bundh, Mr. Chandra Shekhar had to say :
‘Some of the points of the Left Front are
correct in my view also.” And he stated
*“West Bengal, Bihar, Orissa States are not
getting their due share.” It is not my {ver-
sion, It is the version of the leader of the
party to which Mr. Tewary belongs. And
today he is saying that we are confusing the
entire country by bringing in the Centres-
State relations. You yourself have been
compelled to appoint the Sarkaria Commi-
sion to go into problem. Naturally, I don’t
know why Mr. Tewary brings in all these
questions.
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Lastly, I beg to submit, kindly ponder
over this. Defection has to go. Bring in a
Bill. With both hands up we will pass it,
Bring in a Bill. Have it passed, Take it to
all parties, Today, perhaps, you are getting
and gaining from defection tomorrow perhaps
they may gain. But the country does not
gain from this thing. And as has been
suggested whether you can think of the
proportional representation as it is in vogue
in many capitalist countries even, I think you
will think of that. And those days have come
when such things are happening in Karnataka.
Defections are going to take place in other
places too. These things should end. And we
should have safeguard not from the wishes
and sentiments of any person or party, but
from the law of the land we can stop
it by proper law. Then only there is
some
days, Otherwise the system is going to call-
apse and nobody is going to stop the system
being collapsed.

SHRI CHITTA BASU : (Barasat) :
Sir, I shyll be very brief and will not bring
in any extraneous matter in this debate.
Whatever might have been the motive of
anybody in the jouse, but my intention in
participating in this Debate is that the ques-
tion of Electoral Reforms and the question
of anti-defection measures concerns not only
a particular political party or a group or an
individual member, but it concerns the en-
tire democratic set up of our country. And
as a matter of fact, if anybody in this coun-
try, who is interested to further maintain,
sustain and strengthen the fabric of the
democratic set up, then it is needed that
there should be electoral reforms.

When 1 say this, I don’t voice my party’s
view or my view. Even the Election
Commission in many reports suggested
certain measures for electoral reforms. I
don't say even this Government has remained
all the time ignorant about this development.
In the course of a reply to a question in this
House, Mr. Kaushal, the Minister of Law,
Justice and Company Affairs on I5th April,
1983 laid on the Table of the House the
concrete proposals made by the Election
Commission regarding electoral reforms. He
was on record as promising—I don’t want
to read it because the time at my disposal is
very short—that Government was very
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serious about these proposals. He said
Government proposed to have consultation
with political parties, Government had set
up a Cabinet Sub-Committee and that it
would take time for formulation of Govern-
ment’s position with regard to the proposals
suggested by the Commission.

When the Minister replies, will he be
in a position to take the House into confi-
dence and say by which time that consultation
process would be over ?

In the normal course, elections to the Lok
Sabha will be held in 1985. If they want, it
may be held earlier also. (/nterruptions) If
they are really interested in true electoral
reforms, they can take action. I still believe
that they have some faith in democracy.
(Interruptions) Don’t put words in my mouth
Don’t provoke me also. ([Interruptions) If
you provoke, I will have to answer you.

May I request the Government to tell
us whether it is prepared to complete
consideration of the proposals either of the
Election Commission or those put forward
by different political prarties, before the next
General Elections particularly elections to
the Lok  Sabha ? If they are sincere or
serious about electoral reforms, they should
make an announcement about the time by
which Government proposes to complete
consideration of the proposals.

One political point have been raised
which needs an answer. Mr. Stephen said
that we had lost faith in the people. No.

We, in this side of the House, are very much
aware of the political maturity of our masses.
They have not committed, up till now, any
mistake. But what is wrong ? It is the politi-
cal system which is wrong, i.e, the present
electoral system,

To drive home my point, I want to
quote certain figures to examine whether
under the present electoral system, the true
will of the people is reflected or not. We
are told that Congress-I represents the
majority of people of our country. It is not
so, Take the results of the election of 1952:
the Congress Party got 45% of votes, but
the seates it won were 75.4% in 1957 Con-
gress got 47.49 votes, but seats won were
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75.1% in 1962, it got 44.79% votes, and the
seats won were 73.9% In 1967, its  voets
further declined to 409%, but it got 54% of
' the seats, In 1971, the Congress Party got
45,39 votes, but the seats won were 73,49,

Coming to the last election, that is 1980
the Congess Party got 37 per cent votes, but
the seats have exceeded more then 75 per
cent. Therefore, do they claim tha will of
the people ? Can they claim the will of
the people ?

SHRI P. SHIV SHANKAR : That is
Constitution.

SHR1 CHITTA BASU (Barasat)
You can got larger number of seats with
minority votes because of the existing elec-
toral system.

SHRI P, SHIV SHANKAR : You
change the Constitution then.

SHRI CHITTA BASU : I will have to.
Why do you take that I am opposed to the
change of the Constitution ? 1 say about it
for your knowledge because 1
had introduced a Bill in 1981 to prevent
defection and also the misuse of official
machinery and money. I had to introduce
two Bills in 1981. Therefore, it is not a
question that the Constitution is sacrosanct,
If you are really interested to bring about
the true reflection of the people, I am sure,
I am convinced that the present electoral
system cannot and will not be in a position
to reflect the proper will of the
people.  For that, the entire system
is to be changed, that is the proportional
system of election, election of the
basis of proportional representation.
The Election Commission has also suggested
a measure of that nature ; thisis not my
suggestion. The Election Commission has
got a long list of suggestions wherein they
have also suggested that 50 per cent should
be elected on the basis of the existing system
and 50 per cent in the present circumstances
might be elected on the basis of proportional
representation. Therefore, there is nothing
new that I am saying This question is to be
considered by the government. The second
point is about the question of mone power,
If you believe in this report of the Com-
mittee on Electoral Reforms appointed by
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Mr. Jayaprakash Narayan I have no time to
quote from it they have also identified
the existence of the money power ; they
have also suggesed certain measures for
curbing the money power in our electoral
system. Incidentally, I am to bring in the
question of Karnataka. If Mr. Stephen and
the government are so sure aboul their
position, 1 hope they are much sure about
their position, then why do they object to
having a judicial enquiry or the suggestion
of the Chief Minister of Karnataka to the
effect that the entire episode is to be covered
by the Prime Minister herself or the Presi-
dent of this country ? Do you agree if you
are sure about your position that Gowde is
not avtar : I don’t say that he is avtar. |
don’t think that he has become a crusader

for democracy or crusader against corruption. _

Well, I cannot accept Mr. Moily as an angel,

MR, DEPUTY-SPEAKER : Would
you clarify that in 1977 money played a
prominent role in these elections ? The
ruling party was defeated in 1977 : and then
in 1980, the Janata Party, the ruling party,
of course, they lost the majority. But then
they were contesting the election as a ruling;
party they were defeated in 1980. Therefore,
how the money played its part ?

SHRI CHITTA BASU : 1 say, there-
fore, our people have got the maturity to
decide about their own destiny. Money
factor, is one of the factors.

MR. DEPUTY-SPEAKER : Then
you must say how this had happened ? I
want to know only for my clarification. The
ruling party is supposed to have a lot of
money. It was defeated; and then in 1980,
the Janata Party was defected, It is supposed
to have a lot of money.

SHRI CHITTA BASU : Apart from
the Communist Party as for  myself, had
money power been the only power I would
have never been elected to any House.

MR, DEPUTY-SPEAKER :1 am
saying about the ruling Party,

SHRI CHITTA BASU : That if not
the only question, It is the sense of demo-
cracy, it is the maturity of the people, that
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is the other political activity which also has
helped us and because of them we are here.
Had the entire thing rested on money, then
none of us would have been here and I
now hear that for the coming election the
ruling party is out to  collect one hundred
crores of rupees,

(Insterruptions)

I do not know. 1 hear, Therefore,
they rely on money power, I am hearing.
Since you have raised this questiong, have to
say that I hear that the ruling party is out
to collect money, If you give me time I
want to show how much  money was spent
in the last election, Therefore, money
power is just one factor. Itis nota
blessing but it is to  be considered a bane
I think you will  agree with me and they
should also agree.

Therefore, there  should be some kind
of curbing on the exercise of money power
and the Election Commission has also come
out with some recommendations. We will
have to  take definite, concrete action.
First the elections have to be  financed by
the State, to begin with, partially. And
they have sought fora fund of Rs 100
crores. Thisis not my opinion. This is
the opinion of the Election Commission and
the Election Commission made cther
suggestions also.

Mr. Stephen has  sought to minimise
the magnitude of the problem of defection.
He said that it is not a very big problem.
It is not a bane and to him is a blessing. 1
think in certain political conditions it may be
a blessinz for them, He has openly said that
in the case of Karnataka this was a duty
to be done. I only give the figures given
by the Election Commission. Do not rely
on my information. The Election Commission
had noted that there were as many as
2,700 recorded defections between 1967 and
1973. Two thousand seven hundred
recorded defections.

AN HON, MEMBER : Un-recorded
how many ?

SHRI CHITTA BASU : Out of that,
212 defectors reached ministerial GADDIS
and 15 become Chief Ministers, This is what
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I say from the records

Commission.

MR, DEPUTY-SPEAKER : Have you
calculated the percentage ?

SHRI CHITTA BASU : I did not have
the time to calculate.

MR. DEPUTY-SPEAKER : You have
not calculated. From this there may be
some MLAs and some MPs also.

SHRI CHITTA
Position is right, and defections are
there to Congress (I) then, as I have said
let us understand the magnitude of the
election. If the Election Commission says
that during this  period of 1967 to 1973
there have been recorded defections of 2,700
and in this case 212 defectors have got the
ministerial gaddis and 15 have become
Chief Ministers, let us understand it,

BASU : If the

AN HON.
9 per cent.

MEMBER : It comes to

SHRI CHITTA BASU : Nine per cent.
You see it is not a very alarming magnitude,
You see, if defections are to be tolerated,
then you are going to  pollute the entire
democratic set up of the country. Therefore,
defections are to be banned.

Since you have rung the bell I want
to conclude by giving certain  suggestions
of mine. This is, I want that  the Govern-
ment should think on these lines.

First, the voting
to 18 years.

age is to be lowered

PROF. MADHU DANDAVATE : As
was done in the Janata Government ?

SHRI CHITTA BASU : As was done
in the Janata Government ?

That is your point,

The instrument of election should be
used for this, Then, there should be a
right to recall, If you want to fight the
bane of defection, you have to rely on the
people, on their political maturity.
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Therefore, a right to recall should be
in important item in educating the masses
and combating defection, There should be
a law which should be enacted immediately
to ban defection. The Election Commission
is to be re-constituted. Rather it should be
a multi-member Commission, Photoes of the
votes are also to be desplayed in order to
avoid impersonation. Electronic machines
ought to be used increasingly so that there
cannot be any complaint regarding alleged
misuses. Lastly, there should be partial
State financial of the elections and preven-
tion of abuse of official machinery
and official position for which 1 have
already introduced a Bill saying that
if these measures are taken, then the abuse
of official machinery and official position
can be prevented. Therefore, in all humility
1 would say that it is not the question which
is to be viewed on party considerations but
it is to be considerded from the point of
view that itis a bane and it has to be
banished. In that case I only implore on
the Minister to declare by when he is going
to complete the process of consideration of
the proposal given by the Election Commis-
sion and other political parties and by
which time he proposes to hold dialogue or
discussion  with the parties in the
country.

SHRI G.M. BANATWALLA (Ponnani) :
It cannot be denied that the electoral process
today is vitiated by a large number of
shortcomings, defects and corrupt practices,
These may be the offshoot of a crisis of
character among the so-called politicians.
Nevertheless the fact remains that there is a
lurking danger of people losing faith in
democracy, elections and democratic insti-
tutions.

There is no doubt on unbashed mani-
pulation of political, economic, social and
administrative influences. There is, there-
fore, a need for urgent steps towards
electoral reforms and we must give up any
attitude of complacency or opimism
based on expediency and even a sense of
dispair,

There is no dearth of proposals for

electoral reforms, We have even the pro-
posals coming from the Election Commission
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and these proposals cover a very wide range.
For a very effective and cleaner electoral
process I must insist upon the adoption of
the proportional system of representation,
reducing the voting age from 21 to 18,
removing of dominant role of money bags
in elections, prevention of defections as
also establishment of a full functional control
of the Election Commission over the
Election Departments in the States, I must
also strongly urge for a system by which
the Indian residents abroad can also parti-
cipate in our electoral process,

The present Government, soon after
coming into power in the year 1980, promi-
sed to bring forward a comprehensive Bill but
now we are reaching almost towards the end
of the term and the Bill if not in sight, The
process of consideration is non-ending. We
are told that there is a Cabinet Sub-commit-
tee and so on and so forth but then the
Minister must take the House into confidence
and let us know the position with respect
thereto. I may concede that legislation
alone may not help but as it is, the legisla-
tion can generate tendencies, release new
forces and issue messages. Indeed values
and norms are very important. It is, there-
fore, very despairing to find, very dismal
record, I must say, to find that a large num-
ber of defectors even reach ministerial posi-
tions and even the position of the Chief
Minister. As has already been pointed out
in this House, all these encourage unhealthy
trends. '

The main purpose of the electoral pro-
cess is to bring into existence a Parliament
or an Assembly that reflects the true popular
will. India is a plural society. It is, there-
fore absolutely necessary that the electoral
system adopted must result in the existence
of a House which is a true mirror of the
nation. Therefore, Iand my nparty always
insist upon the adoption of the proportional
representation and the list system. It is this
system that is based on the principle of giv-
ing representation to all sections of opinion
and is also based on the principle that no
vote is wasted, Itis alsoa system which
checkes  bribery and such other evil
practices,

While we are at the question of electo-
ral reforms, we have also to see to it that



551 Need for Electoral
Reforms with

no scope is left for the arbitrary and authi-
tative functioning of the Election Commis-
sion itself. I am here constrained to refer
to the present situation in the two districts of
Bihar - Purnea and Katihar. The State
Electoral Officer there has issued thousands
of notices to voters ' to come farward and
adduce evidences of their citizenship. It
will be sheeking to know that there has been
absolutely no basis for the issue of those

notices, An arbitrary and  authoritative
action has been taken. I am told that simbly
the present roll was taken and compared

with the past roll and the names which were
not there in the past roll but are found in
the present roll were arbitrarily selected at
random and thousands and thousands of
notices have been served upon the innocent
voters over there to adduce evidences of
their citizenship.

We are told that this action has been
taken under section 21(1) of the Registration
of Electors Rules, 1960. But this rule deals
with the deletion of the names of the deal
electors and persons who ceades to be ordi-
narily resident: it has nothing to do whatso-
ever with citizeship.

23.00 hrs.

I must say that there has been, through-
out the length and breadth of the country,
an increasing and tendentious propaganda of
a large number of infiltrators in various
States of our country. There has been a
tendentious propaganda, vicious propaganda,
that a large number of infiltrators are there in
the State of West Bengal. Bihar, Rajasthan,
Jammu and Kashmir, and Gujarat in addition
to Assam.

In Purnea and Katihar of Bihar, the
Akhil Bharatiya Vidyarthi Parishad recently
threatened to launch an Assam type of move-
ment with respect to the so-called infiltrators,
Immediately thereafter, we find that the Chief
Electoral Officers of the State have fallen a
prey to this propaganda.

In this very House, when a Calling Atten-
tion motion was being discussed on the
question of the so-called large scale infiltra-
tors into the various States of our country.
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the hon! Home Minister, Shri P,C. Sethi,
stated categorically asJate as the 18th August
1983 that Government has no information
about any recent large-scale infiltration into
any part of the country. In spite of this
statement, we find that in these two districts
of Bihar thousands and thousands of notices
are being served. I cannot help feeling that
these notices have been served by the electo-
ral officers, either because they have fallen a
prey to this vicious propaganda, or because

they want to appease elements like
the ABVP,
This is a dangerous game. The voters

are being harassed, persecuted. Illegal noti-
ces which do not fall within the purview of
section 21(a) are being issued to them. I
cannot help feeling that there is some collu-
sion between the officer of the Central
Government, the State Government and the
electoral officers in the State, as a result of
which such a disturbing situation has come
up. Now anxiety and panic is being create
in the various States of the country.

I must appeal to the Government to
see that these illegal notice are withdrawn.
I must appeal that the innocent voters should
not be subjected to this persecution, harasament,
arbitrary and authoritative functioning of the
officers in a most illegal manner. I hope
that a categorical assurance will be given to
this House, and through this House to the
entire nation, which is in a state of anxiety
on this particular account,

Sir, I have many things to say. But,
then I accept the punishment that you are
giving me for being patient and a disciplined
member of this House. In deference to your
bell and your restlessness and with the hope
that next time you will bear with me, I con-
clude with a convent appeal that the entire
question of electoral reforms brooks no
further delay and also with a fervent appeal
that the harassment of the people in Bihar,

particularly in these two districts, must end
forthwith.

MR. DEPUTY-SPEAKER : You have
made the shortest speech.

ot dYo atwmta  (waE) ;s
fecdl *fi%T qrga, & wgar oY aga 3@
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gr A qT =g 91 afeT & wrfaw
FE Al 5 g aar F . atmg qeTHI #
YA AT AATH FE |

99 ¥ 9g¥ a1 # 93 HgT & A19
ST 9T o WY FTAd Wl 7 AFH! AT
A I AT IIA E HT Fga &
g€ w=iw # Jo fRT 47 9T 9
B FEO1 1 IFA 0F  qrF a1 29 forrs
& T A &3 1 29 fewrE 1 Q1€ T
FTAF qATE 1 TZ AT AT gIEE AT
arT § 1 qrgr agd & ®SqrEr f Araar
g3 QA i gefidfez )

gt a® 20 fX@we #r @ma  #r
aregs & F awsr aFEr |rgar g 5
agt 9T Fr3q F F 0 FE A et ST
Zq fewre &1 af § 9t & 39 29 41 qav
feezrs #T & 7 & @rwd qw FT aFAT
g 5 sng agma &1 78F 9% 1 a8 0F
ZeArw § o fw Wewr A grzafeEw
FIA A SAF 2| IWITF A€ 0T
Fig g 19 & =1 0 a&ar g, A
ot gaar @ fedr &7 8 @@ 2w 29
¥ nea gu T zq fRar @ AFar g

gad @I s fwaT fye & @
& w211 arai 97 fwaz fz FrEr g dr
agd fasosr (WA AT SO w9 A9
% ¥ wgar fasra @ & F 9w qind
qg9ar g T Fgar g fr GrRAT @ga
@ 3 &t syar wfzo, § @7 AT
HTTHT 199 KT AT ) HT T #1T AL
FAT | 4197 qFK & A wqar ¥ faAv
g7 A1Et 9T @9k fEe faez sy
qar 7 avg ¥ fene fye adf fay s
qF ! AITA IgF TT 9T AINT 7F JA
F arq F1 | FATAZ AEF BY Asar )
& & A2 & gzT FI9T A fAwy 0y
AT F FeEw F A AL SrErar
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gvar ? az #1E T Fa AEE
(saamA)

gadl aiq agf 97 gaqma fefor &
T A FE a1 FigArg FTEl A
w21 f& 1972 & &wra # zwawA H
fefrer g€ 1 zframomr & Zrwga fedwma
& Fa F327 ) AfF3 7 0F 17 w3
¥ a7y fF 1077-78 # fafewa & & &=
7 fewgwa g 91 THATAE 3
arad g AT 91zq F@ifE 43 «qqn
qiZf & aEgE T@T 7 ) g AT 939
graq  fewsma  F7rar i @94 g A
19 9 g (W) wza &1 fzafag
fear i (sgawra) 7 midr 719 19 9w
T 1 A9 Azt 9% fewawma &1
# @17 aga F@ AfFT qrIHET g@Al
A I Ag 8 5 weqy v 7 a9
fefr %1 a1@ 72& | 17 T2 9T 43 FC
fas adr @@ 73 w&d &1 9% 9@
fach aF & carg &, uF & grAM 2 fE
"gfeRar gz | THE qATAT AIGH Q7
a7 g3 Ag £

17 & 7 fFAT 7 2700 BrI@ AAgEAT
F ATFET &1 WA AZ TE )T A9HT
ga1F f& 9¥q 917 uF qrev T
agt a7 fradr eiafaar gf & faadt
aiafwai 41 7€ | aga ge 99 F
I ¢ 1 9T fowraa g aAdad  wqiET
F AT AqAT qrt & A1 7 0 fF zmF
fae &3 193 ¥ 317 @rfaw 2w &
AT Aifzw fRar afFa za e &
feasa a8l ra faar war | agaw & sy
FEAW SAT F ITAA ¥ A9 @ Fa
79T 91 37 97 fRAAT are feawa gam
YT ot #€ qagi F @ ¥ 7gi feavaq
8 9% § afFa w9 & § fee) 7 Fore
#t ara 7@ 3B
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aiv fewsaq #1 @ FWE ) 98
Zid g fw fewhsma adl g1 wifge, &
THF BAT WAL § | TAR THIH ATH &1
AEIT § | A[FT  FIAIT A 77 gAT ¢
TF4WA FiqeaT  F foqq A Trgfasy
g, fxar &1 8 q'zzza ad) fear war )
SIEr qgadl TAIUA W OFT AT
gAFNA  FErma §  qET faar ar fE
wr3far #2rq fwar sro afeq feefan
arfpaz 3 &z fF a8, sg-zaama
fegeraz ®AraT |

#g71 &1 qga §S 1Al g A(FA
a97 q31 2 | 40 § SA1T oFFAAT AR
¥ ATt g g7 AT &1 af ) FAE o
¥ 7z w1z qgA1 a7 gar g fE 76 @
¥ 75 ugradr gasi & fao fodraw 197
& WL | 2T AN FAZ T17 {57 7C 937
Famaa F%q & fqmF 97 @&q qir
gEar o 37 9% faargfen sifeae &
arza ®UsT oF faq qg7 &1 g9 fa
an ) za¥  Farar 9t frarzfer afeas
e gfgs snfrar gEr 9T F 972
#9132 F nste F 9T 39 F FIT A0
arw faar @Y7 qUIT F1 IT@TH 9T @I
%7 frar stz vl & w71 6 gw Al
F a1z =ia fao qu F—araq JTAT |

1 W1, oW, GRS AT AT H gar,
seq # AL gAT 7

St ot AT SqF ® o gan
§ S 9T AT TZ0 g | HIHIT A a1
swmaE go ! &gl 9T fagoma S
FEGAAIEH [Fa7 747 | gEAH & AW G
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AT F1 FET AAT AGTT  FEHT T AT
(AT, TEATH &1 A1 TMET | gAfAQ 48
agt 9T FHarg go | A F &9 48
A3 &7 gFY T TAMNC qZF I ATHIAAG
gq!

AT TZi% & TUAd F1% q qUIEE
FT AMAT AAT | G2 AT HT GALT 9T
AZY ATAT AAT | AT TS G ARRAT
AMTAT 1T gHATA qrEf H1 fgwrad qg
&1 d1 ITFT AT q%7 ZTewT fawar war AT
fedrz  fogr 7ar | & drea & a8 sar
ATgar |

greTH Frgar At ? 12w faA ¥
TA%T &AW &1 qre qg=w 5 Frafen
1T &A1 12 a9 gfeasn ag=ar § 9
efar  srfgaz qear @ fe fedraqs
Ffavaz q F a7 fear g, g9 a1 1
AT AT § | TAFA FHIOAT F ATET FT
Fgl w1 R §IT (ignore) FIT T
Fr3fer Fzreg §71 1 97 A fafaezz
A7 AF FE T OF qig a@ AT ar
ZUE T, 78 Fgr 05 qAq7 A7 1 THIAA
fThrq &1 ®A 34T 2 T OS] FT
q;\rg q.r;ra.r a"r q g! l ..........

(saz=ia)

& 9T FrETSgURET F1 oATT HIAT
g @ fefgee § 1 uF feferme & 67
ZATT § AT HrarEr § o wrefa
fefeeae & 64 g9 & FO7 sravdr §
aix 7z fefrzae # 67 gare srardy
7 8 faw 36 gAY Ared e T fadr
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a § | (suamia) Ffgq Frefr fefgee
# 64 FATT 1A H a&aT 9979
g A=zH a6y 77 § 1 FAMAT AAT
g % 13 @9 & Fr et qadt saa §
qgA AT AT &1 AT 21 AEAT IAT FI
AT Waee f&ar qar § (saqm)
&€ U¥ wig & wgr G99 Frd F qarfas
agART ¥ ®E1 sq1Er A2 d § T aay
# gHawA  FHWT & A F qrar
war & 1 ag W wEGT § | FEAIT IR
fedt fagdt &1 wam@ agt [T
THEwT  FHWT F2aT & fF gw I F7
T qaaHz g g gMAl | gw i "
#T FAIWA FAHAA T 99 TFF § | g7
g & g Far wAma § & wuT
TAFAA 21 TFAT 2 1 F FOAT F T
g FT WE 1 TE TR YoF F fom
% agd a3t @37 | oF faara saw
T @ fF gHIWA FHIWA &1
fewr #0 | gedltde d92 I7T ArEl w1
geq1 # @I MO d7T AEAS 1 A7
far mar | g7 g & A Hig FE
fewd oA ar w0 As< ¥ Fraama
AT qrAT T 80 B/ WIT A ag}%garg
f& % fou gadt § 4 g@ F
fasrs TFwa sar wifgd avar swgiaa
qaX & 9 A ) F FIEH qAy
AMAT FIHRG FT EFAT  HAGRT A
AT FHUA F A1 qrga T8 FL av
ge3  Friar FTAr qfgd \ s fewrd
& Frd FIF § O Tar Ffwa fr s
FER AR A3 FroT F7 faarea
FIE F1 AT TG g Hfzw

(Dis.)
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SHRI JAMILUR RAHMAN : Sir,

Because the name  of my district has been

referred to by Mr,  Banatwalla, 1 feel it

my duty to say something. on this point.
I may be allowed two minutes,

MR.
want to reply

DEPUTY-SPEAKER : Do you
to Mr. Banatwalla ? Yes.

SHRI JAMILUR RAHMAN : I would

like to state some facts which need the
attention of the House as well as of the
Hon. Minister. Indiscriminate  notices

in thousands have been issued in the district
of Purnea  and Katihar against Muslims,
It is to my knowledge, since after 1972, a
large number of Adivasis and others, have
crossed over to my district from Nepal and
West Begal. To quote an example here,
in Lakshmipur, P. S Dighal Bank, when I
was elected in the year 1971 to this august
House, there  were only two families of
Adivasis in the village.

After migration either from Nepal or
from West Bengal side, there are now 54 or
55 families. . Notices have been issued to
the Muslims whose forefathers have died in
my constituency or taluka or village. Rule 21
does not say that it will decide the matter of
citizenship. The law is otherwise. The
only point for determination for preparation
of the eclectoral roll is whether he isan

ordinary resident of that place and, secondly
whether he is above 21 years of age.
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Suppose some one was 19
1980, now he has

years of age in
become 21 or 22 ; so
his name will not be found in the voters’
list of 1980. There, discrimination is being
mad: beause his name is not entered on the
round that he is not a resident of that
place, that he hails from somewhere,
from Bangladesh or  from Nepal or from
the Heavens or from the Hell. Thisis
causing a lot of misery and trouble to the
people. Here I quote for information
that a part of my constituency, :rehagach
is within the Kishanganj subdivision, and
the only way to go to the Kishanganj court
to attend to such illesal notices is to pass
through Araria Jokhihat which is about 50
miles. Think of the lot of the poor people,
the labourers who are issued notices at
Terehagach. Either they have to go crossing
five rivers or  they have to  go via Araria
Jokhihat covering about 50 miles, Think
of the defficulties that will be faced by the
People. These things have been done in
collusion with the Akhila Bharatiya Vidyarthi

Parishad, because of their malicious
propaganda  against people, particularly
the Muslims. There is a history  behind

it, why this malicious  propaganda is being
made in the districts of Katihar and Purnea,
there are reasons for it.

There are 23 seats in the Assembly
and four seats inthe Lok Shbha in
Purnea including Katihar and it was the
wisdom of the people, and it is the wisdom
of the people, thata large number of
elected Members are  from the Congress-I
Party ; out of 16 in my  district and in all
we are 12 and out of four seats in Lok
Sabha we are four Members here from this
Party to which I have the honour to belong,
That is a strong-hold of my party. There-
fore, the reactionary forces have adopted
a way to take away the votes of the
minority community from the Congress
Party which is ruling this country. There
fore, I  beseech before this august House,
to the hon.Minister and to the Government,
Sir, through you: do not create  such that
situation would alienuate Muslim-voters to
do not give a long rope to the reactionary
forces, do not fall, on in the
lines which the Akhila Bharatiya Vidyarthi
Parishad is preaching through their false
propaganda ; do justice to the people, do
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justice to the voters- who are actually resi-
dents there. We arenot in favour of
keeping any person there who has migrated
from Nepal or somewhere else. If such
people are realy there, check them out, we
are with you. With folded hands I say
that this  will tell  upon our career also.
Genuine persons whose forefathers have.
died in my  villages, in my  constituency,
in my district, Katihar and Purnea, should
not be harassed and tortured in this way.
Let the law have its full play. [ suggest
that you have a Commitiee with the local

men of yours, the Mukhya, the Sirpanch,
the VLW, the Gram  Sewak or the Circle
Officer or the BDO. Thisisa matter of

only 100 villages. Tell them to go to the
villages and ask the people whether they
have come from Nepal or Bangladesh or
England or America or whether they are
the actual residents there, and if it is found
that they have migrated from other places.
catch hold of them and turn them out of
the country ; I am  with the Government

on this point. I beseech  that the local
Government machinery  should not fall a
prey to the  Akhila  Bharatiya Vidyarthi

Parishad malicious propaganda.

Genuine Muslim or citizens should not
be harassed and tortured in the name of
electoral reforms, Correct persons
fulfilling the qualification of residence and
age preseribed by the law should be entered
in the voters’ list and they should have a
tull right to  participate in the democracy
for which my Party is committed and my
leader is committed.

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI JAGAN
NATH KAUSHAL) : I am thankful to all
hon Members who have participated in this
long debate. It has taken almost 7 hours.
The subject of the debate was the need for
electoral reforms with special reference 1o
defections, Prof, Madhu Dandavate brought
a resolution also to which he made a refe-
rence in this House where also he emphasized
this need and at that time I paricipated as
a private Member, I was not in charge of
the protfolio of Law but 1 did participate.
At that time I stated that electoral reform
is a continuous process, Aecording to me
the electoral machinery which has been set
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up, has been set up after great ~deliberation
first of all in the Constituent Assembly and
then at the time when the Represention of
People Act were passed.

A number of election have taken place
under this very electoral law and by large,
it has been demonstrated that this system is
working well. Unfortunately, when speeches
are made by hon. Members, an impression
is created as if the whole system is rotten,
as if there is corruption in  the electoral
process all round, as if proper people are
not elected and as if the entire system needs
a fresh look, I, for one, will not not agree
with this approach. As we go on working
the system, certain defects certainly come to
the notice of the Members of Parliament, to
the Election Commission and the public men
and Government and as and when these
matters come to the notice of the Govern-
ment, we try to have a look at i1,
this matter has been debated in this very
House a number of times and | have taken
the House into confidence. When my learned
predecessor, Shri Shiv Shankarji was the
Minister for Law, he identified all the mat-
ters which needed looking in. He did the
exercise by formulating as many as seventy
matters over which different  suggestions
have been made by various parties including
Election Commission, The Law Ministry
did that exercise and the matter was taken
to the Cabinet. Now, the Cabinet, as we all
know, cannot be expected to take decisions
on these highly complex matters without
detailed consideration, The Cabinet appo-
inted a sub-Committtee. That Cabinet Sub-
Committee has been examining these matters.
Therefore, the need for electoral reforms is
being felt even by the Government. As I
told you, over and over gain, we have been
examining all the proposals which have  been
made to us and I will only emphasise that
1o say this exercise is a  simple affair is
trying to uanecessarily simplify the matters
because these matters are of a vital and
complex nature. There are views both sides.
Therefore, unless we come to some tentative
decisions, it will be wholly futile for us to
come to the Opposition paties and to consult
the States because we are trying to find a
consensus. Otherwise, my own view is that
sometimes the remedy may prove worse than
the disease, We cannot lightheartedly tinker
with the electoral process which has stood
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- the test of time, All of us are the products

of that very electoral process though which
each one of us has been elected. The aber-
rations are here and there. Examples are
brought to our notice-—booth capturing has
taken place in such and such a place, rigging
is taking place in such and such a place, the
Government machinery has not acted in
such and such a place. The directions of the
Election Commission have not been obeyed
very recently at the time of the elections in
J & K. Well, all these things are brought to
our notice. How to stop them is the ques-
tion. The people involved have also to play
the game. They have also to observe certain
norms which are expected of a democratic
society. Each person has to dicharge his
duty properly.

Now, by merely bringing in some
changes in the Law, surely, you cannot bring
in the Utopia, You should have in mind
because no law is so perfect. The evils which
you were pointing out are not permitted by
the law, Law has the provisions. Most of
these thing which people resport to are elec-
toral offences. They are offences under the
ordinary law too. Are we really secrions in
checking these malpractices ?

As 1 said, all political parties have to
play the game. My idea is not to say that
Government does not want to bring in that
reform which is really needed and, on which
there is a consensus. Unless  there is a
consensus, we do not want to tinker with
the law which has stood the test of time.
Our Demacracy has illustrated that it has its
vital roots. Otherwise a number of democra-
cies came into existence just after our
democracy come into  existence. You must
look also to a number of them which have
vanished. But our country has demonstrated
that our roots in democracy are so strongly
held that you may go on improving the
system—I do not object to it—but please
don’t condemn the system in such a manner
that an impression is created either in the
country or in the countries outside that our
electoral process is a corrupt process. There I
do not agree. By and large our process is a
process by which you have seen the results
and this matter has been stated over and
over again that parties in power have been
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voted out by the electorate and the electo-
rate has again brought back those very par-
ties whom they thought not fit to be voted
to power. Therefore. electoral process and
electoral machinery according to me is by
and large sound but I assure the House
that all the matters regarding which either
Shri Chitta Basu or Prof, Madhu Dandavate
or other Members have thrown suggestions
all those matters are before the Government,
Don’t doubt our intentions. Our intention is
to come to you with the tentative conclusions
which we arrive at ; but half baked solutions
will not help.

Sir, a number of suggestions are being
thrown but when they are examined in depth
then in certain cases, come to the conclusion
that the reform which we think right ulti-
mately may not be a real reform. So, we are
in that process and we will come to you,

Sir, the provocation for today’s debate
was the episode which appeared in the press
regarding Karnataka affair. That was the
provocation otherwise this matter has been
continuing and because of this provocation
the hon, Members thought that this matter
should be debated, It could not be debated
in this House in the shape of an adjourn-
ment motion and, as such, a way was found
by the hon. Speaker and Business Advisory
Committee to bring it in this motion.

Now, what I submit is this. Regarding
Karnataka affair it will be very unfair on
my part to make comments, the reason
being that that is a  disputed matter, Mr.
Jethmalani who has the experience of law
courts was right in saying that in the very
nature of things the House cannot arrive at
the truth. We have no  machinery at our
command. The laws of evidence are totally
different. Which evidence is ultimately of
value and whethe: the particular evidence 1s
relevant or not and if after hearing what Mr,
Stephen had argued I had to pronounce a
judgement then I would certainly say he has
analysed the situation in a highly logical
and analytical manner, Whether you accept
it or not as I said we are nobody to pro-
nounce*"*

PROF. MADHU DANDAVATE :
Don’t treat it as a judgement of the court ?
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SHRI JAGAN NATH KAUSHAL : So,
the Karnataka affair has been debated on
both sides. Some people say truth lies here,
Others say truth does not lie  here. Like
that it goes on. One friend has  said this
whole tape business is a very dangerous
it can be manipulated, voice can be copied
and so on. Now, Sir, these are highly comp-
licated and disputed issues and on that
matter no conclusion is possible. Much more
so at the hands of those people who are
used to the procedure in the courts of law
because we can’t assume a particular situa-
tion which has yet to be proved. Unfortuna-
tely when we discuss here whatever appears
in the Press we feel as if whatever has appe-
ared in the Press is the gospel truth. The
other Party goes on denying it. Both parties
say you are in the wrong, But then we,
according to our own political liking would
like to place reliance on what one friend
says or the other but my, submission to the
House would be that this is not a correct
approach.

Regarding law of defection, Mr Danda-
vate knows what a complex law this is. I
will bring a few facts to the notice of the
House in order to judge that this matter of
enacting an  anti-defection law has been
before the House from 1967. An hon. Mem-
ber of the Congress party, Mr. Venkatasub-
baiah, had moved a resolution in the Lok
Sabha for the setting up of a high level
committee this was on 11th August 1967.
Then on 8 December 1967 a resolution was
passed unanimously by the House and a 19
Member committee was formed—certainly a
high power committee and very important
members were members of that “committee
like Mr. Setalwad, Pandit Kunzru and Shri
Jayaprakash Narain. It is a high powered
committee consisting of eminent personali-
ties. Well, they did go into this matter. And
then on 16th of May 1973 a Bill was intro-
duced. It was called the Constitution (Thirty
Second Amendment) Bill. It was introduced
in the Lok Sabha, On the 13th of December
1973 this Bill was referred to a Joint Com-
mittee but before it could submit its report
the Lok Sabha was dissolved, Then comes
1977 when the Janata Govt. took over. . ..

PROF. MADHU DANDAVATE : I
will correct one thing, In the 5th Lok Sabha
it was referred to the Joint Committee.
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When that Joint Committee was on work at
Bangalore emergency was declared and we,
members of the committee, were taken
to jail.

SHRI JAGAN NATH KAUSHAL :
Good enough. But what was the result
the result was, the Lok Sabha was
dissolved, in January, 1977. Lok
Sabha was dissolved, Then again, when
the Janata Party came to power, they
again introduced the Bill. What happened
was, none of the bills could be passed - very
interesting story. 1 would like the House
to be taken into confidence, My learned
friend mentioned a few hon, members like
Pandit Hridayanath Kunzru, then Madhu
Limaye, but I will mention one more name -
Mr. Palkivala. Iwould beg of the House
—although it is not the time to go into all
these matters-—to read their views. I have
with me all these statements but instead of
reading the whole statement I will read the
summary of their statements so that the
House may know this. Now this is what
Dr. Hridayanath Kunzru says:

He gave evidence before the Committee
and pointed out that at the time of framing
of the Constitution although it was known
that previously Members had voted contrary
to the directives of the party, it was not con-
sidered necessary to have any provision in
the Constitution requiring them to obey the
directives of their parties. He characterised
the Bill as without any parallel worth men-
tioning. [Except in two countries, this anti-
defection law exists nowhere in the world,
One is Kenya and the other is Bangladesh,
In other country of the world this kind
of law exists.

SHRI CHITTA BASU :Jammu &
Kashmir has got the anti-defection law,

SHRI JAGAN NATH KAUSHAL ; It
is not another country. It is one of States,

PROF. MADHU DANDAVATE : In a
country like England, there is not even a
written Constitution, But they follow the
democratic norms and democratie prin-
ciples.
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SHRI JAGAN NATH KAUSHAL :
Don’t provoke me to point out what had
happened in England. In England if I tell
you how people have defected and how
Governments have changed, you will be
shocked. But I will not go into that because
1 am not saying that we are not applying our
mind to this matter also. Now, Dr.
Kunzru says like this. He characterised
the Bill as without any parallel worth men-
tioning. He referred to the practice in
England, France, Canada and he drew poin=-
ted attention to Section 104 of the Canadian
Election Act, 1970 which made it an offence
for any condidate for an election to the
House of Commons or a Member of the
Aouse of Commons to give any speech as
regards what he should do or refrain from
doing. He says it is an offence, He charac-
terised the Bill as trampling on conscience
and freedom of opinion and as representing
political tyranny of the highest order and
a kind of totalitarianism. He held that it
would be immoral to entorce discipline in a
party through a provision in the Constis
tution,

Now, let us see what Mr, Palkhivala
says. Mr. Palkhivala who gave evidence
before the Committee characterised the pro-
visions as to defections made in the Bill as
highly misconceived. He mentioned that
even the Committee on Defections which
consisted of a variety of distinguished men
from different walks of life belonging to
different political persuasions from the whole
spectrum of left and right beliefs did not
recommend the disqualification of a defector,
He emphasised that the passing of the Bill
would operate to deprive the Members of
the freedom of speech and expression in the
Legislature where it is most needed. Disquali-
fication on ground of defection, according
to him, would have the effect of converting
Members who are representatives of the
people into representatives of parties. He
even went to the extent of contending that
such a disqualification would alter the basic
structure of the Constitution. Whether you
agree with me or not, I am only saying that
these are the views of eminent men.

PROF. MADHU DANDAVATE : Why
don’t you quote me what I said in that
meeting ?
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MR. DEPUTY-SPEAKER : He will
quote when you become ex-Menber of
the House.

SHRI JAGAN NATH KAUSHAL :
I would not like to repeat what my friend
Mr, Arif has said. Now, 1 will mention
what Mr. Madhu Limaye said.

In 1978, when the Janata Government
wanted to introduce a Bill on the same sub-
ject, Shri Madhu Limaye took exactly the
same stand as was taken by Dr., Kunzru and
others, He observed “‘This is the most
sinister Bill that has come before the Lok
Sabha. Earlier, he mentioned that the Bill
militates against the fundamental principles
of the constitution. And at another stage in
the couse of the debate, he said this is a
battle between dictatorship and democracy;
this is a battle between bossism and the
freedom of the Member of Parliament. There
were these opinions, Now, when the Prime
Minister summoned the Members of Parlia-
ment, there Madhu Limaye again scuttled
the whole situation, Well, later on he became
a defector.

PROF. MADHU DANDAVATE :1It
was a rational interpretation  of the [uture
action. .

SHRI JAGAN NATH KAUSHAL :
Therefoie, what [ am saying is this : This
matter as to what is defection, how many
types of defection, defection for the freedom
of individual’s  conscience, defection for
some purpose, defection for  Ministership,
defection for money—these are all different
shades of defections. They  have to be
gone into. And so far as we are concerned,
1 may only mention one matter  that the
Home Ministry went into  the whole matter
and has referred this matter of defection
also to the Electoral Reforms Committee.
Therefore, this  matter is also  before us,
Tosay that we are not conscious
of the various shades of opinions. we
are not conscious as to how the
people feel about it, would be uafair to
us, Now, that matter is again with us and
I can take the House into  confidence, the
Cabinet Sub-Committee  has formulated
certain tentative conclusions already.
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SHRI CHITTA BASU : Then why
don’t you make it a basis of the discussion ?

SHRI JAGAN NATH KAUSHAL :1
don’t  want to come piecemeal  to the
Members of the  Opposition, because that,
instead of bringing in a comprehensive Bill,
would make our task more difficult. But
I can assure you that we will come to the
House and the Members of the Opposition
parties. Some exercise has been done ;
some remains to be done and the moment
itis complete, 1 will take you into
confidence. But I can assure you one
thing, please bring about'"*

SHRI CHITTA
bring it before the next

BASU : Will you
election or not?

SHRI JAGAN NATH KAUSHAL :
Please bring about a  consensus. Because
if a consensus does not emerge, it becomes
difticult for us to tinker lightly  with this
electoral law, which according to me is by
and large sound. Unfortunately., some of
us have not worked it in a proper spirit.
So, we have to play our role from another
angle also. We have to accept democracy
as a way of life, We have to  accept that
when we bring in people through the
electoral process, the electoral process
the electoral process should be allowed to
run. The electoral process shculd not be
thwarted, Now, various types of instances
which have been given to me, I know they
are all against the law, Now what shall
we do ? How shall we frame a fool-proof
law ? Law has to be operated
upon by you and me. Law has to be
operated upon by the parties. Therefore,
my very respectful submission to the
House is that I am grateful to the Members
that they have given various suggestions.
These suggestions have been  given to us
more than once. All those suggestions are
before us. We are poing into the matter.
And the matter being of such a vital and
complex nature, it does not permit an
easy solution, The proportional repre-
sentation, the money power, the right to
recall, each matter is a matter needing
consideration, And I  have no doubt in
my mind when we sit for  farming the law,
then we sit with an open mind ; we sit with



581 BAC

an objective mind, we try to  analyse the
situation and we try to see how we can
really bring about the real electral improve-
ment. It is not a futile exercise, So,
real electoral improvement can only be
brought about when we form our conclusions
and when we share our thoughts with the
Members of the Opposittion, And I would
once again register my sense of gratefulness
to the hon. Members. 1 have benefitted
by their views.

( Interruptions)

1 am trying to conclude, beacause you
were saying that  otherwise it  may strike
twelve.

SHRI G. M, BANATWALLA : What
about a word of  assurance on the  Bihar
matter ?

SHRI JAGAN NATH KAUSHAL : You
have brought it to the notice of the House,
We have taken note of it.

PROF. MADHU DANDAVATE : If
we have to go beyond 12 O’Clock, we would
have demanded that first,,, ...(Interruptions).
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SHRI JAGAN NATH KAUSHAL : I
must thank all the Members for the patience
they have shown, and the Members who
have sat throvgh all this debate,

MR. DEPUTY-SPEAKER : Now Shri
Buta Singh.

BUSINESS ADVISORY COMMITTE

Fifty-second Report

THE MINISTER OF PARLIAMENTRY
AFFAIRS, SPORTS AND WORKS AND
HOUSING (SHRI BUTA SINGH) : I beg to
present the Fifty-second Report of the Business
Advisory Committee.

MR, DEPUTY-SPEAKER : The
House now stands  adjourned to meet at
11 A.M. tomorrlow.

23,56 hrs.

The Lok  Sabha then adjourned till
Eleven of the Clock on Friday, November
18, 1983|Kartika 27, 1905 (Saka),
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